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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 31, 1987 [Chaltra
10, 1909 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER In the Chair]

ORAL ANSWERS TO QUESTIONS

[Translations]

MR. SPEAKER : What is Shri Bairagi
saying 7

SHR1 BALKAVI BAIRAQI :1 have
got my attendance marked.

M. SPEAKER : I thought you were
holding Kavl Sammelan here ; thar is what

it looked like.

(Interruptions)

{English]

MR, SPEAKER: Shri D. B. Patil—
He is not there. Then Q. MNo. 470 Shni
Aglam Sher Khao—WNo, Next Question
MNo. 471—S5hbri Ram Pujan Patel—He s
also nol present. Then Q. MNo. 472—
Shri Mullappally Ramechandrin, Absent.
Shri V. Sobhanadreeswara Rao, Heis not

here, Then Q. Wo. 473—Shrimati Patel
Rama BHen Ramjibhai Mavani—Mot
present.

[ Translation]

How is it so Professor Sabab ?

[English]

MR. SPEARER : Q. No. 473—Dr.
B. L. Shailesh.

DR. B. L. SHAILESH : Yes, Sir.

MR. SPEAKER : Should I thank you ?

[English]
Revlew of Policy Prame-work for
Industries
*474. DR.B.L. SHAILESH : Will

the Minister of INDUSTRY be pleased to
slate

{a) whether his Ministry has initinted
o systematic revicw of the tolal policy
frame-work for selected indusiries in order
(o stimulate growth and modernisation, as
envisaged in the Budget proposals for
1987-88.

(b) if s0, the particulars of the indus-
tries thus selected ; and

{¢) the outcome of the review 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) Yes, Sir,

(b) The indusiries selected for the
systematic review of the total policy frame-
work are : Cement, Paper, Food Process-
ing, Ball and Roller bearings, Agricultural
Traciors, Agricultural Pumpsets, GLS Lamps
and Fluorescent Tubes, and Sosps and
Detergents.

{c) The
completed.

reviews have not yet been

[Transiation]

DR. B, L. SHAILESH : Will (he hon.
Minister be pleased 1o stale as to how the
people are going tobe benefited by the
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proposed modernisation of consumer-based
industries not only on the basis of supply
alone, but also on the basis of price 7

[English]

SHRI M. ARUNACHALAM : Sir, as
far as the industries are concerned, it is a
continuing exercise of the Government to
underiake systematic review of the policy
framework for selected indusiries and 1ake
pecessary steps to stimulate growth and
modernisation of the industries. As far an
consumers are concerned, we are making
efforts to stimulate growth of the industries
as also production and thereby the consu-
mers are benefited.

[Translation]

DR. B. L. SHAILESH *: The hon.
Minister might be aware that the Bureau of
Costs and Prices has set vp a Commitlee
for determining the price of man-made
fibre, but the big fibre manufactorers are
engaged in manoeuvres to see that the efforts
of the commitice ere flopped. Will the
hon. Minister be pleased to siaie whal
sleps Government are going to teke in this
regard 6o that the big manufacturers do
not succeed in their conspiracy (o earn
more profits at the cost of the consumers 7

[English]

SHRI M. ARUNACHALAM : As far
a8 we &re concerned, we have not received
any complaints of this sort, If the hon.
Member gives any specific complaints, we
will look into it.

DR. K.G. ADIYODI : Is there any
industry taken up for modernisation in
Kerala, like Gwalior Rayon and all that 7

SHRI M. ARUNACHALAM : It is for
the industrialists and the enilreprencurs
who have Lo come forward for modernisa-
tion of the indusiries. It is not for us to
do this work,

Action Plan to Distribotion Foudgraing
in Tribal Arcas

4
DR. G. 5. RAJHANS ;

SHRI V. SREENIVASA
PRASAD

*475.
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Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

{(a) whether Government have recently
prepared an action plan to improve the
distribution of foodgrains in the tribal
areas of the country ;

(b} if 30, the details thereof ;

{e) whether the proposed action plan
has been brought under implementation ;
and

1d)} if 8o, to what extent the tribals in
the different parts of the country will be
benefited 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR1 GHULAM NABI
AZAD) : (o) 1o (c). Government have
introduced & scheme for the supply of
wheat and rice at epecially subsidised
prices 1o the people living in the
Integrated Tribal Development Project
areas and the tribal majority States.
Under this scheme, wheat is supplied to
the consumers ot Rs. 1.50 per kg. and
rice lcommon) at Rs. 1.55 per kg. The
scheme is under implementation in &ll the
ITDP areas and tribal majority States.

(d) Under the scheme, the benefit of
concessional foodgrama is  available to
about 57 million pepole of which the
tribals constitute the majority.

DR. G. 5. RAJHANS : Sir, has the
Government ensured that the subsidised
foodgraing reach the tribals for whom they
are meant 7 My information is that a
substantial portion of the subsidised food.
grains do not reach the tribals, They are
taken away by the officials, 1 want 1o
know what is the system of monitoring.

MR. SPEAKER : Are the officials so
bungry ?

SHRI GHULAM NABI AZAD : Sir, it
is not true that the foodgrain as such which
is meant for the tribals is being taken by the
officials. The Union Government and the
Food Corporation of India sre in constant
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touch with the State Governments and the
State Governments, in turn, are in touch
with the district administrations. Of
course, there were some reports bere and
there about which the State Governments
have also been informed and they have
already taken due care of it.

DR. G. S. RAJHANS : Sir, it is not
enough to say that majority of the tribals
have been benefited by this scheme. 1
wanl to know the exact percentage of
tribals out of 57 million which you have
mentioned in the reply. 1 want to know
the exact percentage of the tribals who have
been benefited by the subsidised foodgrains
distribution.

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES 'SHR1
H. K. L. BHAGAT) : Sir, if | understand
the hon, Member correctly, what | would
say is that about the grains which are for
delivery in the tribal area, by und large,
the impression given fo us is that they,
through various devices, arc being given to
the tribal areas to reach the persons
concerned M™ow  we have goOl some
studies made also ard the inter-ministerial
team also made studies, and in various
States & number of studics were made
and a number of steps were taken so
that these foodgrairs are available to the
tribals through various devices, In the
far-flung areas we are giving them, some
vans. Then therc is provision for distri-
bution through hatrs and so on. So, a
oumber of steps are taken as a result of
these studies being made so  that the
beoefit is considerably substantial. There
has been some incrense in the offtake also.
And 1 have some figure of about 2 million
tonnes. We expect that this would be
picked up now and they got a lot of
subsidy. S0 are 1zking all possible
precautions and we  have easked the
Governments also, I have written to the
Chief Ministers personally to sce that this
is nol misused.

SHRI BHADBRESWAR TANTI : Sir, 1
would like to state that the tea garden
labourers in Assam constitute about 15
lakhs. These working class people bave
been given subsidised rations which are not
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fit for human consumption. Most of the
foodstuffs are spurious. On 3rd Febraury
1987, being accompanied by some officers
I have been to Sonapur tez estate where
the management do not give subsidised
rations to the workers., Instead of the
subsidised ration, they pay 30 paise per
worker per day. 1 want to know what
action has been taken by 1he Government
in this connection.

SHRI H. K. L. BHAGAT : So far as
we are concerned, we got these records ;
some inquiries were made and we were
told then—1I think if I am not wrong the
hon. Member has pointed it oul to me
carlier May be 1 cannot exactly remember,
but 1 am still prepared to send a team of
officials along with the hon. Member so
that it can be sorted out there on the spot
with the State Government go that il there
are any difficulties and if there are any
genuine grievances, they can be sorted out.

SHRI BHADRESWAR TANTI: I
would like to say that it is vour officers
who accompanied me on the said day to
Sonapur Ten Estate and some other tea
gardens as well, and we found those spuri-
ous rations.

[Translation]

MR. SPEAKER : You take
meet him.

it apd

SHRI BHADRESWAR TANTI : I want
& specific answer o my queslion. What
aclion has been tak=n in this connection ?

MR. SPEAKER : Mr.
please wee him.

Tanti, vou

SHRI UTTAM RATHOD : Sir, in
reply to pari (d) of the question, it is
stated : “'Under the scheme, the benefit of
concessional foodgrains is available 1o
about 57 million people of which the
tribals constitute the majority.” It is a fact
that the foodgrains at subsidised rate can be
supplied to the tribals if proper steps are
taken. I have seen in my tribal area which
fortunately enough Shri Ghulam MNabi Azad
also visited that fair price shops are set up
there, But these fair price shops just take
the quota of sugar and they sell it. Rest
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of the things are not sold and that is why
in weekly markets, you will find the prices
of jowar have gone up to Rs. 2 per kilo.
Muy 1 know how are you going to asceriain
whether the quota that is allotied to them
of wheat and rice or jowar is lifted pro-
perly T Do you have any agency 1

SHR1 H. K. L. BHAOAT : The first
course open (o us is to direct the State
Governmeut 10 study It because they are
supposed to implement it,

The seccond course is that we send
ceriain inlerministerial teams. I the hon.
Member feels that it is not being done
properly in his ores, 1 am prepared to
associate him with the team of the State
Government and Ceniral officials, so that
we get the correct feed-back.

[Translation)

SHRI ANADI CHARAN DAS : Mr.
Speaker, Sir it is beartening to note that
‘" the Government are supplying wheat and

rice a8t specially subsidized price of
Rs. 1.50 and Rs. 1.85 per kg respectively
in the tribal areas and 357 oillion ftribals
are being bencfited through these pro-
grammes. But 1 would like to poiot  out
to the hon Minister that apart from the
tribal =areas. there are olher areas alsu
where tribals live. May I know from him
8s 1o how the distribution of wheat and
rice in such areas i8 being undertaken 7
For ex ample, supposing our trea is located
100 miles awey from the T.D. Block and
the tribals in our area are not being benefit-
ed through such programmes. How then
be can claim that 57 million tribals are
being benefited by the said programme ?
From what he says, it can be consirued
that the benefit of the scheme is also
available to our area also. Therefore, 1
would like 1o know as to how the Govern-
ment propose Lo extend the scheme to the
areas which are not yet covered by it 7 Are
gome steps being conlemplated in this
regard 7

[ English]

SHRI H. K. L. BHAGAT : 8o far as
the scheme is concerned, it covers all the
population of 57 million according to 1981
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census, the tribals ms well as non-iribals
living in 181 Iotegrated Tribal Develop-
ment Project areas and six tribal majority
States i. €, Meghalaya, Magaland,
Arunachal Pradesh, Mizoram, Laksha-
dweep, Dudar and WNagar Haveli. There
is & question which is raised that in other
areas where Adivasis are living which are
not covered by these blocks or simies, why
should oot the scheme be extended. We
siarted the scheme in this ares. [t also
means & huge subsidy of crores and crores
of rupees. Let us see how it is going on.
It means & lot of financial strain because,
as 1 said, the food is much cheaper and,
therefore, this question is & policy question,
which is being asked as to why the scheme
should not be exiended 10 non-tribals also
wherever tribals live in the couniry. It is
& policy question which regquires wvery
careful examination,

[ Translation)

SHRI SHIV PRASAD SAHU : Mr.
Speaker, Sir, through you I would like to
point out that the hon. Minister knows
nothing about how the foodgraing, kerosene
and sugar reach the Adivasis, especially to
thoce living in hilly areas. They do not
have money even Lo run a ration shop and
hence all the rationed items, such as, food-
grains, kerosene and sugar are sold in the
bluck market in the city itsell which is
locoted 30 miles away, 1 would like to
know from the bon. Minister whether he
would take steps Lo ensure availubility of
these commodities 1o the Adivasis living in
jungles mod hills, those of the Muoda
Community or those living in other parts
of Orissa through the Block Development
Officer or some other officer 7

[ English)

SHRI H.K.L. BHAGAT : 1 would like
to give an assurance to the hon. Member
that so far as we are concerned, this is our
very clear efforts, The question which is
being raised is very relevant. The Prime
Minister himself has emphasised that these
foodgrains should be made available 1o
farflung areas, hilly areas. He said : “how
are you enabling them to run the Fair Price
Shops T Mow, it has been decided that
Feir Price Shops can be given financial
loans by the Banks and for that purpose, I
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have written to the Chief Ministers that
they should ask their District Magistrates
some of them have acted-that wherever they
are not able to run the Fair Price Shops,
some loans are given to them. The second
point is that in certain areas, we have
accepted the requirements forever, In some
cases, we asked them to have their Civil
Supplies Corporation. We give them some
transport subsidics. Somewhere they are
distributed. [ have mysell taken some
meziings. We are very keen that Yhese
grains reach the farflung and buly areas.
The Prime Minister has specially empha-
gined that. We are trying 1o take special
care. I have discussed this matter with the
concerncd Ministers; sometimes with the
Chief Ministers concerned also. Then, in
those arcas, even when there is back-down
because of rain, road ete, sufficient guantity
of foodgrains should be made available. All
these sieps are under consideration of the
Governmeni.

Special Quota of Kerosene
for Kerala
=
*476. SHRI A. CHARLES :

SHRI K. KUNJAMBU ;

Will the Minister of PETROLEUM
AND MNATURAL GAS be pleased 10
stale :

(a) whether for a proposal has been
received from Governmet of Kerala for the
supply of special gquota of kerosene for the
use of outboard engines supplied to the
traditional fishermen for fishing; and

{(b) il so, the details thereof and the
stage at which the matter stands at
present 7

THE MINISTER OF STATE GF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (&) and (bl
Governmen! of Kerala's request for increa-
sing the allocation of kerosene for outboard
engines supplied 1o the traditional fishermen
for fishing from 1000 KL to 3000 KL per
mooth is under consideration,

SHRI A. CHARLES : Sir, recently
kerosene was alloted to the States to mest
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the requirements for agricultural purposes.
So, there was & specific request from the
Government thet a quantity sufficient for
the use of the outboard eogines for the
traditional fishermen shall have to be given.
May I koow from the hon  Mumister whe-
ther any specitl quota has been allotted to
the Government of Kerala for the use of the
outboard engines for traditional fishermen
and il so what is the requirement of the
Stale and bow much is being given now.

SHRI BRAHMA DUTT : Generally we
allot kerosene 1o the States taking care of
all their requirements Allocation of
kerosene to kerala in 1982 was 1,50,700
kilo litres, 1In 1986, it has gone up to
2,00,771 kilo litres. It is far the Govern-
ment tn allot to the various sectors in
wurn.

SHRI A. CHARLES : This is a very
unforiunete position in Kerala, You koow
that the traditiona! fishermen arc one of
the weakest sections of the socicty., It is
ooly to uplifi them that & number of
schemes were chalked out by the Govern-
men! of Kerala duTing the last two years.
Fishing nets, samall boals end outboard
engires are given 1o the fGshermen, It is
very unfortunate. 1hai on keroseoe
is being supplied 10 the traditional fisher-
men. They have lo repay the loan ina
few years and outbourd engines have
become & liability to the fshermen then a
blessing to them becauss the are nol able
to get any kerosene from outside, open
market. May I know from the hon. Minis-
ter whether he will ensure that in view of
the peculiar circumstances of this case,
Government will consider favourably the
question of alloting Kerosene only (o the
fishermen as & special case for the use of
the outboard engioes taking into considera-
tion their real need in that area.

SHRI BRAHMA DUTT : AsT have
tlready submitied, normally it is the task
of the State Government to allot 10 verious
scclors. But 1 have given it in my answer
that this question of specizl allovment is
under the consideration of the Government
But I would like to submit that kerosene
is & scarce commodity which we import.
It is desirable to advise the fshermen
also pot 10 start with new engines using
keroscoe. But, up to the extent pomible,
we will be doing our best.,.
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SHRI A. CHARLES : Iiis the
of the Government to supply...

duty

(Inserruprions)

PHROF. P.J. KURIEN : As Mr. Charles
bhas quoted, the outboard engine has be-
come & liability for the poor fishermen. Not
only that the kersone is not available; but
also the engine itself has become very costly.
I would like to know from the Hon.
Minister whether he will take some steps 1o
pee thet the price of these engines is
reduced and kerosene is also made availa-
ble. He being in charge of the Finance
portfolio alse, can consider it,

SHR1 BRAHMA DUTT : I can take
care of kerosene. The Finance Minisiry
does not take care of the engines ind does
not fix the price of the engines, A request
can be pamsed on Lo the Minister of
Industry He is a very generous man, he is
pitting here.

PROF. P.J. KURIEN ! You know that
the import duty on the outboard engines
which are used hy the poor people is 4055

whereas you allow big trawlers free. You
shou'd know that. This isused by poor
people and the import duty is 40%,. The

outboard motor is used by very poor
people,

SHRI BRAHMA DUTT : 1 well
request the Hon. Member 1o give it in
writing.

PROF. P.J. KURIEN : Will you consi-
der this aspect 7

SHRI BRAHMA DUTT : We will defi-
nitely consider.

MR. SPEAKER : No ruoning commen-
1ary. (UInterruptions)

PROF. SAIFUDDIN S0Z : 1 under-
stand 'hat the Ministry has under consi®
deration to dump kerosene in hilly areas.
If there is such an aspect under the consi-
deration of the Ministry, will Jammu and
Kashmir receive special consideration 7 As
the Hon. Minister himself knows, during
winter Leh, Kargil, Gurez, Karmah Karan
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remain cul off for a long period of time.
So. we should dump kerosene in enough
quantity in these arcas so that people who
remaio on the other side of the hill do not
suffer during winter time. I want 10 know
whether J and K will receive special consi-
deration,

SHRI BRAHMA DUTT : Sir, we
always have a special consideration for
J and K.

PROF. SAIFUDDIN SOZ : Thank you
very much for that.

(Imrerruprions)

SHRI BRAHMA DUTT : But there is
a problem of environment also. We al-
ways iry 1o keep the quantity adequate. 1
am also considering & propesal for the hilly
areas, including Jammu and Kashmir and
other remoie arcas where forests are being
destroyed due to the consumption of timber
1o have some other arrangment,

Role of Small Scall Bulk Drog
Manafacturers

SHRI JANMAK RAJ GUPTA :
of INDUSTRY be

478.
Will the Minister
pleased to state :

(a) the role that independent small
scale bulk drug manufacturers are expected
to play in the context of policy statements
on the drug industry recently announced by
Government; and

{b) the concessions and protections
being granted to them in this regard 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAl-
CHANDRA SINGH) : (a) and (b), The
small scall secior will continue to play the
role that it has been playing so lar in the
development of drug indusiry. Al present
the small scale bulk 3drug manufacturing
wnits enjoy the following concessions :

(i) Exemption from provision of
licensing under the Industries
(Development and Regulation) Act
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{ii} Freedom to manufacture any bulk
drug from any stage if it 18 techni-
cally and economically feasible
(iii) Reservation of 17 drugs execlusi-
vely for the small scale sector.
{iv) A price preference in respect of
purchase of drugs from the small
scale sector by DGS end D and
other Govt, institutions.
(v} Mon-applicability of
parameters belween bulk
and formulations.

ratio
drugs

[Translarions]

Demand for Gas-Based Petrochemical
Complex In Madbya Pradesh

*479. SHRI DILEEP SINGH
BHURIA : Will ithe Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to stale @

{a) whether Madhya Pradesh Govern-
ment have requested to set up in the State
a pelrochcmical complex besed on the
natural gas available from Bombay High;
and

{b) if so, the present Pposition in this
regard 7

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (&) Government
of Medhya Pradesh have reguested for
gllocation of gas foo LPG extraction and
for eracking sod downstream indusiries.

{b) From the South Basrcin gas to be
transporied through the HBJ pipeline it is
proposed to exiract LPO and some petro-
chemical fractions. The location of the
plant is vet to be decided.

[ Translations]

SHRI DILEFP SINGH BHURIA : Mr.
Speaker, Sir, 1 would like to koow from
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the hon. Minister the dates oo which the
industry made a demend for gas and
whether he would release connections
according 1o the demand; if so, the time by
which it will be done 7

SHRI BRAHMA DUTT : 1 would like
to inform the hon. Member that we shall
be able to supply gas to his state in July
from H.B.J. Pipeline and for this purpose
we have asked the buyers, who can make
use of that gas, to furnish their reguire-
ments. We have recived demand applica-
tions from & presons. Besides, there are
about four petrochemical units in Madbya
Pradesh which we have approved,

SHRI DILEEP SINGH BHURIA :

Mazy 1 know Lhe locations where these units
would be set up 7

SHRI BRAHMA DUTT : The selec-
tion of location depends on the people who
wanl to sel up these units or it is for the
Stale Government to decide. 1t also
depends on you to attract one of these
units.

EHR] PRATAFP BHANU SHARMA :
Sir, largest portion of H.B.J. PFipeline
passes through Madhya Pradesh and & good
number of petro-chemical complexes based
on gas can be setl up there, because thers
is scope for such complexes. 1 would like
to know the present carrying capecity of
H.B.). Pipeline and the quanium of natural
gas that will be used in the gas-based
fertilizer plants which are being set up 7
Will the rest of the natural gas from the
H.B.). Pipeline be supplied for the petro-
chemical complexes 7

SHRI BRAHMA DUTT : Sir, gas is
not used in petro-chemical complex; it is
papthe that is used, There are four compo
nents of gas.

SHRI PRATAF BHANU SHARMA -
It has four components-Methyl, Ethene,
Propene and Butine. Only Methyl is being
used for the time being. When Ethane,
Propane and Butime are put to use, it is
certain thet the industries which are plastic-
based and those which are developing items
based on plastics will come forward with
demand for these components also,
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SHR1 BRAHMA DUTT : 1 have
glready said that on the suggestion of
Madhya Pradesh Governmet feasibility
report in respect of evtraction of L.P.G.
and down stream industries has been prepared
and B2, B3, the names of which you have
mertioned above, will be extracted there-
from. We shall meet their requirement
more than the actusl demand, because
right now we are short of buyers,

[English]

Petrochemical Project at Dhamankhol
pear Jaigad Port (Mabarashtra)

"481. SHRI HUSSAIN DALWAI :
Will the Minister of INDUSTRY be pleased
to slate

{a) whether & proposal to develop a
petrochemical project at Dhamankho! near
Jaigad Port in Ratnagiri  district  of
Maharashira has been submitied to Union
Goveroment - and

(b} when the cenlral clearance is likely
to be given 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
OPF INDUSTRY (SHRI R.K. JAI-
CHANDRA SINGH) : (a) and (b) Some
proposals for the selling wp of a petro-
chemical project pear Joigad Port in
Raotoagiri district of Maharashira have
been received Mo final dezision has yet
been taken in respect of these proposals.

SHR1 HUSSAIN DALWAI ;In the
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what is the exact proposal recommended bY
the Government of Maharashtra 7

SHRI R. K. JAICHANDRA SINGH :
As 1 said we have some proposals coming
from individuals and one of them has been
supported by the Government of
Maharashira. There is an application by
M/s Fuiolex Pipes Lid. for the isue of
industrial licence for the manufaciure of
PYC. This has been supported by the
Government of Maharashira.

SHR[ HUSSAIN DALWAI ;: What s
the reaction of the Government of
Maharashira to this proposal T If at all
is it going to consider this or not 7

SHRI R, K. JAICHANDRA SINGH :
They have supported this and the matter is
under our consideration.

Allocation of Essentinl Commodities
to Madhya Pradesh

*43 SHRI PRATAP BHANU
SHARMA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased 1o
state :

{a) the 1otal quantity of essential
commodities namely wheat, rice, kerosene,
suger and edible oil allocated quarierly to
Madhys Pradesh during the last two Years
i, e. 1985-86 and 1986-87 ; and

(b) 1he goantity actually lifted by the
State GQovernment against the allocation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL

reply the hon. Minister has stated that SUPPLIES (SHRI GHULAM MNABI
some proposals has been recommended. 1 AZADY: (a) aod (b)., A statement is
would like to know from the hon, Minister given below.

Statement

Statement showing Allecation and lifting of Essentlal Commodities, namely
wheat, rice kerosen, Sugar and edible olls to Maodhya Fradesh during
1985-86 gnd 1986-87

WHEAT (In "000 tonnes)
Montb Allotment Quarierly Offtake Quarterly
Allotment Offtake
1 2 k| 4 5
1985 '
Japuary 250 2.0
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.

1 2 3 4 5
February 15.0 1.8
March 25.0 75.0 1.2 5.0
April 25.0 0.7
May 25.0 0.6
June 5.0 75.0 1.4 2.7
July 5.0 9.2
August 25.0 237
September 5.0 85.0 21.5 544
October 35.0 28.7
Movember 5.0 24.0
December i5.0 105.0 10.7 134
1986
January 50.0 34.2
February 50.0 10.6
March 50.0 150.0 22.3 5.1
April 50.0 19,4
May 50.0 14.4
June 50.0 150.0 16.6 50.4
July 50.0 15.7
August £0.0 13.9
Seplember 50.0 150.0 14.9 44.5
Oclober 50-0 11.4
Movember 50.0 10.8

December 50.0 150.0 14.8 37.0
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1 2 3 4 L]

1987

January 500 22.2

February 50.0 22.2

March 0.0 1500 M.A. 44.4
RICE

1985

January 18.0 1.0

February 18.0 12.8

March 180 4.0 15.1 40.9
April 18.0 14.8

May 18.0 16.2

June 18.0 54.0 16.5 47.5
July 18.0 17.6

August 18.0 17.6

September 2.0 590 19.2 54.4
October 25.0 21.0

November 0.0 17.8

December 5.0 80.0 11.1 49.9
1986

January 25.0 19.4

Febroary 25.0 17.9

Maxch 25.0 75.0 14.4 £1.7
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1 2 3 F 5
April 25.0 16,3
May 25.0 12.2
-une 25.0 75.0 17.4 45.9
July 25.0 15.7
Augus 15.0 15.8
September 25.0 75.0 15.0 46.5
October 5.0 17.8
November 15.0 15.3
December 5.0 73.0 12.2 45.9
1987
Jaguary 3.0 15,6
February 230 15.6
March 25.0 75.0 MN.A. 31z
KEROSENE
1985-86
April 22000 21750
May 20690 20639
June 20690 63380 19678 62067
July 21030 19637
August 21030 21503
September 21030 63090 21873 63413
October 221250 i 21030
November 25000 24080
December 25000 72150 24751 69861
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1 2 3 4 5
i = e o
January 25000 24905
February 25000 24027
Mareh 23640 73640 23217 72149
1986.87
April 24000 22059
May 24000 23097
June 24000 T2000 24309 69463
July 23000 21722
Augast 24165 12174
September 22915 70080 22734 66730
October 13697 22879
November 275352 16996
December 27552 78801 17361 17236
Junuary 27552 27067
February 27352 N.A-
Maearch 27000 E2104 NoA.
LEVY SUGAR Monthly Quota

(1) From January, 1985 to

Junuary, 1987 23, 276 tonnes

(In tonnes)

(ii) February, 1987 onwards

25,031 toones

In addition, Madbya Pradesh Govi. was also allotted festival quotas of 3721

tonnes each for the months of June, August, September and November, 1985 and for
September and October, 1986.

EDIBLE OIL
Moanth Allocation Quarterly Off-take Quarterly
Allocation Off.take
i 2 3 4 5
Movember, 85 1500 548
December, 85 1200 786
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1 ] 3 4 5
Jaouary, 86 1000 iToo a72 :1:5
February, 86 1000 909
March, 86 1000 613
April, 86 1000 3000 T49 2281
May, 86 1500 143
June, 86 1500 109%
July, 86 1500 4500 1573 2815
August, 86 3000 1605
September, 86 1000 2233
October, 86 3000 2000 2432 6270
m T THT! o
1986-87
November, 86 3000 1903
December, 86 2000 2979
January, 87 2000 T000 2067 6949
February, 87 2000 1947
March, 87 1000 4000 N A,
11000 BE96
-rﬂu:u-t N. A. stands for Not Available’.

[Translation]

SHRI PRATAP BHANU SHARMA :
The hon. Minister has given a detailed
reply to the question for which 1 would
like to thank him. The only thiog that I
want 1o koow i8 whether full quota of
kerosene and edible oil allocated to Madhya
Pradssh during that quarter of 1985-86, in
which they lifted less quantities, was ot
available with the Centre 7

SHRI GHULAM NABI AZAD : Our
Job is to make allocation according to the
demand made by the State Government, It
is for them to lift the allocated quots,

[English]

THE MIMISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : Sir, I may add that
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1 will have to pariicularly go into this
particular cise, Bul som:times this happens
that we allocate cuitain quantities and there
are some probiwms  in supplies also,
Qenerally, in some States, mors kerosene is
required and sometime we allocate it. The
problem of supplies has also come in. In
this particular case, whether the Madhya
Pradesh Government was 1o be’'blamed for it
or whether there werc any disruption in
the supply or aoything, that I will have to
find out.

[Translation]

SHR1 PRATAP BHANU SHABMA :
Mr. Speaker, Sir the hon. Minister has said
that the responsibility of allocation is
that of the Central Government whereas the
responsibility with regard 1o the distribution
is that of the State Government. In my
second supplementary, 1 would like to
know from the hon. Miaister whether in
view of the complainis and irrzgularities in
the distribution system, the Central Govern-
ments have issucd some guidelines 1o the
State Governmeni so a8 to make Lhe
Public Distribution System more cffeclive
upto Panchayat level T

[English]
SHR] H. K.L. LiJAGAT: Let me
meke my impression clear. 1 am very

much couscious of the shortcomings which
the hon. member has pointed out. Other-
wise also, through wvarious ways, we Bet
the feed-back so that we know the fault
that lies in the distribution system. | won't
say, everything is all right and perfect. At
the sametime, we have been making studies
and also taking st=ps. My colleagne Shri
Azad had visited various States and had
discussions on the spot with the officials.
He visited certain shops also. 1 also
visited certain States and discussed with
them. The iden is to strengthen it. I
have written to them from time 10 time.
We have asked them lo moenitor it and take
further steps. With all these shoricomings
and constraints which are there, yel, 1 feel
that the distribution system in the country
is unigue. It serves on the one hand with
& huge subsidy of about roughly Rs. 2000
crores the consumers and, 8t the same
time, if there Is a glut in production, it
do.s very much help the farmers also.
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[Translarion)

SHRI MAMEKURAM S0DI : The hon.
Minister has stated that financial asmistance
would be made available to the villages in
far flung areas, Will the rationed Com-
modities be made available o the people
in remotc villuges, where LAMPS or small
panchayats arc not in 2 position to handle
publib distribution sysiem properly at
weekly markets through mobile vans 7
This system will ensure smooth distribution
of ration to the people in rural arcas
throughout the country as per the directives
of the Prime Minister. 1 would like to
know whether the Central Government
would issue directives to the States in his
regard and give them financial assistance
for this purpese 7

SHRI H. K.L. BHAGAT :1 agree
with what the hon. Member has said about
the ground situation. The foodgrains can
be made available to the pcople at the
weekly market place where such markels
are held. So far as Madhya Pradesh is
concerned, an amount of Rs, 37 lakhs was
given for buying 20 mobile vans so that
ration could be made uvailable al piaces of
weekly markets in tribal arcas.

The distr'bution is the responsibility of
the Siate CGovernmenis ; we make the
commuaditice available to them, Some of
the items are supplied 10 their Civil
Supplics Corporations direct and some
items are supplied through the Foad
Corporation of India. It is our endeavour
to see that these items are made available
at the weekly murket place,

[English]

SHRI K. S RAO : The hon Minister
said that there was a glut io the production
of wheat and the statement that is given lo
Shri Bhanu Praiep Sharma also indicates
that the Madhya Pradesh Government itself
is not drawing the allotted gquantity. The
Andhra Pradesh Government is also time
and agaio requesting that they do nol want
wheat; they want rice. This obviously
indicates thal there is shortage of rice in
this country, and surplus of wheat. So,
will the hon. Minister recommend, through
the Minister of Agricultore, to increase the
support price and remunerative price for
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rice, so that there will be an incentive for
growers both in Morth India and South
India to produce more and more rice, and
reduce wheat 7

SHRI H. K. L. BHAGAT : Nao, Sir.
1 would say that it is not true that we are
short of rice. We are marginally surplus
in rice. We are much more surplus in
whent. That is true. But in respect of rice
requirements of all States ulso, there have
been difficulties, For example, there were
floods in Andhra Pradesh itgelf, and prob-
lems arose. But we have been meeting
the requirements of rice. Also, we are
marginally surplus in il. Certainly we
gre very keen that we should have more
rice in this country; and the Ministry of
Agricolture is already conscious of his
suggestion.

[Translation]

SHRI BHAGWAT JHA AZAD : In
reply to every guestion, the Government
emphasises the point that whether it is
kerosene, wheal or eome other esseniial
commuodity, the Central Government makes
only allotment and that their forther distri-
bution is the responsibility of the Siate
Governments, 1 wont (o know from the
hon. Minister wheiher the responsibility of
the Central Government is limited
only to slloiment of the commodities
on the demand of the State Govern-
menls or 8 it also  responsibility to
ensure that the supply of these seven
esaential commodities reaches the common
man. In a sitvation where the Siate
Governments do not lift these items in
spite of their allotment by the Central
Government, will the Central Government
stop at only leying emphasis by saying that
the distribution is the responsibility of the
State Governments or the Siate Govern-
ments did not lift the ftems or will it make
some other efforts oo 7

SHRI1 H. K. L. BHAGAT : In reply
to the hon. Member's questien, 1 would
like to say that the main objective of the
Central Covernment is to ensure aciual
availability of the essential commodities 1o
the people and not lu complete the forma-
lities. This objective in itzell is very big,
and it is good that we have taken up this
ooerous tark in our country. Moreover,
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the hon, Member has been the Minister
of the Department himself......

SHRI BHAGWAT JHA AZAD : 1
wanled to ask this question onoly because
no wrong impression should be created in
the couniry.....

SHRI H. K. L. BHAGAT :
remove thal impression......

I want to

SHRI BHAGWAT JHA AZAD : From
the reply given by the hon. Minister, an
impression wos crested that the responsi-
bility of the Central Government was
limited only to making alloiment of esgen-
tial cemmodities, However, as a former
Minister I know that the objective of the
Government is not only to make allotment,
but also to ensure that these commodities
reach the people.

SHRIH. K L BHAGAT : 1 would
likz to thank my former collesgue and
would clarify that the objective of the
Central Government is io ensure the avai-
lability of the commodities 1o the common
man.

SHRI BHAGWAT JHA AZAD : 1
would like to humbly submit te the present
hon. Minister :—

Mantri ke pad ki yeh skaan,
Naheen deekhta dosn kaheen Shasan meln,

SHRI H. K, L. BHAGAT : 1 wenl to
repeat what I have said enrlier that the
objective of 1he Government is not only
to make allotment, but also to ensure that
these essential goods reach the pecple. It
is because of this that the Government
bears the burden of such huge subsidies on
it. Meverthless, the responsibilily in regard
to the distiribution is that of the State
Goveroments. We cannot take direct res-
ponsibility for this. However, we conduct
studies and udvise the hon, represeniatives
of this House and use our possible inflge
ence in a democratic way, However, the
ccoperation of the State Governments is a
must, because they loo have to discharge
their respoosibility and this objestive can
be achieved only through mutual eoopern-
tion.
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[Translation]

Sopply of Emssential Commodities In
Uttar Pradesh

..+_

*484. CHOWDHRY AKHTAR
HASAN :
SHRI DEEP NARAIAN BAN:

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to siate :

(s) whether Governmenl are aware
that in most cities and towns of Utlar
Pradesh, fuir price seops supply suger and
kerosene oil only;

(b) if w0, the reaction of Government
thereto;

{¢) the items meant for supply through
fair price shops in Uttar Pradesh; and

{d) the quantity of ecach item allotted
to Uttar Pradesh [from Jeouary 1986 te
Febroary; 1987, month-wise for distribu-
tion through fair price shops 7

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM MNABI
AZAD): (a) The Government of Ulttar
Pradesh has reported that no such com-
plaint has been received.

{b) Does not arise.

(c) Fair price shops in Uttar Pradesh
are required to sell wheat, rice, levy sugar
kerosene, imported edible oils, controlied
clotp and soft coke,

{d) A statement is given below.

Statement

Allocotion of wheat, rice, kerosene
imported edible oils, levy sugar,
controlled cloth and soflt coke to
Uttar Pradesh during January, 1986
to February, 1987,
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WHEAT
Month Allocation
(in "000 tonnes)

1986
January 45.0
Februery 45.0
March 45.0
April 45.0
May 45.0
June 45.0
July 45.0
August 45.0
September 43.0
October 45.0
Movember 45.0
December 45.0
1987
January 45.0
February 450

RICE

{In "000 Tonnes)
Month Allocation
1 2

1986
Januoary 50.0
February 50.0
March 50.0
April 50.0
May 50.0
Juas 50.0
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1 2 Imported Edible Oi {In M, tonnes)
Month Allocation
Jul 50.0
d 1986
Augunt 0.0 January 700
September 50.0 February 700
October 50.0 March 700
April 17
November 50.0 00
May 1000
December 50.0 Sistia 1500
1987
July 1300
Janua 50.0
y August 1500
February B 50.0 Septiusibiis ria
KEROSENE October 1500
{In M. Tonnes) November 1500
B :
Mont Allocation Detacibis 900
1986 1987
January 59500 January 900
February 59000 February 900
March 5960
are = LEVY SUGAR
April £5000
Monthly quola of leavy Sugar in case
May £4500 of Uttar Pradesh was 50466 tonoes from
Jaouary, 86 to Januvary, 87. This was
June 54500 increased to 52926 tonnes from February
87, onwards. Besides an additional festi-
July 55405 val quota at the rate of 1067 1onnes eash
for the months of September and October,
August 57000 86 was alloted to Uttar Pradesh.
September 57000 CONTROLLED CLOTH :
October 61253 Annual enlitlement of controlled cloth
for the year 1985-86 (April 1985 1o
November 62148 March 1986) is 255.130 lakh sq. metres.
2148
December [ SOFT COKE :
1987 The allocation oi soft coke to Utlar
Januaary 62148 Pradesh has been 30,000 tonnes for each
62148 of the months from Jappary 1986 to
February 1987,
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[Tramslations]

SHRI AKHTAR HASAN : M.
Speaker, Sir, 9 items, nemely, wheat, stia,
maida, rice, sugar, edible oil, kerosene
and coal are supplied to the people through
the fair price shops in Delhi, whereas no
other item except sugar and kerotene is
available at fair price shops in Ulttar
Pradesh. The hon. Minister has staled
in his reply that 7 items are supplied, but
the fact is that no item except the 1wo
mentioned above are available there.

SOME HON. MAMBERS : This is
true of everywhere.
SHRI AKHTAR HASAN : The hon.

Minister has also stated in his reply that no
such report has been received from Uttar
Pradesh. Let me tell him that 1 am
making the complaint and 1 do not come
from England.

MR, SPEAKER : Your complaint does
not seem o have evoked any response from
him.

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND MIMISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H K.L. BHAGAT) : 1 am thankful to the
hon. Member that he has mad a complaint,
In view of his complaint, we shall depule a
special team to Uttar Praodesh to make a
study in respect of some shops in consulia-
tion with the State Government. 1 am
going to personally speak to the Siate
Government in regard to the distribution of
essential commodities in the Siate. In view
of the complaint made by the hon Member,
we shall get it investigated and shall also
order & sample survey.

SHRI RAM SWAROOP RAM : The
hon. Minister has stated that the central
Covernment supply essential commodities,
such as, cloth, cosl, kerosene etc. for
distribution through fair price shops, but 1
can say for cerfain about Bihar that only
wheat and sugar are supplied through the
Public Distribution Centres in the State.
Meither cloth ner coal or kerosene is
supplied. In regard to the commilment
made by the Government to supply essential
commodities to the poor, I would like to
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know from the hon, Minister a8 to how he

is going to ensure supp'y of the rest ol the
items 7

SHRI H.K.L. BHAGAT : I had mysall
gone !0 Bihar and had discussed with the
State Government the difficuliies being
faced in tbe public distribution system. So
far as shortage of coal, kerosene and other
ilems is concerned, the matter has been
taken up with the concerned Minisiries.
Two teams, voe for the metropolitan towns
and the other for the villages, have been set
up to study the overall public distribution
system. These teams include some Mem-
bers of Parlisment also. 1 had wisited
Bihar and held on the spot discussion, We
shall certainly do whatever is possible at
our end in regard to the complaints from
Bihar as also from other States which have
the similar complaints.

SHRI MADAN PANDEY : My supple-
mentary rolates to the reply given by the
hon. Minister to Shri Azad  This is cer-
tain that allotment is made by the Centre
gnd the distribution is done by the Siate
Governments.

MR. SPEAKER : You have put it in
the revers gear, Mr. Pandey.

SHRI MADAN PANDEY : Complaints
are there almost everywhere. To say that
we shall overcome these difficulties by
blending the past experience with the new
one, will not be enough,

Will the hon. Minister consider
evolving @& system comprising of the
member of Parlitment of the respective
area and some monitoring  agency
on his behall to examine the existing sys-
tem and shortcomings, if any, noticed are
brought to the noticé of the hon. Minister
as well as the local administration? 1Is
there an¥ such proposal under consideration
of the Government 7

SHRI H.K L. BHAGAT : 1 my view, the
efficient functioning of the public distri-
bution system dep=nds on the extent of
vigilance the people keep over it. We bave
told all the State Governments that there
should be vigilance over each Fir price
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shop irrespective of whether it is in the
villege or elsewhere and that there should
be & vigilance commiltee for this purpose.
At some places, they have formed vigilance
commitiees, some at taluka level and some
at the disirict level. We have asked
them 1o associate the M.Ps. wilh
such committee. Tt is wvery good to
associate them for this purpose. We shall
ask the State Governments that M. Ps.
must be associated with such committees.

{ English]
Fault rate in Telephone Network

*487. PROF. NARAIN CHAND
PARASHAR : Will the Minister to
COMMUNICATIONS be pleased 1o
slate :

{a) the average fault rate in Indian
telephone network;

(b) how does it compare with the fault
tate in other countries like Japan, Australia
and Ireland;

compare
taken 1o

(e} if Indian‘s rate does not
favourably, the corrective steps
bring down the fault rate; &nd

(d} any time bound programme fixed for
this purpose T

THE MINISTER OF COMMUNICA.
TIONS (SHRI ARTUN SINGH! : (a) to
(d) : A Statement is given below.

Statement

(a) Average number of faults per 100
station per month in our country for
Metro, Major, Minor Telephone Districts
and Telecom Circles is 28.4, 26.5, 33.6
36.1 respectively which comes to 31.9 as
All India Average,

(b) Fault rate in Australia for Metro
apd Country areas is 5.9 and 5.6 per 100
telephones per 4 weeks, in Ireland 7.4 per
100 station per month, in Japan it is 0.5

{c) Steps taken to bring down the fault
rate are in iwo paris—one for exterual plant
including wubscribers installations and the
other for exchange equipment itself,
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Li) The majority of telephone faults

are due to external plant. Steps
being taken are
—cleaning, dressing up and

locking of distribution points.

—Replacement of overhead bare-
wire subscriber loops by insula-
ted drop wires.

—Rehabilitation of subs Attings
and replacement of fault prone
telephones.

~—tighter control of quality in
production of telephone instru-
ments.

—WUse of Jelly filled cables in the
distribution network (o prevent
entry of waler in telephons
cables to avoid laults.

{ii} Steps being taken 1o improve the
telephone equipments are

—progressive replacement of life
expired telephone exchanges.

—Introduction of relinble electro-
nic telephone exchanges.,

id) It has been planned to reduce the
number of faults per 100 stations per
month from 35 in 1986 to 10 by 1990 and
5 by 1995,

PROF. NARAIMN CHAND
PARASHAR : 1 have gonc through the
statement and it bas been indicated by the
hon. Minister that the fauit rate in other
countries is lower as compared to India
and that they plan 1o reduce the number of
faults to ten by 1990 and to five by 1995,
This is & very dismal position. May I ask
the hon. Minister through you if it is not
possible to reduce the faults 1o five by the
end of the Seventh Five Year Plan and il
g0 what would be the special steps taken
to provide a satisfactory and reliable tele-
phooe service in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : We
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have already started the process and major
schemes arc beirg taken in hand and we
feel that with the improvement of the tele-
phone exchanges and also with the
improvement of the external equipments
which are monitored continuously we will
be able 1o achieve the target which we havs
given in our answer.

PROF. NARAIN CHAND PARASHAR :
1 have asked for a lower rate, that is, five.
Their targel is ten. I it continues 1o be ten
it will be guite an unsatisfectory service. In
fact, due to connecting of various stations to
the 8.T.D. what happens is there is a greater
amount of pressure on the consumer and
harassment by wrong connection of num-
bers, by delayed calls and by so many other
things and in view of that is it proposed to
give special attention 1o the elimination of
these faults and bring down the rate of
faults per hundred telephones per month
to five, not to ten, because that would
be better T

SHRI SONTOSH MOHAMN DEV : We
do not want ta project something which
may not be posible at this stage because of
the constraint of resources and cquipment
availability but if the funds constraint is
removed, we will be able 10 achieve it.

PROF MADHU DANDAVATE : 1
would like to know from the Minister
whether he is aware of the fact that besides
some faults in the eguipment it has been
found out that a very different type of faul
is observed in the system. Many Members
of Parliament some times when they go out
of Delhi somebody checks that they are not
in their quarters, You will be surprised to
find that during that period actually the bill
goes up because in the exchange they are
connected Lo somebody elae’s connections
and as a result of that, the bills 90 up.
{Interruptions) 1 am sure that thisis a
complaint which cuts across the part lines
and I am sure that the Hon. Speaker will
also agree with this.

SHRI ARJUN SINGH : 1 am fully aware
of this complaint and I can assure Prof.
Dandabate that our ecfforts to remedy it
will also out across party lines and we will
like to sec that such type of wrong billv—
some hon. Members have already sent their
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complaints and we are looking into them-
and if we find that there seems 1o be &
pattern in it, we look inwo that also because
after all...... (Interruptions)

PROF. MADHU DANDAVATE : It is
not & socialistic pattern.

SHRI ARJUN SINGH :
pattern would work, otherwise. 1 am
quite aware of that. But we will try to
scc to it and 1 am sure that we will be able
to remedy the grievances of the hon. Mem-
bers.

Socialistic

[Translation]

SHRI RAM MAGINA MISHRA : Mr.
Speaker, Sir, I do not know the condition
of telephones in other parts of the country
bul 1 do know that the condition of tele-
phone in Uttar Pradesh i very bad, Mo
telephone call is put through from there.
I would like to give my own case, for
instance. My telephone at Lucknow is out
of order for the last four monts. 1 have
writlen to both the Ministers. The hon.
Minister did give the orders, but my tele-
phone hos not yet been set right. On the
mercy of the God, the telephone call
materializes once in & while, bul generally,
the calls do not materialize. 1 would like
to know from the hon., Minister whether he
would take steps to bring aboutl improve-
ment in the telephone service in Ultar
Pradesh, which is really bad and would, in
particular, get the fault in my telephone
connection removed 7

[English]

SHRI SONTOSH MOHAN DEY : 1In
stead of having Bharesa on the God, he
can have Bharosa on me and 1 have already
taken up his case and it is being monitored,
and it will be rectified.

[Tran.lation]

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : You will get Somiosh
{satisfaction) from Santosh,

[English]

SHERI P.R. EUMARAMANGALAM :
Mr. Speaker, Sir, I would like to koow
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from the bon. Minister for Communications
whether the Department and the union of
the employees have come 1o = specific
undersianding on & lime-bound programme
to Improve the functioning of the telephones
and whether this understanding nvolves all
the cadres or iz it restricted only 1o one
cadre,

SHRI ARJUN SINGH : Sir, the hon.
Member is himself aware of 211 those who
are involved in this effort because he i
#lso working as onc of the veary important
trade union leaders. The fact is—1 am
meking a statement today in that regard—
that the effort is not to involve only one
sec ion but the effort is to invalve nll sec-
tions of the workers in Telecom Depart-
ment because unless we have everyone's
cooperation, one scclion cannot do any-
thing. I am sure that with the influence
that the hon. Member exercise and with
the cooperation of all other trade union
leaders who bave also assured us, we shall
take everyone's cooperation and implement
this plan.

SHRI ASUTOSH LAW Sir, at the
beginning of the session, we were assured
that the Calcutia Telephone's position will
be improved. Since then, all utility lines.
such as, 199 which is for Assistance and
181 which is for Trunk Calls, are not
working and are not functioning at all
Even in the mid night il somebody wants
to make a trunk call anywhere, nobody
will attend to 181 or 1B0 which are the
code number for the trunk calls  So, may
I know from the Communications Minister
that one month after the assurance given to
uws for improving the Calcutia Tele-
phones, what positive sleps they have
taken to improve the Caleotta Telephones?

SHRI SONTOSH MOHAN DEY : Sir,
at one stage there was some difficulty with
regard to the Assistance service of the
Calcutta Telephones. The position has
since improved. The employees have star-
ted working. Most of them have joined
their dutics As regards improvement,
when we assured this House, there were
about 10,000 telephone lines dead in
Calcutta. Mow the number has come down
to 562 ooly. So, the improvement has
takeo place and further improvements will
teke place.
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[ Translation]

SHRI DAMODAR PANDEY : Mr.
Speaker, Sir, there are siill many exchanges
in the country which are manual. For
example, Ramgarh Exchange hus over 200
lines and it has been nnnounced & number
of times that the cxchange would be
converted iolo an  aulomatic ope. The
Government was prepared Lo give land too
for this purpose, but in spite of all this,
sutomatic telephone cxchange hes not been
set up there. 1 would like to know from
the hon Minister the time by which all
major manual exchanges would be replaced
by automatic exchanges 7

[English)

SHRI SONTOSH MOHAN DEV ; Sin
during the Seventh Plan, our torget is first

to Bive consideration 1o disuict head-
quarters  which are  havicg manual
exchanges. After that those mapual

exchanges, which are large in size, will
also be taken into consideration. Abom
the particuler case mentioned by the hon.
Member, 1 do not know, but I shall inform
the Member concerned.

[Transia ionl

SHRI G. M, BANATWALLA : Mr.
Speaker, Sir, we have a good sysiem in
Delhi. The bell rings early in the morning
and cn behall of the telephone exchange,
it is asked if our telephoce is working sl
right or not. While congratulating the
hon. Minister for this, I have to ask a
question also. (Inrerruptions) 1 praise the
Gu?:mmnl once in a while, s0 let me
praise,

SHRI ARJUN SINGH : Also pray
besides praising.

SHRI Q. M. BANATWALLA : Is this
practice confined to the telepbones of
H._Pl. only 7 Will it not be good if
besides M. Ps., others’ telephunes are also
taken at random to ask whether they are
runct}oninl properly or not 7 Besides, this
praciice should be followed at other places
llsir.t and shonld not be limited 1o Delhi
only.

[English]

SHRI SONTOSH MOHAN DEV :1
fully agree with the hon, Member. This
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is m syslem which has been introduced not
only in Delhi but in  other paris of the
couniry and not only with M. Ps., at

random certain  numbers are taken in
exchinges areas and these are being
checked.
[Transiation]

SHRIMATL VIDYAVATI CHATUR-
VEDI : Mr. Speaker, Sir, from my

expericnce 1 must say that whenever 1 am
asked on telephone whether my ielephone
is working properly, 1 get frightened
because the next moment the telephone
goes out of order. This has heppened not
just once but several Limes. As 3 matter
of fact, they ask jast before the telephone
goes oul of order simply to keep their
records complete... (nferruptions)

MR. SPEAKEHK : The hon. Member
should not be put 1o daoger. If such a
thiog happens daily, there can be a8 danger
of heart avtack,

SHRI ARJUN SIMGH : Some people
may be asked about it in the evenings,

SHRIMATI VIOYAVATI CHATUR-
VYEDI : Whether it is in the moruing or in
the evening, simply asking will not be of

any use il the telephones do not work
properly.
[English]

MR. SPEAKER : Next question;

Sbri R. 5. Mane—not present ; Chaudhary
Ram Parkash—nol present.

1 will have second round now.

ShriD B. Patil—not present ; Shri
Aslam Sher Khan—neot present ; Shri Ram
Pujan Patel—not present,

Shri Mullappally Ramachandran,

Participation of N. R. 1. and other
private Entreprencars in Mana-
facture of Electrononic liems
by Hindestan Teleprinters Ltd.

+
®472. SHRI1 MULLAPPALLY
RAMACHANDRAN :
SHRI V. SOBHANDREE-
SWARA RAO :
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Will the Minister of COMMUNICA-
TIOMS be pleased to state :

fa) The details of the proposals for
allowing participation of Mon-Resident
Indians or the private seclor entreprencurs
in manufacturing electronic and clectrical
communication items by the Hindustan
Teleprinters Ltd.

ib) the reasons for permitting the
privale sector participation ; and

fg) the net peofit earned by the
Hindustan Teleprinters Ltd. dwing 1985-86
and 1956-87, scparately 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
and {b). There 15 no specific proposal
under consideration for participation of
Mon-Resident  Indians (NRI) or other
private s:ctor enirepreneurs in manufactur-
ing elecironic : nd electrical communication
items by the Hindustan Teleprinters Lid.

{c) 1985-86 Rs. 83 lakhs

1986-37 Mot vet
available

SHRI SMULLAPPALLY
CHANDRAM : There are proposals for
allowing paiticipation of non-resident
Indiuns in manufacturing electronic as well
as clecirical communications and devices in
the Hindustan Teleprinters Limited, How-
ever, Lhe answer given by the Minisiry
is evasive and he says that there is no
specific proposul like that, Often there is
a cry from the bon. Minisier that Non-
Resident Indians are ool coming forward
to start indusiries in private as well as
public sector. 1In this coonection may 1
know from the hon. Minister, what are the
reasons that prevent the Govironment from
starting industries by invesiment of the
MNon-Resident Indians in the Communication
Department 7

RAMA-

SHRI SONTOSH MOHAN DEY :
There is confusion in the question and the
answer as stated by the hon, Member. He
has asked involvement of the NRI in the
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HTL. Itis not as such. But ss regards
industrial policy of the Government of
India MRI or the Private Secior can
involve themselves in elecironic field ard
they are being given licence as per indus-
trial policy of the Government of India.
There is no restriction. But there if no
collaboration with the HTL. Your question
was sbout collaboration with HTL. HNRI
are involved in mechanism field. They 4are
being given licence on merit basis, There is
no restriction on that,

SHRI1 MULLAPFALILY RAMA-
CHANDRAN : The Hindusian Teleprinters
Lid. is one of the few public sector
companies which is running at a profit. In
this connection may 1 know from the hon,
Minister what prevents the Government
from expanding it by granting facilities and
also from starting more such industries in
the public sector ?

SHRI SONTOSH MOHAN DEV : Al
the moment we have no scheme of expan-
sion.

PROF, M. G- Ranga : Why 7

SHRI SONTOSH MOHAMN DEV : It
is because various private sector and Siale
Goxernments have been given permission.
In West Fengal we have a Industrial
Development Corporstion. In Punjab there
is State Indusiriul Development Corpora-
tion. We have Hindustan Tele-Communi-
cation, These are also joint sector under-
takings of the Siate Government. They
have been given pzrmission and from our
gide there is no scheme of expansion &t
this moment.

———————

WRITTEN ANSWERS TO QUESTIONS

[ English)

Distribwtion of Conirolled Cloth to
Economically Weaker Sectlons

*469 SHRI D. B. PATIL : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased (o slate :
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{2) whether tbe demand for controlled
cloth to be distributed to economically
weaker seotions and villagers throuwgh
public distribution system bad been met
fully from April 86 to Jaonuary 87 ; ant

(b} if not, the reasons therefor 7

THE MINISTER OF PARLIA-
ENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI1
H. K. L. BHAGAT) : (a) and (b}, On

the basis of the production level of the
controlled ¢loth, yearwise quote for euch
state/union territory is fixed by the Texile
Commissioner. The siate-wue gquota of
controlled cloth for the year 1986-86 and
release of controlled cloth made during
the period from April, 1986 o January,
1987 is given in the statement below.

Controlled cloth has been released
during the said period to all the statea/
UTs according to their entitfement except
in the case of Maharashira, Orissa, Tamll
Madu and Tripura where there has been a
shorifall in the release. Govi. of Tripora
has indicated that there is no much demand
for controlled cloth in the siate. Wilh
regard to the other three sintes, NCCP,
which is the apex level nodsl sgency for
distribution of controlled cloth, has report-
ed that the supply of the allotted quola of
controlled cloth had to be suspended dus
to the non-payment of dues and accumude-
tion of huge outstandinrgs against the state
agencies of duet to the NTC. the manu-
factur:rs of the controlled cloth.

Distribution of controlled cloth is
primarily the responsibility of the State
Governments/UTs and they have been
requested to  streamline and sirengith the
distribution arrangements to ensure that
the controlled cloth reaches tbe target
group. According to the information
received from the Siates/UTs, more than
50% of the controlled cloth is reaching the
terget group in rural areas.
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(Figure in Lakh Metres
—

5L Neme of the State/UT Cotton Cootrolled Polyester Controlled
No. Cloth (85%)* Cloth
Yﬂfl‘l!‘ Release F‘f_':lrlr Release
eolitlement made entitlement made
1 2 3 ' 4 5 &
1. Andbra Pradesh 98.81 107.60 13.55 B.11
2, Assam 39.22 39.41 5.41 5.26
N Bihar 142.52 164.37 19.66 19.62
4. Gujarat * 61.45 64,56 £.44 B.44
5. Haryana 20.77 21.64 2.89 198
6. Himachal Pradesh 6.99 — 1.00 0.71
1. Jammu and Kashmir 10.36 10.64 1.46 0.90
8. Karnataka 71.62 82 27 9.83 6.90
9. Kerala 48.40 55.14 6.66 4.10
10, ‘Madbya Pradesh 107.30 121.27 14,70 13.46
11. Meaharashira 120.68 94.98 16 53 .75
12. Manipur 2.41 2.84 0.38 0.37
13. Meghalaya 2.50 2.94 0.39 0.39
14. MNagaland 1.01 1.19 0.19 0.21
18. Orissa 57.14 6.96 7.86 0.50
16.  Punjab 24.81 26.91 3.44 2.44
17. Rajasthan 59.29 60.47 B.15 5.91
18. Sikkim 00.44 00.52 0.14 0.14
19. Tamil Nadu 95.79 66.76 13.13 735
20. Tripura 4.30 00.50 0.54 —_
21, Utter Pradech 216.86 242.88 29.68 29.68
22. Wes! Beogal 108.38 117.76 14.835 16 07
23, Andaman and Nicobar 0.11 00.35 0.10 0.06
Inland

24, Arunachal Pradesh 00.97 01.14 0.18 0.18%

25, Chandigarh 00.65 00.56 - —
26. Dadra and Magar Hav:li 00.22 00.21 0.08 0.01
21. Delhi 9.7% 10.44 0.10 0.09
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1 2 3 4 3 [ ]
28. QGos, Daman and Diu 1.7 1.81 0.28 0.27
19, Lakshadweep 0.09 00.10 0.07 0,03
10, Mizoram 0.74 00.87 0.15 0.14
3.  Poodicherry 0.97 1.14 0.06 0.03

Tolal 1317.50 131114 180.00%*  137.10
*Remaining 159, is marketed by NTC direct through its own retail outlets,
*®180 lakhs Mts. of Polyester cloth is equivalent to 450 lakhs Sq. Mts, of cotton
controlled cloth.
[Translation] Setting up of Telephone Exchanges n

World Band Asslstance for Bodhghat
Project, Madbya Pradesh

*370. SHRI ASLAM SHER KHAN ;
Will the Minister of ENERGY be pleased
to state :

(a) whether World Bank has declined
to provide assistance for Bodhghat Project ;

(b} whether any new thermal power
project is proposed to be set up in Madhya
Pradesh with foreign financial assistance ;
and

fc) if so, the details thereof 7

THE MINISTER OF STATE IM THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) Agreement
have been signed with the World Bank
for financial assistance for the Bodhghat
Project. These agrecments are still in
force.

(b) and (c). There is no proposal at
present to set up another power project in
Madhya Pradesh in the Seventh Plan period
with external agsistance.

Rohinl Area of New Delhl

*471. SHRI RAM PUJAN PATEL:
Will the Minister of COMMUNICATIONS
be pleased to State @

fa) whether Government propose to set

up telephone exchanges in Rohini resi-
dential area, New Delhi ;

{b) if s0, the number of exchanges
proposed to be set up and their locations ;

(c) the time by which these exchanges
are likely to be set up ; and

{d) if not, the reasons therefor 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH) : (a) Yes,
Sir.

(b) One. The proposed telephope
exchangs is likely to be set up near Sector
IT1 at Rohini.

(c) By 1988-89.

(d) Does not arise.
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[Erglish]

Pricing of Indian Petrochemicals Corpo-
ration Ltd. Products

‘*473. SHRIMATI PATEL RAMABEN
RAMIIBHATI MAVANI : Will the Minister
of INDUSTRY be pleascd to slate :

{a) the considerations which weigh
with the Indian Petrochemicals Corpora-
tion Llimited in fixing prices of ils
products ;

{b) whether these considerations have
been followed by the IPCL 'n fixing price
of MEG ; and

{c) if not, the reasons therefor 7

THE MINISTER OF INDUSTRY
(SHRI 1. VENGALA RAO): fa) The
pricing policy of Indian Petrochemicals
Corporation Limited (IPCI) is bused on
factors such as return on ner worth for the
company, landed cost, market environment,
price of compeling products, etc.

(b) The price of MEG is also governed
by the genaral criteria as stated above.

{e) Does not arise.

Criteria for fixing Quota of Levy Sugar
for States

*477 SHRI MOHANBHA1 PATEL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased 1o state :

{a)} the per coapita quantity of levy
sugar allotted for each State ;

(b} whether it is a fact that per capiia
allotment of leavy sugar differs from State
to State ;

{c) if so, the reasons therefor ; and

{d) the criteria adopled for fiing the
quota of levy sugar for various States in
the country ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
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FOOD ANMD CIVIL
H. K. L. BHAGAT):{a) to wd). The
Stale Governments/Union Territories are
sllocated Jevy sugar quotas generslly on
the basis of 415 grams per month per
head of population.

SUPPLIES (SHRI

This alocation on population basis is
<alculated with reference to the population
of each State/Union Territory as on
1.10.1986. The pattern of distribution
within the State is decided on the basis of
norma fixed by the State Governments/
Unicn Territories themselves.

Amount Collected and distributed to
States from Sugar Development Fund

*480. SHRI 5. G. GHOLAP : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleused to stale @

{a) whether Government have created
8 Sugar Development Fund ;

(b} if 8o, 1the total amount collected,
State-wise and year-wise during the last
three years ; and

(¢) the amount given from the Fund to
various States in the years 1984-85 to
1986-87, particularly to Maharashira ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AD MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : (a) Yes, Sir,

(b) A sugar cess is being collected on
sugar producied in India under the provi-
sions of Sugar Cess Act, 1982. The cem
is being collected through the offices of the
Central Board of Excise and Customs, As
the jurisdiction of some of their Pay and
Accounts offices, covers more than one
State/Union Territory, the amount of cess
collected for eech Siale separatzly, is not
available. The amount of cess collected is
uansferred to the Sugar Development
Fund. Upto February 28, 1987, a sum of
Ru. 361 crores has been transferred to the
Fund. The details are ns follows [or the
last 3 Years : '
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Amoun! transferred

Year

to Sugar Develop-

ment Fund

(Ra, in crores)

198384 76
1984.85 e 93
1985-86 110
1986-87 {upte ... 40

February. 1987)

{c}) The Sugar Development Fund is to
be applied for gramt of loans to sugar
undertakings for the purposes of :

Written Answers 54

i) modernisation/rehabilitation af
pleot and machinery ;

(ii) development of sugarcane in the
area under the sugar undertaking ;

(iii} grants-ip.aid for research conneci=
ed with sugar industry ;

(iv) payment of subsidy on interest,
storage and insurance charges in
sccordance with the priocipies laid
down in the Sugar jDevelopment
Fund Rules ; and

(v) the sdministration of the Sugar
Development Fund et

Details of disbursemenats are given
balow :

(Rs. in crores)

Total of which in Maharashtra

1. Loan for sugarcane development. 21.73 9,22
2. Loan for modernisation/rehabilitation. 6.25 2.10
3. Payment of interest, siornges and 60.03 21,56

ingpurance charges for

maintenance of buffer stock of sugar.
4, Administration of sugar Development 0.10 —_

Fund Act.

Percentage of Utilisation.

24.4]

Higher Royalty Rates on Poreign
?:"lbﬂﬁﬂoll

*482. SHRI YASHWANTRAO
OADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government bave decided
to allow higher rovalty rales on foreign
collaborations involving the t(ransfer of
high technology ; and

(b) if so, the details thereof and the
objective in view T

THE MINISTER OF INDUSTRY
(SHRI J. VENGALA RAQ): (a) and (b).
As » geoeral policy of the Covernment,

royalty payment to foreign companies in
respect of foreign collaborations is normally
limited to the maximum extent of 5% for
a period of five years. However, a higher
rate of royalty may be considered on merits
in exceptional cases, where the technology
involved is sophisticated or & major part of
the production is exported or where the
sources of foreign technology are limited
and the foreign suppliers arc not ordincrily
willing Lo part with their technology.

Exploration by Gl Indla Lid. In
Mahanandl Basin st Cottuck
Oriasa

*485. SHRI K. PRADHANI : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :
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(a) whether the ©Oil India Ltd.
commenced & Rs. 10 crore exploration
programme in Mahanadi on.shore basin in
Cuttuck district of Orissa; and

(b) if so, the details thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMADUTT): (&)
Yes, Sir. The cost of the project is Ras.
12.20 crores.

(b} Drilling of eight exploratory wells
is planoed. Surveys have been condocied
in Balasore, Cuttack and Puri, The first
well has been drilled near village Balilutha
District Cuttack.

Awarding of Contracts by National
Thermal Power Corporation for
Purchase of Power Equipments

%486 SHRI C. K. KUPPUSWAMY :
Will the Minister of ENERGY be pleased
to state :

(a) whether the Mational Thermal
Power Corporation has adopted the method
of shorilisting the lowest and the second
lowest bidders for the purchase of epuip-
ments for its three power projects ; and

(b} if so, whether all aspects of
suitability and feasibility will be examined
before final decision for mwarding the
coniract to the tenderer is taken 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): ) eod (bl
Mo, Sir. The MNational Thermal Power
Corporation is in the process of procuring
equpments for several power projects. The
offers received are evaluated from the point
of view both of technical suitability and
competitiveness as per pormal procedures.
In view of this, shortlisting of only the
lowest and the second lowest bidders is not
resorted to. In the case of World Benk-
nssisted projects, offers are evaluated with
due regard to the Baok's procurement
guidelines.
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Maoagement Technlques In  Marati
Udyog Ltd.

*488. SHRI R, 5. MANE :
CHAUDHARY RAM
PARKASH :

Will the Minister of INDUSTRY be
pleased to state :

{a) Whether Messrs Maruti Udyog Lid.
hes been meticulously following the
management technigues of its Japanese
collaborator in all ifs spheres including
plaooing, production, sales and after-sales
service ,

(b} whether Japanese management
techoiques include periodical vigits by the
senior officers 1o the dealers and service
centres to enstre customers satisfaction
and maintenance of gquality standsrds ;
and

(c} if 50, the number of times ihe
Chairmen &nd other senior officers of
Maruti Udyog Litd. visited dealers and
service centres in Dielhi and other major
cities during the fast three months?

THE MINISTER OF INDUSTRY
(SHR1 J. VENGALA RAO): (a) Maruti
U'dyog Lid. bhave evolved their own
mianagement lechnigues incorporating the
management practices of their collaborator
wherever suited to their objectives and
rrquirements,

(b) Yes, Sir.

(c) Senior officers of Maruti Udyog
Ltd. Including Maneging Director and
General Managers, frequently visit Maruti
dealers and service-cenires.

Contract with Itallan Firm for Supply
of Radio Digltals for Tellcommunica-
tions Department

4852. SHR1 5. PALAKONDRA-
YUDU : Will the Minister of COMMUNI-
CATIONS be pleased to stale @

(a) whether his Ministiry has signed a
contract with an lialian firm for the supply
of radio digitals for the Telecommunica-
tions Department;
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(b} if so, the details thereof;

(c) weether the Ministry had
global tenders for this purpose ;

called

{d) if so, the names of the pational/
multinational companies that submitted
tenders; nnd

(e) whether the ltalian tender was the
lowest, il not, the reasons for accepting
it?

CHAITRA 10, 1909 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
to {e). The question is aboul the contract
with an Italian firm lor the supply of
Radio Digitals presumably the Digital
Microwave Equipment of Telecom. Depart-
ment,

Department of Telecom. bad earlier
placed the following purcchee orders on

Italiun firm for the supply of Digital’
Microwave Equipment,

Sl Date of order

Name of the item value of coriract Neme of
Mo, Company.
1. 29.10.85 13 GHz Digita! 3426 Million M/S Telettra,
M/W Eguipmant Ttalian Lira Ttaly.
(FOB)
2. 18.7.86 —do— 1187 Million —do—
Italian Lira
(FOB)
i 16 9.86 140 Mb/S RBPFSK 402 Million —do—

end 16 OAM

Italian Lira

Digital M/W Equip- 4+ § Sterling

28882

Global tenders were called for the above procurement. In case of 13 GHz tenders
a lotal of 15 firms pariicipated, out of which one wes Indian firm. In case of 5l Mo. 3
above 9 frms participated and there was no bid from the Indian companies. The names

of the firms who participated in the tenders are given in the statement I and 1[I

rospectively. Both the

below

tenders were evaluated by a duly constituted tender evaluation

committee and the offer of M/S Telettra, Italy was found to be most acceptable,

techically mod financially.

Clobal tenders were recently lssued for the import of Digital Microwave equipment

wnoder various loaps with the following details.

Mame of the

5| item Date of open- HNo. of firms Pariicipated
Ho. ing tender. HNational Foreign
1 2 3 4 5
1. 13 GHz Digital M/W 21-7-86 2 22

2, 6 GHz Digital M/W

12-8-16 3 19
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1 2 4 5
3 7 GHz Digital M/W 5-2-87 3 B
i, 6 GHz Digita: M/W 25-3-87 —_ a2
(2 offers are parily
indigenous)

All ithese tenders are under cvaluation. Itallan firms have participated io the

first two tenders- The details of the firms are given in the stalement 111, IV, V sid V
below respectively.

Statement—1

Name af Firms who P articipated in 13 GHz Digital Microwave Tender for
whick order was placed on 29.10.85.

8l Name of Indian Agent
Mo.

Mame of Foreign firm

1 2

2

1. M/S Trans Marketiog P. Ltd.,
Bombay

2. M/S F.F.C. & Co., Bombsy

4, M/S Motwana Pvt. Ltd New
Drelhi

5. M/S lode Associates.

6. M [S Blectric Corpn., of India
Lid,, Hyderabad.

1. MIS Josts Engg. Lid , New
Delbi

8. M /S Blue star Ltd., New Delhi

10. M /S Mekaster Corpn., Mew
Delhi

M/S EIP Microwave; U.S.A.

M/S Wandel West

Germany

god Goltermann,

M5 GFC Telecommunication U K.Lid ,

i) M[8 Andrew Corfn. U S A.
i) M/S Aydin M/W Division, U.S.A.

M!S Tekelec Instruments, France.

M!S Electric Indian offer

M/5 SEL, West Germany

M/S Newleit Packard, USA
M5 Mitsubishi Corpn. Japan,

M/3 CIT Alcatel, France.

M/S NBC Corporatiet, Japan
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2

3

12.

13.

14.

15.

MIS Ainil, New Delhi

MIS lndo Pacific Trade Corpn.,

Wew Delhi.

M/3 Photophooe Lid., Mew
Delhi

M /8 Microni Tostruments, UK.
M/S Budavox, Hungary

M/S Telettrs Telephonics Electramics
Radio Spa, lialy.

(i» M/S Aoritsu Electric Co., Japan.

(ii) M/S Kabel Metal Plectro, West
Germany

(ii1) M/S Elekirisk Duvebe, Norway.

Statement—11

Name of the Firms who Participated In 140 Mbls RBPSK and 16 QAM Digital
Microwave Equipment for TRC for Which Purchase Order was Placed on 16.9.86.

LR Mame of Foreign firms Mame of Indian Agent

Mo,

1. The General Electronic Co. M/S GEC of India Ltd., New Delhi
Telecommunications., Lwd.
Eagland

z. M/S Mew'ett Packard Co., M/S Blue ster Lid., New Dehhi
U.5.A

3.  MIS Kabelmetal Electro, M/$ Phoiphone Ltd,, New Delhi
West Germany

e M/S Anritsu Eleetronic Co. —do—
Lid., Japan

5. M/S NEC Corporatios, Japan -_

6. M/S T.B.T. 28 Pue Brillat- M/S D.5.5.L Pvi. Ltd,, Mew Delhi.
Saverin, Franos.

1. M/S Talettra Telefonia Italy M/S Indo Pacific Trade Corpn., New

Delhi,

8. M/S Aydio Microwave Dn., M/S Miotwans Pvi. Lid.,, New Delhi
USA

9. M/3 laternatiposl Teohno- M(§ Advsoce Technologies, New Dalhi,

lﬂliﬂl USA
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Statement—I11

Name of Firms Which Participated in 13 GH:z Digltal Microwave Tender
Opened on 21.7 86,

64

Mame of Indian Ageni

Name of Foreign Supplier,

3

1.

10.

11,

1.

13,

14,

15.

M/S E.M.T. Engincering
Co., Bombay

Mia —

M/s Vicky Enterprires,
Mew Delhi

—

M/s Aimil Sales Agency
{p) L1d. New Delhi.

M/s Photophone Lid, Mew
Delhb.

M/s Mekaster Pvi. Lid,
Mew Delbi.

M/s Siemens (INDIA)
Lid, Mew Delhi.

Ml Avanti Overseas,
HMew Delhi.

Mls B.F.C. Co, (p) Ltd,
Bombay.

M/s Hinditron Services (p)
Lwd, Bombay.

M/s 1.T.T., Mew Delhi.

M/s Josts BEoginecring Co.
Faridabad. (Haryana)

M/s Indo Pacific Trade
Corp., Mew Delhi.

M/s Shivam Agencies, New
Delhi.

M/S Lear Sieglar, USA.

M/s Plestay Radio System, UK,

M/s Vicky Enterprises, New Delhi

M/s Orital, Franch.

M /s Marconi Instruments Lid, UK.

M/s Anritsu Corporation, Japan.

M/s Alcatel, France,

M/s Siemence, West Germany.

M/s C Ttoh & Co.. Japan.

(i) M/s W. & G., West Germany.
(ii) M/s Baton, U.5.A.

M/s Tektronix, USA,

M/s 8.T.C., Australia.

M/s 8 E.L., West Germany.
M/s Teleitra, Ttaly.

M/s Telettra, 8.A. Bwitgerland,
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3

16.

17.

19.

20.

21.

22.

11,

24.

M/s G.EC., India Ltd.,
New Delhi.

M/s Mitsubishi Corp., New
Dethi Liaison office.

M/s Greaves Cotton & Co
Ltd, New Delhi,

M's Blue Star Lid., New
Dethi,

M/s NEC Corporation,
Mew Delhi, Liasion office.

M/s Hindustan Instruments
Lid, New Delhi.

M/s Hindustan Instruments
Lid. New Delhi.

M/s Hindustan Instruments
Lid. New Delhi.

M/s Aimil sales Agency (P)
Ltd. New Delhi.

Mls G.E.C, (UK).

M/s OKI. Japan.

M/s Morconi Italiana (Italy),

M/s Hewlett Packard Ltd, USA.

M/s NEC Corporation, Japan.

M/s Advantest Corporation (Japan)

(ii) M/s Iwatsu Electric Co (Japan).

M/s Enertec losiruments, Frence.

Mis Giga Instruments, France.

M/s English Eleciric Co. Madras,

Statement—IV

Name af Firms which Participated in 6 GHz Digital Microwave Tender
Cpened on 12.8.86.

Sl. Mo. MName of Indian Agen

2

Mame of Foreign Supplier.

Wrinen Amewers &4

3

r

3.

M/s Punjab Communication
Chandigarh.

M/s Forbes Forbes
Campbell, Bombay

M/ Aimil Sales Agencies,
Mew Delhi.

M/s Oritz], France.

M/s Punjab Communications, Ghandigarb,

(i) Mls W.G, West Germany,
(it M/s EATON, USA.

M/s Marconi Instruments, UK.
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2

3

10.

11.

1.

13.

14.

15,

16,

17.

19.

20.

i1.

21.

M/s EMT Engg Company.
Bombay.

M's Aimil Sales Agency,
N w Delhi.

M/s Photophone Ltd, New
Delhi

M/s Vicky Enterprises: MNew
Delhi

Mz Siemen (Indial, New
Delhi.

M/a Blue Star Lid, Mew
Delhi

M/s GEC (INDIA) New
Delhi.

M/s Mekaster Lib, New
Delhi.

M/s Indo Pacific Trade
Corp, Mew Delhi.

M/s Shivam Agencies, New
Delhi.

M/s Awanti Overseas. New
Delhi,

M/s Josts Engg. Co.,
Faridabad,

M/: DEC Corporation,
Mew Delhi.

M/s ITT, New Delhi,

M/s Hindustan Instruments,
Mew Delhi.

M/'s Hindustan Instruments,
Mew Delhi.

/s Hindustan Instruments,
Mew Delhi.

M/s Hinditron Services
L., ﬂﬂmh‘l-

M/s Lear Sieglar, UFA.

M/s English Electric Co,, Madrans.

M/s Anritsu Corporation, Japan.

M/s Vicky Enterprises, New Delhi.

M/s Siemen. West Germany,

M/s Hewlett Pacard, USA,

M/s G.E.C. Telecommunication Lid, UK,

M/s CIT A'catel, France.

M/s Telettron, Tialy.

M/s Teletira SA Swirzeriand.
M/s C Itoh & Co., Japan.

1. M/s SEL {(FRG), West Germany.
1. M/s 5TC, Australia,

M/s NEC Corporation, Jaban.
Mls STC, Australia.

1. Mfs Advantest Corp., Japan.
2. Mfs Iwatsu Eleatric Co., Japan.
M/s Giga Instrumentation, France.

M/s Enerterc, France.

M/s Tektronix LISA,
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Statement—Y

Name of the Firms who Parcicipated in 7 GHz Digital Microwave Eguipment

Opened on 5.2,87.

§1. No.

Mame of Indian Agent

Mame of Foreign firms

M/s Photophone Lid..
New Delhi.

M/s Anritsu Corpr., Japan

2. M/s Vicky Enterprises Indian Firm.
Jaipur
3. Mis Ahmil Sales and {i' M/s Rikei Corpn., Japan
Agencies P, Lid.,, New (ii) Indigneous
Delhi.
4. M/s Mitsubishi Corpn., M/fs Oki, Japan
New Delhi
5. M s IPTC., New Delhi. M/s Teletra, Mexico
6. M/'s Mitsui and Co., New Ms Mitsui Japan
Delhi.
7. M/s Unitron Lid., New M/s Solid Corpn., Jepan
Delhi.
8. M/s NIL Mew Dclhi (i) M/s Iwatsu El:ctric Co. Japan
(ii) M/s Advantest Corpn., Japan
L1ii) Mls HIL New Delhi. (Indigeneous)
9. M s NEC Corpn., Mew M/s NEC Corpn., Japan
Delhi
10. M/s Avanti Overseas P, M/s C. Itoh & Co. Ltd., Japan
Ltd,, New Delhi
it, M/s Hinditron Services P, (i) M/s Tektronix Inc., USA
Ltd., Mew Delhi. (ii} M/s Wiltron Co., USA
(iii) M/s Motorola Inc., USA,
Statemen —V1
Name of the Firms whe pariicipated in 6 GHz 140 Mb!s Digital MIw
EQPT. Opened on 25.3.87.
8], Mo. Mame of the Indian Agent Mame of the Foreign firm
1 2 3
1. M/s Photophone Ltd., M/s Aoritsu Corpn,, Japan

Mew Delhi
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1 2 3

2. —_ M/s MEC Corporatian, Japan

3, —_— M/s Milsubishi Corpr., Japan

4. M/ Aimil Sales and (i} M/s Rikei Corpn.. Japan
Agencies, Mew Delhi. {11) Indigenous

5. M/s Indo Pacific Corpa. M(s Teletira, Mexico
MNew Delhi.

6. M/s Unitron Lid., Mew (i} M/s Solid Corpn., Japan
Delbi. (11} Indigenous,

7. Mis Hindusian Instrumenis

Ltd., New Delhi,

8, M(s Avanti Overseas P.
Lid., New Delhi,

9, M/s Hinditron Seivices P.
Ltd., New Delhi.

Eanquiry into Missing FCI Foodgrain
Wagon in Delhi

4853, SHRI KALI PRASAD
PANDEY : Will the Minister of FOOD
AND CIVIL SUPFLIES be pleased to
alale @

(a) whether one full wagon of wheat of
Food Corporation of India could not be
accounted for at Subzi Mandi railhead in
Delhi during 1983 ;

(b} if so, whether an enquiry was
instituted into the matter ; and

{e) the result of the enguiry and action
taken in the matter 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHR1
H. K, L. BHAGAT) : (a) No, Sir. However
during investigation by FCI, 178 made-up
vnaccounted bags of wheat wete found at
the rail bead.

(b} Yes, Sir.

(it M/s Iwatsu Eleciric Co., Lid , Japan
(i) M/s Advantest Corpn , Tapan.

M/s C. Ttoh & Co., Japan

ti} Mis Tekironix, U.S A,
(0} Ms Wiliron , LSA.
(il M(s Motorola, U S A,

(¢! FC1 held ihree of s employces
prima facie responsible for the unaccounted
bags and disciplinary proceedings were
initiated aguinst 1them. The disciplinay
authority afier laking into consideration the
fir.div-gs of the Inquiry Officer, the records

and facts of the casc exonerated these
officials.

“1eps to increase orders for Mining and
Allied Machinery Cor poration
Limited

4854, SHRI PURNA CHANDRA

MALIK : Will the Minister of INDUSTRY
be pleased 1o staie ;

ta} whetlier it is a fact that the public
sector  undertakings, particularly Coal
India Limited, are rcluctant to place order
on Mining and Allicd Machinery Corpora-
tion Limited Durgapur for the items which
are within the range of Mining and Allied
Machinery Corporation's product :

{b) if so, the reasons therefor . and

{c) the steps taken by Government to
ensure sufficient orders to tbe Mining and
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Allied Machinery Corporation from public
sector undertakings 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY): (a) Ng,
Sir.

(b) Does not arise.

(c) As a result of regular inter-action
between MAMC, user Public Sector
Undertakings and the concerned Depart-
ments of the Government, it has been
possible 1o procure sufficicnt orders for
MAMC.

Privatisation of Public Enterprises

4855. SHRI CHINTAMAN] JENA :
Will the Minister of INDUSTRY be pleased
o statle :

{u) whther the Internarional Chambers
of Commerce Congress came oul sSirongly
in favour of privatisation of public enter-
prises as 2 means of economic expansicn
and more job creation when they met in
Mew Delhi recently ; and

(b} if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY): (a) As
per newspaper reporis, the 29th Congress
of the International Chamber of Commerce
{ICC) which held its session in February,
1987 in Mew Delhi, inter alia, is reported
to have expressed the view that the world-
wide trend of privatising state-owned
Companies and contracling out stale or
municipal services should be encouraged
since it can add to the compelitive
efficiency of national economics elc.

{b) Government is nol considering
privatisation of the Public Sector Enicr-
prises.

Industrinl Units set op in Karnataka

4856, SHRI H. B. PATIL : Will the
" Minister of INDUSTRY be pleased to
state :

CHAITRA 10, 1909 (S4AKA)
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{a) the details of the industrial unit?
in the Central or centrally spousored seciors
sel up in the Siate of Karnamiaka during
the last three years ; and

{b) the invesiment mad: i1 these units
during the above period 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTHLY OF INDUS-
TRY (PROF. K. K. TEWARY) : (a) and
(b), Though nn rew Ceniral Public
Enterprine as such has been set up in the
State of Karnataka during the last three
¥ears, therc has been subsiantial increase
in investment in Central Public Enterprises
located in Karnataka during the 3 year
period ending 31.3.1986. The additional
invesiment includes investmen! on account
of expansion/modernisation/new  units ete,
of the existing Central Public Enierprises,
{he invesiment as on 1.4,83 in Central
Public Enterprises in Karnataka in terms of
Gross Block was Rs. 1064.82 crores and
as on | 4 86 the figure siood al
Rs. 1742.14 crores, showing an increase
of Rs. 477,32 crores.

Performance of R and D Cenire far
Electronic Telecommunication

4857. SHRI JAGANNATH
PATNAIK : Will the Minister of COM-
MUNICATIONS be pleased to state @

{a) whether the Department of Eleciro-
nics is in a position to offer technical
expertise o telecommunications and iele-
phone districts to improve the linkings
between various telephone exchanges within
same city/district by short disiance micro-
wave or pulse code emplification ; and

{b) whether the performance of the
new Research and Development Centre
for Electronic Telecommunications has
been satisfactory and il so, the details
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAMN DEY):
{a) Adeguaie technical expertise is avaiable
in Department of Telecom. for providing
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junction lines betwucn (elephone exchanges
within the same ¢y using PCM techni-
ques.

(b! Yes, Sir. The Cenire for Develop-
ment of Telematies (C-DO1) is progressing
well with the design of Digiial Elecironics
Swilching System for large Exchanges. As
& step towards this thoy have completed
the design of & 128-port module which can
also be used by itseil for small exchanges.

Demand for Security and Transport by
Delhi Judicial Officers

4858. SHRI SOMMNATH RATH:*®
Will the Minister of LAW AND JUSTICE
bz ploased to stale

(a) whether the officers of the Delhi
Judicial Service have requested for provid-
ing security and transport in view of the
sensitive nature of their duties ; and

(b} if s0, the reaction of Government
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
{SHRT H R. BHARDWAJ) : (a) Yes,
Sir.

(b} Individual Judicial Officers were
provided securi'y and trrnsport whenever
request was recsived and found to have
merit. All such cases will be considered
on merits of each case in future.

Issue of Bonds by F. C. 1.

4859. SHR] LAKSHMAN MALLICK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pieased lo slate :

{a) whether it is a3 fact that Food
Corporation of India has decided to enter
the capital market and issue bonds as well
as to raise deposits from the public ;

(b) if so, whether it has sought the
approval of Government in this regard ;
end
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(¢} if so, the d®tails regarding the plan
of FCI and reaction of Government
thereon 7

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K L. BHAGAT) : {a) to (c). Al this
slage it is only proposed to amend Section
27 of tha Food Corporations Act, 1964;
for engbling the FCI to raise funds from
public, from institutions, or through issue
of bonds if considered nccessary,

Constraction of Quarters for P and T
Staff

4860. SHRI ANANTA PRASAD
SETHI : Will the Minister of COMMUNI-
CATIONS be pleased lo state :

(a) the tows]l number of Post and
Telegraph staff quarters constructed in
different parts of the country during the
last there years, State-wise ;

(b} whether some more quarters for the
P and T siafl are proposed to be consiruct.
ed during the current financial year ; and

(e} th= total number of such P and 1
quar ers proposed to be constructed in
different districts of Orissa during the
current financial year 7

THE MINISTER OF STATE |IN THE
MINMISTRY OF COMMUNICATIONS
(SHRT SONTOSH MOHAN DEV):
POSTAL (a) The total nuomber of Postal
Stafl Quarters constructed in different parts
of the country during the last three years
state-wise is given in the Siatement given
below. Besides, 2328 stafi Quarters are
under construction in various stages.

({b) Few mors Quarters will be cons-
trucled afier making & review of the
utilisation of Cuarters already under

construction.

{(c) Mo. of quarlers already under
construction in Orissa is shown below,
District-wise :
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i

4.
5.

Berhampur
{Ganjam Distt.)
Bhawanipaina

(K olahandi Disti.)

Borbil (Keonjhrgarh

Distt.)

¥.eonjbhrgarh (—do—)

Banki (Cutlack
Distt.)

Total
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90 Additional Quarters to be coostructed
in Orisen will be decided after reviewing

24 utilisation of Quarters under construction.

14 TELECOM,

20 {a) to (¢). The information is being

] collected. The same will be placed on tbe

table of the house as spon as lhe same

156 is available.

Statemnet

Na. of Staff Quarters Camplered in last 3 years State-wise

Name of the State 1983-84 1984.85 1985.86 On-going
1 2 3 4 5 6
1. Andbra 12 13 97 127
2. Bihar 58 80 158 28
i Guojarat 22 44 57 428
4. Jammu & Kashmir 24 20 1 44
5. Kerala 13 40 17 14
6. Kamataka 55 55 46 253
7. Madhya Pradesh 56 2319 49 12
8. Meharashtra 113 3310 171 158
9. Aszam z 28 14 5g
1u. Arunachal Pradesh —-— - k| 16
11. Haryana 2 1 1 &
12. Himacha! Pradesh 3 1 _— 12
13. Manipur = == = 16
14. Meghalaya 24 -_— 10 i
15. Nagaland ] e k| —
16. Mizoram fot — = —
17. Orissa 58 17 6 156
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1 2 3 4 z &
18. Punjab 2 1 4 1
19. Rajasthan 67 142 140 152
20. Sikkim 16 - — =
21. Tamil Nadu 280 59 13 109
22, Tripura 48 -_ — —_—
23. Uttar Pradesh 15 86 50 140
24, West Bengal 16 183 57 136

Total : 7258 1361 917 2328
Import of Technology proposals. Under the new procedure an

4861, SHRI AMARSINH
RATHAWA :

SHRI MOHANBHAI PATEL :

Will the Minister of INDUSTRY be
pleased 10 state :

{a) whether Government have recently
announced measures e liberalige import of
techoology and investment from abroad to
further develop India’s industrial capabili-
ties ;

(b) if so, the details thereof ;

{¢) whot is the response [rom foreign
eountries

(d) the names of new foreign
companies which have shown their interest
to instal industries in India ; and

{e) the action taken by Goveroment
thereon 7

THE MIMISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IM THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
() and (b). OGovernment had recenlly
enhanced the delegated powers of the
Administrative  Mipistriecs to  accord
approvals for foreign collaboration

Administrative Ministry can now decide
the foreign collaboration proposals which
do not involve 8 foreign exchange oulgo of
more than Re. one crore, in the aggregate,
in terms of knowshow and rovalty as
compared to Rs. 50 lakhs earlier. Besides,
as & furtber liberalisation of import of
technology, Government have decided to
allow hifher rate of royaity and foreign
equi'y in Indian companies where tlechno-
logy is sophisticated and closely guarded.

(e) to (e). Government approved
1024 and 957 oproposals for foreign
collaboration in 1985 and 1986 respectively
as compared to 752 proposals approved in
1984,

In fact, Government approvals are in
response Lo the proposals submitted by the
Indian companies, as the initiative for
selection of techoology for modernisation
and development s left te the Indian
enirepreneurs. Their proposals  when
received are examined in consultation with
various technical authoritics and the
Ministries/Departments concerned with the
item in question,

Constraction of Bol ldings for Postal

and Telecommunications Deparments
in Chirala, Andhra Pradesh

4862, SHRI C. SAMBU : Will the
Minister of COMMUNICATIONS be
pleased to state :
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(a) whether there is any proposals to
construct permanent buildings fur Fostal
and Telecommunications Departmen's in
Chirala, Prokasam  District, Andhra

Pradesh ;

(b)Y the steps taken by Government (v
construct permanent buildings for Postal
aod Telecommunications Depariments and
also fTor siafl quarters , and

te) the details thereofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEVY): (a)
Mo, Sir.

{b) and (c). POSTAL :

A plot of land measuring 30 cents i
under acguisition. The project for con-
struction of Departmental building for the
Hend Post Office at Chirala with some staff
quarters will be considered aflter this plot
of land is acquired and possession taken.

TELECOM :

61 cents of land belonging to Mounici-
pality allotted by State Government for
construction of Telephone Eschange is
under dispute in the Court. The project
for construction of Telephone Exchange
building and some stafl quarters will be
considered afier Court cane is settled and
land comes into the possession of the

Department.

[ Transiation]

Transfer of Employ ees of Khadl and
Village Industries Commission from
Hill and Border Areas

4863, SHRI RAJ KUMAR RAIL:
Will the Minister of INDUSTRY be pleas-

ed to state &

{a) the policy of Khadi and Village
Industries Commission in regard to transfer
of the employees working in hill and
border areas to the plains , and

(b) the number of employees transferred
to the plains so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a)

CHAITRA 10, 1909 (SAKA)
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The Khadi and Village Industries Com-
mission being an all-India organisation, any
employee of the Commission is liable 1o
be transferred anywhere in India. However,
in the case of ministerizl msaff upto the
level of Upper Division Clerk, transfers
from placs to place are normally avoided,
Superintendents and above as well as
tecknical siaffl are however, transferable
anywhere in India, with the exception that
such staff borne on Hill, Border and Tribal
Areas cadre are normally transferred with.
in such special arees.

(b} Tnformation is not readily availa-
ble.

[English]
Power Deficit States

DR. A. K. PATEL :
SHRI C. JANGA REDDY :

4864

Will the Minister of ENERGY be
pleased to state ;

{a) the power deficit in 1985-86 in
cach State and Union Territory and estima-
ted in 1986-B7 and 1987-88 ;

{b) the present Plant Load Factor in
the couniry s compared to that in 1978 ;
and

{e) the power deficit left at present, if
the 1978 PLF was maintained 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER 1IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI! : (a) The State-wise
deficit in 1985.86 and estimated deficit
in 1986-87 is given in the siatement below.
The State-wise estimated deficit during
1987-88 will be known after the azssas-
ment has been completed by Central Electri-
city Authority. However, from the tenta-
tive estimates made, it is expected that the
power shortage in the couniry will be of
the order of 9%, during 1987-88.

(k) The Plant Load Factor during
April, 1986— February, 1987 was 53.1%;.
The Plant Loed Factor in 1977-78 was
50.9%.

{¢) The present Plant Load Facior is
better than that in 1977-78.
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Statement
Starement showing the State-wi ¢ power defictt durlng 1985-86 and 1986.87
{Anticipated)
Hame of the State 1985-86 1986-87 Anticipated)
Deficit (%) Deficit (%)
1 2 3
MNORTHERN REGION
Haryane 23113 15.15%
Himachal Pradesh 0.4 10.57
Jammu & Kashmir 15.2 20.53
Punjab inc. NFF 8.9 1.31
Rajasthan 7.4 21.14
Uttar Pradesh 12.2 19.15
Drethi 0.2 —
Chandigarh 3.9 —_
Total (Morthern Region) 10.7 -—I;.;!-i
WESTERN REGION T
Guijarat 1.8 511
Medhya Pradesh 0.1 1.54
Maharashira Inc. Goa 1.7 1.78
Total (Western Region ~ T‘r 1.61
SOUTHERN REGION -
Andhra Pradesh — 1.90
Karoataka 222 19.75
Kerala - i+) 6.68
Tamil MNadu 10.5 6.07
Total (Southern Regioo) —-:1— _l.;
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1 2 3
EASTERN REGION
Bihar 28.0 18.16
West Bengal 5.4 4.98
D.V C. 9.5 14.72
Orissa 19.2 30.1
Totel (Eastern Region) 11.8 15.7
Morth-Eastern Region 1.6 231.76
All-India 7.9 9.09

Overtime Allowance 1o Employees of
FCl

4865, DR. G. VIJAYA RAMA RAO :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(2) whether it is a Tact that in the Food
Corporation of India employees are being
paid over time allowance by two sets of

rules;

(b) il s0, the remsons for disparity
prevalent in over time allowance rule ;
and

{¢) the remedial ateps proposed o be
taken to formulate uniform rule 7

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES SHRI
H. K. L. BHAGAT) : (a) Yes, Sir.

(b) FCI employees are paid over time
allowance as per its rules. In some cases,
employees working st depols, godowns and
ports are paid overtime allowance as per
the provisions of the Shops and Establish-
ments Acts of the respeciive State Govern-
ments, where an exemption in the maiter
has not been granted lo the establishments

of the PCI,

(e} In order to bring un.formity in  the
payment of overtime allowance (o FCI
employees, the matier has been taken up
with the Stale Governments and all except
Delhi, Punjab, Hiorvana and J and K bave
granted exemption to the esiablishments of
the FCI from the provisions of the over-
time allowsnce under their shops and
Establishments Acts,

Telephone Connections in Delhi on
Medical Grounds

4866. SHRI ANADI CHARAN DAS :
Will the Minister of COMMUNICATIONS
be pleased to state the number of new
connections provided in Delhi during 1986=
£7 on medical grounds 7

THE MINISTER OF STATE IMN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV):
New telephone connections are released
from the waiting list on maturity of their
turn. There is no provision for releasing
new coonections on medical grounds,
However, lemporary lelephones are pro-
vided for requirements of (emporary
nature like sickness in the family and other
exigencies. Mo separate record is meintai-
ped for temporary ficlephones sanctioned
on medicial grounds. However, the touwsl
number of temporary conneclions provided
in Delbl during 1986-87 is 4,434 uplo
28.2.1987.
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MNatoral Gas for Setting np Gas Based
Power Plants

4867. SHRI R, M. BHOYE: Wil
the Minister of ENERGY be pleased to
slale

{a) whether Government have drawn
up any scheme for exploiting natural gas
for the purpose of sclling up gas based
power plants;

(b} il 80, ithe details thereof and  when
the scheme is likely to be implemenied ;
and

(c) the gquantity of energy likely
available as & result thereof 7

to be

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MIMISTRY OF ENERGY (SHRIMATI
SUSHILA  ROHTAGI) : (a) twoe (c).
Commitments have been made for supply of
gas for the new Central power projects at
Kathalguri in Assam (280 MW), Anta in
Rajasthan (430 MW) and Aursiva in
Uttar Pradesh (600 MW, The Ceniral
Power project 8t Kawas in Gujarat 1600
MW) would receive gas on fall back basis,
Gas has also been commitled for 15 MW
new capacily in Tripura.

In view of the limited availability of
natursl gas, further proposals for setlling up
of gas-based power plents have to be
considered keeping in view the availability
position, &lternative uses and  other
relevant lechno-economic factors.

Ralsing of Capacity to Manofacture
Polyester Fibre and Filament yarn

4868, SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS.
TRY be plecased to state @

(a) whethzr the capacity for the
manufacture of polyester fibre and polyes-
ter filament yain during the Seventh Five
Year Plan has been raised;

(bl if so,
imtent issued
1986-87 ; and

{c) the =sdditional licensed capacity
and the time likely to be taken for imple-
mentation of the projects 1

the number of letters of
to wvaripus parties during
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THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
FETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAL
CHANDRA SINGH) : (a) Yes, Sir,

i(b) and {c). The information is given
below :

Mo. of Letters  Total
of Intent capacity
issued during  approved
1986-87 (tonoes/
(I.IPH'J' Bonum)
15.3.1987)

Polyester Staple

Fibre 1 15,6 00

Polvester Filament

Yarn 10 1,20,000

iapprox)

MNormally, it would take around four
years to implement each project.

Complaints against Development
Commissioner [DRUGS)

4869. PROF. MADHU DANDAVATE :
Will the Minister of INDUSTRY be
Fleased 1o refer to the reply given to
Unstarred Question Wo. 2315 on 18th
November, 1986 regarding  complaints
aguinst Developmenl Commissioner (Drugs)
and state :

{a) whether 'he examination of alleged
irregularities and complaints sgainst the
office of the Development Commissioner
(Drugs) has since been completed ; and

(b) if so, the results thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
oF INDUSTRY (SHR1 R. K.
JAICHANDRA SINGH) : (a) Not Yes,
Sir.

. (b) Does not arise.
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lucentives given by KVIC to Village
Industries

4870. SHRI Si ED SHAHABUDDIN :
Will the Minister of IMDUSTRY be
pleased to state :

{a) whether it is proposed to widen
the scope of activities of the Khadi and
Village Industries Commission ;

(b) if so, the revised definition of
'village Indusiry’ ;

{c) the rise in the level of production
by village industries during the last three
years ; and

{d) the incentives provided to the
village industries by Government at the
Centre and the States, through the Commi-
ssion or otherwise 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT 1IN THE MINISTRY OF
INDUSTRY (SHRI M ARUNACHALAMYF
{a) Yes, Sir. A Bill to amend the Khadi
and Village Indusiries Commission Act 1o
this effect is currently under consideration
in Parliament,

(b1 A statement is given below.

{c) The Village Industries production
in terms of value has increased from Rs.
722.16 crores in 1983-84 to Rs. 807.06
crores in 1984.85 and to Rs. 925.03
crores in 1985-86.

{d) Funds in the form of loans and grants
for the development of Khadi and village
industries are allocated under the plans
by the Central Government (o the Khadi
and Village Industrics Commission (KVIC)
which in turn sllocates them to the State
KVI Bosrds, rtegistered institutions and
voluntary agencies as per the apprn*lud
pattern for the development of industries.
The form of fnancial assistance includes
both loan and  grant which wvaries from
indusiry to industry. KVIC llii!-l!ﬂE:I is
available for infrastructure rltnhnn.
capital expenditure on tools and equipment,
working capital, interest subsidy on baok
Joans etc. Village industries products  are

CHAITRA 10, 1909 (S4K4)
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also marketed through the  Khadi
Gramodyog Bhavans and other sales outlets
set up by KVIC State Boards and registe-
red institutions. Training fecilities are also
available for the artisans in various village
industries Most of these indus'ries are also
enjoying fiscal and financia! concessions
offered by Central and State  Governments,
In the matter of stores purchase for
developmental consumplion, various Iate
governments are also offering price and
purchase preference for the products of
these industries.

Statement

) {b) The definition of "'Village Industry™
is proposed 1o be re-defined 1o mean:

(i) any industry locited in a rursl
area which produces any goods or
renders any services with or with=
out the use of power and in
which the fined capital | vestment
per head of an arlisan or a worker
does not exceed filteen thousand
fupees or such olher sunic s may,
by notification in 1the Official
Gazelte, be specificd from time 1o
time by the Centrol Government @

Proviied thut any indusiry
specified in the Schedule and
located in an area other than a
rural area end recognived as &
willage industry at any time before
the commencement of the Khadi
and Village Industries Commission
(Amendment! Act, 1987 shall,
noiwithstanding anything contained
in this sub-clause, continue to  be
# village indusiry under this Act;

(ii) Any other non-minufacturing unit
established for the sole purpose of
promoling, mainlgining, assisting,
scrvicing lincluding mother units)
or managing eny village industry,

ONGC to Pay over § 2.5 Milllon to an
American Company

4871. SHRI SYED SHAHABUDDIN :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to stale &
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(a) whether th: Uil and Matural Gas
Commussion has beev directed by the
Court 1o pay over 3 2 5 million to an
American Company for the use of drilling
unit supplied by it ;

(b) the briel particulars of the dispute
between the 01l and Natural Gas Commi-
sslon and the American Company 7

fg) the claim mode by the American

Company against the Oil and Natural Gas
Commission; and
(d) whether Governmenl propose Lo

ho'd an enquiry in order to estabhsh the
responsibility for the loss 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR! BRAHMA DUTT) : (a) Yes
Sir.

ib) ONGC pegotiated the extension of
the contract of jackup rig, Triton II, with
M/s. Western Company of North America
st a reduccd charter hire rate of US §
18,500 per day for one year w,e.f. 17.7.
1984 as against the original day rate US §
41,600, M/s Western Company withdrew
their offer of reduced raie on 8-10-1984
and made a revised offer al o higher rale.
Having failed to agree to a mulually accept-
able rate. ONGC debired the rig on
4-12-1984 afier completion of the well in
progress, The matter is now in  the
Supreme Court, and the Court has given
an interim direction to ONGC to make
peyment at the undisputed rate of US §
18,500 plus interest (@ 129 till the date of
paymeot.

(¢) Tha initial claim was for §
6,962,895.82 Plus interest Plus cosl of
legal proceedings.

{d) Mo Sir.
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Setting up of lndustries in Tamil Nadu

4872, SHR] P.R.5. VENKATESAN :
Will the Minister of INDUSTRY be
pleased to state ;

ta) the number of proposals for setting
up new industrics and expansion received
from Government of Tamil Madu which are
under consideration of Union Goverament;
and

(b} the reasons for the delay in  their
clearance 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) and «b), As on 25/03/1987, 59 Indus-
trial Licence applications received under
the provisions of Industries (Development
and Regulation) Act, 1951 for the grant
of Letiers of Intent for locating industries
in Tamil Nadu wore at various stages of
procesting. It is the constant endeavour of
the Governmcul of dispose of all pending
Industrial Licence applications ss expedi.
tiously as possible.

Installed Capacity of States

4873. SHRI SUDHIR ROY : Wil
the Minister of ENERGY be pleased 1o
siale

(a) the total installed MW capacity
added in Madhya Pradesh, Uttar Pradesh,
Harysna, Rajasthan, Gujarat, Mabarasira,
West Bengal and Kerala during Fifth and
Sixth Five Year Plans, Statewise ; and

(b} the details with percentege increase
for each State 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) asnd (b)
Required information is given below :
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81, Name of the Capacity Percentage Capacily Pefcenlllt
Mo. State added in increase sdded in increase with

the Fifth  with respect the Bixth respect 1o
Plan to existing Five Yesr  existing
(MW) capacity at Plan capacily at
beginning of MW beginning of
Fifth Plan Sixth Plan
1.  Madbya Pradesh 560 71.88% 1170 17.46%
2. Uttar priédesh 1518 97.45% 902 28.60%
3. Haryana 481.04 96.85% 1 B6 16.53%
4. Rajasthan 272.4 49.78% 356 43 21%
5. Oujarat 1290 139.28% 950 44 .18%
6. Maharashira 1505 82.82% 2452 69.03%;
7. West Bengal 242 19.08% 788 50.85%
g. Kerala 350 62.75% — -

Mole —Capacity added and instulled capacity of jointly owned projects have been
shown divided between periner Stales, as per their approved shares.

Replacement of Southern Generation
Station of Caleuita Electriclty
sapply Corporation

4874. SHRI SAIFUDDIN CHOW.
DHARY : Wil' the Minister of ENERGY
be pleased 1o siate 3

(a) the amount of Ceniral financial
assisiance sanclioned for replacement of
the Southern Generation Station of
Calcutta Electricity Supply Corporaticn ;
and

{b) when it was sanctioned and paid to
the State Government 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI :{a) acrd (b
Government of India bave approved the
igstallation of 2% 67 5 MW unils by Mls
@alcutte  Blectric Supply Corporation

(CESC) at their Southern  generating
station. Out of the tots] estimaicd cost
of Re. 210.75 crores, the Bnancing plan
of the project envisages a Joen of
Rs. 135.79 crores [rom financial institu-
tions, It is for M/s CESC 1o implement
the project and avail of loan assistance.

Traioing to Telephone Operators

4875, DR. T. KALPANA DEVI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are nware of
the difficulty in booking trunk calls from
Delhi and other cities to places in Andhra
Pradesh, oulside the STD system ;

{b) whether it is due to the fact that
the operators are not themselves familiar
with the places and their routes :

{c} what ftraining is being given to
operators to improve their knowledge
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about their jobs and also to be polite and
duty conscious ; and

{d) the details of such training measures
recently introduced 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SONTOSH MOHAM DEV): (a)
Yes, Sir, at times there are difficulties
when trunk calls are booked for remote
stations,

(b Mo, Sir. However, there &re
about 36000 telephone exchanges and
public telepbones 1o which the trunk calls
are booked and familiarity 1o all these is
oot expecied from all the trunk operators.
In such cases where the ielephone operalor
is pot aware =bout the place, hefshe
politely asks the customer about the details
of Distt./Taluka in  which the called
siation is siipated. Knwoing this the
destination is reached by consulting the
routing chart.

(¢) and (d). Every operstor is given
induction training for three months before
appointment. This covers some knowledge
of gecgraphy of eact Telephone Circle,
general Operating procedure and manner of
handling the subscribers’ requirements,

A short term in-service course has been
introduced in the year 1936-87 for improv-
ing customer interface. These courses are
being progressively implemented in all the
units.

Dempnd of Power of North Eastern
Region

4876. SHRI AJOY BISWAS : Wil
the Minister of ENERGY be pleased to
siate

{a) the demand of power of different
States in Morth  Eastern Region, state-
wise ;

() what will be the demand of power
of different States in Morth Eastern Region
towards the end of the Seventh Five Year
Plan ; and

{c) the manner in which the excess
demand of power towards the end of
Seveoth Plen will be met 7
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THE MINISTER OF STATEIN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF EMNERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b). The
energy requirement in the different States
of the Morth-Eastern  Region during the
year 1986-87 and by the end of the Tih
Five Year Plan is given below :

All figures in MU

During By the end of
1986-87  Seventh Plan
period
Arunachal as 51
Pradesh
Assam 1415 2539
Manipur 124 188
Meghalaya 156 213
Mizorain 15 120
Magaland 75 =
Tripura 100 4
1940

3390

{c) Even after meeting the shortages of
the States and the Union Territories within
the Region, the Morth Eastern Region s
anticipated to have energy surplus of 1451
MU at the end of the Seventh Plan.

Redoction in Rates of Money Order
Charges

4877. SHRI NARAYAN CHOUBEY:
Will the Minister of COMMUNICATIONS
be pleased 1o state whether Government
propose to reduce the rates of remitlance
charges on money orders 7

THE M!NISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{(SHRI SONTOSH MOHAN DEV): No
such proposal is under consideration of the
Goveroment at present.
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Expansion of Telephone Exchanyis in
Bikar, Madhys Pradesh and orissa

4878. SHRI SIMON TIGGA : Will
the Minister of COMMUNICATIONS be
pleased to siote ¢

ia) whether Government have taken
any steps for the expansion end develop-
ment of telephone exchanges in Bibar,
Madhya Pradesh and Orissa |

(b} if so, the deinils thereof ; and

{¢) il not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
Yes, Sir.

(b) The circlewise details of alloiments
are given as under :

CHAITRA 10, 1909 (SAKA)

Type Bihar M. P. Orissa
MAX-1 27100 29800 13400
MAX-11 12900 16900 9300
MAX-III 6000 12000 4500

{c) Does not arise in view of (b)

shove.

Distribation of lmpo ried edible oils to
Vanaspati Units

4879. SHKI P. M SAYEED : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to stale :

{a) the stock of the imported edible oils
available with bis Ministry for distribution
1o Government owned and private vanaspati
industrial units during the year 1986.87 ;

{b)} the quantum of oil allocated during
the same period ; and

{c) wheiher the edible oils produced in
the country und those imported are
sufficient to meet tbe demeand in full ?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K L. BHAGAT): (a) The stock of
imported edible oil available with STC for
allocation to Vanaspati units was 1.47 lakh
tonnes on 1.3.1987. Actnal lifting by
vanaspati units till 21.3,1987 during the
oil year 1986-87 has been 1.23 lakh
lonnes.

(b} The quantum of oil allocated to
Vanaspati units during Movember 1986 to
March 1987 is 1.4] lakh tonnes,

{c) Yes, Sir.

[ Translation)

Setting wp Industries in Gadchiroll
Maharasthra

48B0. SHRI VILAS MUTTEMWAR :
Will the Minister of INDUSTRY be pleas
ed to state

(a) whether Gadchiroli district is the
only ‘no industry’ district in Mabarashira ;

{h) the sieps taken so far to bring it in
the list of developed districts ;

{e) the names of industries set up there
so far 3

(d) the names of indusiries proposed
to be set up there during the Seventh Five
¥Year Plan ; and

(e) if no indusiry has been set up there,
the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRIM ARUMNACHALAM):

{a) Yes, Sir.

(b) Indusirialisation of specific districts/
arcas is primarily the responsibility of the
State Government concerned. The Central
Government supplemenis (heir efforts by
providing various incentives and conces-
sions. Enirepieneurs settling up iccustrics
in 'Hn-l:dullnr Disiricts' sre eligible for
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oversiding priority in grant of licences
Central Investment Subsidy at the highest
rate i. e, 25%, subject to & maximum of
Rs. 25 lmkhs, exemption from export
obligation to MRTP/FERA Companics,
concessional finance, Tax concessions, hire
purchase of machinery by Small Scale
Industries, ete Under the scheme of
Central Assistance for development of
infrastructuarz! facilities in selected growth
centres of the ‘No-Industry Districis” the
State Governmeni hes already initisted
pclion to develop infrestructural fucilities
and have availed of the first instalment of
Rs. 26 lakhs of Central Assistance.

(c) A medium Scale industry viz;
M/s Porwal Pulp and Paper Miu:_ l.n:_l.
Kampatce, Magpur hos been set up 1o this
District.

{d) The number of Letters of Intent,
Industrial Licences and DGTD Registra.
tions issued for selting up industries in
Gadchiroli District are as under :
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Year Letters of Industrial DGTD
Intent Licenccs Regn.

198% = = —
1986 — — . s
The deisils regarding name of the

ogndertaking etc. are puhlinh?d by Indian
Investment Centre in their Monthly New
Letter', copies of which are available in the

Parlinment Library.
{e) Does not arise,

[English]

1 t of Telecommunication
S npnl'l'::““h. In Kerala

4881, SHRIK MOHANDAS : Will
the Minister of COMMUNICATIONS be
pleased to state @

{a) the names of districts in Kerala
which are backward in respect of com-
munications

ib) whether there is an¥ proposal to
provide special funds for ths development
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of communication
districts ;

facilities in  these

(¢} if 50, the details thereof ; and

(d) the detzils of the steps being taken
in this regerd 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMURKICATIONS
(SHRI SONTOSH MOHAN DEV): {a)
Teking into account the resources and
limited availabiliy of equipment and stores,
nll districts in Kerala are more or less al
por in respect of communications facilities

(b) to (d). Do not arisc because of (a)
above.

Power Crisis In Kerala

4882, SHRI K. KUNJAMBU : Will
the Minister of ENERGY be pleased to
stale &

(a) whether Government are aware of

an impending power crizis in Kerula due 1o
the drouwght condition in that State ;

{b) il o, the iacts thereof ; and

(c) the sieps being taken o meet the
situation 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER [IN THE
MINISTRY OF EMNERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b).
During 1987-88, the power availability in
Kerala is expected to be 5577 million units
against the demand of 6170 million vnits,
resulting in an overall shoitege of about

10%.

{e) Assistance to the extent possible
will be provided to Ketala from Central
Stations in Southern region and from
neighbouring systems to case the power
shorlage. Commissioning of new
generaling capacity is also being expedited.

Supply of good quality of food articles
by Soper Bamr

4883. SHRI V.5, VIJAYA.
RAGHAVAN : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased 1o
slate :
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(a) whether food ariicles, pulses etc.
being supplied bv ithe Super Bazar and
copsumer stores are Pproperly tesied to
ensure their quality before they are
purchased by these organisalions ;

(b) whether any complainis have bcen
received about poor quality of articles sold
b* them ; and

{c) if so, the steps taken to ensure the
supply of urtic'es of good quality 7

MINISTER OF PARLI\.
MENTARY AFFAIRS AND 1HE
MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI H. K. L, BHAGAT) :
{a) rto (e) Super Bazar, Delhi has reporied
that food articles, ruch ns, pulses, elc. are
tested in their quality testing leborstory
before these are purchased, that they
procure goods from reputed manufacturers
conforming to [ISI. Agmark and PFA
Specifications to ensure their quality.

THE

that the complaints
received from the customers about the
guality are attended 1o promptly and
necessary remadial action is taken,

It is reporied

Consumer stores are under the purview
of the concerncd State Cooperative Societies
Act. Policies regarding purchases and
sales are formulated by their management
keeping in view the broad guidelines of
the State Governments, if any.

High Power Committee on Hindi

4884. SHRI RAM DHAN Will
tne Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred question No. 3000 on 17 March,
1987 regarding high power Commitlee on
Hiodi and state :

(a) when did the Hindi ‘raininig com-
mittee appointed io 1982 submit its
report;

(b} what were its specific recommen-
dations end how many of them have been
implemented so far; and

tg) the reasons for not implementing
the remaining recommendations 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
The Hindi Training Committee Report was
reveived in March, 1985,

th:} Summary of the recommendations
are given io the statement below. The
recommendation listed are in various Stages
of implementation.

(c) Does not arise. *

Statement
Summary of Recommendations

1. For all cetegories of staff who
do dot have transier liability
b-;yund their respective Circle/
District of recruitment no speci-
1_3..- efforts may be required for
imperting knowledge of Hindi to
them. The existing Hindi Teach-
ing Scheme of the Ministry of
Home Affairs should iake care of
their requirenznts. However, in
view of the specific needs of the

Telephone  Operaters specials
course is being evolved, The
Comniittee recommends its pro-

paration and impl:mentation as
quickly as possible.

2. The Committee feel that it would
be desirable to impart proficioncy
in Hindi during the period of pro-
bation to direct recruits 10 the
Indian Posial Service, Indian
P&T Accounts and Finance Ser-
vice, 80 that they can comprehend
and Write notes, letters efe. in
Hindi. 1t would, however not be
desirable 10 link their confirmation
with acquisition of proficiency in
Hindi during the period of Proba.
tion. Provision should be made
for such officers to undergo a
residentinl  in-scrvice training
course in Hindi designed by the
Central Hindi Institute, tbe dura.
tion being 2 and 3 months respec-
tively for those hailing from ‘B’
and 'C' regions. This should be
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compulsory and within two years
of completing probation.

In the case of officers promoted
to Group "B' cadres hailing from
‘B' and "C" regions the Principle
enuncialed in para 2 should
apply. For those Promoted on
the basis of seniority-cum-merit
the Department should identify
promotees 3 to § years in advance
and subject them to the (raining
coursc before promotion. Where
promotion is through eXxamina-
tion, the proposal made in the
cape of direct recruits in para 2
would apply Mutatis Mutandis,
Their promotion however, would
not depend on successlul comple-
tion of this course.

In a!l induction courses in the
P&T Deperiment arrangement
should be made 1o impart know-
ledge of the Officials Language
Policy ond provision of Official
Linguage Act, Rules ely, anda
minimum of 5 hours be alloted
for this as is being done in the
Posia] Staff Collcge, India. The
Committee feel that the present
arrangements regarding medium
of instruction for job training
Group 'C' cadre belonging to non.
superivisory category the present
srrangement should  continue.
The Commiltee however, feel
that there is & scope for increasiog
the use of Hindi for supervisory
cadres of ihe Postal Wing belong-
ing to Group 'C' cotegory such as
Inspectors, LSG  Supervisors, etc.
in the Training Cenires located in
‘A’ and 'B" regions.

Junior Engincers mainly cnnltitl:tle
the supervisory cadre Group 'C'
on the Telecom, Wing. The
medium of instruction in Tele-
com. Training Cenires for the
{raining of this calegory of staff
is English al present. The com-
mittee feel that at this level n!m
Hindi should be an alternative
medium in due course. The
Depariment, therefore, should
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take suitable steps for making
smooth change over to Hindi in
course of tlime. For the present
they should make arraogement
for training for specialised bran.
ches such as Sirowger, Miiro-
wave, Crosslar elc. in Hindi also
at some Cenires. The recruits
may be asked to choose either of
he two languages-English or Hindi
for their instruction and the
Department should allot them to
the training centres accordingly.

It will mot be desirable to  have
parallel training in Hindi and
English at presen'. The Commttee
recommends that English should
continue as the medium of instru-
ction in the Postal Stafl College
end the Advance Level Telecom.
Training Centre for the present.

The Committee recommends
adoption of the following action
to speed up the use of Hindi as
teaching medium for supervisory
and lower specially in the iraining
centres localed in A’ and ‘B’
regions &

(a) Spuedier translation of depart-
mental manulas, finanoncial
hand-books etc. in Hindi
according 1o & time.bound

programme,
(b} Standardisation of teaching
materials/training aids and

preparation, t(raoslation of
such materinl in Hindi. The
co-ordinating role in this
this effurt should be that of
the ALTTC for Telecom.
Wing end the Postal Staff
College for the Postal
Accounis and Finance Wings.

{¢) Translation could be entrusi-
ed 1o serving retired person-
nel who command over both
the lapuguages and wide
experience of Working and
teaching in the Depariment
on payment of honerarium.
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{d) Provision of incentives shouid
be made o serving retired
officers for preparation of
original material for use in
training under 1he guidelines
Inid down by 1he co-ordina-
ting institutions viz ALTTC
and PSC.

Standard Books on technical or
managerial subject required 10 be
consulted by the probationers,
teachers are generally the same
which are being vsed as course
and reference material in  owur
Universities, Instilutions and
Managements etc. The Ministry
of Education has & programme for
the translation of standard
reference books in Hindi for use
in the Universities. The Com-
miltee recommends that special
cenires may be set up in the
Postal Staff College and ALTTC
under the Ministry of Education
Scheme of preparation of Standard
books to take care of our specia-
lised needs.

The Committee recommends Uhat
the Department should explore
the feasibility of initroducing a
provision in the constract for
supply of forcign tlechnology and
equipment to supply the operating

manuals eic., in both the
language: namely | English and
Hindi. 1Inany cose arrangement

for translation of this material in-
to Hindi must be made to ensure
that this kind of literature is
gvailable in both the languages
pimultansously.

The Commitlee recommends that
technical terms aiready finalised by
the Minigiry of Education
published in the form of Dark Tar
Hindi Shabdavali should be
sccepted and used in all the
publications of the Depariment as
the base termingology. However,
in view of fast growing technology
being incorporated in both Postal
and Telecommunication Wing this
terminology has become insufficient
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and obsolete. The Commiltee,
ther:fore, recommends that the
lerminology  should bz given
sufficicient scope and freedom to
evale. The terms evalved by (he
Ministry of Educetion and publish-
ed in Dak Tur Hindi Shabdavali
should be accepied as the base
and for the transition period both
English and Hindi terminology
evolved so far should be wused
side. Where Hindi terminology
is used its equivalent English term
should also be given in bracket,
perferably in Roman  Seript,
English symbels, sign and numerals
ctc. should be retnined as such.
Where  technical ard scientific
terms are not available in Dak Tar
Hindi Shabduvali English technical
and ‘scientific terms should be
adopted.

[Translation)
Water in LPG Cylinders

4885. SHR] JAGANNATH CHOU-
DHARY : Will the Minister of PETRO-
LEUM AND MATURAL GAS be pleased
to siale :

{s) whether it has come to the notice
of Government that a large scale cheating
to tne consumers s being done by Gas
agencies in the Caplical by puiting water
in cylinders to increase their weight ;

(b) what foolproof measures have been
taken or are being taken to stop such mal-
practices to safeguard the interests of the
CODSUMErS ;

{c) whether eny investigation has been
made and respousibility fixed for taking
action against the culprits involved in such
malpractices ; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE TN THE MINISTRY OF FINANCE
{(SHR1 BRAHMA DUTT): {(a) While no
distributlor has been caught in the act of
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filling warer in LPPG  cylinders, some
instances of the presence of water in LPG
cylioders have come 1o the notice of the
oil markeling compainics

i{b) The Qil lodusiry is stepping up
use of pilfer-proof aluminium PYC seals on
the cylinders. All cylinders are checked
for correciness of weight through aulomatic
mechines duly calibrated by Weights and
Measures Departments at the time of filling
of the cylinders  Instructions cxist from
the oil marketing companies for the
distributors to weigh ecach cylinder again
bafore delivery to the customers.

(c) and (d). Any complaints regarding
under-weight  cylinders or about the
presence of water in filled cylinders are
duly invesligated and, f found true,
suitable compensation is given to the
consumers, in addition 1o action against
distributors under the Marketing Discipline
Guidelines.

|English)

Cases before MRTP Commission in
respect of equity linked Debenturas

4886. SHRIC. MADHAY REDDY :
Will the Minister of INDUSTRY be pleds-
ed Lo slate :

(s) whether several cases have been
launched bofore Monopolies and Restric-
tive Trade Practices Commission in respeot
of equity linked debentures afler clearance
from the concerned Ministry ;

(b} il 5o, the number of such cases
instituted so far ; and

{c) the number out of them [eunched
on the basis of complaints from & consumer
group of Ahmedabad 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM ):
(a) to (c). FiMy twe such cases have so
far been instituted before 'the M. R. T. P.
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Commission. Of these, thirly two bave
afiven out of complaims made by the
Consumer Education and Resecarch Cenire,
Ahmedabad,

Distributlon of Foodgrains to States

4BE7. DR. V. VENKATESH : Wil
the Minister of FOOD AMND CIVIL
SUPPLIES be pleased to siate @

{a) the foodgrains distributed from the
Centre]l Pool during the vyears 1985°E6
and 1986-B7 {up-to-date) to the Siates
affected by drought and flood, Siate-
wine;

(b) wheiher any assessment has been
mede of their requirements; and

() if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF §00D AND CIVIL
SUPPLIES (SHRI GHULAM HNABI
AZAD) : (a) A Swatement indicating the
required information s given bleow,

(b} and (c). The State Governmenls are
required to imiimate their requirements
eyery month, and allocations from the
Ceniral Pool are issued on &8 month 1o
month basis, taking into sccount the overall
availability of stocks in the Central Pool.
relative necds of various States, market
availability and other related factors.

During the yesr 1986-87, the lollowing
allocations of wheat were made specifically
for drought relief, over and above ihe
normal monthly allocations for public
distribution aystem :(—

Wheat alloted

Name of the State

(in tonnes)
Reajesthan 3,00,000
Madhya Pradesh 18,750
Muaharashira 55,000
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Allotment of Foodgralns to States

4888, SHRI CHAWNDRA KISHORE
PATHAK : Will the Minizter of FOOD
AND CIVIL SUPPIES be pleased to state
the monthly allotment of foodgrains and
thes actual withdrawal by different States
and Union Territuries for the public
distribution system during the last three
years T

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABL
AZAD) : The required information is

given in the stifements 1 to V1
[Placed in Library. See LT No. 416587
Sickne:s in Soda Ash Industry
4889, SHRIMATI BASAVARAIE-

SWARI : Will the Minister of INDUSTRY
be pleascd o stue ;

{g) whether it is a fact that the soda
ash industry is passing through a severe
crisis;

(b} il so, the main
and

reasons therefor;

{c) the steps being taken 1o assist this
industry to improve its performance 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (5HRI R.K. JAl-
CNAMDRA SINGH) : {a) : Mo, Sir,

{b) and {c) : Do not arise.

Implementation of Maintenance
Manegement H;_lﬂ'ﬂ Developed
by PC

4890. SHRI K. RAMAMURTHY :

Will the Minister of ENERGY be pleased
1o state ;

(a) the details of the implementation
of the meinienance management sYstem
developed at a cost of rupees four crores
during 1982-84 by the Natlonal Thermal
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Power Corporalion, after the successful
implementation of the same in Singrauli
Plant;

{b) the recommendations made by the
15th Mational Convention of the Indian
Institwiion of Plumt Engineers held in
Madras in January, 1987; and

{c) the aclion proposed to be token
thereon 7

THE MINISTER OF STATE IN THB
DEPARTMENT OF POWER IN THE
MINISIRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : a) The Main-
tenance Management System was developed
by the Mational Thermal Power Corpora-
tion {NTPC) with the assistance of Mis.
British Electricity International (BEI) of
U.K. as onec of seven work plans. The
assislance wus in tcrms of provision of
expertise in man-months and services etc.
Maintcnuce Management Systems have
gince beea developed and implemented,
apart from ihe Singrauli Super Thermal
Power Station st the other three operating
Simtions of the NTPC at  Korbs,
Tamagundam and Farakka. M/s. BEl
would also review the implemeniation.

(b} and f{¢). The I5th Natioral
Convention of the Indian Institution of
Piant Engineers held in Madras in January
1987 stressed that Maintenance Manange-
ment. in a broader sense, thould adopt a
management culiure 1o cover management
of all capital assets such as plant end
machinery, building, services etc. so as 10
obtuin optimal ouiput in the form of
aveilability, reliability, performance, capa-
city and life of power plants, It is
expec'ed that action to improve the exis-
ting system would be initisted by the
perticipating delegates/undertakings o the
convention in the light of the discussions
which took place.

Yideo Conferences

4891 DR. C. P. THAKUR : Will the
Minister of COMMUNICATIONS be
pleased Lo siate ¢

{a) whether Government propose 1o
provide the facility of video conferences
through telecommunicetion petwork; and
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(b) if so, details thegeofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : .a)
Yes Sir, in duc course.

(b)Y Peasibility studies have been under-
taken for providing Video Conferencing
studios in the four metropolitan citles and
interconneciing them over the microwave
video channels. The implementation of
such a project will depend upon availability
of resources for Telecommunications.

Studies on Occupational Health
Hazard by BHEL, Tiruchi

4892, SHRI V.5. KIRSHNA IYER :
Will the Minister of INDUSTRY be pleased

Lo stale

{a) the number of studies on Occupa-
tiona' Healih huzards made by the Occupa-
tional Healh Scrvice Deparment of BHEL,
Tiruchi;

{b) the results of such siudies; and

{g) the action tuken by Government to
implement the recommedations of such
studies 10 eliminate the sources of health
haz ards T

THE MINISTER OF STATE TN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISIRY OF INDUS-
TRY (PROF. K. K. TEWARY): (a) 1o
(¢) : Occupational Health Service, a UM
aided Institute, iz localed at Tiruchi. It
carriés out studies relating to occupational
health hazards in work invironment. In
1986, it carried out 215 studies for BHEL,
Tiruchi. In most casses, the work environ-
ment was found to be statisfactory but in
some casses, safe limit values in noise and
dust  hazards were exceeded. The
recomme=ndations given for BHEL, Tiruchi
have been implemented,

Liberalisation of Licensing
Policy

4893. SHRI K. RAMACHANDRA
REDDY : Will the Minister of INDUSTRY
be pleased to stage :
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{a) whether Government have taken &
decision to further liberalise the licensing
policy for industries;

{b! il so, the details thereof; and

(c) in what way such a licensing policy
would he'p the industries 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
fa) 1o (e} : Liberaiisation of the Licensing
policy and procedure is & conlinuous
process and in pursuance of this policy a
oumbar ol messures have already been
announced by Governmert such as delicens-
ing of 27 groups of industries and 82 bulk
drugs and formulations, broad banding of
12 industries, reendorsement of capacity
with reference to minimum economic scales
of operation, revision of Appendix—I
industries, revicw of industii.s reserved for
exclusive development in small scale sector,
edoption of & simplificd procedure for
recognition of capacity arising out of
modefnisation/replacement/renovation  of
plant and muachinery ¢tc. These measures
are directed towards remuving the irritants
in achieving o rapid industrial through in
the country,

Regional wood Epeipy Development
Programme

4894, SHRIMATI D, K. BHANDARI :
Will the Minister ef ENERGY be pleased to
slate 3

(a) the dctails of Regional Wood
Encrgy Development Programme,

(b} in what way the said programme
will improve the socioeconomic conditions of
people of rural communities; and

{c) the details of progress made in the
initinl stages of the implementation of the
programme 7

THE MINISTER OF ENERGY (5HRI
VASANT SATHE) : (a) : The Regional
Wood Enpergy Development Programme
(RWEDP) is 2imed at promoting exchange
of information, materials and experiise



119 I?I'rﬂ'hl Amrrr

among tbe participating countries of the
Asian and Pacific regioos regerding develop-
ment of wood epergy including production
of wood and s utilisations for energy
purpose. The programme is of & purely
technical nature.

{h) The growing shortage of Mull wood
is 2 common problem in all the pariicipa-
ting countries. R.W.E.D,P. through supply
of genetic material, information, exchange
of visits, training programmes, study tours
and pilot agtivities would help to accelerate
the development of appropriate approaches
and solutions 10 improve the supplies of
fuel wood eod its better wutilisation
and thereby contribute towards socio-
economic uplift of the people of rural
commupities.

(c) In the inmitiel wstages of the
implementation of the programme, India has
participated 1o the study tours and training
progremmes organised under the Regional
Energy Develcpment programme and this
has helped gein valuable scientific and
Technical information.

Production of battery operated rail
engines by BHEL

4895, SHRI E. AYYAPPU REDDY :
Will the Minister of INDUSTRY be
pleased [o state @

+&' whether Bharat Heavy Electricals
Limited (BHEL), Bhopal has staried
production of battery operated rail engines
for the narrow gauge line :

{b) whether any trial run of the baltery
operated engine bas been undertaken ; and

(c) if so, to what extent energy will be
saved by the inwroduction of these engines 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY (PROF.
K. K. TEWARY) : (a) The prototype of
battery operated rail engine has been deve-
loped mt BHEL, Bhopal,

{b) Limited trial run has been carried
out at Bhopal Works.
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(c) Foergy consumption in  bat'ery
locomotive is estimated 10 be considerably
less, in comparison with steam loccomotive.

L
Law on Adoption of Children

4896, DR. KRUPASINDHU BHOI :
SHRIMATI MEIRA KUMAR :
SHRI M, RAGHUMA REDDLI :
SHRI MANIK REDDY :
SHRI PRAKASH CHANRDA ;

Will the Mipister of LAW AND
JUSTICE be pleased 1o siate :

{a) whether a seminar organised by the
Indian Council for Child Welfare held
recenty in New Delhi has urged for a
comprehensive law on adoplion of children
by people of sll castes, creed and pationa-
lity

(b) if s0, the recommendativns made
and resolutions passed at the seminar in
this regard ;

(¢) the sicps Governmenl propose o
take to bring forward @ comprehensive
legislation on the subject ; and

(d} the time by which it is likely to be
introduced in Parliament 7

THE MINISTER OF STATE IN THE
MIMISTRY OF LAW AND JUSTICE
(5HRI H. R. BHARDWAJ) : (a) and (b).
Yes, 5ir, The lodien Council for Child
Welfare had in the Seminar on Adoption
crganised by it on December, 10 10 12,
1486, recommended that although the
Saminar appreciated the difficulties invol-
ved in epacling such a legislation, yet
uniform adoption law for the country is
necessary in the Jarger interests of the
destilute, orphens and unwented children
who have been declared as “supreme  asset”

of the nation in the Mational Children's
Policy.

(c) and {d). No proposal to amend the
adoption laws is under the consideration of
Government 8l present,

Booos and Edocatlon Allowance 10
workers of Marutl Udyog Lud,

4897, SHRI CHIRANJI LAL
SHARMA : Will the Minister of INDUS-
TRY be pleased to state :
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{a) whether Qovernment have comsi-
dered 1he demands of Marutl Udyog Ltd
workers regarding bonus and education
allowance ele ; and

(b} if so, the decision taken thercon 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : (o} and
(b). While payment of bonus is governed
by the provisions of the payment of Bonus
Act 1965, no demand for an  educations
allowance his been raised by the recognised
workers' union of Maruti Udyog  Limited.

[Translation]
Indo-MNepal Talks on Power Projects

4898. SHR1 KUNWAR RAM : Wil
the Minister of ENERGY be pleused 1o
slate :

{a) the number of power projects in
respect of which talks are being held with
MNepal ;: and

{b) whether!/ work is going-on on  any
project to utilise the Kosi river water for
power generation 7

THE MINISsTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGIL) : (a) Talks wilh
Nepal have been held mainly on four
multipurpose projecis viz. Karnali, Panche-
shwar' Western Ropti (Bhalubhang) and
Kosi High Dam, which also have power
components

(b} Mo, Sir.
[Eng lizh]
Demand for changes Io lndian Divorce
Act, 1869

4799, DR, DATTA SAMANT : Wil
the Minister of LAW AND JUSTICE be
pleased 1o siate :

{a) Whether the Catholic Women
Cooference along with other  Catholic
Organisations have sent 8 memorandum to
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Law Minisiry Aemanding changcs i the
Indian Divorce Act, 1869; and

(b} if so, ihe changes suggesicd and the
decision taken in the matter.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR1 H. R. BHARDWAIJ) : (a) Mo, Sir.

{b) Does not arise.

Opening of Post offices lm Andhra
Pradesh

4%00 SHRI V. TULSIRAM : Will
the Minister of COMMUNICATIONS be
pleased Lo siate :

(a) the 1otal number of post offices
opened during the Sixth Five Year Plan
period in Audbra Pradesh;

(b) whether sufficient
posied in

#aff has been
such post offices ; and

(c) if nol, the steps proposed to post
the necessary slafl in these pos! offices 7

THT MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEVY) : (a)

539 post offices were opened during the
Sixth Five Year Plan period in Andhra
Pradesh.

(b) Yes, Sir,

{¢) Does not arise in view of reply to
part 1b) of the guestion,

Sciting up of Industries with Italinno
Colinboration

4901. SHRIMATI W. P. JHANSI
LAKSHMI : Will the Minister of INDUS-
TRY be pleased 1o slale :

fa) the number and names of Industries
being set up in Andhra Pradesh, Kernataka,
Kerala and Pondicherry with lialian colla-
boration; and

(b) the total capital amount invested
in these industrics 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT 1M THE MINISTRY OF
INDUSIRY (SH..] M. ARUNACHALAMY::
(a) und (k). During the period 1982-1986,
227 proposals for foreign collaboration
with Italien collaborelion were approved.
Details of all approved foreign collabora-
tions shewing the names of Indian and
foreign firms, ftem of meanufaciure and
pature of colluboration are published on
a monthly basis by the Indian Invesiment
Centre o8 &8 supplement to its monthly
newsleticr. Copies of these publications
arc senl regu'a:ly 1o Parliament Library.
Statistical infurmation relating 1o location
of Indusiries which moy be sel upin
pursuance of furcign colluboration  appro-
vals or total capital invested thercon is nol
being mainained by Secretoriat for Indus-
trin| Approvals,

Law Commission report om gram
MNyayalaye

4902, SHR1 S JAIPAL REDDY :
Will the Minister of LAW AND JUSTICE
be plensed 1o refer 1o the reply given 1o
Unstarred Question Mo. 1104 on 11
Movember, 1986 regarding report on
judicial reforms and state :

{a) whether any indepth study on the
114th Report of Law Commission on Gram
Nyayzleya has been made; and

(b)Y if 50, the decision taken to imple-
ment the recommendations contained in the
Report 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
{(SHRI H. R. BHARDWAJ): (a) and (bl
The Report is proposed 1o be discussed in
the next Consultative Commitiee Meeling
of the Ministry of Law and Justice aod
the nature of action to be taken will be
decided thereafier.

Formalion of cartel by tyre manufmc-
lurers

4903. SHRI SATYENDRA
NARAYAN SINHA : Will the Minister of
INDUSTRY be pleased to siale
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(a) whether tyre manufacturers have

formed a certel to keep up prices of
t¥res

(b} if so, whether the Monopolies and
Restrictive Trade Practices Commission has
taken action in this matter ; and

(e} if so, the resulis thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT N THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a)to (e, On the basis of complaints
reluting mainly to the flormation of a
carcel and taking concerted action in fixing
the prices of yres and ubes by the manu-
facturers of tyres and tubes, submitled by
the Assoclation of Swate HRood Transpor
Undertekings, the Monopolies and Restric-
tive Trade Praclices Commission have
instituted sn cnquiry under the Monopolies
and Restrictive Traode Practices Act 1969,
The Commission have yel 1o complete the
inquiry,

Showing of Inflated Figures of Profils
by Public Enterprises

4904, SHRI MUKUL WASNIK :
SHR1  BANWARI LAL
PUROHIT :

Will the Minister of INDUSTRY be
pleased 10 state :

(a) whether the attention of Govern-
ment has been drawn (0 & news ilem
captioned *'Gross profit of public sector
units infated" as reporied in the Hindustan
Times of 8 March, 1987;

(b} whether itis a fact that several
public sector underiakings are showing
infated figure of profits than that actualy
carned by them in their accounts ; and

(¢) the reaction of Government there-
to and what further remedial messures
Government propose to review the working
of public seclor undertakings ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES 1IN THE MINISTRY OF
INDUSTRY (PROF. K. K. TEWARY):
{a) Yes, Sir.
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(b} Mo, Sir. The accounts of the
en:erprises are duly audited before they are
laid oo the Table of the House. The ques
tion of showing inflated profit figures,
therefore, does nol arise.

(¢} Does not arise

Manufacture of ‘Pay Phones’

4905, SHRI P. KOLANDAIVELU :
SHRI H B. PATIL:
SHRI JAGANNATH PATNAIK!
SHRI SHANTARAM HNAIK :
SHRI PRAKASH V. PATIL :

Will the Monister of COMMUNICA-
TIONS be pleased Lo siale ;

(a) whether Government have authori-
sed the private subscribers to operate public
telephones with the vid of an accessory
called ‘pay Phones’

{b) the detnils of the stheme and the
number of subscribers so authorised ;

(¢} whether private parties and State
Electronic Development Corporations have
been issued 'etters of intent for manufaciar-
ing “Pay Phonus', and

(d) the role of the Department of
Telecommunications in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
and (b). Pay Phones have been permiited
for use us ano atlachmeni to subscriber’s
telephone Mo permission or licence s
required for its use by a subscriber. The
pay phone will be procured, installed and
maintained by the subscriber. Local as
well as STD/1SD calls are permitted from
them,

{¢) Two Public Sector Undertakings
and four Private Sector companies have
been issued letters  of  intent for
the maoufacture of the pay phones.
The Depariment of  Telecommunica-
tions also proposes lo manufacture pay
phones in collaboration with = foreign
firm.

1909 (SAKA) Written Amswers 126

(d) The Depariment of Telecommuonica-
tions encourages provision of a large
oumber of public teiephones for ibe
use of public at public places.

[Translation]
Production of Molasses In States

4906. SHRI HARISH RAWAT : Wil
the Minister of INDUSTRY be pleased to
slale

(a) whether some States have produced
molasses in excess of their roguirement
and they have surplus stock of molesses
with them ;

(b} if s0, the names of such States and
the quantity of molasses available with
them at present ;

{c) whether the surplus molasees hag
been alloned to the entreprencurs of deficit

States ; and

{d) if so, the time by which the molas-
ses is likely to be received by them 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS
AND PETROCHEMICALS [N THE
MINISTRY OF INDUSTRY (SHRIR. K.
JAICHANDRA SINGH) : (a) told). A
the last meeting of the Central Molosses
Board on 2,1.1987, only Pondicherry had
reported 8n estimated surplus of 1300 MT
of malasses during current slcohol year,
which was allocated (o the deficit Sistes
and which is being Jifted by the allottee
States as per mulually convenient scheduls.

Some sugar units in Uitar Pradesh are
reporied to have accumulated stocks of
molasses due 1o poor lifting by  distilleries
U. P, Governmenl has however not offered
so0 far any quantity of molasses for alloca-
tion to other States.

[English)

Backdown on Generation by Badarpur
Thermal Station

4907. SHRIMATI KISHOR] SINHA :
Will the Mirister of ENERGY be plepsed
1o siate
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{a) whether Radarpur Thermal Station
has been asked backdown on generstion
due to excess generation in MNorthern
Region ;

{(b) if so, the details thereof ;

{c) whether State Eleciricity Boards in
the region refuse to reduce hydro genera-
tion as directed by the Northern Regional
Electricity Board ; and

(d) if so, the steps being taken 1o
rationalise cnergy generation in the region 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF FOWER 1IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROUTAGT : ia) and (B] Even
though the Morthern Region has generally
been experiencing power shoriage, ocCca-
sionally due to sudden fall in agriculiural
demand, there are times when aveilable
generation excceds the demand existing at
that time and backing down becomes
pecessary, During the period September
1986 o February, 1987, Badarpur
Thermal Power Station had to back down
on some occasions, However, the loss in
generation at BTPS on this accounts was
only 0.88% of the generation during 1this
period.

{c) aud {(d). In the event of fall in
demand, the procedure adopted by
MNorthern Regional Electricity Board is to
minimise generation at the reservoir bascd
hydro stations lo the extent feasible and
afford maximum loed opportunities on  the
run of the river hydro stations. In care
generation still exceeds the demand, back-
ing down of thermal siations has to be
resorted to. By and large, the State
Electricity Boards Cooperate in the matter.

Power Generation by Private Companies
490¢., SHRI BRAJAMOHAN
MOHANTY :
SHRI H. N. NANJE GOWDA :
SHRI G. 5. BASAVARAJU :

Will the Minister of ENERGY be
pleased to siate &
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(a) the number of power projects
cleared in private seclor and if 8o, the
details thereof 3

{b) whether any exercise has been made
relating to the impact on power of genera-
tion by public seclor undertakings by
ellowing privale companies to operate in
power generation ; and

() il su, 1the details thereof 7

THE MINISTER OF STATE IN THR
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGQY (SHRIMATI
SUSHILA ROHTAGI): (a) to (c). Since
1984, approval has been accorded lo the
setting up of 8 500 MW unit by M/s Tata
Electric Companies a1 un  estimated cost of
Rs. 400 crores and installation of 2% 67.5%
MW replacement units by M/s Calcutia
Electric Supply Corporation at an estimated
cost of Rs. 211 crores. “In principle”
approval has been accorded for the seiling
wpola 500 MW unit by M/s Bombay
Suburban  Electric Supply Company at an
estimated cnst of Rs. 471 crores.

The Industrial Policy Resolution of
1956 does not preclude privale sector
participation in power generation when the
national interest so requires. Proposals
from the private sector for power genera-
tion projects are examined on merits
keeping in wview, inter-a'ia, the reqguire-
ments of the national power plan and the
additionality of resources proposed to be
brought in.

Cost Study of Caprolacium by BICP

4909, SHRI DAULATSINHII
JADEJA : Will the Minister of INDUSTRY
be pleased to state ;

(a) when was the cost study of Capro-
lactum undertaken by the Bureau of Indus-
trial Cosis and Prices (BICP) ;

(b} whether the report of the Burean
bas been received by Government.

fc) if not, the resson for delay in
completing the cost study ; and
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I {(d) the steps Government propose lo

take to bring down the price of Capro-
lactum to a reasonable level 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R. K
JAICHAMDRA SINGH): (a) and (bk
BICP was asked to carry oul & cost price
study of indigenous caprolactam in July
1985. The report of BICP has becn
received in December 1986,

{¢) Does not arise,

(d) There is no price control over
caprolactum. However, suitable measures
will be taken at the appropriate time if
considered necessary.

Closure of Golden Tobaceo Company

4911, SHRI DHARAM PAL

SINGH MALIK :
SHRI M. RAGHUMA

REDDY :
SHRI SUBHASH YADAV :

Will the Minister of INDUSTRY be
pleased to sate :

(a) whether Government’s attention has
been drawn to the news item appearing in
the Indian Express dated 3rd March, 1987
wherein it has been stated that Golden
Tobacco Company of India has announced
g decision to close down its 16 units
menufacturing cigarettes ;

(b} whether other cigarelte manufactur-
ing companies in India have also decided
to follow Golden Tobacco Company ;

{c) if so, the reasons thereof ; and

1d} its effect on the prices of cigareties
in the country and the steps taken to meet
the situation 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) Yes, Sir. However, GTC Indusiriss
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Limited have stated that none of their
units was closed and that there is no plan
to close any of their units,

ib! The Goveroment is not awsre of
any such decision.

(c) and 1d). Do not arise.

Setting up of growth centres In backward
RTCAE

4912. SHRI V. KERISHNA RAOD -
Will the Minister of INDUSTRY be
pleaged to state @

(2} whether Union Government propose
to set up 150 growth centres in backward
areas to help generate more employment
opportunities for the rural population ;
and

(b) il so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
ia) and (b} There is already a Scheme for
development of growth centres in *No
Industry Districts’, Details of 1he Scheme are
contained in the Booklet en ‘Incentives for
Industries in Backward Areas’ copics of
which are available in the Parliament
Library.

However, the Inter-Ministerial Com-
mittec conslituted to review and revise the
existing scheme for industrialisation of
backward areas has alsd made some
recommendations in  this  regard  The
report of the Committee is under active
consideration of the Governmeni.

Commissioning of new lines and
Telephone Connections

4913, SHRT RADHAKANTA DIGAL:
Will the Minister of COMMUNICATIONS
be pleased to staie :

{a) whether the Depariment of Tele=
communications has exceeded ilm largets
in commissioning of new lines and conree-
tions durlng 1986-87,;
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\b) if so, the target fxed for 1986.87
and achievemeni made in that Year in
providing new lines and connections ;

{a) tbe total amount of revenue ocirned
by the Department of Telecommunications
in that year ; and

(d) the detnils thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): {a) The
targets have not been exceeded uplo
February, 1987 The final acheivement for
1986-87 will be knewn in April 1987.

{b) The targets and achievements for
the yeor 1986-87 are as under :

Achicvement
{upto Feb. 1987

Target

(i) Commimicning 2.80 2.10
of new lines
(in lakhs)

{ii) Provision of 2.20 2.17

new conneclions
(in lakhs}

M

(¢} The tota! amount of revenue earned
by the Department excluding Mahanager
Telephooe Nigam Limited upto Februery
1987 is Rs. 841,22 crores.

{d) The details of above upto February
1987 are os follows

(i} Receipts from Rs. 701.88
telephone crores
services.

(ii) Receipts from Rs. 69.38 ,,
telegrams.

(iii} Receipts from Rs. 69.56

telex and ovher misc.
receipts.

Total : Rs, 341.22
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Gas Turblne Project at Yelahsuka,
Karnataka

4914, SHRI 5. M. OURADDI ;
SHRI H. N. NANJE
GOWDA :

Will the Minister
pleased to siate :

of ENERGY be

{2) the total expendiiure lovolved in
sclling up & gas turbioe  project at
Yelahanke in Karnataka ; and

ib) whether any financial help will be
made available to the State Government
and the time by which this project is likely
to be completed 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and ib).
The Karnataka Government's proposal to
tet up & liguid petroleum fuel based 120
MW power plant at Yelahanka, Bangalore
has been approved, in principle. The
estimated cost of the project is Rs. 59
crores. Mo ceotral finencial assistance for
sotting up the project is envisaged. Ti is
for the State authorities to implement the
project after satisfying the required
conditions.

Matlonal Conference on Telecommunlen-
tions Misslon

4915. SHRI H. N. NANJE GOWDA :
Will the Minister of COMMUMNICATIONS
be pleased to state :

{a) whether the Matiooal Cooference
on Telecommunications Mission has suggest-
ed & common network for the large users
like Defence and Railway establishments ;
and

(b) if so, nction taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEY)
{a) It was suggested in the Matlona:
Conference on  Telecom. Mimion that
Public long distance oetwork should be
plinned and operated in the state sector by
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& single agency, '0 meel the demand of all
users, Government and non-government lo
otimise pational resources,

(b} The suggestion will be given due
consideration in the planning of the public
long distance network,

Second Mine Expansion Programme
of Neyveli Lignite Corporation
Limfted

SHRI BANWARI LAL
PUROHIT :
DR. V. YENKATESH :

4916,

Will the Minister of ENERGY be
pleased to state ;

{a) whether any target date has been
fixed by Meyveli Lignite Corporation Lid.
to complete the Spreaders project of its
Second Mine Expansion programme;

(b) if so, the date by which it is likely
to be achieved.

fg) whether any prolective measures
have been ensured 1o determine that only
reliable equipments are imported; and

(d) if so, the details thereof 7

THE MINISTER OF ENERGY
(SHRI VASANT SATHE): (a) and (b).
The two 20000 T/He. speaders of the
gecond mine expansion project of MNeyveli
Lignite Corporation Lid . are scheduled 1o
be commissioned by 10.4.1989 and
10.8.1989 respectively.

(c) and (d). To ensure the reliability
of the eguipment, quality assurance has
been obtained from the supplier that the
structural designs would be examined by
NLC's Consultani and modifications, il any
suggested by the Consultant would be
carried out by the supplier free of cost.

Capacity utilisation in Engincering
Tndustry
4917. SHRI BHATTAM  SRI-

RAMAMURTY : Wil the Minister of
INDUSTRY be pleased Lo siate ©
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(a} the reasons for poor capacity
utilisation in the engincering industry; and

(b) the stops being taken to give a
boost to the production in the engineering
industry 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(8) Capacity ulilisation has been lowin a
few engineering indusiries due to various
factors such as infrastructural and raw
material consiraints, demand boltlenecks,
advers Industrial relation, inadequate
echnological upgradation, etc.

(b) Achievement of higher production
contioues to be one of the major objectives
of Government's  industrial policy. This is
being secured, interalia, through suilable
changes in industrial, licensing and import
policies as well as through monetary and
fiscal measures and improvement in infras-
tructure,

Allocation of rice 1o Karoataka

SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR :

SHRI NARSING
VANSHI ;

4918,

SURYA-

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state ;

(a) the guantity of rice demanded by
Government of Karostaka out of Central
pool to meet their requirement under
Public Distribution System and for imple-
menting Integrated Tribal Development
Progremme in 1985-86 and 1986-87;

(b) the Central allocation of rice made
to that Stale in these years; and

{¢) the total offitake of rice made by
that State against the Central allocation 1

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES
(SHRI H.K.L. BHAGAT) : (a) to (c).
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The demand, allotment and offiake of rice
for public distribution system in respact of
Karoataka doring 1985-86 and 1986-87
is as under ;—

(In thousand tonnes)

Year Demand Allpiment Offiake
1985-86 590.0 484.0 433.3
1986-.87 T20.0 610.0 £75.8%

{™ upto February, 1987}

The requirements of foodgrains under
the Intcgrated Tribal Development project
scheme are also met from the allocation for
the public distribution syslem.

Loss to Telephones due to Floods
and other Natural Calamitics

4919, SHR1 SHANTARAM NAIK :
Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) the total loss caused to the tele-
phone machanism, during the last five years
(vear-wise) due to floods and other natural
calamities;

{b) whether his Ministry have any
proposal to do away with external cable or
wiring system altogether, thromghout the
country for safe and convenient telephonc
petwork, and

(c) if so, the details thereof 7

1HE MINISTER OF STATE 1IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV : (a)
The information is being collecied and will
be laid on the Table of the House.

(b) Mo, Sir.

(c) Question does not arise in view of
reply as at (b) above.

Shifting of Salt Commissioner's
Oifice from Jalpur

4920. SHRI DIGVIJAY SINH :
Will the Minister of INDUSTRY be pleased
to state :
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(a) whether there is 8 proposal to shift
the Salt Commissioner’s Office from Jaipur
1o Surendranagar;

(b} if so, the reasons therefor; and

(¢} whether Government propose to
moke an indepth study of the proposed
before irs implementation 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF

INDUSTRY (SHRI M. ARUNACHALAM):

(a) : No_ Sir.

(bl and (c). Do not arise,

Setling up of Telephone Exchange
in Bibar

4921. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of Communi-
cations be pleased to stale :

(a) the number of telephone exchanges
set up in Bihar during 1985-86;

{b) whether there is any proposal to set
up more lelephone exchanges in the current
Five Year Plan; and

(c) the additional facilities in the field

of communication proposed to be extended
to Bihar State 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
i5HR1 SONTOSH MOHAN DEV): (a)
18.

(b) Yes Sir.

(c) The information is
siatement blow,

given in the

Stalement

Additional facilities proposed in Bihar

during 7th Plan subject lo technical

feasibility, availability of equipment and
slores.

1. Introduction of Integrated digital
network scheme in  Katihar—
Purnea secondary area.
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2. Setting up of Digital TAX at
Ranchi.

3, Expansion of Patoa (Rajender
MNagar) Exchange (6000-10000),

4.  Expansion of Ranchi Exchange
(£000°9000).

5. Expansion of Gaya PRX exchange
(3000.4000).

6. Setting up of 20000 MAX 1
exchange at Bhagalpur.

7. Expansion of Bhagalpur (2000
3000).

8. Setting up 10000 lines elecironic
exchange at Patna.

9. Settingup 2000 lines Electronic
{RLU) exchange at Ranchi.

10. Expantion of Muzzaffarpur ex-
change (3900 te 4500).

11. Patoa Unit 11 {1800 to 3600),
Jamshedpur (6000 1o 8700).

12. Jamshedpur {(6300-8700).

13. Telex exchanges 20 lines-9 subject
to reqguisile demand.

14 Iostallation of Small capacity
elecironic Exchanges—Dumka,
Hanipur, Madhubari, Nawadah,
Purnea, Khagaria, Sitamarhi,
Gulabebagh.

15. Addition of 8400 MAX II lines,

16, Addition of about 6000 MAX III
lives.

17. Introduction of  trensmission
systems at :

MICROWAVE :

(a) Ranchi—Jamshedpur  wideband

Microwave.

(b) Patpa—Bibar Sheriff Narrow band

(c)

Microwave.

Patna—Chapra-Siwan Narrow band
Microwave (digital)
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U.H.F.
(a) Patne—Hazipur
(b}

(c)

Begusarti—Manghur
Motihar —Bethah

(d" Dhanbad—Sindri

(e} Dharbhunga—Saharaa

(1) Muzzaffarpur—Sitamarhi

(g) Asansol—Dumka

(h) Biharsharif—Nawada

(1) Jamshedpur—Charibuse

(j) Qopalgonj—Siwan
k) Katihar—Raiganj
(1) Asansol—Giridh

(m) Medhipur—Purnea

{nY Aurangabad —Gaya

(o)
(p)

Sahibaganj—Bhogalpur
Lohardaga—Runchi

{g) Gumla—Ranchi.

South  Asian food Secorily
Reserve

4922, SHRIMATI USHA CHOU.
DHARY : Will the Minister of FOOD
AND CIVID SUPPLIES be pleased to
siale ;

(a} whether India with involvement of
#ix other South Asian countries have propo
sed South Asian Food Security Reserve for
use in meeting emergencies in the seven
countries;

(b} if so, the details thereof; and

{c) whether the UN Food and Agri-
culture Organisation would extend support
to this plan and if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FPFOOD AND CIVIL
SUPPLIES {SHRI OULAM NABI AZAD;,
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{a)to (c). There is a proposal to establish
g2 South Asian Food Security Reserve to
mes! eruergency fsod requirements of the
region, The proposal envisages participa-
tion of the countries of the region, wviz,
Bangladesh, Bbutan, India, Maldives,
Mepal, Pakistan and Sri Lanks. Details
in this regard are being worked out through
discussion among the countries. The UN
Food and Agriculture Organisation is
assisting in these discussions

Sctting UP of power Finance
Corporation

SHRI SRIBALLAV
PANIGRAHLI :

H N. NANJE
GOWDA :

SHRI G S BASAVARAJU :

Will the Minister of ENERGY be
pleased Lo state :

{a' whether the Power Finance Cor-
poration will be set up in 1987;

49213,

SHRI

(b) if so. its likely composition and
the main purpose and obj clives, and

(¢} 1o what extent it will belp in increa-
ging the power generation in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI-
MATI SUSHILA ROHATGI): (a): The
Power Finance Corporation has already
been incorporated. The Chicf Executive is
expected to be appointed sho 1tly.

(b) and (¢) : The Corporation, apart
from having a Chairman and Managing
Director, would have three full time Direc-
tors, one each for Thermal and Hydel
Projects and Financial Operations. It
would provide term finance 10 power pro-
jocts and supplement the cfforts of State
Governments/State Electricity Boards. The
Corporation would enable edequate fund-
ing and systematic and timely implementa-
tion of power projzcts.

[Transiation]
Complaints Regarding over Billing
of Telephones
4914, SHRI RAM BHAGAT

PASWAN : Will the Minister of COMMU-
NICATIONS be pleased to siate :
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(a) the pumber of complaints receieved
during 1984-86 on account of over-billing
of tclephones and the oumber of such
complaints received from Delhi, Patoa and
Darbbanga;

(b) whether it is & fact that some offi-
cials of the Telephone Depariment in
collusion with businessmen, meter the calls
on others telephones by taking some mon-
thly amount as illegal gratification from
them resulting in hardships to other subscri-
bers;

(c) whether Government have made
any enguiry into this corrupt practice and
if s0. the result thereof; and

(d} the number of complaints disposed
of so far in favour of Government or
subscribers separately and the oumber of
such consumers as have been repaid the
amount charged in excess 7

THE MIMNISTER OF STATE 1IN THE
MINISTRY OF COMMUNICA-
TIONS (SHR1 SONTOSH MOHAN DEV) :
{a} top (d) : The information has been
called for from all the units spread through
out the couniry and will be laid om the
Table of the House, &8s soon as it is
collected.

Funds for welfare of coal mine
workers

4925, DR. FPRABHAT EKUMAR
MISHRA : Will the Minister of ENERGY
be pleased to state

{n) whether funds are allotted separa-
tely for welfare of coal mine workers;

{b) if so, the percentage
allotted therefor in 1986-87 ;

of funds

(¢) the amount spent under this head
by South Eastern Coalfields Limited in
Bilespur; and

{d) the details thereof 7

THE MINISTER OF CNERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.
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(b) The anpual Plan outlay for the
Coal India Lid. for the Year [19B6-87 is
Rs. 966.28 crores. Out of this, an amount
of Re. 144.12 crores is earmarked to be
spent on welfare amctivities of the coal
miners. In terms of percentage, this comes
to about 14.9%.

{c) and (d). The estimated expenditure
for the year 1986-87 in respect of S E.C L.
is Re. 28 53 crores. Figures of actual
expenditore are available upto December,
1986 which are as follows :—

(Re. in crores)
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Housing — 1360
Water Supply — 1.57
Medical —_ 0.31
Education — 013
Others —_ 1.92
Total 17.53
[English]
Telephone Facllities in Bidar District
of Karoatnka
4926. SHR1I MNARSING SURYA-

VYANSI : Will the Minister of COMMUNI-
CATIONS be pleased Lo state :

{a) the pumber of willages in Bidor
district of Karnataka which have been pro-
vided with telephonic facilities and how
many are yet to be provided ; and

{b) the time by which the remaining
ones are likely to be covered/provided
with telephone facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAM DEV): (a)
402 villages of Bidar district of Karanataka
bave been provided with 1elephone facilities
‘uid 206 villages are without telephone
Fatilition.
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(b) The remaining villages are likely
to be provided with telephone facility
during the current and future plans depend-
ing upon the availability of materinl and
finencial resources.

New Techoology for Producilon of
Kerosene and High Speed Diesel

4927. SHR1 PRATAPRAO B.
BHOSALE : Will the Minister of PETRO-
LIUM AND NATURAL GAS be plezsed to
stale :

{a) whether Governmen! propose (o
adopt latest technologies to incresse  the
domestic production of Kerosene ard High
Speed Diesel Oil; and

{b) if so, the details thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (8) Yes, Sir.

{b) This s proposed to be achieved
through the installation of middle distillate
maximising hydrocruckers in en existing
refinery and plso in the proposed bDow
refineries.

Storage of Foodgralag a1 than
(Gujarat)

4928, SHR1 ANOOPCHAND SHAH :
Will the Minisier of FGOD AND CIVIL
SUPPLIES be pleased to state what was

the storage of foodgrains at hired godowns
gt Than (Gujarat) on 31.7 86, 31 8.86,
30.9.86, 31.10,86, 30.11.86, 31.12.94
31.1.87 and 28.2.87 against Mull capacity
of 24360 metric tonnes T

THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L BH:':GATJ: Foodgrain stock
stored by the Food Corporation of India
in the hired godowns of 24.360 toones at
Than (GQujarat) op these dates was as
follows :
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As on Ooodgrain  stock
stored (Tonnes)
31.7.1986 2,495
31.8.1986 10,447
30,9.1986 24,135
31.10.1986 28,355
30.11.1986 28,353
31.12 1586 28,631
31.1.1987 28,642
28.2.1987 28,642

Setting up of Telecommunication
Factory in Dhule (Maharashtra)

4919, SHRI MANIKRAO HODLYA
GAYIT : Will the Minister of COMMUN]I-
CATIONS be pleased 1o state @

{a) whether an  inauguration funclion
wis held in 1983 tosct up o telecom
factory in Dhule {Maharashtra) :

{b) whether the work on the
has not yet been started and
reasons thercof ;

exchange
if so, the

{c) whether Government propose lo
siart the work on this project; and

{d) if so, the time by which the work
in likely to siart 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI SOMTOSH MOHAN DFV):(a) A
function was held in the year 1984 to lay
the foundation stone for a Telecom Factory
atl Dhaule,

(b) Afier careful consideration, it has
been decided not to set up any more
departmental telecommunications factories.

The work on the installation of 3500
lines Cross Bar exchange at Dhule is a
scparateproject. The exchange installation
is inprogress,
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(e} Mo Sir.
(d) Does not arise,

Financial Crisls in small paper mnits

4930. SHRI VIJAY M. PATIL : Wil
the Minister of INDUSTRY be pleased to
slate

() the number of small papar units In
the country today :

{(b) whether it is 2 fact that & number
of small paper unils have closed down
recently resulting in the blocking of crores
of rupees of financial institutions , and

(c) the steps Government propose to
take 1o save small paper units from finan-
cial and economic collapse 7

THE MINISTER OF STATE FOR
INDUSTRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI M,
ARUNACHALAM) : (a) There are at
present 288 paper units on the rolls of
Directorate General of Technical Develop-
ment, out of which 241 units each having
a cepacity of 10,000 tonpes per annum

and below, can be considered a8 small
units.

ib) A few small paper mills in the
country are laying closed at present on

account of various problems faced by them,
such as, menagement dificiencies, shortage
of raw material and power, obsolescence
of machinery, financial problems, etc.

{e) Various reliefs and concessions have
been extended 1o enable the Paper Industry
to increase  production and improve ils
capasity utilisation and financial viability.
Among them, the following reliefs and
concessions would benefit the small paper
mills to o large extent :

(i) Import of pulp and wasie paper
have been placed on OGL. Import
of pulp is allowed free of customs
levies.

(ii) Maoufacture of writing. Printing
and kraft paper containing pol
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less than 75 %4 by weight of pulp
made from bagasse is exempled
from payment of excise duty.

(iii) Paper and paper boards menufac-
tured by small paper mills out of
pulp containing not lcss  than
$0°% by weight made from mate-
rial* other than bamboo, hard
wood, soft woods, rceds or rags
are charged cxcise duty at cco-
cessional rates.

{iv) The facility of payment of excise

doty on incremental bassis for

successive slubs extended 1o small

paper mills [rom 1 4.86.

{v) Flexibility allowed 1o the industry
1o manufacture all wvarieties of
papar and paper grade pulp
including paper board/straw board
within the overall licensed Capa-
city.

Requirement of Industrial Licence
has been dispensed with in  the
case of manufacture of wriling,
printing and wrapping paper from
agriculiural residues, wastes and
bagasse,

A Committee has also been set up
under the Chairmanship of Secretary
{Indusirial Development) to look into the
financial aspects of the Industry. The
Commitiee bas not concluded ils delebera-

tions.

vi)

Expansion of Tele hone Exchanges In
1dukkl and I"mhélu{‘hlm Districts of
era

4931. PROF. P.]. KURIEN: Wil
the Minister of COMMUNICATIONS be
pleased to refer 1o the reply given to
Unstarred Question MNo. 576 on 22 lualy,
1986 regarding cxpansion of telephone
exchanges in  Idukki and Pathanamthitta

districts of Kerala and sisle @

{a) whether expansions bhave been made
in the eleven telephone exchanges in Idukki
district and nine in Pathanamthitta dis=

irict ;

{b) il so, the details thereof ;
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(c) if not, the progress made so far in
this respect; and

fd) by what time the expamsion work

will be completed ?
THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI SONTOSH MOHAN DEV): (a)
Mo, Sir.

{b) Dses not arise in view of (a) above.

(c) The details are given in the state
ment below.

(d) The expansions are proposed lo be
compleled progressively during 7th Plan
subject to availability of equipment.

Statemant

Details of expansions work completed.

IDUKKI DISTRICT

1. Arikuzha — 9 1o 45 lines,
2. Kaloor — 35 to 45 lines.
3. Kodikulam — 35 to 45 lines.
4, Elappara — 45 10 70 lines,

Escalation In cost of Marutl cars

4932. PROF NIRMALA KUMARI
SHAKTAWAT :
SHRI K. PRADHAMI :

Will the Minister of INDUSTRY be
pleased 1o state ©

{a) whether Governmenl are aware of
escalation in the cost of Maruti cares ;

{b) if so, the reasons thereof ;

{c) whether the fresh delivery of cars
has been stopped , and

{d) the pumber of cars likely to be
produced in the current Year 1
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : (a) and
(b). Yes, Sir. The increase is occasioned
by impact of budgetary Jevies and appre-
ciation of US Dollar and Japanese Yen vise
n=vis rupee.

(e} Mo, Sir.

{d} The estimated production of cam
in 1986.87 is about 50,000,

Recommendations to Discourage use
of Industrial Alcohol

4933, SHRI1 YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased 1o siate :

(a) whether the committee hceded by
Dr. 8. Ganguly has recommended that the
use of indusirial alcohol by indusiries
ghould be discouraged :

(b)Y if s0. the reaction of Government
thereto; and

(c) the decision taken in the matter 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS TN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH) : (a) The Expert Group u.der the
Chairmanship of Dr. 8. Ganguli, in is
report submitted (o Government recently
has, inter-alia, recommended that in view
of the uncertain availability of alcohol for
industris]l use, future growth in industrics
like Styrenc Butudicne Rubber (SBRI,
Polyethylene, Acetic Acid, VAM, MEG
etc. should be entirely based on Hydro
carbon route and that the existing planis
may be allowed to switch over te Hydro-
corbons feedstock, if they so  desire.

(b} and (c), Government has
take a view on the Report,

yel 1o

Development of Blo-Energy Edocation

4934. DR, B. L. SHAILESH : Will
the Minister of ENERGY be pleased to
state :
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{a) whether Government bave formuls-
ted any integrated programme for the
development and institutionalisation of bio-
energy education at various levels, both at
formal and non-formal sireams of educa-
tion ;

{b) if so, its brond outlines and

relevance, stetus and sirategies adopled ;
and

{c) the action being taken in consolta-
tion with Ministry of Human Resource
Development to develop the curriculum in
bio-energy as a vocational dicipline 7

THE MIMNISTER OF ENERGY (SHRI

VASANT SATHE): (a) 1w (c). A
national workeshop on  bio-energy was
orgenised at the Regional college of

Ajmer jointly by the Department of MNon-
Conventional Energy Sources (DNES), Big-
Energy  Society of India (BESI) and
Mational Council of Educational Research
and Training (NCERT) in 1985. Later
this subject was discussed 28 a focal theme
in the third convention of the Bio-Energy
Society of India in December, 1986, It
was recommended that & programme [lor
the development of Bio-Energy education
al various levels be initinted. The Depart-
ment of Mon-Conventional Energy Sources
has set up &2 National Committee for
Educaticn in various aspects of renewable
energy al differcnt levels both under the
formal ard non-formal streams of education.
Representatives of the Ministry of Human
Resource Development are members of this
Committee. With the guidance of this
Mational Committee courses in bio-energy,
inter-ulia, are being introduced alongwith
the development of curricula, Teaching of
bio-energy aspects hos been staried as part
of courses in renewable energy a8t 1. 1. T.
Dethi, 1. 1. T., Bombay ; Sardar Patel
University (Vallabh Vidya Magar) ; Gobind
Ballabh Pant University of Agricullure and
Technology, Pant Nagar : end 1. 1. T.,
Kharagpur, AfTeo the Wational Council of
Educational Research and  Training
(MCERT) has developed & curricula
entitled Rural Engineering Technology of
which Riogas Technology is & component.
This vocational course is being conducted
bY the Board of Intermediate Education of
Andhra Pradesh under the title “'Rura)
Engineering Technicians™.
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Commitice on wage Revisions In Public
i Undertukings

4935, SHRIMATI PATEL RAMA.
BEN RAMIIBHAI MAVANI : Wili the
Minister of INDUSTRY be pleased to
slate :

{a) whether it is & fact that under
orders of the Supreme Court, Governmtent
had appointed a high power Pay Commitlee
for looking into the wage revimon problem
of puoblic sector wundertakings following
Central DA pattern ;

(by il 8o, at what stige the work of this
Committee has reached ; and

(c} whether the recommendations of
the said Committee will be mandatory for
the Government and the concerned public
seclor managements and their employees 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : fa) Yes,
Sir.

(b} and (¢). The Commitlee has sub-
mitted its interim report to the Govern-
menl on 9.3.87 which has been accepled by
the Government. The Committee is
expected tn give its finsl report towards the
end of Movember, 1967.

Use of Optical Fibres in providing
Telecommanication Services
4916, PROF. MNARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(2} whether the Depariment of Tele
communpications is making use of the
optical fibres in providing telecom. services
in the urban and rural areas of the country ;

(b} if so, brief cutline of the programme
implemented in this regards, for cach
Minor, Mahor and Metro (Telephone)
Districts and Telecom Circles till date ;
and

(c) a brief outline of the programme
in this regard for the remaining years of
the Seventh Five Year Plan 7

THE MINISTER OF STATEIN THEBE
MINISTRY OF COMMUNICATIONS
ISHR1 SONTOSH MOHAN DEV): (a)
Presently the Department is using this iype
of systems in Urban areas only,

(b} Se far the depar'ment of Tele-
communication has  impicmented experis
mental links of optical fibre in local pet-
work of Pune and Bombey Telephone
Metworks.

(¢) In the Ttb Plan Depariment of
Telecommunication has planned 6219 kms.
of optical fibre sysiem in long distance
nelwork and sbout 846 Kms. in local
neiwork. These schemes cover 140 Mb/S
and 34 Mb(S optical fibre system. The
tentative year-wise commissioning pro=
gramme of the optical fibres schemes are
given as under

5. No. 87-88 88-89 89-90
Long Distance 17.14 K. M. 2159 K. M. 2346 K, M.
6219 K. M.,

Local Meiwork 200 K. M. 420 K. M. 126 K. M.
846 K. M.

Downgradation of Post Offices In
Himachal Pradesh

4937, PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to refer to the
reply given to Unstarred Question Mo.

941 on 3 March, 1987 regarding closing of
Sub-Post Offices and State :

(a) the names of such Post Offices in
Himachal Pradesh, district-wise, which
were downgraded 1o the status of EDBOS
from their status of EDSOs during the
financial year, 1986-87 ;
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(b} whether any of them have since
besn restored to the status of EDSOs ;

Le) if so, the details, district-wise ; and

(d" the likely date by which the remain-
ing downgraded EDSO0s would also be
restored 1o their original status ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV): (a)
Two separate orders have been issued in
this regard by the Depariment. Under the
orders issued on 18.B.B6 500 Extra-
deparimental sub post offices in the country
as 8 whole were to be converted as branch
offices on a selective basis. The orders
imued on 3 2.1987 were on a gencral basis
and applied to &ll the extra-deparimental
sub post offices It is the later orders that
have since been withdrawn. The names of
extra-deparimenial sub post offices which
were converted e branch offices in
Himachal Pradesh during 1986-87 district-
wise are given in statement 1 below.

(b) and (¢). 19 extra-deparimental
sub post offices which were converted as
branch post offices have since been restored
to their original status. Their names,
district wise are furnished in statemert 11
below.

(d) The remaining 13 post offices
continue to function as branch post offices
because the change of statas in their cases
was based on workload and other prescrib-
ed criteria, These cases, therefore, are
not related to the orders since withdrawn,

Statement 1

List of extra-departmental sub post
offices comverted as branch post
aoffices in Himachal Pradesh,

(1986.87)
District Name of EDS:
1 3
-;MI:I:I.TI 1. Bbasari

2. Mabha Estate

1 2
Mandi 3. Gopalpur
4. Kanaid
5. Chail Chowk
6. Paddal
T. Churag
Hamirpur 8. Sadhial
9. Mohin
Bilaspur 10. Raghunathpura
11. Kandraur
Una 12. Sohvra
13, Badsali
14. Mardali
15, Lankali
Kangra 16. Dagoh
17. Ratti
18. Rajol
19. Kiroha
20. Hassar
21. Pathiar
21. Bballe
23, Draman
24. Rahlu
25. Bhaidapatt
26. Kbopa
27. Mohtla
28. Kangm Town
29, Gummer
30, Barail
31. Dadh
32. Rajpur
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Statemeni-11

List of Extra-departmental branch
offices re-convarted as EDSOS

District Mame of post office
h?hinﬂl 1. Bharasi
2, Mabha Estate
Mandi 3. Kanaid
4, Chai'chowk
5. Paddal
6. Churag
Hamirpur 7. Sudhial
Bilaspur %£. Raghunathpura
¢, Kandraur
10. Mandli
11. Sunkali '
Kangra 12. Bhalhi

13. Draman
14. Rahlu

15. Bhaidapatt
16. Khopa

17. Mohtli
18. Kangra Town

19. Gummer.

——

Foreign Collaboration for know bow of
Drilling Operations

4918, PROF. MNARAIN CHAND
PARASHAR : Will the Minister of
PETROLEUM AMD MATURAL GAS be
pleased to siate ;

{a) the pemes of the countries with
which India has been collaborating in
gcliing techoica) know how ele, for offshore
and inland drilling operalions for the
location of oil natural gas ;
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{b} the results of this collaboration ;

{c) whether India  would develop
indigenous know-how to be self-dependent ;
and

(d) if so, the likely date by which it
would be dooe ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AN MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{SHR1 BRAHMA DUTT) : (a) Apart from
the Indo-Soviet Cooperation in oil explora-
tion. foreign oil companies are ulso cogag-
ed by ONGC and OIL for drilling on
conirael basis,

The Goverrment huve also approved
foreign collaborations/jc ing ventures
beiween private Indian Companies and oil
companies of USA, Cansda, Romania,
Spain, U, K , Hungary, Frapce and West
Germany for drilling servicus.

(b} to (d). Even though the ONGC
and (il India Limilcd possess considerable
in-house drilling capebiliies, association
with forelgn oil companies helps acqoiriog
the latest technology and supplemeuting
our own drilling efforts.

Expansion of Pestal and Telecom
Services in Roral Arcas

4939. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Departments of Posts
and Telecommunications have chalked ouwt
& specific programme for Lthe extension and
expansion of postal and telecommunication
services in the rural aress during the
Seventh Plan ;

(b} if so, the broad fealures of the
programme ;

(¢} whether in practice, the Departs
ments have reduced the availability of
these services to the people of rural areas
by closing down of downgrading a number
of PCOs or Post Offices without achieving.
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aoy tangible resulis in the nature of effect-
ing economy ; and

(d} if so, whather the whole programme
would be reviewed and all downgradations
and closures effected so far in the Seventh
Plan restored !

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
ISHRI SONTOSH MOHAN DEV): (a) and
(b). POSTAL—Initially, the Sixth Plan
document envisaged opening of 6,000 new
post offices bzsides appointiment of 1200
additional delivery ogenis. These projec-
tions have bzen reviewed in the light of
the continuing ban on creation of new
establi:hment. The prasent indications are
that during 1987-88 up 1o 1500 new
rural post offices may be considered subject
to the results of assessments being carried
out by Heads of Circles with reference to
the prescribed standards and also  subject
to approval by the Ministry of Finance.

TELECOM .
(a) Yes, Sir.

(b) As a long term  ohjective the
Depariment of Telecom. plants to provide
telecommunication facility at one principal
village in every inhahited geographical area
bounded by a hexagon of 5 Kms side on
fully subsidized basis. Accordingly, there
js & plan to provide 9000 long distance
public telephones in the rural areas in the
country during the Tth Five Year Plan
period.

{c) POSTAL:

Mo, Sir. The number of post offices in
rural area which were discontioued since
1.4,1986 is only 103 and works out to
0.08%, of the total rumber of rural post
offices in the country as on 1.4.,1986. A
difference of such ingignifican! proporation
can hardly have an impact on the avails.
bility of postal services to the rural
population. It is true lhat_the amount
saved is not substantial but this has to be
viewed as part of the efforts towards a
more productive uvse of the limited
gesources available to the D :pariment.
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TELECOM :
Mo, Sir.
{d) POSTAL :
Mo, Sir. Revision of status of post

offices and extension/discontinuance of
experimental post offices are part of the
normal departmental procedures and there.
fore a general revocation of the decisions
taken by the field authorities with reference
to prescribsd procedures and standards is
hardly called for.

TELECOM :

Does not & rise in view of reply 1o part
(c) above.

Merging mining and allicd Machinery
Corporation Limlted with Coal
India Limited

4-40. LHRI PURNA CHANDRA
MALIK : Will the Minister of INDUSTRY
be pleased 10 state :

(a) whether it is & fact that the Arjun
Sengupla Committee in their report have
suggested for merger of Mining and Allied
Machinery Corporation Limited, Durgapur
with Coal Indis Limited ;

(b) whether Government have accepled
the recommendation ; and

{c) if so, the decision taken
matter 7

in the

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY : (PROF. K. K, TEWARY):
{a} No, Sir,

(b) end (c). Do not arise.

Supervision and Comtrol os Public

Sector Unite
4941, SHRI JAGQGANNATH
PATTHAIK : Will the Minister of

PETROLEUM AND NATURAL CAS be
pleased to state :
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(a} the nature of supervision and
control exercised by Goveroment on the
working of public secltor units under his
Ministry ,

(b whelher this Minisiry gels quarterly
reports on the performance of these units |,
and

(¢) If so, the details thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{SHRI BRAHMA DUTT) : (a) Consistent
with the nutonomy of public sector under-

takings, the naiure of Government super-
vision and control consists of
(i) effective reporting sysiem on
targets, anoual action plans,
projects efc.
(ii} quarterly appraisals of their
performance by  the  Ministry
jointly with the other concerned

agencies like the planning Commi-
gsion, Department of  public
Enterprises elc.

(iii} suitable briefiing of Government
Directors on the management of
public cnlerprises.

(b) Yes, Sir,

{c) The quarterly reports effectively and
purposefully look into various elements of
performance in relation to iargets and
goals including humean resource develop.-

ment, wellare of weaker section and
minorities, implementation of 20-point
formula, etc.

Shortage of Petrol st Hyderabad and
Seconderabad In Andhra Pradesh

4942. SHRI C. SAMBU : Will the
Minister  of PETROLEUM AND
NATURAL GAS be pleased 1o slale :

(a) whether Government are aware of
petrol shortage &t Hyderabad  and
gecunderabad (Andhra Pradesh) ; and
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(b) if so, the action taken by Govern-
ment 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR1 BRAHMA DUTT): (a)}) add {b).
Temporary shoriage of petrol was reported
at Hyderabad and Secunderabad for a few
days towards the end of February, 1987,
Supplies were arranged immediately from
Vishokhapainam and Kovyali. The position
normalised by the first week of March,
1987,

Central Enforcement Machinery to
License, Manufactore and Fix
Prices of Drugs

4943, DR. B. L. SHAJLESH : Wil
the Minister of INDUSTRY be pleased to
state @

la)} whether the Supreme Court has
called for immedinte setting up of a
Central enforcement machinery to licenss
and regulnte menufaciure. fix prices of
drugs and carry out punilive measures
agains! companies responsibly for defaulis
end lapses in drug manufacture ,

(b} whether the Court has also  sugges-
ted adequite representation lo the con-
sumers in the Ceniral Drugs Technical
Advisor Board a~d the Drug Consuliative
Committec as also setting up of Regional
Drug Laboratories in addition 1o the
Central Laboratory ;

(c) if bo, how the consumers will be
represented in the above proposcd Advisory
Board; and

(d) the action taken 8o far or proposed
to be taken by Government in the maitter 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO.CHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R, K.
JAICHANDRA SINGH): (a) Tae
Supreme Courl has in its judgement dated
3rd Merch, 1987 stated :

It appears that there s an immediste
oeed for & Central ecforcement mechi-
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pery in the interest of community at
large. We hope and expect that every
State Government would cooperate
with the Central Government in this
regerd and the Central Covernment
would lake a lead to establish such an
authority which would have jurisdic-
tion all over the country with 2 view
to regulating manufaciure and punishiog
defaults snd lapses,  Licences of
manufacture should be centralised so
that uniformity can be mointained.”

{b) Yes, Sir,

{¢) and (d). The Drugs Technical Advi-
sory Board and the Drugs Consultative
Committee are the Statutory Bodies under
the provisions of the Drugs and Cosmetics
Act and the possibility of giving repersenta-
tion to consum=zrs on these bodies, and
the other suggestions made in the judge-
ment by the Supreme Court will be con-
gidered by the Ministry of Health and
family Welfare in consultation with the
Ministry of Law.

Raising of Prices of Partially-Oriented
Yarn and Polyester Filament Yarn

4944, DR. B. L. SHAILESH : Will
the Minister of INDUSTILY be plersed to
siate

(a)} whether the cartel of manufacturers
of Partially-Oriented Yarn (POY) and
Polyester Filament Yarn (PFY) has jointly
cscalated prices of POY by Rs. 4,000 per
tonne from March 1937; and

(b) if so, the action Governmeni pro=
pose to take to ensure availability of POY
PFY st reasonable prices ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY SHRI R. K.
JAICHANDRA SINGH): (a) Precise
data regarding prices of PFY and POY in
the ‘month of March 1987 has hot become
avallable yet. However, o8 per prelimioary
information, prices have registered ano
iocrease.

(b) Situation is being kept under watch
rnd suitable measures will be taken at  the
appropriate tme if considered necessary.
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Steps to Promote Plrstic Indastry
4945, SHRI MULIAPPALLY

RAMACHANDRAN : Will the Minister
of INDUSTRY be pleased to state :

{a) the number of plasiic manuoflactur-
ing units/industries sponsoerd/aided by the
Union Government ;

(b} their locations and the total
involved in each of them;

outlay

(¢) the teotal annual production of
plastics in the Country and the correspon-
ding annual demand during the Years

1985-86 and 1986-87 ; and

(d) the steps proposed 1o be taken by
Government (o modernise and promote the
plastic indusiry 7

THE MINISTER OF STATE FOR
CHEMICALS AND PETROCHEMICALS
IN THE MINISTRY OF INDUSTRY
(SHRL R. K. JAICHAMDRA SINGH) :
{a) and (b). As a part of Maharashira Gas
Cracker Complex following units for the
manufacture of plastics resins are being set
up at Magothane in Maharashtre in the
Central Public sector :

Mame of the unit Capacity
{tonnes/annum)
LDPE £0,000
LLDPE/HDPE 135,000
: Polypropylene &0,000
The estimated capital cost of this
complex is Rs. 1167 crores. In addition,

the capacity of Polypropylene plant of
IPCL (at Baroda in Gujarat), = Central
Public Sector Undertaking is being expan-
ded by 25,000 TPA at an estimated
capital cost of Rs 69,36 crores.

(c) The current annual production of
major plastics resins in the country is
around 280,000 tonnes. The estimated
demand in 1985-86 and 1986-87 wos
490,000 toones and 530,000 toones
respectively.
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{d) These includes :

(i) Proposal to set up & Peirochemi-
cal Promotion and Development
Authority for development of
petrochemical industry including
plastics.

(ii) facilitics avallable under the TDF

scheme ete. for upgrudation of

technology.

Completion of Kadappa-Bangalore
Power Line and Madara-Savarigiri

Line
4946, SHRI MULLAPALLY
RAMACHANDRAN : Will the Minister

of ENERGY be pleased to state :

{a) whether the Kadappa-Bangalore
400 KV power line and the Madure-
Shabarigiri 200 KV line have begun trans.
mitting electricity;

(b) if so, the regions served by these
lines;

(c) the percentage of work completed
on the Bangalore-Salem line ; and

(d) to what extent these lines are
expected to meet the power requirment of
Kerala 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN
THE MINISTRY OF ENERGY
(SHRIMATI SUSHILA ROHATGI) : (a)
Yes, Sir.

ib) These lines would asist  essentially
in the delivery of power 1o the states of
Karnataka, Kerala and Tamilnadu in  the
Southern Region.

() 325 of the foundation work and
155 of tower ecrection work had been

completed on Bangalore=Salem line uplo
17.3.1987.
(d) Kerala has been supplied 428.5

million Units of Power from the Central
Stations and adjoining States during the
peried from April, 1986 to February,
1987.
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Commission om Recrultment Fee Stamps

4947. BHRI CHINTAMANI JENA :
Will the Minister of COMMUNICATIONS
be pleased to state the total amount of
Commission paid to the posial department
of the sale of Recruitment Fee Stamps so
far ?

THE MIMISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] SONTOSH MOHAN DEVY): The
total amount of commission realised by
the Depariment of Posts on the gale of
Recruitment Fee Stamps is Rs. 313259.3§8
till the end of February 1987. '

Setting op of Paper Mills in Public
secior

4248 SHARI CHINTAMAMNI JENA @
Will the Minister of INDUSTRY be pleased
Lo state ;

(a) the number of paper Tfactories In
publie sector and the annual production in
each lactory ;

(b} whether it isa fact that a large
quaniity of paper is being imported to meet
the demand ;

(g} whether there is any proposal 1o
establish more paper mills in public  sector
during the Seventh Five Year Plan to meet
the increasing demand of the country and
il 80, the sites selected ;

{d) the number of applications pending
for clearance of Government in public
sector or in private sector in regard to
establishing new paper units of expanding
the preduction capacity in exisling units ;
and

{c) the action
thereon ?

taken by Government

THE MINISTER OF STATE IN THE
DEPARTMENT OF PURLIC ENTER-
PRISES IN THE MINISTRY OF INDUS.
TRY (PROF. K. k. TEWARY): (a)
There are four factories in Central Public
Sector engaged in the prod uction of paper :
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Unit Installed Capacity
Mandys Mational 16,500 tonnes per

Paper Mills Limited. annum

Magaland Pulp & 33,000 tonnes per

Paper Company anoum

Limited.

MNowgong Paper 1,00,000 tonnes per
Project annum

Cachar Paper 1,00,000 tonnes per
Project (under annum

Commissioning)

(b} The production of paper and
paperboard in the country more or lcss
malches the consumption, Import of paper
is limited mainly to special types of
papers, namely, art paper and indusirial
papers like filter papar, condenser and
capacitor tissue papers. base paper for
laminales, etc.

(g} Mo, Sir.

(d) and (¢). Nine applications for gram
of Licence under the Indusiries (Develop-
ment and Regulation) Act, 1951, are in
various stages of processing.

Public and Private Sector Unlis manu-
facturing Insectlcides

4949, SHR1 CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
1o slale :

(2} whether Government bave broughi
some changes in the Rules enforced by the
Central Insecticides Board for the registra-
tion of new products after the incident of
Union Carbide in Bhopal ;

(b} if 8o, the details thereof ;

(c) the oumber of insecticides manu-
facturing units functioning in  the couniry
in public and private sectors ;

(d) whether any check is being made
on the functioning of these wunits so that
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Bhopal ke incident may nol occur in
future; and

(e} if so, the details thereofl 17

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICAL AND
PETROCHEMICALS IN THE
MINISTRY OF INDUSTRY (SHRI R. K.
JAICHANDRA SINGH) : (a) and (b), The
Government have not brought out any
changes in the Rules governing the regisira-
tion of insecticides. However, the Registra-
tion Commitlee se' up under the Insectici-
des Act, 1968, has, afier the Bhopal
tragedy. laid down the following additional
requirements for registration of any
insecticide for indigenous manufeciure ;

(i) Complete ioformation on raw
materinl psed ; and

(it} Detsiled information on the pro-
cess of maoufaciure, reaction
sleps involved &nd intermediate
produced.

(g} There are about 500 insecticides
manufacturing  units (Public  Secter,
Piivate Sector and Small Scale Sector)
functioning 0 the country.

{d) and (). Verious steps have been
taken. These include :

F

(i) lssue of Press MNotes by the
Department of Industrial Deve-
lopment emphasizing the need for

poliution conirol measures and
environmenial clearance of the
Dew units ;
(ii)) Amendment of the Factories Act
by the Ministry of Labour 1o
ensure  enforcement  of safety
measures ;
(§ii) lssue of guidelines for prevention
of chemical disasters; and
(iv) Enactment of the Environment
(Protcction) Act, 1986, which
Inter alia empowers the Govern=
ment to lay down procedures and
safeguards for the prevention of
accidents which may cause
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environmental  pollution
remedial meazores for such
dents.

and
Bcci=

Increase in sale by HMT Limited
in North America

4950. CHAUDHARY RAM PARKASH:

Will tbe Minister of INDUSTRY be pleased
to slale :

{a) whether it is a fact that HMT
Limited is contemplating 1o double ita sale
in Morth America; and

(b} if so, the details of the proposal 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K.K. TEWARY) :
(a) and (b). The sales of HMT's products
in Morth America, which were around Rs,
48 lukhs in 1986, are .proposed to be
increased to Rs. 75 lakhs in 1987, by
enlarging the distributor network and also
by introduction of CNC machines developed
by HMT.

Linking of 10C Offices by
Computer

4951, CHAUDHARY RAM
PARKASH : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

{a) wheiher Indian Ol Corporalicn is
contemplating to go in for 8n in house
computer shortly linking its offices in the
four metropoliten cities; and

(b) if so, the details thereofl 7

THE MINISTRY OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MIMNISTER OF
STATE IN THE MINISTRY OF
FINAMCE (SHRI BRAHMA DUTT) : (a)
and (b), The Indian Oil Corporation has
& proposal to install four maioframe com-
puters at Bombay, Calcutte, Delhi and
Madras with & view to improvieg the
efficiency of its markeling operations in the
country.
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Hydro-Electroalc project in
Earoataka

4952. SHRI H.B. PATIL : Will the
Minister of ENERGY be pleased o state :

(2) the number of hydro-eleciric pro-

}::;I at present fn existence in Karpataka;
i

(b) the power generation capacity of
these projects 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI) : (a)and (b). The
cxisling  hydro  electric  projects In
Karoataka asd their capacity s indicated
below :-

Mame of the H.E. Project Capacity
(MW)
1. Sharavathy £91.0
2. Jog 110.0
3. Kalioadi 810.0
4. Kalinadi tSupa Dam) 100.0
5. Bhadra 33.2
6. Lingnamakki 55.0
7. Sivisamudrem 30.0
8. Shimshapura 16.0
9, Mupirabad 7.0
Total ;: Karnataks ;;;—2-

—_——

Thermal power stations in
Earnataka

4953. SHRI HB. PATIL : Will the
Minister of ENERGY be pleased (o state :

(a) the oumber of thermal power
stalions at present working in Karnataks;
and

(b) the quantum of energyY genernted
through these power statiozs 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF EMNERGY (SHRIMATI
SUSHILA ROHATGI) : (a) and (b). Al
present only one thermal power station at
Raicbur with a capuacity of 420 MW ia
working in Karnateka. The energy genera-
ted by this station duriog 1986-87 (upto
February, 1987) was 1151 million units.

Opening of additional coal
stockyards in low priority
areas

4954, SHRI1 H. B. PATIL : Will the
Minister of ENERGY be pleased 1o state ¢

{a) whether Governmenl propose 1o
open additional coal stockyards in order 1o
satisly the small consumers of coal in the
Jow priocily areas; and

(b) if 5o, the details in this regard 7

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). In order
to ensure limely, easy and regular supplics
of coa! 1o the small consumers, Coal India
Limited, huve already opened srockyards
in various centres of the country. In addi-
tion 1o the existing siockyards, Coal India
bave plans 1o open additional stockyards in
31 different locations.

Petrenchment of Labour Employed
by FCl at warioms poris

4955, DR. G. VIJAYA RAMA RAOD ;
Will the Minister of FOOD AMND CIVIL
SUPPLIES be pleased Lo stated @

{a) whether it is 2 fact that a Food
Corporation of India, labour employed in
Kandla, Bombay, Visakhapatnam and
Madras ports is being reirenched since
1985;

(b) if 8o, the reasons thereof;

{c) the sieps proposed to be laken lo
give them alternative jobs; and

(d) it not, the reason tnereof 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY OF

MARCH 31, 1987

FFI'rmll Jill.nrln 1 Eé

FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : Ne, Sir.
However, FC1 had offered special volun-
tary retirement scheme to its workers at
major ports and 5170 workers opted for
the scheme and have since been retired.

(b} The scheme was offcred 10 the
workers as FCl's worklpad at poris nas
considerably shrunk in size.

(c) and (d) : Do not arise.

Participation of . rivate Sector
in areas Meserved for pablic
Sector

4956, SHR1 MOHANBHAI PATEL :
Will the Minister of INDUSTRY be pleased
o stale

(a) whether there is any proposal under
Government's consideration o throw open
to the private scclor certain new areas
which were hitherto reserved for the public
sector; and

(b} if so, the new arcas in which the
private sector is proposed 1o be invited to
participate 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY .OF
INDUSTRY {SHRI M. ARUMNA-
CHALAMY : (a) Industrial  Policy
Resolution of 1956 which Inter alss provi-
d.s for 8 certain degree of flexibility in
regard to manufaciure io private sector of
items reserved for public sector, continues
to previde the basis framework of tbe policy
of the Government In the industrial field.

(b} Does not arise.

Seiting wp of long Distance public
call Offices in Gujarat

4957. SHRI1 MOHANBHAT PATEL :

Will the Minister of COMMUNICATIONS
be pleased to state

(a) whetber there is any proposal under
Government's consideration to sct up long
distance public call offices in Gujarat parti-
cularly in Saurashira region during the
Seventh Plan period;



169 Written Answers

! (b) if so, the detnils of the sites
selected for this purpose;

{c) the number of long distance public
call offices likely to be sel up; aod

(d} the details of funds, if any allocs.
ted so for this purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHANW DEV) : (a)
Yes, Sir.

(b} The details of sites are yet to be
finalised,

{c) About 420 Loog Distance Public
Call Offices are planned for Gujarat during
Seventh Five Year Plin. Out of which 150
long distance public telephones are likely
to be provided in Saureashira region.

{d} Funds for these works are not from
the lump sum grant allocated to the Tele
com Circle each year,

Therma! power stations in Mabharashira

4958, SHRI R.M. BHOYE: Wil
the Minister of ENERGY be pleased to
state :

{a) the pumber of thermal power sta-
tions at present working in Maharashira;

(b" the quamum of energy generated
through these power stations; and

(c) bow maoy new thermal projects are
proposed to be taken in hand in Maha-
rashtra during the Seventh Five Year Plan
period 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMAT]
SUSHILA ROHATGI) : (a) and (b). The
required information for the period April,
1986 February, 1987 is given in the state-
ment hlow.

{c) The lollowing thermal power
stations are targeited for commismioning
during the balance period of Seventh Five
Year Plap :—
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MName of Station Total Capacity

({MW)
Khaparkheda Thermal X210
Power Station Ext.
Parli Thermal power 1 =210
Station Ext,
Statement

Station-wise thermal generation In
Mahkarashira during April 86 1o

Feb, 87.
Mame of the Thermal Generstion
Siation (MM)
Nasik 4600
Koradi 3642
Kheparkheda L} B
Paras 286
Bhusawal 1848
Parli 1724
Chandrapur 3037
Uran (GT) 1341
Ballarsheh and others is
Total : MSEB 17827
Trombay 4427
Chala 1ps

HBJ gas Pipelioe Project

4959. DR. B. L. SHAILESH : Wil
the minister of PETROLEUM AND
NAUTRAL GAS be plensed to states :

(a) whethere the Ministry of Pro-
gramme Implementation has suggested a
scparale indepth review of the Hazira-Bijai-
pur Jagdishpur (HBJ) high pressure gag
pipelios and associated projects;
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(b} if so, the reasons therefor; and

{c) the ation iaken or proposed to be
taken to expcdite the implementation of this
projeet 1

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
{e) to l¢). The Ministry of Programme

Implementation bad suggested an indepth
review of the HBJ pipeline project in view
of its importance. The progress of the
project 15 being reviewed and monitorsd
constantly by EIL/GAIT and Government.

Reorganlsation of Telecommunlcation
Circles and Telephone Districis

4960. SHRIMATI BASAVARA-
JESWARI :
SHRIMATI D K.
BHANDAR]I :
Will the Minister of COMMUNICA-

TIOMS be pleased 1o siale :

fa) whether the Department of Tele-
communications has decided to reorganise
all telecommunication circles and major
minor lelephone districts ;

{b) if 5o, time by which the same is
likely to be reorganised and the main
reasons for reorganisation ; and

(c) to what extent this reorganisation
will help the communication system in the
country 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAMN DEV): (a)
Yes, Sir.

(b) mnd (c). The Scheme iz in the
process of being implemented and will be
completed during 1987-88. The Depart-
ment of Telecommunications has decided
to implement the new reorganisational
scheme on the following considerations :

{i) The ficld organisation consigs of
Telecom. Circles, Major(Minet
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Distric’s and Telephone/Telegraph
Engineering  Divisions. These
administrative upits are subject to
repeated  sub-division, as the
workload increases. This causes
considerable dislocation to staff,
whose transfer liabilities change,
as well a8 creates many adminis-
trative problems.

(ii) It is preferable to follow the
nawral administrative boundaries

for the Telecom. field units,
linking Telecom. Circles with
States and the lower wunits with

revenue districts, (These subsidiary
Telecom formations are designa-
ted as Secondery Switching Arcas
(SSA s).

(lii) More than 70%, of Telecommuni-
cation Traffic originating within
8 Secondary Switching Area (SSA)
terminates in the area itself and by
making & management unit co-
lerminus with Secondary Switching
Area, problems of trafic routing,
plapning of future growth elc. can
be tackled better

{iv) The Seccondary Switching area
forms the lowest unit of integrated
development of Telecommunjca-
tions and will constitute &
Telecom. District under the charge
of a Telecom. District Engineer/
Manager General Manager
depending wpon the workload.
This will lead to effective discharge
of adminisirative, managerial and
technical responsibilities thereby
ensuring proper development of
Telecommunication facilities in
thal area.

Demand for re-usable Plastic Syringes

4961. SHRI. A. CHARLES: Wil
the Minister of INDUSTRY be pleased to
siate

{a) whether it is & fact that there is a
great demand for “re-nsable  plastio
syringes” mod whether there is & lerge
scale import of this type of myringes =t
present,
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(b) whether & project for the manu-
facture of re-usable plastic syringes has
been received from Government of Kerala;
and

(c) if so, the details thereof and the
action teken 1o clear the same 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHR1 M. ARUNMACHALAM):
{a) Mormally “‘plastic syringes" are not
re-usable and these are known as disposa-
ble plastic syringes These syringes ore
being manufactured in the country How-
ever, disposable syringes and needles are
in the limitcd permissible import category
and that disposable syringes for dental and
special medical application are in the OQL.,

{b) Mo, Sir.

(¢) Does not arise.
Trade Talks with Maldives

4962. SHRI P. M. SAYEED : Will
the Minister of INDUSTRY be pleased to
glate

(a) whether he has recently held talks
wilh the Trade and Industry Minister of
Maldives ;

(b} if so, important points discussed :

. (e} whether Government have decided
to offer assistance in selling up small scale
industries in Maldives and also (0 meet
their requirements of essential commodi-
ties ;

(d) il so, whether formal agreements
have been made in this regard ; and

{e) if not, the schedule for the same 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):

(a) Mo, Sir.

{b) to (¢} In view of reply to part (a)
egbove, does Dot arise.
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Collaboration Talks with Amsteria ‘

SHRI SOMNATH RATH :
SHRI T. BALA GOUD :

4963,

Will the Minister of INDUSTRY ba
pleased to state

(a) whether it is & fact that <olaboga.
lion talks were held in February, 1987 with
the Indusiry and Trade delegstion of
Austria ; and

b} if so, the nature of discussiong hpld
with the visiling delegatior and resp)jp
thereof 7 '

THE MINISTER OF S1ATE IN THE
DEFARTMENT OF  INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM)

(8} and .(H' A 22.member delegation
represneting Business inlerests in Austria
visited India in Fcbrusry, 1987. The

visit of the delegation was coordinated by
Austrian  Trade Mission in Indiz apd
meelings were organised in  collaboration
with Associaled Chamber of Commerce
and Industry. It is understood that (he
delegate held discussions and & number of
individual meetings with their countci-parts
in India with the objeclives of Promoting
technology transfer, joint wventures and
exports between the two couniries.

Expension of Sugar Faclory af Asks
{Orissa)

4964, SHRI SOMMNATH RATH : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to stale ;

(a) whether Orissa Government hag
requested for permission 1o expand the
Suger Factory at Aska (Orisss) to increase
crushing capacity from the one lakh tonoe
of sugarcane iwo lakh tonnes ; and

'b) il so, the decision 1eken in the
matter 7

THE MINISTER OF  PARLIA.
MENTARY AFFAIRS AND MINIS
OF FOOD AND CIVIL SUPPLIES (SHR!1
H. K. L. BHAGAT):(a) and (b). An
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application for grent of an industrial licence
to expand the cxisting sugar factory at
Aska in Orissa from 1219 topnes cape
crushing capacity per day to 2000 tonnes
cape crushing capacity per day was received
en 19.1.1983. A Letter of Intent was
graoted on 21,11.83 for effecting the said
expansion. The Letter of Intent bas since
been converted into an industrial licence.

New Coal Minlog Projects

4965, SHR] P. M. SAYEED : Will
the Minister of EMERGY be pleased 10
itate

MARCH 31, 1987

Written Amswers 176

(b) if so, the details including their
sites

(c) the total investment likely to be
involved in these projects -

{d) thé estimated coal production in
eich of the projects ; and

le) the approximate time by which
the production is likely to start 7

THE MINISTER OF ENERGY (SHR]I
VASANT SATHE) : (a) to (e). During the
Year 1986-87 the Government approved 7
Projects at an eslimated capital invesiment
of ns._sas.su crores. Out of these, 2 are
non-mining projects and 2 are advance

. action proposals. The details of coal
e o iatin s st s o
: wkich production i
P : sl p:: uction is  expecied are as
Project location Target Capital Year from which
capacity cosl production is
{mty.} (Rs. cre.) expected

1. Revised Project Report 0.60 20.72 Production already
for Shobhapur Undsr- slaried.
ground (WCL)

—Betul Dist. (M. P.)

2, Kalidaspur Underground 0.96 47.95 1987-89
(ECL) .
—Bankura Dist. (W, B.)

3. Ramagundam OCP—II 2.00 147.16 1988-89
(SCCL)—Karimpagar
Dist. (A. P.)

Effect of Bombay High Drilllng on Sea
Walter and Fish Catch

4966. SHRI D. B, PATIL : Will the
Minlster of PETROLEUM AND
MATURAL GAS be pleased Lo siate :

(a) whether oil is being spilled on the
surface of waler during drilling at Bombay
High and very poisonous gas is being
cinitted in these preas §

(b) whether this bas resulted in short-
fall in fish catch thereby adverscly affecting
fishermen ; and

(c) if so, the remedial
faken in this regard 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISER OF
STATE IN THE MIMNISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
Mo, Sir.

(b) and (c).

steps being

Do not arise,
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Financial Asslstance for small and Minor
Hydel Projects in Madhys Pradesh

4967. SHRI ASLAM SHER KHAN :
Will the Minister of ENERGY be pleased
to siate @

{a) whether Madhya Pradesh Govern-
ment has sooght any special financial
assistance for smell and minor hydel
projects ; and

(b) the details thereof and Govern-
ment's decision thereon 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER [IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI) : (a) No such
request has been received.

(b) Does nat arise.

Linking of Pench Thermal Power Statlon
with Coal Mines

4958. SHRI ASLAM SHER KHAN :
Will the Minister of ENERGY be pleased
to state :

{a) the time byY which the pench
Thermel Power Siation will be linked with
the Pench Coal mines for supply of coal ;

(b) whether any efforts have been made
by Government in this regards ; and

(c) if 8o, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER I[N THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI) : (a) to (c). Based
on present asseasment, coal in adeguate
quantity to sustain the proposed Pench
thermal Power station (2X 210 MW) is
not available from Pench Kanban coalfield.
The proposed scheme can be considered for
conl linkage after additional availability
of coal is established.
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[English]
Industrial Backwardness of Wynad,
Eerala
4969, SHRI MULLAPPALLY

RAMACHANDRAN : Will the Minister of
INDUSTRY be pleased to state

(2} whether any study has been made
}n determine the reasons for the continued
industrial backwardness of Wynad district
in Kerala inspite of incentives offered by
Government :

(b) if so. the details of such siudy :
and

(c) whether Government intent to take
any immediate steps lo  overcome the
obstacles to the industrial growth of this
district 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY {(SHRI M. ARUNACHALAM):
(a) to fc)h. Industrizlisation including
surveY of a specific district is, primarily the
responsibility of the State Government
concerned. Wynad district of Kerala hag
been identified as ‘No Industry Distriet®
and concessions/incentives available for
setling up industries in such disiricts are
given in the booklet on ‘Incentives for
industries in Backward Areas’, copics of
which are available in Parliament Library,

During 1983.86, one Letter of Intent
and one DGTD Registration have been
issued for setling up industries in this
District.

During 1984-85 and 1985.86 the no.
of Small Scale Industries and  Artisan Units
set up under the District Industry Centre
Programme is as follows :

1984-85 1985.86
Artisan Units 120 497
551 Units 56 152
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Operationsl and DBI'.Iwhrlllun cost of

4970. SHRIMATI PATEL RAMA-
BEN RAMIIBHAI
MAVANI :

SHRI SANAT KUMAR

MANDAL :

Will the Minister of PETROLEUM
AND MNATURAL GAS be pleased to
state :

(a) the per barrel exploration and
operational cost iocurred by Oil and
MNatural Gas Commission (ONGC) and Oil
India Limited in wvarious oil fields of
India ;

{b) how does the oil exploration cost
in India compare with other oil preduction
countries of the world, especially middle-
east couniries where the exploration condi-
tions are more comparable with India ;

(c) the remsons for high cost of oi

production by ONGC and Oil India
Limited ; and
(d) the sieps being taken to bring

operational economy in ONGC an OIL 7

THE MINISTER OF STATE. IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{SHRI BRAHMA DUTT)}: (a! The weigh-
ted average cost of exploration per barrel of
recoverable reserves oil of and oil equivalent
of gae during Sixth Plan of ONGC was
Re. 5.30 and that of Oil India Limited
Rs, 6.06,

The cost of crude oil production per
barrel in the terminal year of Siath Plan for
ONGC and OIL was as under :
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(Rs./per barrel)
Cost excluding
statutory charges)

ONGC 65.08

OIL 45.79
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(b) Cost comparisons, especially with
middle-cast countries are difficult because *

(i) Finding costs for middle-east
countries are not available,

(ii) Exploratory conditions  are
different from India because of
much larger size of hydrocarbon
accumulations in the middle-cast
countries,

(iii) there are wide cost variations from
basin to basin within our own
country.

{c) Does not arise.
{d) The steps include *
(i} Idereasing production ;

(ii) implementing cost control redue-
fion measures.

Exploration in Kerala

4971. SHRI A. CHARLES : Will the
Minister of PETROLEUM AND
NATURAL GAS be pleased to siale *

{a) whether any attempt hos been mide
during the last two years, for the explora-
tion of oil resources in the Kerale coastal
region , and

(b} if so, the resulis ihereofl 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) and (b),
Yes, Sir. Eight offshore blocks in  Kerala-
Konkon basin have been offered for bidding
by international ofl companles.

Several locations have been ideotified
for drilling based on interpretation of
scismic data in the last two years. Onpe
well in Cochin-High is planned for drilling

by ONGC during 1987-88.
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Applications for coal linkage by
consumers,
4072. SHRI DILEEP SINGH

BHURIA : Will the Minister of ENERGY
be pleased to state :

{a) whether the applications for coal
linkage made by actusl consumers of B.P./

B.H., Hard Coke after the year 1978
India

bave been rejected by coal
Limited ; and

(b) if s2, the detnils @od reasons
thereof 7

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a)and (b). Linkage
for new consumers of hard coke had been
slopped since 10.10.1983 as the demand
for hard coke excecded the availability
with Coal India Limited, However, the
position regarding availability of hard coke
has since improved and Coal India is now
in & position L BCCEpl Dew  conSUMErsS,

Development of suxiliary Industries

SINGH

4973. SHRI  DILEEP
of INDUS-

BHURIA : Will the Minister
TRY be pleased to state :

{a) the umber of auxiliary industries
developed by Government so lar to upply
the spare parts of plant machinery, cemenl
bags and several non-enginecriog articles
reqoired for the maintenance of more ih.!n
twenty cement factories of small and big
sizes in Madhys Pradesh ; and

(b) if not, the time by which this pro-
duclion group will be covered under
auxiliary industry development 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MIMISTRY OF
INDUSTRY (SHRI M. ARUNACHALAMY):
(a) and (b). Adequate capacity for the
prodoction of spare parts of plant ,"“d
machinery and other components required
by the cement manufacturing units s
available within the country. Where a
particular part or componeot is oot
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available and & specific proposal for
import of the same is received by the
Governmenl, it is considered on  merits in
accordence with the provisisions of the
Import Policy. Cement is packed in Jute
or Jute-mized with synthetic bags.
Adequate capacity for manufaciring these
types of bags in wvarious perts of the
counlry is available snd no complaint
about their shortage has been received
from the cement factories, In particular,
no complaiot regarding the availability of
above said items from factories in Madhya
Pradesh has been received.

[English]
Public Telepbones at Railway Stations

4974, SHRI 8. G. GHOLAP : Will
the Ministar of COMMUNICATIONS be
pleased to state :

are
the

(a) whether public tclephones
geoerally given owt of turn and ; if so,
criterin for giving public telephones ;

(b} whether there is no public tele-
phone &t important Reilway Stations such
as Ulhasnagar, Ambernath, and Badalapur;

() if so, when the facility will be made
gvailable there ; and

(d) whether there it & demand to have
at least public telephones 8t Nilaje,
Sooarpade villages near about Dombivall
exchange where there i 2 long wailing
list 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV) : (a)
Departmental Pablic Telephones are opened
at the initiative of the Depariment at
places where these will be safe and would
be ensily accessible to the general public.
like Hospitals, Railway Stations, Airports,
Bus stands, Government and Semi-Govern-
ment offices, Schools, Colleges, Super
markets, hotels and restaurants, cinema
bouses, religious places, public libraries
etc. Attended type P. C. Os gre opened at
busy places like Railway Stations, Airports,
Bus Stands etc.
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Private Public Telephones are sanctio-
ned subject to availability of exchange
capacity, suitability and feasibility. These
telephones are generally provided at non-
residential premises which are  easily
accessible to the public. They can be
sanctioned on out of wuro priority afier
examining the requirements in the aren.

(b) Yes, Sir. Public telephones are not
available at Railway Stations at Ulhasnagar,
Ambernath and Badilapur sl present.

(c) Provision of Public telephbones at
Amberanath and Badalapur is oot feasible
at present. Action to provide a public
telepbone at Ulhasnagar Railway Station
has been initiated,

(d) Demeands for provision of Guaran-
teed public telephones at MNilaje and
Sonarpade villages have been received and
they are under cxeminalion,

Adyisory Council on Exploration
Strategy

4975. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
PETROLEUM AND MATURAL GAS be
pleased 1o state :

(a) whether the Oil and Natural Gas
Commission (ONGC) has set up an
advisory council 1o advise the Chairman
on exploration sirategy;

ib) if so, the details thereof ; and

{c) the number of the meetings of the
Council held so far and the achievements
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a)and (b).
OMNGC has set up an Advisory Gouneil on
‘Exploration stratcgy’. Its members are
eminent good cientists, professionals and
concerned senior serving and  retired
Government officers.

The Council will advise ONGC on long-
term perspective plans and methods and
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technologies to be adopted by ONGC. The
Council will also indeotify specific areas
for detailed studies in respect of any region,

business group, or sub-unit of the
Commission.
(c) The Council ha: so far held one

preliminary meeting which provided an
opporiunity for interaction amongst its
Members.

Collection of Telephone Bills Through
Indian Bank in Tamil Nadu.

4976, SHRIC. K. KUPPUSWAMY :
Will the Minister of COMMUNICATIONS
be pleased to state @

(a) whether the Indian Bank and its
branches all over Tamil Madu have been
authorised to collect paymeot of telephone
bills ; and

(k) if so, the reasons for selecting this
particular nationalised bank only 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I SONTOSH MOHAMN DEV' (a):
Mo, Sir.

(b) Does not arise.
Change of models by car manufacturers *

4977, SHRIR. 5. MANE : Will the
Minister of INDUSTRY be pleased to
&lale :

(a) whether Government are aware of
the frequent change of models by the
established car menufactures in  this
country ; and

(b} il so the existing machinery in the
Ministry that supervises the change of
models introduced in pagsenger cars by the
old and established manufactiures 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT 1IN THE MINISTRY OF
INDUSTRY (SHR1 M. ARUNACHALAM);
{a) The established car manufactures have
not changed models of their wvehicles
frequently.
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(b} The Department of Industrial
Development in the Ministry of Industry
examines all proposals, in consultation
with  tecbnical authorities, regarding
introdoction of new models of cars involv-
ing import of technology,

Electrification Programme of Villages
in Andhra Pradesh

4978, SHRI V. TULSIRAM :
SHRI R. M. BHOYA :

Will the Minister of EMERGY be
pleased to state :

(a) the total number of villages in
Andhra  Pradesh where electrification
programme has been taken up during the
last three Years;

{b) the number of villages covered
under the State schemes, Cenirally assisied
schemes and the assistance provided by the
World Bank ;

(¢) the perccentage of the Central
financial assistance and the World Bank
assistance released and wtilised ;

{d) the guidelines issued by Union
Government, if any, in this regard ; and

{e)} whether Andhra Pradesh Govern-
ment bave approached Union Government
Lo increase the financial assistance for the
purpose ; if so, by how much and the time
by which necessary funds will be made
available to the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : {a) and (b). The
targets and achievements of villege electri-
fication in Andbra Pradesh during the last
3 years under different schemes were as
follows :
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Year Target Achievement
1983-84 1600 1000
1984-85 1190 1193
198586 800 Bl6
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{c) During the last 3 Years a sum of
Rs. TB29 lakhs of Central assisiunce waa
disbursed to Andbhra Pradesh  which
included a sum of Rs, 3253 lukhs (42%])
of World Bank assistance.

{d) Instructions have beer issued by
the Union Government from time to time
to acnelerate the pace of rural electrifica-

tion and to fully utilise the
tance for this purpose.

Central assig-

{c) Based on Annual Pian discumions,
the Planning Commission has recommended
an outlay of Rs. 20 crores ientaiive)
for the rural elecirification Progrumme in
Andhra Pradesh during 1987-88

Transport Subsidy to Andhra Pradesh

4979. SHRI ¥. TULSIRAM : Will
the Minister of INDUSTRY he pleased to
siate :

(a) the rzasons for which the transport
subsidy is not being given 1o Andhra
Pradesh even though it is an industrially
backward State ;

(b} whether Union Government proe
pose to give this subsidy 1w Andhma
Pradesh ; and

{c) if 80, the time by which it
be given ?

would

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) to (c). The Transport Subsidy is given
mainly (o compensete the indusirial unijts
for the high transport costs prevailing in
the hilly, remote and inaccessible areas.

There is no proposal at present to
extend the scheme to Andhra FPradesh as
it does not sufer from cost  disedvaniages
in the matrer of transport o the exient
arcas covered under the scheme do.

Post Oitices in Mahboob Nagar,
Andbra Pradesh
4980. SHRI V. TULSIRAM : Wil
the Minister of COMMUNICATIONS be
Pleased to state :
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{a) whether one post offices is function-
ing every Panchoyat mandal in Mahoob
Magar district, Andbra Pradesh as per
Government’s policy;

(b'if so, the total pumber of post
office in Mahboob Nagar district in Andhra
Pradesh;

(c) whether there are less number of
post offices in Andhra Pradesh than the
pumber of post offices required for the
specified public; and

(d) if 80, the steps taken to increase
number of post office in Andhra Pradesh
particularly in Mahboob MNagar district 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV): (1)
Post offices exist at the headquarters of all
the 64 mandal praja parisheds in Mahboob
Magar district of Andhra Pradesh, As
regards government policy, the criteria
prescribed for opening of post offices are
based on population, distance form the
pearest existing post office and the percen
tage of expected income in relation to cost.
Within these criteria due importance is
given to villages where pancheyat institution
are located.

{b) The total pumber of post offices in
Mahboob Nagar district is R28,

(¢) Mo, Sir. On the conlrary, post
offices have been set up on & very liberal
scale in the Siate. JIo the country as a
whole. & post office serves, on avelage, 8n
area of 22.76 sq kms. and & population of
4745, The corresponding figures for
Andhra Pradesh 17 sq. kms and 3317
persons. There are, in  all, 16,123
post offices in 1he State which pleaces the
Siate second in the country next only 1o
Uttar Pradesh, the most popalous State.

{d) 1n view of reply to (c) above, the
question does notl arise Bt presen’. How"
ever, the additional requirements il any,
are being assessed, as part of & general
exercise that is being carried out in other
Siates/Union Territorics as well.
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Target for Telecommunieation
Research Center

4981. SHRI RAM DHAN : Will the
Minister of COMMUMNICATIONS be
pleased to state :

(a) the targets fixed for Telecommuni-
cation Research Centre for Sixth and
Seventh Five Year Plan periods,

(b} the achievemenis during the Sixth
and Seventh Plans so far; and

fe) the tota] expenditure incurred oo
the T, R. C during the above period 7

THE MINISTER OF STATE 1IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SONTOSH MOHAN DEV):
Telecommunication Research Cenler (TRC)
is the R and D unit of the Depariment of
Telecommunications and is lo assist the
Department in introduction of new techno-
logies in the telecommunication services
and 1o keep it-sell abreast of the advances
in  the telecommunication technology.
During the Sixth and Sevenih Pians, the
target has been one of self-reliance and
introd uction of digita)l technology in swil-
ching and transmission, slabilisation of
exisiing analog technology, modernisalion
of trunk exchanges, modernisation of tele-
graph network, improvements in Emernal
Plant prectices, development of Data
Switching and development of Telematic
services.

{b) During the Sixth Plan the objectives
laid down in the S and T Plan havebesen broa-
dly achieved. Development of computerised
directory assistance, introduoction of 128.
lines Store and Forward Message Swilching
system, introduction of experimental packet
Switching Data Network (PSDN' connec-
ting Delhi, Bombay and Madras some of
the other achievements,

(c) \Expenditure in
Rupees in
crores)

Sixth Plan -— 17.81

Seventh Plan —_ 19.42

Total 37.23 crores
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Licences/Letiers of intent lIssoed
to ten top companies

4982, SHRI N. P JHAMSI
LAKSHMI Will  the Minister of
INDUSTRY be pleased to state :

{a) the pumber of latlers of intent/
industrinl licences issued to ten top com-
panies in the last three years;

(b} how many of there projects have
been completed so far;

(e} the original cost of the projects and
escalation in the cost doe to delay in
implementation, and

(d) the reasvns for delay in implemen-
tation 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM):
{a) Under the provisions of the
Indusiries (Development and Regulation)
Act, & total of 36 letters of intent and 18
industrial licences were granted during the
years 1984 to 1986 to the following frst
ten non-Government, non financial compa-
nies in the country ranked according to
their agsels in 1985 (—

1. Reliance Inuustries Ltd,
2. Teala Iron and Steel Co. Litd.

1. Southern Petrochemicals Indusirial
Corpn. Lud,

4. Tata Engg, and Locomotive Co.
Ltd.

5. Larsen and Toubro Lid.

6. Associated Cement Co. Lid.

7. Century Spng. and Mfg. Co. Lid.

8, Gujarat Marmada Valley Ferti-
lizers Co. Lid

9. Ballarpur Industries Lid.
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10. Gwalior Rayon Silk Mfg. and
Wvg. Co. Lid.

{b) to (d) : Generally, it takes about
310 4 years for an industrial project to

fructifv. Actual gestution period, however
varies from projects to project.,  Thus, the
industrial projects for which letters of

jotent &nd indusirial licences have been
granted during the last 3 years would
presently be at various stages of implemen-
tation.

The information regarding orginal
investment cost and cost escalation ele,
involved in individua! projects for which
letters of intent and industrial licences have
been granted is not maintained cenirally in
the Secretariat for lodusirial Approvals in
the Ministry of Industry,

Consumer protection centres in

4983. SHRI S. JAIPAL REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to siate :

{a) whether Governmenl are aware of
the reparts that traders are atempting to
obstruct functioning of the Consumer Pro-
tection Centers in Delhi; and

(b} if so, the detnils thereof snd the
steps being taken or proposed 1o provide
protection to these Centres ?

THE MINISTER OF STATE [N THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABRI AZAD):
(a) to (b} : Directorate of Consumer
Affairs, Delhi Administration, Delhi recei-
ved & complaint from the secretary, Mahila
Dakshita  Samiti, 2 Telegraph Lane,
Kasturba Gandhi Marg, New Delhi on
7.4.1986 stating that the area surrounding
8 platfrom measuring 10° % 8" feet allotied
to the Samiti at INA Market by the
Government for installation of 8 Dharm
Kanta, to provide faeility to public/con-
sumers to verify the weights of goods pur-
chased was encroached upon by the traders
The camplaint was sent 1o Die. of Estates,
Qovernment of India, Nirman Bbavan, Mew
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Delhi for eviction by encroachers to enable
the Samiti to instal & scale for the benefit
of the consumers.

Wage structure for pbulic sector
linking wages with Productivity

4984. SHRTI S. JAIPAL REDDY :
Will the Minister of INDUSYRY be pleased
to refer {o the reply given lo Unstarred
Question No. 1089 on 11.11.1986 regar-
ding new wage structure for public sector
and state :

{a) whether Government have taken
any final decision with regard to & pew
wage sturuciure for the Lpuhl:c sector
linking wages with productivity; and

(b} if 82, the details thereof 7

THE MINISTER OF STFATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INMDUS-
TRY (PROF. K. K. TEWARY) : (n) & (bl
According to the wage policy gpproved by
Gowvt., increase in wages ghould in no way
affect the targets of internal resources
generation and additional resource mobili-
gation and a substantial portion of wage
increases should be absorbed in increases
in productivity and other measure of cost
reduction.

Powe ation tarpet of national
'IIE:::;I power Corporation

4985. DR. T. KALPANA DEVI:
Will the Minister of ENERGY be plensed
to state

{a) whether the Mational Thermal
Power Corperation has been able 1o
achieve power generalion targets during
1986-87; and

(b} if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF EMNERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Yes.

‘b} Does not arise.
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Antborised agents of HMT walches
in Earna and Tamil Nado

4986, SHRI V. 5. KRISHNA : Wil

the Minister of INDUSTRY be plensed to
state

(a) the total number of authorised
egents of HMT watches in Kargnataks and
Toamil Nadu;

(b} whether it is a fact that there is

greal demand for appoioting more authori-
sed agents; and

(c) if so, the action taken in this
regard 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : (a) The
number of authorised dealers and service
agents in Karnateka and Tamil MNedu are
35 and 55 respectively.

{b) and (g). The preseot arrangements
are considered satisfactory at the present
level of trun-over. The Company conti-
nuously reviews the position and considers
appoiotment of additional authorised
dealers and service agents keeping in view
the increased turn-over.

National policy on Slasghter

4987. SARI V. S. KRISHNA IYER :
Will the Ninister of INDUSTRY be pleased
1o siate :

{a) whether there is any proposal be-
fore Government to evolve a national policy
on slaughler with & view to ensure adequate
and continuous supply of hides and skins
for the leather industry;

(b) whether any surve¥ on the raw
material potential for leather industry was
mede by the Central Leather Research
Institute; and

{c) if so, whether it bas recommended
the need for a oational policy on slaugh-
ter 1
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THE MINISTER OF STATE IN THRE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) to (e). Slsughter of animals is a
subject which falls within the purview of the
State Governments. However, to arsess
the availability of raw material for the
leather industry, the Central Leather Re-
search Institute have been entrused with the
task of carrying out, an All India survey
for this purpose. Their report is awaited.

Commemorative Stamps of Late Kengal
Hannmanthainh and Magad|
Kemps Gowda

4988, SHRI V. 5. KRISHNA IYER :
Will the Minister of COMMUNICATIONS

be pleaned to stete :

{a) whether commemorative stamps of
Late Keogal Hanumanthaiah and Megadi
Kempa Gowdas have been brought out;

and

(b) if not, whether there is any pro”
posal to bring out commemorative stamps
of Kengal Haoumanthaish and Magadi
Kempa Gowda 1

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
Mo, Sir.

(b) Mo, Sir,

Ingme of letters of Intent for
vanaspati nnits In Orlssa

4989. SHRI CHINTAMNI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

() the number of vanaspali wuntis
functioniog in Orissa at present and their
location and the production capacity of
each plant;

(b) whether it is & fact that these units
are not io & position to meel the demand
of that Siate, if so, whether Orirsa Govern-
ment have requested for isane of letters of
intent for setting up more vanaspati units
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at Bolangir, Kalahandi and Phulbanl n
Orinsa;

(c) if so, the decision teken on their
request; and

(d) the Qovernment's policy in regard
to selling up new vanaspatl units in the
country ?

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI AZAD):
(a) 10 (¢}, One vanaspti unita of 50 tonne
per day (15,000 tonnea per annum) capa-
cilty is under installation in Orissa at
Jagatpur, District Cuttack as  agaiost
consumption of about 13,000 MT per
AODDUm.

There are proposals for setting wup
vanaspali projects, both at Kalahandi and
Phulbani in Joint Sector. These applica-
tions were reject prima-fagie.

(d) The following order/priorities are
being observed for licenting of new vapage
pati units :—

(i) Cooperatives of oilseeds growers,
Agro-Indusiries, Ex-servicemen
Cooperatives, 5C and ST Coopera-
tives;

(ii) Public Sector;

(iii) Joint Sector; and

(iv) Priyate Sector,

[ Translation)

Electronic Telephone Exchange at
Maunatb- Bhanjan in Azamgarb

4990, SHR1 RAJ] KUMAR RAI:
Will the Minister of COMMUNICATIONS
be pleased 10 state :

(a) the progress made in regard to
construction of electronic exchapge at
Maunath-Bhanjan in Azamgarh district of
Uttar Pradesh ; and

(b} the time by which it is
start funclioning 7

likely te
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THT MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAM DEV):(a)
There is no proposal to flostel Electrooic
Bxchapge at Mau Wath Bhapjan in
Aznmgarh District.

(h) Does oot arise in view of (a).

New Telaphone Exchange In Uttar Pradesh

4931. SHRI RAJ EKUMAR RAI:
Will the Minister of COMMUNICATIONS
be pleased to state the details of those
exchanges of Azamgarh, Jaunpur-Ghazipur,
Ballia and Deorin districts of Uttar Pradesh
where exchanges have heen installed duriog
the last ten years 1

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): The
Districts are given in statement below.

Statement

The Detaills of New Exchanges opened
in Districts of Uttar Pradesh during
the fasr 10 years.

AZAMOARH

1. Ahiraura

2. Amiha

3. Atraura

4. Lartassar

3. Bindrahazar

6. Chiraiykot

Y. Jabanganj

8. Jeanpur

9. Koilsa

10. Keptanganj
11. Asdhuban
12, Maharajganj
13. Munhngar
14. Pbariha

15. Pushpugar
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16. Rankiks Sural
17. Sardha

18, Suraineer
19. Sumjpur

20. Tethekma
21. Nirambad
12, Chandpatti
23. Sumarayon
BALLIA

1, Gerwan

2. Mariar

3, Nagra

4. Rainsar,

3. Reoti

6. Ralsopur

7. Sikendarur

8. Ujier Bharali
9. Bhimpuratotal

10. Phepons

GHAZIPUR DISTRICI
1. Barsara

1. Bahadurganj

3, Dullabpur

4, Gahmar

5. Mardah

6. Sadar

JAUNPUR DISTRICT
1. Badlepur

2. Bibiganj

3. Julalpur
4, Kbetasarai

5. Mugrabadshahpur
6. Multiganj
7. Purwa

8. Puth Marendrapugear
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DEORIA Telephones in Utiar Pradesh

1. Chitanni 4992, SHRI RAJ KUMAR RAI : Will
2. Dudhshi the Minister of COMMUMNICATIONS be
L pleased to stale the number of telephones

3, Khadd functioning in each telephone division o

Uttar Pradesh and the number of persons
4. Alaxmigan] in waiting list there 1
5. Patherdewn

THE MINISTER OF STATE IN THE
6. Prutappur MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : The

7. Budrapur information regarding number of telephones
functioning snd pumber of persons in
. Tamkuhira ; ;
' j waiting in each Telephone District, Tele-
9. Tarkulwa graph/Telephone Division in Uttar Pradesh
es on 28.2.1987 is given in the siatement
10. Fazilougar. below.
Statement
81, Mo Unit Telephones Waiting Lin
Working as on as on 28.2.87
28,2.87
1 2 3 4
TELEPHONE DISTRICTS
1. Kanpur 10557 45630
2. Agra 14553 4814
3. Allahabad 9463 005
4. Ghariabad 16555 12130
5. Lucknow 28164 028
6. Varanasi 12972 3380
TELEGRAPH TELEPHONE DIVISIONS
1. Agra (Telegrgph) 4908 1012
2. Allahabad " 4020 198
i Aligarh = 6254 858
4. Azamgarh " 4166 150
5. Bareilly " is 148

6. Barsilly (Telephone? G451 1244
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1 2 i 4
7. Dehradun (Telegraph) B459 2263
| Qorakhpur " 7971 728
9, Jhansi ¥ 3354 404
10. Kaopur 4 3659 166
11. Lucknow " 4056 194
12. Meerut (Telephone) 8803 7474
13. Muradabad (Telegraph) 10852 759
14. Muzaffarnagar e 5649 1348
IS. Mainital W 6997 !I-l.
16, Saharanpur " 83l 1819
17. Sitapur - 5511 158
18. Srinagar (Garhwal) . 2177 s
19. Varanasi i 1939 227
Total 216339 51745
LPG Agency at Thekma Bazar in {c) Only towns with 2 population of
Azamgah, U.P. around 20,000 and above and offering
sufficlent potential for economically viable
4993, SHR1 RA] KUMAR RAI: marketing of LPG are being taken up by
Will the Minister of PETROLEUM AND  the Oil Industry, for supply of LPG.
NATURAL GAS be pleased to slate :
[ English]
(a) whether Government propose lo
o tooking SAs BEERCY. ot Thekua Revamping u;ﬁ;:::tl; Elecirlcity
Bezar in Azamgarh district with & popula-
tion of six thousand ; 4994, SHRI SOMNATH RATH :

(b) if so, by what time ; and

(¢} if not, the ressons therefor 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
OF STATE IN THE MINISTRY OF
FINAMNCE (SHR1 BRAHMA DUTT) : (2)
Mo, sir.

(b) Does not arise in view of (a) abave.

SHRI T. BALA GOUD :

Will the Minister of ENERGY be
pleased 1o state

{(a) whether Government propose to
revemp Central Electricity Authority to
make it objective oriented ; and

(b) if so, the details thereaf 7

THE MINISTER OF STATE IN THR
DEPARTMENT OF POWER IN THE
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MINISTRY OF ENERGY (SHRIMATI

SUSHILA ROHTAGI): (a) and (b
The Central Electricity (CEA) s
entrusted, inter-alia, with the

responsibility of developiog a sound,
adequate and uniform noational power
policy, formulation of plans for power
development, coordination of the activities
in relation to comtrol and wutilization of
national power resources, rendering
asgistance for the timely completion of
schemes sanctioned in the Power Sec'or and
monitoring the implementation of these
schemes. The CEA has been working
towards fulfilment of its funciions and
responsibilities. With the expansion of
the power programme of the country, the
functions of CEA have incressed, Govern-
ment is considering the question of
expansion of some of the Wings of CEA.

Actlion on recommendations of Review
Commlttee of Cement Corpora-
tion of India

4995, SHRI HARISH RAWAT : Will
the Minister of INDUSTRY he pleased to
sfate :

{g) the action taken by Government on
the basis of the interim recommendations
of the Review Committee set up in 1986
to look into the affairs of the Cement
Corporation of India (CCI) ;

i{h) whether all the recommendations
contained in the interim report of the said
committee have been Iimplemented and il
not, the considerations is not implementiog
these ;

{c)} whether the said commitlee has
completed its investigations and submitted
its final report and if so, what are the
recommendations ;

{d) whether there has been any impro-
yvement in the working of the CCI compar-
ed to the last year when OGovernment
appointed the committee ; and

{e) further action Government propose
to take to improve the working results of
the Corporation T

THE MIMISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-

CHAITRA 10, 1909 (SAKA)
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PRISES IN THE MINISTRY OF INDUS-
TRY |PROF. K. K. TEWARY): (a) and
(b). The Review Commitlee sppointed by
Government covered various aspecis of the
Working of the Cement Corporation of
India and submitted its Inlerim Report
containing its findings and recommenda-
tions, inter alia, on the folliwing wmain
points :

1. Organisation
aspetcts ;

and management

2. Financial and occounting aspects ;

3. Techoical and technologica! aspects ;
4, Project planning snd maragement ;
5. Capacity Utilisation :

6. Maintenonce of plant and cquipment
and dow-time analysis ;

7. loventory ;
8. Cost of production ;
9. Sclling expenditure ; and

10. Marketing in general, pricing cle.

Action has been initiated lo implement
most of the recommendations.

f¢) Final recommendations of the
Review Committee have Dot ¥Yet been
received.

(d) Yes, Sir. The production and
gome other aspects are beller in the second
balf of the current financial year compared
to the first half.

le} Government is laying greater thrust
on modernisation, Research and Develop-
ment, Human Rerource Development
hesides production to further improve the
performance of CCI.

[Translation]
Constrection of Dhanliganga Project

4996, SHRI HARISH RAWAT:
Will the Minister of ENERGY be pleased
to state :
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(a) the names of the hydel projects flor
construction of which funds are proposed
to be provided during 1987-8% ;

{b) whether Dhauliganga project is
likely to be approved for construction
during this year ;

{c) if sa, the details in this regard ;
and

(d) if not, the reasoms for delay and
the steps proposed to accord &pproval 7

THE MINISTER OF STATE IN THE
DBEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) A statement
indicating the names  of hydro-
glectric projects for the  construction
of which funds are proposed to be
provided duriog 1987-88 is given below.
Bubject to the requisite approvals and
clearances becoming available, funds may
also be provided for cerlain new projects,

(b} to (d). The proposed Dhauliganga
Hydro-electric Projecl, State-] iz being
techoo-economically appraised by the
Central Bleztricity Authority (CEA), The
Mational Hydro-electric Power Corporation
{MHPC) are, simultanecusly, taking action
in respect of obtain'ng clearances from the
environmental and foresiry angles. The
proposal could be processed further only
after techno-economic approval is accorded

by the CEA and clearances from the
eovironmental and foresiry angles are
available.

Statement

Statement showing the names of Hydro
electric Projecrs for comstruction of
which funds ate proposed fo be
provided during 1987-88

CENTRAL PROJECTS
1. Salal (NHPC).

2. Chamera (NHPC).
3, Panchet Hill (DVC)

4. Kopili (NEEPCO)
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5. Dulhasti (NHPC) |
6. Taoakpur i}"lH'FC)

7. Koel Karo (NHPC)
8. Doyang (NEEPCO)
9. Ranganadi (NEEPCO)

10. Tebri (Joint-ventare)

11, Wathpa Jhakri (Joint-venture)
NORTHERN REGION
1. Upper Sindh (Jammu & Kashmir)
2. Stakpa (Jammu & Kashmir)

3. Kamah (Jammu & Kashmir)
4. Western Yamuna Canal (Haryana)

5. Dadupur (Haryana)

6. Sanjay (Himachal Pradesh)
7. Andhra (Himacha] Pradesh)
8. Thirot (Himacha! Pradesh)
9. Ronglong (Himachal Pradesh)
10. Mahi Bajaj Sagar Pb. IT (Raj.)

11. Anoopgarh PH 1 & 11 (Raj.)

12

Suratgarh (Rajasthan)
13 Charanwala (Rejasthan)
14

-

Mangral RMC (Rajasthan)
13 Jakham (Rajasthan)

16. Pugsgal (Rajasthan)
Anandpur Sahib (Punjab)
Mukerian (Punjab)

19. UBDC ST-II (Punjab)
20. Maperi Bbali 8T-II (U, P.)

21. Thein Dam (Punjab)
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22, Khara (U. P.)

25. Lakhwar Vyasi (U, P.)

24. Vishou Prayag (U. P.)
25. Srinager (U. P.)
WESTERN REGION

1. Kadana PSS (Gularat)
2. Ukai LBC (Gujarat)
3. Bargi (M. P.)

4. Bansagar Toos PH-11 (M, P.)
5. Hasdeo Bango (M, P.}

6. Tillari (Mabarashira)

7. Bhire Tail Race (Mah.)

8. Bhandrdara (Mah.)

9. Khandakwasla Mah.)

10. Pawsos (Mah.}

11. Ujjaini PSS (Meh.}

12. Veitarna Dam Toe (Mah.)
13. Bhatsa (Msah.)

14. Peoch (M. P./Mah.)
15. Indira Sarovar (M. P.)

16. Bhanderdara PH-1I (Mah.)
17 Koyns ST-IV (Mah.)
SOURTHERN REGION

1. Magarjunasagar PSS ST. 11 (A. P,)

2. Srisailam ST. II (A. P.)
3. A. P. PH at Balimela (A P.)
4, Pochampad (A, P.)

5, Penna Ahabilam (A. P.)
6. Magar junasagar LBC (A. P.)

7. Nagar junasagar RBC Batn. (A. P.)
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8. Kalinadi 8T-1 (Kam )

9. Verahi (Karn,)
10. Ghatprabha (Karn.)
11, Mallarpur (Karn.)
12. Maddur (Karn.)

13, Idukki St-IT (Kerala)

14. Idamalayar (Kerala)

15. Kakkad (Kerala)

16. Kallada (Kerala)

17. Servalar (Tamil Nadu)

18. Kadamparai DSS (T. .N.)
19, Lower Mettur (T. M)
20. Kundab-V (T, M.)
21. Pykara (T. N.)
SOURTHERN REGION (Contd.)
22. Vaigai (Tamil Nadu)
23. Lower Bhavani (Tamil Nadu)

24, Upper Sileru St-II (A. P.)

. 25. Srisailam LBPH (A. P.)

26. Kalinadi St-11 (Karnataka)
27. Oangavali (Karnataka)
28§. Shivpur (Karnataka)
29. Lower Periyar (Kerals)

30. Puyanokutty (Kerala)

31, Parson's Valley (T. N,)
EASTERN REGION

1. North Koel (Bibar)

2. Eastero Gandak Canal (Bibar)

3. Booe Eastern Canel (Bibash



207 Written Answeri

4. Sone Wentern Canal (Bibar)

5. Rengali (Orissa)

6. Rengali Extension (Orissa)

7. Upper Kolab (Orissa)

8. Hirakud BExin. Bth Unit {(Orissa)
9. Potteru (Orissa)

10. Rammeam 5t-11 (West Bengal)
11. Teesta Fall (West Bengal)

12, Upper Indravati (Orissa)
13, Upper Kolab Extn, (Orissa),
NORTH EASTERN REGION

1. Lower Borpani (Assam)
2. Dhansiri {Assam)
3. Tago (Arunachal Pradesh)

4. Umlam Umiru St-1V (Meghalaya)

Plant Load Factor In Thermal Power
Plants

4997. SHRI HARISH RAWAT:
Will the Minister of ENERGY be pleased
fo state

{a) the State-wise average of plant
load factor in thermal power plants in
different States under the control of Union
Oovernmen! &t present ; and

(b) the steps proposed to improve the
condition of power plants of those Siates
in which the plant load factor is less than
national average 7

THE MINISTER OF STATE IN THE

DEPARTMENT OF FPOWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGT) : (a) The

required information is given in the state-
ment below,

(b) The messures taken to improve the
performence of thermal stations include
periodic fleld visits by Roving Teams and
Tesk Forces comprising engineers from

&
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CE.A.,, BHEL and ILK when specific
action plens are drawn up to help the
power aslations #n  overccming  their
problems. A Centrally sponsored renova-
tion and Modemisation scheme hes been
initiated in 33 thermal stations in the
country to_improve their performance.
Asgistunce is also beiog provided to the
State Electricity Boards io matters such as
training of personnel, procuring of spare
parta from foreign and indigenous sources,
and in the supply of requisite gquelity and
quantity of coal.

Statement

State-wish Plamt Load Factor of
Thermal Power Stations during

86.87
Thermal Power Station PLF (%)
1986-87
{upto Fab.,)
1986

1 2
CENTRAL SECTOR 64.3
Badarpur 50.5
Singrauli STPS 73.8
Korba STPS 80.4
Ramagundem STPS 81.4
HMeyveli 73.3
Chandrapura (DVC) 39.6
Durgapur (DVC) 53.3
Bokare (DVC) 49,1
Chola (Railways) -
PRIVATE SECTOR 68.8
Ahmedabad Electric Co. 64.0
Trombay (Tata Elsc. Co.) 66.5
Calcutta Elec. Supply
Corpo, 56.1
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1 z 1 2
STATE ELECY. BOARDS 49.3  GT & Others =
DESU 33.3  MSEB 50.4
I. P. Station 67.7 Nasik 63.1
Rajghat = e 41.8
HSEB 34.1 Khaperkheda p
Faridabad Exth. 439 Parms 18,6
Panipat 27.5  Chandrapur 55.2
RSEB 51.5 Bhusawal 4.8
Eiia 515 Parli ab.t
PSED 68.1 Uran (GT) =
Bhatinda £6.1 Others i
Ropar 806 MPEB 52.8
UPSER 39.8  Satpura 52.0
Obea 37,5 Korba I 18
Paski 53.1  Korba 1l 60.6
Harduagan] ‘A’ 141 Korba [11 45.1
Harduaganj ‘B' & ‘'C’ 3g.7 Amarkantak 60.8
R. P. H. Kanpur —_— Korba West 51.6
Paricha 47.9 APSER 68.8
K gp.g Kotbagudem A 57.5
. — __ Kothsgudem B 42.3
_— $3.6 Kothsgudem C 65.4

Vijayawada 9.8
Dhuvaran 63.8

Ramagundem B 19.4
Ukal 503 Neiore 63.2
Gandhl Nogar 4.0 Othare —_
Wanakbori 51.8  RARNATAKA 47.0

Viran — Raichor 470
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1 2
TNEBR 4.3
Ennore 49.5
Tuticorin 75.2
Basin Bridge -
BSEB 136
Patratu 32.8
Sarauni 30.3
Muzaffarpur 44.1
OSEB 30.6
Talcher 30.6
WRSEB 39.9
Bacdal 5.2
Santaldin 27.2
Kolaghat LER
Qouripore -
Gus Turbine -
DPL 28.8%
ASED 17.6
Chandrapur 58.6
Mamrup 29.9
Songalgeon 8.1
Oaa Turbines -
ALL INDIA 53.1

Ssttlng op of Antomatie Telephone
I::h:n at Bageshwar, Uttar Pradesb

4998, SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased to state
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{a) whether Oovernment propose (o
sct up an automwtic lelephone exchange
in Bageshwar; district Almora, Uttar
Pradesh in 1987; and

ib) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR]1 SONTOSH MOHAN DEV): (a)
Mo, Sir.

(k) Due to finanecial and material con-
straints, 7th plan objectives envisage
Automatic exchanges at district  head-
quarters e&nd el places baving higher

capacities manual exchenges with large
waiting lists.

[ English)
Redoction in STD Tariff on Holldays

4999. SHRIMATI K1SHORI SINHA :

Will the Minister of COMMUNICATIONS
be pleased (o slale :

{a) whether Government

proposc
reduction In STD tariff on holidays;

(b) if 8o, the details thereof ; and

(c) whether reduced charges will be
applicable 1o STD calls at night alo 7

THE MINISTER OF STATE IN THB

MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)

Reduction in tariff of STD calls during
holidaysis already provided.

(b) Question does not arise.

{c) Reduction in charges for STD calls
at night is also already providad.

Setting up of Wind Farms

2000. SHRIMATI KISHORI SINHA :
Will the Minister of ENERGY be pleased
to stale

(a) whether wind farms have been
found to be successful in the country ;

(b) if so, the details of their cost
benefit ratio ; and
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{g) the number of wind farms proposed
to be sat up In the country 7

THE MINISTER OF ENERGY -SHRI
VASANT SATHE): (a) and (b). Yes,
Sir. Pive wind farm projects to produce
clectric power of aggregate capacity 1.6
MW bave so far been set up. Since their
commissioning in 1936, 43 lakh units of
glectricity generated iu  these wind farms
have already been fed to the respective
State grids. The capital cost of these
projects varies from Re. 1.50—2.00 crores
MW and the cost of power generation from
Rs. 1,20—1.50/KWh decpending wupon
the site. These costs will decline even
further as the capacity is expanded,

{c) There is & vast potential, of several
thousand megawatlts in the country, for
generation of electricity from wind. Three
more wind farms of 0.5 MW capacity each
are proposed to be sct up in the next few
months. A larger wind farm of about 10
MW capacity is also being considered.
Additional wind farms can  be established
depending on the availability of financial
resources.
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SC/ST Employees In H.M.T. Lid.

5001. CH. RAM PRAKASH : Will
tbe Minister of INDUSTRY be pleased to
slate ;

{a) the number of employees belonging
to Scheduled Castes and Scheduled Tribes
and Backward Classes working in  the
H. M. T. Lid. at various Places, category-
wise,

(b} whether the perceninge of the
above calegorics is uplo the required mark ;
and

(c) if not, the reasons, therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF, K. K, TEWARY): (a)
Information regarding Scheduled Castes
and Scheduled Tribes is given in the state-
ment annexed.

(b} and {c). The percentige of Scs/Sts
in Groups C and D posts is satisfactory.
Due to noo-availability of suitable condi-
dates, with the requisite qualification and
experience, their representation in  Groups
A and B posts is not up to the mark.

Statement

Category of Staff HMT HMT (International) HMT (Bearing}

Group A SC 103 4 1

Oroup B SC 185 . 2
ST 71 1 2

Oroup D SC 344 2 10

Others ST 75 1 L

excluding

Sanitary

Worker).

Oroup D SC 74 = 2

(Sanitary

Workers), ST 9
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Commercial Finds by ONGC.

5002, CHAUDHARY RAM
PRAKASH : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
o siate

(a) whether the Oil and Matoral Gas
Commission (ONGC) has made any
commercial finds during the last three year ;
and

(b} if so, the details thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
HATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{(SHR1 BRAHMA DUTT}: (a) and (bl
Mormally it tekes about five years beiween
discovery of oil and commencement of
commercial production (where feasible), as
time is required for delincation of prospect,
assessment of reserves polential, creation
of infrastructure and downstream facilities
for starting commercial production. For
this 1eason, none of the discoveries made
in the last three Years have been s2 far
put on commercial production. However,
the ONGC expect that most of these would
be capable of commercial produciion in
due course, Some of the structures like
Gandhar, Dahej, Changmaigosn, Limbodra,
Marimanam have already been put on carly
production system.

Conference to cansider measuores 1o
reduce litigation by Government
agencles

5003, SHRI DAULATSINHII
JADEJA : Will the Minister of LAW AND
JUSTICE be pleased to state :

{a) whether apy instructions have been
issued to wvarious deparimeots of Govern-
ment that they should go to & court
of law only as & last alternative ;

(b) whetber it isa fact that a large
number of cases in the High Courts and
the Supreme Court are due lo litigation
and appesls by public sector units, Govern-
ment departments of Cenire and States,
etc; and
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(c) whether any conference is proposed
to be convened lo consider measures Lo
reduce litigation and crowding of courts 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAIJ) : (a) The
bulk of the litigation in courts is at
the instance of the private pearties challen-
ging the action of Government under
statutes or rules. The question of issuing
any iostructions to Government Depart-
ments that they ghould go to a court of
law only ss & last alternative does not,
therefore, arise.

{b) while the pendency of cases in  the
High Courts and the Supreme Court is
quile large, appeals are preferred to  these
Courts by the Government only after pro-
per examination. Dispuies beilween a
Government Department and & Public
Sector Enterprise and between Public Seclor
Enterprises infer se are scitled by mutosl
consultation or erbitration wunder the
exisling instrections of the Governmenl.

{c) There is no such proposal,

Serviciog of Marotl Vehicles

5004. SHRI C. MADHAY REDDY :
Will the Minister of INDUSTRY be
pleased to state @

{a) whether the rates of servicing of
Maruti Vehicles, are excessively higher
than those for Ambassador, Piat, etc. ;

(b} il so, the ressons therefor ;

{c) whether Maruti
pose
and

Udyog Ltd. pro-
to sel up more service stations ;

(d) the steps proposed to be laken to
bring down the prices of Maruti cars 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K, TEWARY): (a) No,
Sir.

{b) Does not arise.

(c) Yes, Sir.
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(d) While there is no Government
i contral over prices of passenger cars,
every effort is made by Marutl Udyos
Lim‘ted 1o contain prices of Maruti cais
consistent with prices of inputs and fiscal
levies,

Planto increase consamption
of Energy in rural Households

£005. SHRI K. RAMACHANDRA
REDDY : Will the Minister of ENERGY
be pleased to stale :

{a) whether Unlon Government have
any plans lo increase the consumplion of
energy in rural bouscholds; and

{b) if s0, the details thereof 7

THE MINISTER OF EMERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

{b) The Government has teken o nums-
ber of steps to meet the energy reguire-
ments in rural aress. The rural Electri=
fication Corporation of India is supporting
programmes for providing electricity in the
rural areas in order to meet the roguire-
ments of the Houschold Sector, Agricelture
Sector and Industrial Sector. The Depari-
ment of MNon-Conventional Energy Sources
also is associsted in the Rural Electri-
fication programme. A scheme for pro-
viding electricity through solar energy 1o
remote villages is b2ing implementicd. Over
300 villages have been clectrified so far
through the efforts made by Department of
Hon-Conventional Energy Sources. Also,
geveral hundred solar photovoliaic water
pumps have been installed in the rural
Aroas.

2. A oumber of other schemes such as
gocial forestry, encrgy plaotations, and
supply of diesel, keroscne and fuelwood
are in operation in rural mreas. In view
of the constraints or conventional fuels,
the Governmenl is also harnessing rene-
wable sources of cnergy to meel energy
requirements of the rural areas. The acti-
vities of the Depariment of Mon-Conven-
tional Energy Sources, Ministry of Eoergy
are specifically direclted toward solviog
rural snergy problems. Some of the main
programmes of the Department are Doted
below.
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3, The Mational Project on Biogss
Development promotes esiablishment of
Family Size Biogas Plants in rural houses
holds, Mational Programme on Improved
Chulihns; Community Biog.s Plants, Rural
Electrification through Solar Photovoltais
gystems, solar desalination and crop drying
systems, water pumping and power genera-
ting windmills, establishment of Urjagrams,
are some of the o her miin programmes
which are being implemented to increase
the supply of ecncigy and therchy it
consumplion in rural arcas.

4. The Government has established a
new public sector undertzking 'Indian
Renewable Energy Developm nt Agency
Limited" to provide financial cssistance om
soft term basis to the institurior s and indivis
duals engaged in the field of pew and
rencwable sources of energy in rural and
urban areas.

Dispersal of lndusir ics

5006, SHR! K. RAMACHANDRA
REDDY : Will the Minister of INDUSTRY
be pleased to state :

{a} whether Union Guvernment have
taken a decision lor dispersul of industries;
and

(b) if so, the
policy ?

details of the new

THE MINISTER OF STATE IN THE
DEPARTMENT OF IMDUSTRIAL
DEVELOPMENT IM THE MIMISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
{a) and (b). Dispersal of indusiries is a part
of the policy of the Government which is
already being pursued. In order to prevent
clustering of industries in metropolitan
areas and munigipal citics baving & popu-
lation of over 10 lakhs and 5 lakhs respec-
tively, Governmeot have already denied
exemption from indusirial licensing for
locations in such areas. Further encourage-
ment is also being given 1o the industiries
{o move 10 areas awa¥ from metropolitan
arcas and municipal © cities by way of
delicensing of large number of industries
for locations outside such arees. Some
of the industries have been delicensed even
for MRTP/FERA companies for locations
in Centrally declared backward areas lo
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attracl investment in thzae places. Incen-
tlves such as Central investment subsidy
sod transport sub:idy are slso being given
to industries locited in Centrally declared
backward areas.

Setling up of Yanaspati units
in Orlssa

5007. SHRIMATI JAYANTI PAT-
HAILL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased 1o stale :

{a) the number of applications pending
for issue of ‘etters of intent for setting up
of new vanaspati units in Orissa; and

ib) the time by which the letters of
intent will be issued to these units 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS A™D MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI1
H. K. L BHAGAT) : (a) Six applications
received since 1984 for issue of letters of
fntent for setting up of new vanasp: (i units
in Orisss were 1ejected Prima-facle.

(b} Mo specific time can be i~dicated,
Liberalisation of licensing policy
5008. SHRIMATI JAYANTI

PATNAIK : Will the Minister of INDUS-
TRY be pleased to state :
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{a) whether the process of liberalisa”
tlon of industrial licensing policy in the
last two years has affected the flow of
medium and large industries to Industrially
backward States;

(b) if 8o, out of the total number of
letters of intent/licences issued and regls-
tration with Diractorate General of Techni-
cal Develop nent, how many have gone to
industrially backward Siates like Orissa,
Amsam and Bihar during 1986 and how
does it compare with the previous year;
and

(¢} the concrete sleps proposed to be
taken to ensure that liberalisation of
the licensing policy does not affect
industrialisation of the industrilly backward
States 7

THE MINISTER OF STATE FOR
INDUSTRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI M.
ARUMNACHALAM) : (a) and (b). The
oumber of industrial approvals granted
(icluding registration under the scheme of
delicensing) for sciling up of capacity in
cendrally declared backward areas has
gone up during the years 1985 and 1986
as compared to the previous year indicating
the trend for setting up indusirial capaci-
ties in backward arcas. The details In
regerd 1o the States of Orissa, Assam
and Bihar as compared with the all India
position, are given below :—

Industrial approvals (Registration with SIA/DGTD, Letters of Intemt

Indusirial licence).
Mame of
State 1984 1985 1986
Orissa 59 (26) 112 (54) B4 (32)
Apam : 35 (34) 58 (52) 125 (123)
Bihar - 75 (25) 99 (30) 137 (32)
All Indla 1884 (2094) 5570 (30212) 5297 (1991)

(Figures in bracket indicate the Posltion in
contrally declared backward areas),
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(c) Government have aiready taken =
number of steps towards industrial develop-
ment of centrally declared backward areas
by way of graot of incentives such as
central investment subsidy, transpori subsidy
etc., delicensing of industries for locations
in these areas and reduction in export
obligation in centain categories of cases,

Generation of Additlonal bydel power

5009, SHRIMHTI JAYANTI PAT-
MNAIK : Will the Minister of ENEROY be
pleased to state :

{a) whether Government have drawn
up & long term programme for generation
ol additional hydel power;

(b) if so, the duration of that long
lerm programme;

fc) the amount earmarked for that
programme and also for wvarious pro-
grammes pertaing to the generation of
additional hydel power during the Seventh
Five Year Plan; and

(d) the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF EMERGY (SHRIMATI
SUSHILA ROHATGI) : (a) and (b). Yes.
The Ceatral Electricity Authority bad pre-
pared a Nationa! Power Plan during 1983
covering the period of 15 years up to
1994-95 to act as 8 guideline for the power
development programme in the country,
including 'he need for additional hydel
power generation,

(c) and {d): Allocation of funds are
decided at the time of the finalization of
each Five Year Plan. The approved outlay
for hydel generation projects in the Seventh
Plan is about Re. 6500 crores which will

give an additional « bydel capacity of
5400 MW,
Consumption of fact Ol

5010. SHRI P. M SAYEED : Wil
the Minister of FETROLEUM AND
HATURAL GAS be pleascd to statg:
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{a) whether any study has been conduc-
ted to assess fuel oil consumption in Indis
by the end of this century:

(b) wherher any definite plan has been
drawn for the conservation of Petroleam
particularly in the indusirial sector and I;'
8o, the details thereof;

:[r,] the steps taken by Government to
schieve higher productivity ang reduce
consumption; and

. {d) the measures adopted to meel the
increasing demand of petroleum in the
country 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE 1IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
Yes, Sir  The Advisory Board on Energy
has made such an assessment,

1b) o (d). Apert from Fscal mesasures,
the other measures identified/taken to
conserve the petroleum products and meet
the increasing demand of the products
inclode :

(i) Replacement of inefficient oil-fired
boilers with efficient ones; fuel oil
utilisation studies in  industrial
units; studies in State Transport
Organisations for adopting more
efficient praclices; cnergy audit
studies in major consuming indus-
tries, incentive by financial institue
tions to encoursge congervalion In
petroleum  products; development
of fuel efficient equipment and
devices viz. kerosene and LPG
sioves; promolion of aliernative
fuel like soft coke; biogas, solar
energy, elc., and impressing upon
all Government Departments and
Undertakings to cut down costs
and consumption related to petro-
leum products.

(iid Intensification of explomtion
cfforts and increasing productioa
of crude oil.
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(iii) Increasing refining capacity and
implementing conservation schemes
to reduce fuel consumption within
refineries,

Use of mostare/rapesoedoll by
Vanspati Indostry

£011. SHRI P. M. SAYEED : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased 1o slate @

(a) whether Government has received
any representation from Vaoaspati Pro-
ducers Asmsocintion for permission Mo use
indigenous expeller mustard/rapessed oil in
the manufacture of Vanaspati to the exient
of 30 per cent; and

(b) if 80, the detnils thereol and the
decition taken in the matter 7

MINISTER OF PARLIAMENTARY
AFFAIRS, AND MINISTER OF FOOD
AND CIVIL SUPPLIES (SHRI H. K. L.
BHAGAT) : {2} and (b) The Vanaspati
Producers Association bad represented for
permission  to use indigenous expeller
mustard/rapeseed oil in the manufaciure of
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vapaspali to the extent of 20 per cent.
From 16th March, Government has allowed
10 per ceot usage of expeller mustard)
rapeseed oil in the manufacture of vanaspati,
It has been cecided to enhance the usage 1o
20 per cent from 18t April 1987,

Sopply of foodgralos to Orlssa

3012. SHRI JAGANNATH PATNAIK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of foodgrains supplied
by Governmen! of Orissa during the last
three Years as against their demand;

(b} whether Union Government Propose
to supply foodgraing to Orissa as per its
demand; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIvVIL
SUPPLIES (SHR1 GHULAM NABI
AZAD) : (aV The demand, allotment and
offiake of foodgrains in Tespect of Origsa
during the last three years was as under —

Year DEMAND

(in *000 tonnes)

ALLOTMENT OFFTAKB
Rice Whent Rice Wheat Rice Wheat
1984 2280  448.05 750 402.95 42,9 228.7
1985  $40.0 781.53 157.0 59526  92.5 298.7
1986 225.0 585.18 178.0 597.21 51.3 138.6
(b) and (). The allocation of food- (a) whether there is any proposal unde

grains are made on & month to month basis
taking into account the over all availability
of stocks in the Central Pool, relative needs
of varions states, market availability and
other related factors. The allocations are
only supplemental to open marksl availa.
bility.

Additlonal Telegraph Offces In Orlssa

5013. SHRI JAGANNATH PATNAIK:
Will the Minister of COMMUNICATIONS
be pleased to state ;

Government’s  comsideration to open

edditional telegraph offices in the Siate of
Orissa during 1987-88 : and

(b) if 8o, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI SONTOSH MOHAN DEV) : (a)
Yes, Sir,

(b} 90 Combined Post and Telegra
Offices to work on phoncom basis :l:
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i scheduled to be opened in Orissa during
1987-88.

Telephone Facilities at Every Pive
Kilometre

f014. SHRI V. KRISHNA RAO:
Will the Minister of COMMUNICATIONS
be pleased 1o state :

{a) whether there would be telephone
facilities at every 5 kilometre in the
country by 1990 ; and

(b) if so, the details thereol 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
Mo, Sir.

{(b) Does not arise in view of (a)
above.

Sovlet Assistance for Thermal Power
Projects

5015. SHRI V. KRISHNA RAO:
Will the Minister of ENERGY be pleased
1o slate :

{a} whether Sovicl assistance is being
sought for more thermal power projects
besides the Tehri hydro-eleciric  power
project and the Vindhyachal, the Bakresh-
war and Kahalgaon thermal stations ;

_ ib) whether any of the new projects
for which Soviet assistanee is sought will be
located in Karnataka State ; and

(c) the details thereof 7

THE MINISTER OF STATE IN THE
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MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI): +(a) Whereas
Soviet assistance for the Tehri Hydro-
electric  Project and Viodhvachal and
Kehalgaon Thermal Projects is being
availed of, no decision on the propossd
Bakreshwar Project has so far been taken.
The question of seeking further assistance
is explored from time to lime depending
upon the extent to which such=co-operation
woald be of mulual benefit,

(b) No, Sir.

(c) Dopes not arise.

Licences to manofactore drogs

5016. SHRI RADHAKANTA DIGAL:
Will the Minister of INDUSTRY be pleas-
ed to alate @

(a) whether some drug units have
applied for licence to manufaciore drugs ;

(b} il 80, the names of these units and
the details of the drugs proposed to be
produced by these units ; and

{c) the places where these drum are
proposed to be manufactured 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R. K
JAICHANDRA SINGH) : (a) w ().
17 Companies have applied for licences for
the manufacture of bulk drugs, inter-
mediates and formulations during the year
1987 (upto middie of March). Details

DEPARTMENT OF POWER IN THE  asked for are given in the statement below.
Statement
8, No. Mame of the Unit Mame of the drug Location
to be produced

1 - p 3 F

1. Southern Petrochemicals Potassium Pencillin G Tuticorin, Tamil-
Industrial Corporation nadu

2. Cepham Medical Leasing Penicillin G Jabalpur, Madhya
Limited Pradesh
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1 2 3 4
3. Dr. P. Ravindranath Liver Extract Bidar,
formulations Karoataka
4. 5. V. Marasimah Raju Pancrealin Bidar, Karnataka
5. G. Rama Raju Penicillin G Malgonda,
Andhra Pradesh
6. Indian Immunologicals Rabies Vaccine Ranga Reddy,
Andhra pradesh
7. Rajasthan State Industrial (i} Salicylic Acid Alwar,
Development Corporation (ii) Aspirin Rajasthan
{iii} Sodium Salicylate
8. Daurala Sugar Works Vilamin Bs eod its "Meerut,
Derivatives Uttar Pradesh
9, Dr, Reddy's Labs. Lid. Penicillin G Medak,
Andhra Pradesh
10. Atic Industries Lid. (i) 4,7 DCQ Valsad,
{ii} 4-Hyeroxy-7 Chlore- Gujarat
quinolline
{iii} 4-Hydroxy-7 Chloro-
guinolline-3
corboxylic Acid
11. 1. A. Modi Penicillin G To be decided
12. Kesar Eoterprises Litd. Cephalexin Raigad,
Monohydrate Maharashtra
13, Ranbaxy Labs. MNalidixic Acid, Ropar,
Punjab
14, Ambalal Sarabhai Enterprises Diclofenac Sodium Ranoli,
Barods,
Gujarat
15. Hermesctas of India Ltd. (i) Artificial Sweeteners 24 Parganas
(ii) Sterile Gel Compound  West Bengal
16. Kesar Enterprises Lid. Penicillin G Baheri,
Bareilly, U. P.
17. Kesar Enterprises Lid. {i) Ampicillin Tribydrate Raigarh,
1ii) Sodium Ampicillin Maharashtra

(iii) Amoxycillin Tribydrate
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Rice Mills in Orlssa

i 5017, SHRI RADHAKANTA
DIGAL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to State :

{21 whether there is any proposal lo sel
up four modern rice mills in Orissa | and

(b} il so, the name of the places where
these are proposed to be set up and the
capacity of each 7

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) :(a) The Ceniral
Government! has no such proposal.

(bY Does not arise.
Protection to Bombay High Ol Rigs

5018. SHRI RADHAKANTA
DIGAL : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to stale :

{a) whether there is & possibility of
threat to the Bombay High Oil rigs botb
from above and under the sea ;

{b) if so, the steps being taken to
protect the ofl installations in thal area
from possible threat ;

(c} whether additional fund has been
allocated for  implementing pecurity
measures for the proteciion of Bombay
High Oil rigs ; and

{(d) the details of the steps proposed to
be taken in this regard 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE INM THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT): (a)
to (d). Such installations are susceptible to
threat., Measures have, however, been
taken for safeguarding the installations.

1t is not in the public interest to
disclose details of the measures taken and
funds allocated.
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World bank fund for import of capative
power generating onits

5019. SHRI SRIEANTHA DATTA
MNARASIMHARAJA WADIAR : Will the
Minister of INDUSTRY be pleassd to
state

(a) whether Government are consider-
ing proposals for imporl of capacity power
generating units to meet the requirement of
some State Governments :

(b) if so, the States and the public
seclor companies which need such imported
captive power generaling units §

{c) whether World Bank funds are
available for importing such power genera-
ting vnits ; and

(d) if o, the sleps taken to give early
clearance to the import proposals 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM):
{a) to (d). Proposals for import of captive
power gewerialion equipments from M,l'l
Gujirat State Fertiliser Company, Assam
State Electricity Board and M/s Indian
Petro-chemical Corporation Lid. have been
received and these applicstions are being
processed at present.  While the proposal
from M/s Indian Petro-chemical Corpora-
tion is & World Bank assisted project, the
other two are proposed (o be financed by
the respective companies. All  these
proposals are at different stages of consi-
deration by Government.

Standing Commiites for major indas-
trinl sectors

5020. SHRI AJOY BISWAS: Will
the Minister of INDUSTRY be pleased to
stale

{1) whether Union Government propose
to establish Standing Commitiees for major
industrial sectors where sickness is wide-
spread ;

(b) if so, how many Standing Commit-
tees have been  established in  different
industrisl sectors ; and
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{c) the preventive and remedial actions
taken by these Standing Committees in
relation to sickness in indusirial sectors 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) to (c). There is no proposal under the
Government's consideration 1o establish
Standing Commitiees for major industrial
sectors where sickness is widespread. How-
ever, the R. B, 1., the banks and financial
institutions have evolved 8 mechanism for
monitoring industrial sickness. Govern-
ment also take special measures for tackl-
ing the problems of major industrial
sectors where sickness is widespread asin
the cese of the jute industry. The Govern-
ment have, in addition, enacied “The
Sick Industrial Companies  (Special
Provisions) Act, 1985" which provides for
setting up of a quasi-judicial body know as
Board for Industrial and Financizl Recons-
truction (BIFR) to dea! with problem of
irdustrial sickness in an effective manner.
The BIFR has been constituted by the
Government in Janvary, 1987,

Exploitation of Power Potential in
Morth-Eastern Reglon

5021. SHRI AJOY BISWAS : Wil

the Mipister of ENERGY be pleased to
slate :

{a) whether there is enormous power
potential in the North-Eastern Region ;
and

(b) if so, the sicps proposed 1o exploit
it?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF EMNERGY (SHRIMATI
SUSHILA ROHTAGI) : {(a) Yes, Sir.
The Nmtl; Eastern Region is rich in hydro-
electric power potential.

{b) A number of hydro-electric projects
are under implementation in the Morth-
Easicrn Region, as & result of which, by
the end of the Seventh Plan, the Region
18 expecled to be surplus in power. Several
factors are involved in taking up hydro-
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electric schemes which include, inter alia,
enviroomental and submergence cons\dera-
tions. Attention is being given to  study
of these aspects from the conception of the
projects so as lo facilitate expeditious
exploitation of hydel resources.

Setting vp of Industry in Sabarsa, Bibar

5022, SHRICHANDRA KISHORE
PATHAK : Will the Minister of INDUS-
TRY be pleased to state ;

{a) whether Union Government have
received any proposal from the Goveros
ment of Bihar for setling up of any indosiry
in Sehares district in Bihar ;

(b) il g0, the details thereof ; and

{c) the decision taken thereon 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOFPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
{a) Recently no applicetion for Industrial
Licence has been  rececived under the
provisions of Industrizs (Development and
Regulation) Act, 1951 for setling up new
industrial units in saharsa district of Bihar
from the State Government.

(b) and {c). Do nol arise,

Setting up of power Stations based on
Solar Energy In Saharsa, Bihar

5023. SHRI CHANDRA KISHORE
PATHAK : will the Minister of ENERGY
be pleased to siate

{a) whether Union Government have
provided @sny assistance to the Siate
Governments for setting up power stations
based oo solar energy ; and

(b) what efforts are being contemplaled
lo encourage setting up of power plants
based on solar energy in Saharsa district of
Bihar 7

THE MINISTER OF ENMERGY (SHRI
VASANT SATHE):(a) The Union
Governmen!  have assisted the State
G overomenl agencies for seiting wp of



233 Wrirten Antwers

power unkts based on solar energy by way
of providing financial and  technical

amisiance, arranging for photovoltaic
modu'es, survey asnd feasibility reports,

ele.
.

(b) The feasibility of setting up such
power units in suiteble sites of the country,
includiog Bihar is being explored.

Establishment of Petro chemical Complex
In Ribar

5024. SHRI CHANDRA KISHORE
PATHAK : Will the Minister of INDU3-
TRY be pleased to siale :

(a) whether there is any proposal 1o
establish & petrochemical complex in
Bihar ;

(b} il 8o, the details thereof ; and

(c) the time by which this complex will
be established cnd the location thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (S5HRI R. K. JAI-
CHANDRA SINGH): (a) te (el
A Working Group has been cunstituted to
examine the possibility of seuting up of a
petrochemical complex at Burauni in Bihar.

Leather processing unlt in Karoataka

5025. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of INDUSTRY be pleased to
slate

{a) whether Government  have a
proposal 1o set up @ Leather Processing
Unit in Bibar district, Karpataka in joint
collaboration of Karnataka Leather Industiry
Development  Corporation and a pon-
resident Indian of West Asia ;

(b) if 8o, the decision taken thereon ;
and

{c) whether & letter of intent in this
regard has been lasued 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
ta) o (c). A Letter of Intent was
issued on 31 10.85 in the naome of M/s
Karnateka Leather Industries Development
Corporation Limited, o Govt. of Karnataks
Enterprise, for manufacture of finithed
leather in Bidar districi. T he same is to
be implementicd by the suid Corportion,
who have informed the Ministry of Indus-
try that they propose to establish the upit
in collaboration with & private party : the
full details with regard to the private
parly, have however, nol et boen given.

lmpart of crude Petroleum and
Petroleam products

5026. SHRI SYED SHAHABUDDIN :
Will the Ministhr of PETROLEUM AND
NATURAL GAS be pleased to siate :

(a) the break-up of the erude petro-
leum and petroleum product  separately,

imporied during the last three Years,
country wise ;
(b} whether Governmenl propsse to

diversify the cource of supply in order to
curb dependance of & few sources ;

(c) the break-up of
products  imporicd  during
product-wise

the petroleum
this period,

{d) whether the composition of petro-
leum products imporied has shown any
change during the last three years ; and

{e) the degree of self-relinnce in each
of these petroleum products at present 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
MATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) The
quantity of crude oil and petrolcum
products imported durirg the last three
yearn s given below ;
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Quy : Million tonnes

1983.84 1984-85 1985-86
Crude Oil 15 97 13.64 15.14
Petroleum  4.33 6.09 .47

Products

As a subsiantial quantity of crude oil
and petroleum products Are imported
against spot tenders it would not be
possible 1o specily the countries from which
the specific quantities have heen imported.

(b) The imports of crude oil and
petroleum products are already made from
diversified sources, both agaiost term
contracts and on spot basis,

(c) The product-wise break-up of
petrolum  products imported during the
last three yeors is as under :

(Qty. in "000 MTs)

1983-84 1984.85 1985-86
Maphtha 119 318 —
ATF 169 128 150
SKO 2030 2611 2568
HSD 1806 2573 890
LD 42 — —_
FO/LSHS o 175 20
Other minor 152 207 237
products

(d) No, Sir.

{:] In 1985.86 the degree of selfl
reliance for major products was as under ;

ATF — 90 %
SKO — 59%
HSD/LDO —  95%
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Completion of ongoing Power Projects

5027, SHRI AMARSINH RATHAW A:
Will the Minister of ENERGY be pleased
to state :

(a) the estimaled extent of power
shortage in the country by the end of
1986 and how does it compare with the
power shortage at the end of 1985 ;

(b) the extent of utilisation of the
existing powcr gencraling capacities and
the measures taken to improve it and also
to accelerate tbe process of completing and
commissioning the ongoing power projects ;

{c) the estimated demand aod iargels
of power supply during the Seventh Five
Year Plan period ; and

{d) the Government's policy in regard
to meeting the cent per cent power demand
and by when it will be Tulfilled 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRI-
MAT] SUSHILA ROHATGI) : (a) : The
power shorlage in the country during
1985-86 and 1986-87 (upio Feb, 1987)
was 7.9%, end 9.6% respectively.

(b) The extent of utilisation of the
hydro generating capacity mainly depcnds
on reservoir levels. As  regards thermal
stations, the All lhdia Plant Load Factor
during April 1986 to February, 1987 was
53.15%. Various measures taken to further

improve the thermal plant factor
include implementation of ceptrally
sponsored renovalion and modernigatlion

programme for some of the existing thermal
power stations, arrenging of required
guealily and guantity of coal, adoption of
preventive maintepance technigques etc. To
expedile commissioning of non-going
projects, various measures such as extensive
monitoring, expediing supply or equip-
ment and material, visit 1o project sites by
officers 1o ideotily and overcome the
constreints eic. are also being taken. The
need for effective monitering is also being
constantly emphasised on State Auiborities.

(c) Against estimated demand of
269 Billion units, the availability s expee-
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ted to be 259 billion units during the
terminal year of the Seventh Plan.

(c) All efforts are being made to
ameliorate the power supply position in
the country subject to svailability of funds,
Various measures taken to improve the
power availability include  expeditiog
commimioning of on-going projects, improv-
ing performance of the existing capacity,
implementation of short-gestation projects,
reduction of T and D losses, implementa.
tion of demand and energy conservation
measures. With  these measures the
gvailability of power is expected o
improve.

Telex Links between district Head-
qearters and State Capitals

5028, SHRI LAKSHMAN MALLICK :
Will the Minister of COMMUNRICAT 1OMS
be pleased to state:

{a) the pumber of district headquarters
linked by Telex with State Capials and
Mew Delhi as on 1 April, 1987 ;

(b) the number not so linked as on
1 April, 1987 ;

(c) the number of district heudquarters
likely to be so linked during the curreot
Plan period 7 and

(d) whether the telex facilities are
available only for official communication or
for private/commercial use and for press
communications also 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV): (&)
143.

{b) 293.
(c) 73.
(d) Telex facilities are available for

official ms well as for Private/Commercial
and Press Communications.

Establishment of Commanity Blogas
Centres
£029. SHRIE. AYYAPPU REDDY :
Will the Minister of ENERGY be pleased
to state :
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{a) whether any incertives are praposed
to be given to populerise the establishment
of community biogas cenires by the Oram
Panchayats ; and

(b) if so, the details thereof 7

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (). Yes, Sir.
The Depariment of Mon-Conventional
Energy Sources presemtly meets 909 of
capital cost of the community biogas
plants, The cost covers not ooly the cost
of the biogas geoeration and distribution
system but also the cost for electro-
mechanical conversion system and water
pumping, wherever feasible. Sinte Com.
munity biogas scheme is still 2t ap experi-
mental and demonsiration stage, the plants
are sanctioned ooly afier exemining the
technical [feasibility, economic wiability
and management of planis oo case to case
basis. The oumber of plants that can be
built under this scheme would depend on
the fnancial allocation aveilable for none
conventional energy sources.

HBJ Plpeline Projec

6030. SHRIE. AYYAPPU REDDY :
Will the Minister of PETROLEUM AND
HNATURAL GQAS be pleased to slate the
details of the contracts awarded and their
value in the execution of the HBJ pipeline
project 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
HATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR1 BRAHMA DUTT) : GAIL have
awsrded 8 composite coniract valued
Rs. 722.5 Crs. to & consortium led by
M/ s Spie Capag of France with Ms NKK
and Toyo Engineering Corporation, both
of Japao, #s other members, for execution
of HBJ project oo single responsibility
basis.

GAIL has placed separate orders for
line pipes and easing pipes on SAIL apd
four other foreigo firms as given below

1. SAIL Rs. 18.53 crores

2. Japanese

Rs. 114.55 crercy
Consortinm



239  Written Amsweri

3. Interbras/ Re. B£4.25 crores

Petrobras Brazil

4. Bergrohr, West Rs. 70.98 crores

Germany
5. Sider Export, Rs. 39.06 crores
Ttaly

Prodoction of small cars by Maruti Udyog
Limited

$031. SHRI E. AYYAAPU REDDY :
Will the Minister of INDUSTRY be pleased

to stale ©

(a) whether there are proposals to
establish any other unit for the manufactur-
ing of small cars other than Maruti Udyog

Limited ;

(b) the estimated demand for small
cars in Indin in the Seventh Five Year

Plan period ; and

(c) the number of small cars produced
by Maruti Udyog Limited in the year 1986
and the targeted number of small cars
production of Maruti Udyog Limited for
the year 1987 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAMY):

(a) Some proposals for the mavufacture
of passenger cars uplo 1000 cc engioe
capacity have been received by the Govern-
meot.

{b) A Sub-Group on Automobiles and
Earthmoving Industry appoinied by the
Government had assessed in  October 1984
8 demand of 1,40,000 Mos. for passenger
cars by 1989-90.

{c) M/s Maruti Udyog Lid. manu-
factured 45 403 nos, of cars during
1986-87 (upto 28.2.87). The company
bas plenned & prodouction of 68,000 nos.
of cars during 1967-88,

Projects of Bhart Petrolenm
Corporatlon Limited

5£032. SHRI E. AYYAPPU REDDY :
Will the Minister of PETROLEUM AND
MNATURAL GAS be pleased to state !
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(a) whether Bharat Peiroleom Corpors-

tion Limited has sought approval of
Government for four projects costing
Rs. 523 crores;

(b) if so, the details thereof; and

{c) the proposal of the Bharat Petro-
leum Corporation Limited to raise the
capital required 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER
OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
While the Bharat Petrpleum Corporation
has not sought approval of Government for
any four projects costing Rs. 523 crores,
approval for individusl projects is nccessary
ooly in cases where the estimated Ccosmt
exceeds the powers delegated to the Cor-
poration,

(b) Does not arise in view of (a).

{c) The Corporation raises funds for
projects through internal generation of
resources, loans and debentures where
necessary.

Indo-French eollaboration in
Renewable sources of Energy

5033. SHRIMATI BASAVA.
RAJESWARI Will the Minister of
ENERGY be pleased to state

(a} whether the Indo-French Joint
Business Council have discussed modalities
of collaboration in renewable sources of
energy, elc.

(b) whether the meeting of the Indo-
French Joint Business council was held on
9 December, 1986; and

{c) if no, the decisions arrived at and
if any agreement was reached, the details
thereof 7

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) ¢ (a) to (c). The 5th
meeling of Indo-Freoch Joint Business
Council was held in Mew Delhi on 10th
December, 1986. 'Alternate Energy sys-
tem' was mentioned by the Indian side ps
one of the arcas offering scope for jaint
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Statement iwsued at tbe conclusion of the
meeting, mention was made of "*Equipment
for Boergy™ as one of the areas deserving
attention for possgible indusirial collabora-
tion between the two countries.

Indo-French Collaboration in
Telecommuanications

5034, SHRIMATI BASAVA-
RAJESWARI : Will tbe Minister of
COMMUNICATIONS be pleased to state :

{a) wheter the Indo-French Joint Busi-
ness Council have discussed modalities of
collaboration in telccommunications;

{b) whether the meeting of the Indo-
French Joint Business Council was held on
9 December, 1986; and

{c) if so, the decisions arrived at and
if any sgreement was reached, the details

thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV):
(a) to (c). Mo official level meeting was
held with Indo-French Joint Business Coun-
il to discuss any specific proposal.

Stud; ONGE Englneers of Narimanam
Y II!I!rl oil wellin Tamil Nadu

5035. SHRI K.RAMAMURTHY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state ;

{a) whether detailed study by Oil and
Matural Gas Commission engincers of the
Marimanam-11 oil well in Madhiakudi
village, Tamil Madu has been completed;

and

(b) if so, when and the programme for
tapping cil and gas from this well 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) & (a)
Detailed study of the well Marimanam-11
would be undertaken by OMGC only ?!m
completion of drilling of well Marima-

pam-111.
{(b) Does not srise at this stage.
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Sapply of coal to power Plants
In Tamil Nada
5036. SHRI K. RAMAMURTY :

Will the Minister of ENERGY be pleased
to state :

(a) whether there is short supply of coal
to the coal-bas:d power stations in Tamil
Mady than the minimum annual require-
ment;

(b} il 8o, the details thereof; and

{c) whether any effort is being made
to forge an agreement with the Australian
Government for regular supply of coal
for the power plants in Tamil Nadu 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI : (a) to (c). Regui-
rements of coal to Tamil Nadu Electricity
Board Power Stations could be met
indigenously as coal in adequate quantity is
available in the country.

Supply of Natural Gas

5037. SHRIMATI D. K.
BHAMDARI : Will the Minister of PETRD-
LEUM AND NATURAL GAS be plased to
state @

(a) the quantity of natoral gas
supplied to various industries and State
Electricity Boards during 1985-86 and upto
December, 1986 and

(b} the demand of patural gas antici-
pated during 1986-87 to 1989-90 by the
indusiries and State Electricity Boards 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
HATURAL GAS ANMD MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
During 1985.86 and upto December 1986
a quantity of about 4840 million cubic
metrs of natural gas has been sopplied to
various indusiries including State Electricity
Boards.

{b) Bascd on the firm commilments
mede to various co nsumers, the demand for



343  Wrkien Answery

patural gas is expected to be about 30,370
million cubic metres during 1986-87 1o
1989-90, excluding the interoal require-
ments by ONGCIOIL/GAIL.

Allocation of edible oil to States

5038. SHRI D. B. PATIL : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to atate

{a) the monthly demand for edible oils
by each State and Union Territory in 1985
86 and 1986-87; and
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{b) the details of allocation made and
lified by each State during these years 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT): (a) and (b). Two
Statements [ and 1l indicating the du mand,
sllocation and lifiiog of imporied edible
oils to/by States/UTs. for Public Distribu-
tion System during Oil years 1985-86 and
1986-87 (Nov. Oct.) stale-wise are given
below.

Stailement

Sratement showing demand, allocation, lifting of Imported edible oils
made tolby Statelunion rterritorie. Under Public Disrribution system
during the oil year 1985-86 (Nov. Oct.)

(Qty. in M. Tonnes)

Name of States/

Demand Allocation Lifting
Union Territories entire Oil
Year 1985-

1 3 4
Andhra Pradesh 1935000 92400 83522
Assam 3600 2400 395
Bihar 30000 6350 6920
Gujarat 136800 121200 97356
Haryaoa 28800 8000 Ti34
Himachal Pradesh 24000 9320 6317
Jammu and Kashmir 6000 4425 2359
Karnataka 65000 41500 3T047
Kerala 120000 21750 11435
Madhya Pradesh 62000 20200 13573
Maharashtra 230000 126400 126174
Manipar 5760 5500 4937
Meghalaya 7200 3973 3455
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—

— ! 2 2 4
MNagaland 12000 TT
Orisas 28800 16900 11139
Punjab 19200 13900 13465
Rajasthan 30000 5250 3159
Sikkim 48000 1950 1947
Tamil Nadu 132000 49700 47600
Tripura 4300 2540 431
Uttar Pradesh 15600 12500 10012
Woest Bangal 186000 102000 80501
A apd N [slands 600 380 205
Aruoachal Pradesh 300 420 52
Chandigarh 720 L1118 480
D and N Havali &00 465 346
Delhi 30000 16500 15454
Goa, Daman and Diu 7200 4300 4476
Lakshadweep 180 255 e
Mizoram 3000 2460 1673
Pondicherry 6000 4350 3860
Total 1439160 702930 597144

Statement 11

Statement sowing Demand, allocation and Lifting of imported edible oils

under public Distribution sysiem during 1986-87 (November.October)

(Qiy. o M. Toane)

Mame of States! Demand Allocation Lifting
Union Territorics entire Oil (Nov. 86 to upto
year March, 87) 28.2.87
1986-87
1 1 3 4
Andhra Pradesh 201000 27000 15584
7200 900 640
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1 2 3 4
Bihar 17280 3000 2400
Gujarat 208000 35700 42355
Haryana 30000 3400 2984
Himachal Pradesh 12000 3400 3605
Jammu and Kashmir — 1700 1593
Karnaiska 112500 15500 16224
Kerala 57000 5500 5538
Madbya Pradesh - 11000 8896
Mabarashira 230000 36500 29154
Manipur — 1100 1539
Meghalaya 400 1700 1274
Magaland 12000 1500 3224
Orissa 72000 7700 5480
Punjab 21600 6100 3550
Rajasthan 14500 2250 1889
Sikkim 1800 510 250
Tamil Nadu 132000 17000 15980
Tripura 2736 1700 191
Uttar Pradesh 19200 5100 4012
West Bengal 186000 39300 40547
A end N Islands 1200 390 210
Arunachal Pradesh 450 150 29
Chandigarh 1200 350 170
D and N Haveli 1080 250 141
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1 2 3 4
Delbi 35000 5800 6160
Gos, Daman and Diu 5640 2200 1724
Lakshadweep 200 200 159
Mizoram 000 1000 1422
Poodicharry 7200 2800 2042
Total 1 1390186 244800 21B886

Allocation of wheat and rice

to States
10319, SHRIMATI D. K.
BHANDARI @ Will the Minister of

FOOD AND CIVIL SUPPLIES be plensed
to state ;

(a) the allocation of wheat and rice
made during 1984-85 and 1986-87 (upto
February, 87) state-wise;

(bY the allocation of wheat and rice
made during 1985-86 to 1986-87 (upto
February, 87) under Rural Employment

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULaAM NABI
AZAD) : (a) A stalement | indicating
allocation of wheat and rice made from
the Central Pool to the various States/
Union Territories during 1984-85 to 1986
87 (upto February, 1987) is given below.

(b) Statements 11 and Il indicating
allocations of wheat and rice made from
the Central Pool the warious State/Union
Territories during 1985:86 and 1986-87
under the Mational Rural Employment pro
gramme aod the Rural Landless Employ-

Programmes, State-wise; and ment Guerantee Programme are given
{c) the current procurement and issue below.
prices of wheat and rice as against the {c) The required information is as
corresponding prices during 1985-86 7 under ;—
(Rs. per quintal)
1985-86 1986-87
(Marketing season) {Marketing season)
Procurement price—Wheat 157/- Wheat 162]-
Paddy (Commeon) 142/-  Paddy (Common)  146/-
-do- (Fine) 146/- -do- (Fine) 150/«
do- (Super 150/ -do- (Super 154/-
Fine) Fine)
Imue price “Wheat 172/- Wheat 190/-
(w. e. f. 1/2/86)
Rice (w.e.f. 10/11/85) Rice (w.e f. 1/10/86)
ECommon] 217/ (Common) 239/
Fine) 229/- (Fine) 251/.
(Superfine) 244/~ (Superfine) 266/-
Rice {w. e . 1.2.86)
(Common) 231/-
(Fing) =1 243/=
(Superfine) 258/
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Statement-1

Statement showing Allotment of Rice and Whent from Canrral Pool
to various States/UTs. during J1084-83 ro 1986-87 (upte Feb. 87)

States/Uts. {upto Feb.)
1984-85 1985-86 1986.87
Rice Wheat Rice Wheat Rice Wheat
1 2 3 4 | [ 7

Andhra Pradesh 930.0 T05.42 1075.0 856.95 1265.0 663.48

Arunachal Pradesh  43.2 19.05 48.0 22.2 58.5 181
Amam 235.0  671.3 3950 93731 490.0  754.58
Bibar 216.0 135627 2580 1565.6 275.0 128755
Gujarat 90.0  483.98 182.5  774.45  285.0 444.16
Haryana 26.4  443.04 342 670.75 8.5 57284
ﬁimm Pradesh  38.0 63.0 69.0 85.5 7.5 79.36
Jammu sod 156.0  361.68 176.0  463.8 234.0  353.4
Kashmir

Karnataka 245.0 63177 4840 819,28 560.0 711,92
Kerala 1360.0  550.82  1505.0  599.02 1525.0 511.2
Madbys Pradesh  216.0  436.56 268.0  589.92 275.0 667.66
Maharashtra 300.0  1439.75 435.0 16435 640.0 1314.98
Manipur 36.0 3.0 43.0 36.0 485 280
Meghalays 78.0 40.0 92.5 44.7 93.5 336
Mizorsm 61.0 18.0 77.0 18.0 705 1425
Nagalsnd 48.0 52.0 55.0 68.36 640  79.78
Orissa 84.0  461.6 1710  625.97 160.0  472.55
Punjab 6.0 4854 13.2  637.11 18,0 51558

Rajastban 12.0 404.0 1%.0 529.0 220 M85
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| 2 3 4 5 6 7
Sikkim 42.5 10.52 46.5 12.76 43.5 9.53
Tamilnadu 300.0 1109.33 515.0 1492.78 635.0 1008.2
Tripura 91.0 62.0 115.0 75.47 145.5 56.72
Uttar Pradesh 320.0 1685.9 460.0 199871 550.0 1550.73
West Bengal 1320.0 2260.37 14204  2477.71 1375.0 2034.31
Andamans and
Miocobar Tsland 12.3 6.6 14.5 5.2 12.0 B
Chanadigarh 3.0 51.8 .03 T6. 46 4.7 54.9
Dadra snd Magar
Haveli 1.2 0.24 1.2 0.29 1.6 0.53
Delhi 180.0 950.0 245.0 1082.1% 275.0  B4B.4
Goa, Daman and
Dia 360 52.4 49.0 56.84 49.5 45,52
Lakshadweop 5.5 0.48 55 0.42 5.4 0.07
Pondicherry 20.0 10.24 2335 18.79 20.5 16.64
Statement—I1

Statement showing allocation of foodgraing under National Rural Employ-
ment Programme to various States/UTs. during 1989-86 and 1986-87.

(In .000 toones)
8. No. Suate/UTS. 1985-86 1986-87

Rico Wheat Rige Wheat

1 2 3 4 5 6
1. Andhra Pradesh 18.3 49.6 60 28 60.28
2. Arunachal pradesh 0.16 — 0.78 -_
3 Asam 4.0 10.85 5.02 J.02
4, Bibar -— 103,18 0.086 220.94
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1 2 3 4 5 6
5. Oujarat - 23.7 m— 109.42
6. Haryana — 545 _— 9.32
7. Himachal Pradesh — 2.3 io 3.0
B. Jammu & Kashmir 1.6 10.23 18.03 14.35
9. Karnataks 15.7 231.6 41.4% 41.4%
10. Kerala 6.7 23.15 18.84 18.84
11. Madhya Pradesh 5.0 64.2 30.33 197.63
12, Maharashira — 10,35 - 11.45
13. Manipur 0.23 — 1.08 —_
14. Meghalya 0.26 — 0.76 —
15. Mizoram 0.09 = 0.78 —
16. Magaland 0.15 0.55% 1.12 —
17. Orissa 13.0 22.7 22.02 22.02
18. Punjab — 6.93 — 9.92
19. Rajasthan p— 102.6 —_— 238.50
20. Sikkim 0.19 0.4 0.86 0.2
21. Tamilnadu 24.5 44.8 47.4 47.4
22. Tripura 0.7 6.7 0.82 0.82
23. Uttar Pradesh = 174.8 -— 276.34
24. West Bengal = 52.9 e T5.34
25. A & N I[slands 0.16 — 0.78 —
26,  Chandigarh - 0.04 — 0.22
27. D&M Haveli 0.2 0.05 0.2 0.1
18. Delhi e 0.06 —_ 0.35
19. Gos, Daman & Dlu, 0.12 — 0.9 —
30,  Lakshadweep 0.05 - 0.36 —

3. Pondicherry 0.17 _ 0.78 —_




257 Written Answers

CHAITRA 10, 1909 (SAKA)

Writien Answers

Statement—IIT

Statement showing allocation of foodgreins under Rural Landless Employ-
ment Guaranttee Programme o various States/Union Territories during

1985.86 and 1986-87,

-

(In thousand tonnes)

158

—

8. Mo. State/U.T. 198586 1986-8T
Rich Wheat Rice Wheat
1 2 3 4 5 &
1. Andhra Pradesh 16.30 49.60 47.78 41.78
2. Arunachal Pradesh 0.14 -— 0.78 _
1 Assam 1.57 10.85 502 £.02
4. Bihar —_ 99.65 1.58 138.08
5. Gujarat — 23.24 — 16.46
6. Haryana - 5.33 — 9.11
T. Himachal Pradeth - 1.68 3.00 3.00
8. Jammu & Kashmir 1.46 5.75 T.40 —
9. Karnataksa 14,20 23.60 31,81 3181
10 Kerala 6.10 23.15 31.34 31.34
11. Madhys Pradesh 5.00 62.29 20.70 62,26
12. Maharashtra — 18.93 —_ 22.80
13. Manipur 0.21 - 0.54 —
14. Meghalya 0.26 - 0.76 —_—
15, Mizoram 0.13 - 0.78 —
16. Magaland 0.14 0.55 1.22 —_
17 Orissa 14.63 22.70 18.13 18.1%
18. Punjab — 6.93 e 9.92
19.  Rajasthan — 52.30 —_ 38.80
20. Sikkim 0.17 0.40 0.42 0.20
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1 2 3 4 5 &
21. Tamil Madu 22.00 44.80 39.97 39.97
22. Tripura 0.65 6.70 0.82 0.82
23. Uttar Pradesh - 193.50 — 276.14
24. West Bengal — 51.53 —_— 62,38
25. A &M Islands 0.15 — 0.78 =t
26. Chandigarh —_ 0.07 e 022
27. D & N Haveli 0.42 0.0% 0.20 020
18. Delhi — 0.06 - 0.3%
29. Goa, Daman & Diu, 0.20 — 0.90 i
30. Lakshadweep 0.04 — 0.22 —
31. Pondicherry 0.16 — 078 —
Growth centres in Place of ‘No lodus- (L.1.5.} and Indusirial Licences (I.L.s
try Districts have issued for l.cation of industries in
the No-Industry Districts of the country :
£040. SHRI D. B. PATIL : Will the
Minister of INDUSTRY be pleased to
state : YEAR L.ls ILs
{a) whether "No Industry Districts’ 1983 i1 -
introduced in 1983 have not achieved the
desired results in spite of several incentives
offered under the scheme ; 1984 B4 27
(b) whether it is 8 fact that for ressons 1983 114 33
siated above, 2 scheme of growth centres
in place of ‘No Industry Districts' is likely Sl 4 M
to be introduced ; and
The above siatement shows that the
(c) if so, the salient features of the jncentives offered by the Government for
scheme 7 encouraging  eotreprencurs

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHR1 M. ARUNACHALAM):
(a) During the years 1983.86, the
following numbers of Letters of Intent

o set up
industries in No-Industry Disiricts are
showing results.

(b) and (). There is already a8 Scheme
for development of growth centres in Mo-
Industry Districts. The details of the
Scheme are contained in the Book-let on
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"Incentives for Industries in- backward areas
Copies of the Book-let are available in 1he
parliament Library.

However the Inter-Ministerial Commitiee
constituted to review and revise the exisling
gchemes for industrialisation of backward
areas has aiso made some recommendations
in this regard.

Use of Silos for Storage of Foodgrains

5041. SHR1 DHARAM PAL SINGH
MALIK :
SHRI SUBHASH YADAV ;

Will the Minister of FOOD AWND
CIVIL SUPPLIES be pleased to sate :

{a) whether Government have conside-
the efficacy of making silos (o store
weslern

red
the foodgrains a8 is done in many
countries ; and

(b} if so, the details thereof and if not,
the reasons thereofl 7

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND MINISTRY OF
FOOD  AND CIVIL SUPPLIES
(SHRI H K. L BHAGAT) :
{a) and (b). The proposal for consiruc-

tion of silos has oot been considered
fersible mainly on account of high cost
of construction and resource consiraint,
The Food Corporation of India is, however,
examining the feasibility of silo construc-

tion for export of foodgrains,

Installatlon of Compoter Systems al
Trunk Telephone Exchanges

5$042. SHRI K. PRADHANI : Will
the Minister of COMMUNICATIONS be
pleased to state :

{a) whether the installation of com-
puter system at trunk telephone exchanges
will result in rendering staff surplus ; and

"(hb) if #0, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV): (s)
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Mo Sir, it is nol expecied that staff will
become surplus,

(b) Due to quicker response and faster
putting through the trunk calls through the
cornputerised Trunk exchanges, the truok
traffic is expecied to increase. The surplus
staf, if any, will be utilised to meet the
edditional demand and other allied services
in the Depariment,

Amendment to Indian Evidence Act

5041, SHRI SHAMNTARAM HNAIK :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Government have made
any study as to how far the provisions
conizined in ‘be Indian Evidence Act lead
to the delay in disposing of litigation at
the trial stage ;

(b) whether the Indian Evidence Act
is proposed (o be amended to provide for
the recogoition of modern methods of
recording of evidence ; and

(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJI): (a) No,
Sir.

(b) and (c). Mo such proposal is under
consideration of the Government at present,
However as and when the need arises, the
Government will take up the amendment
of the Indian Evidence Act,

Opening of Sortlng Office at Bidar
In Karanataka

s044. SHRI NARSING SURYA-
VAMNSI : Will the Minister of COMMUNI-
CATIONS be pleased o state ;

{a) whether Governmenl propose o
open & sorting office at Bidar, Karnataka ;
and

(b} if oo, reasons therof 7

THE MINISTER OF STATF IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI SONTOSH MOHAN DEV): (a)
No, Sir.

(b) The opening of a sorting office at
Bider i not jusified by departmental
standards,

Demand of Karoalaka State for
Additional Quota of Kerosene

3045, SHR1I NARSING SURYA-
VANSI : Will the Minister of PETRO-
LEUM AND MNATURAL GAS be pleased
to sate ©

(2) whetber Karostaks Goveroment
has requesied Union Government for an
additiopal quota of kerosene for public
distribution ; and

(b) il so,
regard 7

the staps taken in this

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE. SHRI BRAHMA DUTT): ()
Yes, Sir.

(b) Ao additional aligcation of 1005
tonpes of kerosene has been made 1o
Karoataka State for the month of March,
1987.

Post offices facility in villages of Bidar
District

5046. SHRI MNARSING SURYA-
VANSI : Will the Minister of COMMUNI
CATIONS be pleased to state :

(a) the oumber of villages in Bidar
district of Keroataks which are yet o be
provided with post office facilities ; and

(b} the time by which the remaining
areas are likely to be provided with post
offices 1

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(s) there are 281 rural post offices in Bidar
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district  which provide sdeguate postal
services lo  all the 598 villages in the
district.

(b) In view of reply to part (a) above
the question does nol arise. However, &
fresh assessment is being made in all areas,
including Bidar district, and depending on
the results of the assessment, lurtbher action
in this respect can be considered.

Location of Central Offices of public
Sector undertakings in Bibar

5047, SHRI SYED SHAHABUDDIN :

Will the Minister of INDUSTRY be pleased
1o slate

{a) the names of public sector indus-
trial plants located in Bibar duriog the last
three years ;

(b} the names of public sector under-
takings whose major activity is presently
located in Bihar, with the location of their
central offices ;

(c) the criteria followed in locating
central offices of public seclor undertakings;
and

(d) whether it is proposed 1o locate
the offices of public sector undertakings
within the State where their mejor activity
takes places 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC EMTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY) : {a) and
and (b). 26 enoterprises as listed in the
fatement given below are having their
units/plants [offices located in Biber with
investment of more than Rs. 5 crores in
the State of Bihar. Out of these, the
enterprises listed at 5. No. 1 to 8, No. 11
arc having their major activity presently
located in Bihar (judged from their invest-
ment in Bibhar as compered to their total
investment in terms of gross block). Of
these 11 enterprises the first 10 enlerprises
are having their registered offices in  Bibar.
The remaining enterprise, namely Pyriles,
Phosphates and Chemicals Lid, Is baving its
registered office at Delhi.
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{c) apd (d). Preference is given for
establishment of registered offices pear the
major aren of operation of the enterprise
concerned. However, it might not be
always possible to stick to this principle
due to various reasons such as the enter-
prise having & number of units situated in
different regions, administrative convenience
ele.

Statemnet

Names of Centval Public Enterprises
having their unirsiplants/offices with
an [nvestment of more than Rs. §

crores located in Bikar as on
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———— ey, ——

31.3.1986
—
8. Mame of the Enter-
MNo. prise
1 i

1. Bharat Coking Coal Lid.*

2. Central Coalficlds Lid.*

3, Heavy Engineering Corpn. Ltd.®

4, Uranium Corporation of India Ltd,*®

5. Metallurgical and Engg. Consultants

(1) L1d.®

6. Projects and Development India Lid.*

7. Central Mine
Institute Ltd.*

Plapning and Design

B. India Firebricks and Insulation Co.
Ltd.*

9. Bharat Wagon and Engg. Co. Ltd.*

10. The Mica Trading Corpn. of India
Lud.

1 and Chemicals

. Pyrites, Phosphates
Ltd.

12. Stee! Authority of India Ltd.
13,
14, Indian Oil Corporation Lid

The Fertilizer Corpn. of India Lid.

15. Eastern Coalfields Lid,

16, Hindustan Fertilizer Corpn. Lid.
17. Hindustan Copper Lid.

18. The Indian Iron and Sieel Co. Lad,
19. Oil and Naturel Gas Commission.

20. Irdian
Lid.

Drugs and TPharmaceuticals

21. Hindusten Steel Works Consn, Lid.
22, Oil India Liud

23. Mational Thermal Power Corpn. Ltd.
24. Food Corpn. of India.

25. Garden Reach Shipbuilder ond Eogi-
neers Lid.

26. Bharat Refractories Lid.*

*Registered Office situnion in Bihar.
Import of Sugar

5048. DR. KRUPASINDHU BHOI :
Will the Minister of FOOI» AND CIVIL
SUPPLIES be pleased 1o state :

{a) whether any asscssmenl has been
made regarding requirement of imported
sugar during 1987-89 ; and

(b) if so, the details thereof 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) ¢ (a' and (b'. Assess.
m=nt regarding requirement of imported
sugar during 1987-89 would depend on the
total sugar production as well as consump-
tion expected during the sugsr Yeam
1986-87 to 19B8B-89, As the main
crushing scason of the current sugur Year
is contiouing in full swing ood it is loo
early to predict production trends in
respect of the other years, it is not possible
to make & clear estimate of our import
requirements at present.
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Additional LPG Cyllnder to Consumers

5049. SHRI Y. 5. VIJAYARAGHA-
VAN : Will the M isier of PETROLEUM
AND NATURAL GAS be pleased 1o
slate :

(a) whether the practice of supplying
an additional LPG cylinder to the con-
sumers has been stopped ;

(b) if so, the reasons thereof ; and

(c) whether it Is likely to be re-started
in the near future 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE 1IN THE MINI3IRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) and (b). Release of the sacond
cylinder to LPG consumers was lemporarily
suspended during the last few months due
to increased winter demand fur LPG and
the backlog in supplies which bad developed
in some parts of the country.

{e) 1t has already been resumed in &

number of places.

Telex Eczhiges ia [ndakki and
Pathanamthitia

5050, PROF. P. J. KURIEN ; Will
the Minister of COMMUNICATIONS be

pleased to siate @

{(a) whether any demand has been made
for a tzlex exchange in Patbanamthitta and

Tdukki districts of Kerala ;

(b) if so, whether any steps has been
taken to instal these exchanges ; and

{c) the details thereofl ?

THE MINISTER OF STATE IN THE
MINIST RY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
Mo, Sir.

(b) and (c}. Do not arise in view of
().
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Peading applications for Telephone
Connections in Idukkl and
Pathanamthitia Districts
of Kerala

5051, PROF. P.J. KURIEN : Will
the Minisier of COMMUNICATIONS be
pleased Lo stale :

{a) the toal pumber of applications
pending for telephone coonections in Idukki
and Pathanamthitta districis of Kerala,
district-wise break-up ; and

(b) the
backliog 7

steps taken o clear the

THE MINISTER OF STATE IM THE
MINISTRY OF COMMUNICATIONS
SHR1 SONTOSH MOHAN DEV) : (a) As
on 30 9,1986 the district-wise break up of
pending applications is :

Idukki — 1967
Pathenamthitta — 38866 (3868)

{b) It is proposed to expand 7 ex-
changes in 1dukki and 9 in Paihanamtbitia
to clear some of the backlog. Dewils are
given in the statement below.

Statement

Names of the exchanges proposed to
be expoaded during 7th Plan,
rubject ro avallabilicy of equipment
Technlcal feasibility ere,

IDUKKI DISTRICT
1. Kaltappana

2. Thodupuzha

3, Vendiparier

4. Cholachuvadu

5. Anchiri

6, Chittirapuram

7. Upputhara,
PATHANAMTHIITA

1. Adoor
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Kooni
3. Kumbanad

4. Kunpamthaonim

5. Pandalam

6. l’lthmm'l_h!ttl

7. Ranni

8. Tiruvalla

9. Thannithods

Agtomatisation of Telephone Bxchange
&t Kozhencherry

s052. PROF. P.J. KURIEN : Will
the Minister of COMMUNICATIONS be
pleased to state &

{a) whether there is a proposal o
sutomatise the telephone exchange at
Kozhencherry in the Pathaoamthitta
district of Kerals ; and
likely be

(b) if so, when it is o

completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV, :(a)
Yes, Sir.

{b) The exchange is proposed to be
automatised during 1989-90 subject 10
availebility of Equipment and exchange
building.

Divisional Office (Telephone) in
Pathanamathitta district of
Kerala

s0s3. PROF. P. L. KURIEN : Will
the Minister of COMMUNICATIONS be
pleased to siate @

(s) whetber 8 dumand has been made
for the establishment of & Divisional t_:lrﬂr.e
of the telephone in Patbanamthitta district
of Kerala ; and

ub) if 8o, the reaction of Government
thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SONTOSH MOHAN DEV): (n)
Yes, Sir.

(b) Separate Telecom, District for
Pathanamthitia is not yet justified.

Introduction of Television Type
Telephones

5054. SHRI HUSSAIN DALWAI :
Will the Minister of COMMUNICATIONS
be pleased 1o state :

{a) whether in developed couniries,
lelevision 1ype telephones are introduced ;

(b) whether these new lelephones work
on the same basis a9 television works

(c) whether it is & fact hat po under-
ground cebles are required for such
telephones ;

(d) whether it is proposed 1o introduce
this new type of telepbones in metropolitan
cities of India ; and

(&) if wo, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I SONTOSH MOHAN DEV): (a)
Mo, Sir. In developed cooniries also
televition type telephones, called Video
or Picture Phones, bave been iried only
experimentally.

(b} Mo, Sir.  There
differences in their working.

are significant

(¢} Mo, Sir. Underground cables are
also required for such telephones.

(d) Mo, Sir.

(¢} Does not arise in view of reply to
Part (d) above.

Committee for Lay
Manufacture o

MNorms for

Drugs

5055. SHRI P R. 5. VENKATESAN :
Will the Minister of INDUSTRY be
pleased to state :
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{a) whether an official committes has
been set op for laying norms for phased
manufacturing programme for drugs with

import content and for drugs for which
technology is well cstablished in  the
couniry ;

(b) ifso, the details thereof ;

(c) whether the committee has

submitted its report ; and

(d) if so, the main recommendations
thereof and action taken thereon 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS
AND PETROCHEMICALS IN THE
MINISTRY OF INDUSTRY (SHRIR. K,
JAICHANDRA SINGH) : (a) Yes, Sir.

{b) The composition of the Committee
i as under :
Dv.

(i) Dr. 5. Ramaswamy, DG,

DGTD...... Chairman
(ii) Representative of the Department
of Science and Technology......
Member

the Depari-
Development

{iii) Representative from
ment of Indnustrial
(SIA) ... Member

Shri £. M. Mehta, Project Officer,
Depariment of Chemicals and
Petrochemicals...,.. Member Con-

Venor.

{iv)

(e} Wo, Sir.

(d) Does not arise.

Theft of Platinom In Karol Bagh Tele-
Phone BExchange

£056. SHR1 SIMON TIOQGA : Will
the Minister of COMMUNICATIONS be

pleesed to slate :

{a) whether some theft nf p‘mﬂ?um in
¥irol Bagh telephone exchange in New
Delbi was reporied in 1986 ;
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(b) if so, the detalls thereof : and

{c) the steps taken to trace the
culprints to prevent such thefts in future 1

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
Yes, Sir.

(b) In August 1986, during routine
maintenance check of Karol Bagh Tele-
phone Exchange, cutting of one tip of twin
conlects of a number of relays hsving
platinum tip were found cut and stolen.

{c) Despite thorough investigation
through police and department, the
Culprits could not be traced. Vigil in the
exchange has been increased,

Exploration of Ol at Rayalasemma in
Andbra Pradesh

5057, SHRI 5. PALAKONDRA-
YUDU : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
1o slate @

(a) the efforts so far made in the
Rayalaseema region of Aodhra Pradesh
{Kurnool, Cuddepah, Chittoor and
Ananthapur districts) for the exploration
of woil ;

(b) whether there is any possibility of
oil being found in this region ; and

(c) if so, the details thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF FETROLEUM AND
MATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR1 BRAHMA DUTT) : (a)to (c)
These areas are nol coosidered 10 be
prospective for apy meaniogful exploratory
effort.

Porchase of Rise by Kerala from other
States

5058. SHR1 K. MOHANDAS: Wil
the Minister of FOOD AND CIVIL
SUPFPLIES bo pleased to state
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{a) whether the Qovernment of Kerals
was allowed to buy rice directly fcom the
producing States during the last three
Years ; and

(b) if so, the names of Siates from
where the parchases were made, and the
queantity and price 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) No, Sir. No permission 1o
purchese rice from produciog States was
given Lo Kerala Government from 1984-85
kharif marketing season onwards,

(b) Does not arise.

Mew Telephone Connections [rom
Chanakyapurl Telephone Exchange
In New Delhl

5059. SHRI 5. G. GHOLAP : Wil
the Minister of COMMUNICATIONS be

pleased Lo slale :

{2} whether sanctioning of new tele-
phone connections has been frozen since
long in the arcas covered by Chanakya*
puri Exchange, New Delhi ; end

ib). il so, the number of spplications

undar OYT Scheme still pending in this
exchange and how much time it will 1ake

to clear the backlog 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{(SHRI SONTOSH MOHAN DEV): (a)
Mo, Sir. 100 telephone connections were
released during March, 1986,

{b) There are 661 OYT applications
pending in the waiting list in Chanakyspuri
telephone exchange as on 1.3.1987. These
are espected tu be re'eased after the
commissioning of » new Telephone
Exchange during 1989-20.

[Trenalation]

chase of Plot by Ehadl
s Del

Gramodyog
Bhawan, New hi

f060. SHRIMATI VIDYAVATI
CHATURVEDI: Will the Minister of
INDUSTRY be pleased to siate :
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{a) whether it is & fact that Khadl
Gramodyog Bhawan, New Delhl, has
purchased a plot from D.D.A. in Okhla
indusirial area ;

(b} if so, the price of the plot and the
date on which possession of this plal was
taken from D.D.A. by Khadi Gramodyog
Bhawan ; and

(e} the reasons for oot sarting any
construction work on that plot for sach a
long time and by what time the construction
work is likely to be staried 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF INDUS.
TRY (SHRI M. ARUNACHALAM) : (a)
Yes, Sir.

Rs.

() An amount of asbout 12.00

lekhs was paid to the DDA, and the
possession of the plot was tsken on
24,9, 1976.

(c) The construction work could pot
slart as the plot was under unsutborised
occupation, It is proposed 1o take up
construction work ag soon as the plot s
vacated by unauthorised occupants,

[ English]

Infrastroctural facllitles at Delhi
Administration’s Electronics
Complex

5061. SHRI KAMAL NATH: Wil
the Minister of INDUSTRY be pleased to
slale

(a) whether Governmenl psre aware
that for the last one Year several entere-
prencurs  includiog non-resident  Indians
are [acing difficulties due to lack of

infrastructural facllities like electricity and
waler at Delhl Administration’s electronics
complex in Okhle Indastrial Estate Phase
11 ; and

(b) il s0, whal messures are belng
taken to improve the situation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
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INDUSTRY (SHRI M. ARUNACHALAMY):
(a) and (b). According to Delhi Administra-
tion, the main difficulties regarding pro-
vision of infrasructural facilities in the
Industrial Estate for Electronics at Okhla
Phase 11 are due to lack of constructed
factory buildings of the eotrepreneurs who
were Qiven possession in Movember, 1983,
Out of 101 such plots, only 8 (factory
buildings have come up.

Delhi Electric Supply Undertaking
bave constructed a Sub-Station and installed
machinery also. They are in the process
of laying under-ground cables by manual
digging as blasting cannul be done due to
existence of other buildings in the near by
industrial wmrea. In  the mean-While,
temporary connections are being provided
to the entreprencurs.

Water line has been properly laid as
per plan and it is in the process of being
connected with the main line.

Representation by persons not falfilling
goalifications onder Advocates Act

3062. SHRI N. DENNIS : Will the
Minister of LAW AND JUSTICE be
pleased 10 stale

{a) whether under the Advocates Act,
1961, no one other than an advocate can
practise befor any authority or person ;

(b} whether persons other than
advocates are sllowed by the nuthorities
and persons in Government service 10 make
such represeniations ;

{c) il so, the reasons therefor ; and

{d} the steps taken by Government fo
enforce provisions of the Advocates Act in
regard to representation before the authori-
ties and persons in CGovernment service 7

THE MINISTER OF STATE IN THE
MIMISTRY OF LAW AND JUSTICE
(SHR1 H. R. BHARDWAJ) : (a) to (b
Aceording to Section 30 of the Advocates
Act every Advocate whose name is entered
in the State roll shall be entitled o of
right _to practise throughout amut the
tecritoriss to which the Act extends—
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(iy in all courts

Supreme Court ;

including the

(ii) before anmy tribunal or person
legally authorised 1o take evidence,

and
(ili) before any other muthority or
person before whom  such

advocate is by or under any Ilaw
for the time being in force entitled
to praclise.

The above Seclion has not  yet
brought into force. A writ Petition on
is pending in the orissa High Court.

been
this

There are special laws in force which
prohibit or restrict the appearsnce of legal
practitioners as of right before Tribunals
or other authorities. There has been
diversily in the views expressed in  several
quarters with regard o bringing into force
of Section 30 of the Advocaies Act and
therefore the Government has not taken a
decision on the matter.

Tidal Power Projects

5063, SHRIMATI MADHUREE
SINGH : Will the Minister of ENERGY
be pleased to stale @

(a) whether techop-economic feasibility
gtudy of tidal power projects in  different
areas had been conducted ; and

{b) if so, the consts and areas identi-
fied for this purpose with details of power
potential and estimated cost ?

THE MINISTER OF STATEIN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (k). The
techno-economic  feasibility study on a
tida] power project in the Gulf of Keachch
on the West coast is under progress at g
costof Rs. 531.22 lIakhs. The studies
carried out so far indicate that o  capacity
of 850 MW would be established. The
cost of the project would be kmown
only after detailed techno-economic
studies are completed, The other
wreas identified are Gulf of Cambay
on the west coast, with a power potentia]
in the range of TO0Q-8000 MW, apd
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Sunderbins on the east coast, with a
potential of aboot 100 MW. Detailed

fessibility studies in these two areas are
oot proposed at present.

D. A. to P. C. 1. Employees

5064. SHRIMATI PATIL RAMABEN
RAMIIBHAL MAYANI : Will the Minister
of FOOD AND CIVIL SUPPLIES be
Pleased to state ;

{a) whether it s =& fact that the
management of Food Corporation of Indis

(FCI) bas not so far paid Dearncsa
Allowance to ils omployees as allowed
te the Central Oovernment employees

despite the Supreme Court orders recently ,

(b} if so, the reasons therefor and the
date by which the payment of Dearness
Allowance instalments will be made ;

{c) whether it is also & fact that the
employees of FCI have demanded payment
of thirty per cenl additional Interim
Relief (I1lrd instalment) at par with
Central Government empleyees pending
final decision on their wage revision , and

(d) if so, the reaction of Government
thereon 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
MINISTER OF FOOD AND CIVIL

SUPPLIES (SHRI H. K. L BHAGAT)*
(a) and (b). 1In accordance with the
directives of the Supreme Court and the
interim recommendations of the High Power
Pay Commitiee nccepted by the Govern-
ment, FCI have issued orders for payment
of further instalments of Additional D. A.
‘o its employees oo 20th March, 1987.

{e) FCI employees have been demand-
iog payment of additional instalment of

Ioterim Relief.

{d} Recommendations in this regard, if
any, are to be made by the High Power

Pay Committes,
Modernisation of Mining and Allled
Machinery Corporation
5069. SHRI PURNA CHANDRA
MALIE : Will the Minister of INDUS-
TRY be pleased to state @
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{a) the amount earmarked in the
Seventh Five Year Plap period  for
moderaisation of Mining and Allied

Machinery Corporation :

(b) tbe amount earmarked for 1985-86
and 1986-87 budget : and

(c) the extent to which the company
bas become viable after utilising these
Amounis

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTBR-
PRISES IN THE MINISTRY OF INDUS.
TRY (PROP. K. K. TEWAILY): (&) An
amount of Re, 500 lakhs has been ear.
marked in the Seventh Five Year Plan
period for modernisation scheme of Mining
and Allied Machinery Corporation,

{b) The amouuts earmarked for
1985-86 and 1986-87 were Rs. 50 lakhs
and Rs 152 lakhs respectively.

{c) The replacement/rencewal/moderni-
sation was eovisaged (o enhance the
productive capacity of the existing
machineries and to develop manufacturing
capability for new and sophisticated items,
The productivity of the company has
already started showing improvements.

Amonat advanced (o Minlng and Allled
Machinery Corporation

5066. SHRI PURNA CHANDRA
MALIK : Will the Minister of INDUSTRY
be pleased to state :

fa) the amount advenced by Govrm.
ment to Mining aod Allied Machinery
Corporation Limited, Durgapur oo short
and long lerm basis as on date ;

(b) the amount of loan advanced by
diffcrent financial institutions  including
Mationalised Bonk as oo dafte ;

{¢) the amount of interest being paid
by Mioing and Allied Machinery Corpora-
tion against advance and loan respectively
per anoum ; and

{d) the measures Government propose
to take to give relief in respect of payment
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of ioterest to eosble the company to
generate its own workiog capital 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY) : (a) The
total loans given by the Government lo
Mining and Allied Machinery Corporation
uplo 31.3,86 were Ry, 114,74 crores.

{b) The amount of loan advaoced by
different  flnancial  iostitutions Iocluding
oatiooalised banks as oo date is about
Ra. 22.30 crores.

{c) The amount of interest being paid
by MAMC against such advances and loans
s Rs. 4.04 crores per anoum,

(d) Government have decided to give
the following financial relief to MAMC in
sempect of payment of interest :

(i) Writing off of all outstanding
loans as on 31.3.1985,

(ii) Writting off of outstanding intereat,
including penal interest thereon
on the loans granted to the
Company from September, 1982
to March, 1985,

(iii) Interest holiday on poo-plen
loans released during 1985-86 wo

1987-88 for =& pericd uplo
31.3.1990.
{iv) One time noo-plan assistance

during 1986-B7 apd 1987-88 o
enable them to reduce the cash
credit limit with the Bapk and
the interest payable thereon.

Companies Tacing Enquiries conducted
oy M. R. T. P. Commission

3067. ‘SHRI K. RAMAMURTHY :

SHRI SHANTI DHARIWAL :

Will the Minister of INDUSTRY be pleas-
wd to state ;

(n) the names of big, medium and
goell companies, which have entered the
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market 1o raise money cither in the form
of shares or debentures and are faciog
enquiry on charges of misleading claims or
unfair trade practices by the MRTP Com-
mission ; and

) the a=mction taken
against these companies ?

or proposed

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M ARUNACHALAM):
{a) The names of the Companics against
whom the MRTP Commission has institu-
ted such enquiries are given in she state-
menl below.

{b) The enquiries are at different
stages of consideration. The Commission
is empowered 10 take necessary action in
such cases ns per the relevant provisions of
the Monopolies and Restrictive Trade
Practices Act, 1969.

Statement

5. No Mame of the company

1 2

1. Nagarjuna Fertilizers.
2. Burya Proteins,

3. Continental Chemicals,
4. Modi Threads.

5. Gloria Leasing.

6. Praghant Proteios.

7. Aravalli Leasing.

8. United Leasing.

9. Ankur Electronics,
10. Hazi Manzoor Alam.
11. Modi Alkalies.

12, Modi Carpets.
13. Shree Rajasihan Synlex.
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(2) whether Government have laid
1 2 down mny ciiteria for the purpose of

14, Bama Fibres.

15. Magna Hardtemp.
16. Usha Rectifier.

17. Assam Brook.

18. Dugal Construction.
19. Ajay Paper.

20. Viood Paper.

21. Bhreetron {Ghaziabad).

12. Mushroom Ltd.

23. Magurjuna Signode.

14 Puojab Ceramica.

25. Lakshmi Precision.

26. Khaitan Chemicals and Fertilirers Lid.

27. Kothari General
Lid.

Foods Corporation

28. Indian Rayon Corporation Lid.

29 Unpiversal Luggage Manufaciuring Co.
Ld.

30. M/s Shirmour Sud Burg Auto Lid.
'31. M/s Ommi (India) Ltd.

32. M/s Modern Suitings Ltd.

33. M[s Modern Woollens Lid.

34, M/s Apple Lessing nnd Industries
Ltd.

35. Mls A. L. B, Share Tradiog Co. Ltd.

16, M/s Mansarover Bottling Co. Ltd.

identifying new industrial growih centres ;

(b} if so, their details ; and

{c) the reaction, if any, of the Plan-
ning Commission 1o the same 7

THE MINISTER O°F STATE IN THB
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISIRY OF
INDUSTRY (SHR1 M ARUNACHALAM):
{2) 10 (¢} Guidelines for implementation
of Scheme of Central assistance for develop=
ment of infrestruciural focilities in  identi-

fled growih cenires in  "No-Industry
Districts” were fina'ised in consuliation
wi'h Plapning Commi-wion. The following

criteria as elaborated in the NCDBA report
on "Indusirial Dispersal were fuid down for
selection of & growih centre in a ‘Mo-
Industry Disirict ;

{i) They should have population of
50,000 or more as per 1971
CEnsus.

(ii) They should have I¢as than
10,000 workers in  non-housebold

mapufaciuring as per the 1971
census,

(iii) They should not be nesr existing
centres,

‘Existing Centres, have been defived, as
all centres with 8 level of employment in
non-housebold maoufaciuring exceeding
10,000. Mearness has been defined in
terms of the following cut-off distance
from each cutegory of existing cenires ;

Level of employment Cut off disiance

Criterla for identifying naw Indusirial
growth centres

5068. SHRI SHANTARAM NAIK:
Wil the Minister of TNDUSTRY be
pleased to etats :

in non-houschold beyond which
manufecturing in exisi- new centres
ing centres should be
chosen.
Ower 150 thoussnd 150 kms
50—1 50 thousand 100 kms
25— 50 thousand TS5 kms
10— 25 thousand 50 kma
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The State Governmenis have, however,
been allowed t=  exercise their discretion
in selecting ths grosth cenires in case it
is not strictly possible for them to adhere
to the guidelines/criteria ouotlined by
MNCDBA, with the concurrence of the Union
Government.

[Translation]
[llegal mining in collieries

5069, DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of ENERGY
be pleased to state :

{a) whether illegal mining is going on
rapidly in various collieries ;

(b} if so, whether some labourers have
died this year due to illegal mining ;

{c) il so, whether any enquiry into the
accident has been conducted ; and

{d) if so, the outcome of the enquiry
gnd if no enquiry has bzen made, the
reasoas therefor 7

THE MINISTER OF ENERQY (SHRI
VASANT SATHE) : (a) to(d). There is
no organised illegal coal mining in the
lease-hold arcas of the cosl companies.
However, as the coal bell in the country
is vast, certain persons al times violate the
provisions of Law and indulge in illegal
exiraction of cosl, sporadically and
stealthily and the nature of the activi ies
is such that no authenolic reports about
accidents if any, in such operations will be
forthcoming .

The Coal Mines Mationalisation Acts
were amended in 1976 making illegal coal
mining & cognizable offence punishable with
imprisonment extending upto 3 Yyears and
fine extending upto Rs. 20,000, The vires
of these amendments have already been
upheld by the Supreme Courl in 1980.

The Stite Governments have been
asked to take both punitive and preventive
action against the offenders in terms of the
Mationalisation Acts read with provisions
of the Iodian Pepal Code. The Siate
Governments in turn had already issued
ins.ructions to the District Authorities. The
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coal companien have been directed to
report the cases of illegal extraction of
coal as and when detected by them 10 the
law eoforcing authorities in the States,
Besides, the coal companies in conjunclion
with the State Governments law enforcing
authorities in the States conduct reguler
raids to apprehend offenders. Regular
patrolling and surprise checks are also
conducted by the coal companies.

[ English]

Violation of Limits for wage settlementis
in Public undertakings

5070. SHKIMATI PATEL RAMABEN
RAMJIBHALI MAVANI : Will the Minister
of INDUSTRY be pleased 1o state :

{a) whether Bureau of Public Enter-
prises has laid down any limits for wage
scttlement in public sector enterprises ;

(b} if so, their details ;

{c) whether viclation of such limits has
been noticed by Governmen! io many
public sector undertakings ;

(d) if so, the details of such violations
during the last three years ;

(e) whether any proposal Lo revise the
rate of Industrial DA is under considera-
tion of Government ; end

(F) if 8o, the time by which decision in
this regard is expected to be taken 7

THE MINISTER OF STATE IN THE
DEFARTMENT OF PUBLIC ENTER-
PRISES [N THE MINISTRY OF
INDUSTRY (SHRI K. K. TEWARY) : (a)
and (b). According to wage policy appro-
ved by Govt., wage settlements ashould be
for & period of 4 vyears limiting wage
increases to 10% which may go up to
15%, io eoterprises haviog comparatively
low wage structure but in no way affecting
ths targets of internal resources generstion
and additiooal resource mobilisation and a
substantial portion of wage increases thould
be absorbed in increases in productivity
and other measures of cost reduction.
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{c) and (d). These parameters for
wage seltlement were laid down in Jenuary,
1987 and do not have any retrospective
effect. and, as such the question of earlier
settlements violating the parameters does
not arise. After these parameters were
laid down, no settlement has g0 far been
concluded.

{e) At present there is ne proposal
under consideration to revise the rate of
D. A. neutralisation,

(f) Does not arise,
Indo-Soviet Jolnt Ventures

5071. SHR1 H N, NANJE GOWDA :
SHRI 5. M. GURADDI :

Will the Minister of ENERGY be
pleased Lo atate !

(a) whether Indien and Soviet frms
have identified five of the six joint wventures
that will be set up in India for meeting
domestic demands and export to third
countries ;

{b) when will the
identified :

sixth wventure be

{c) the detnils of the five ventures to
be jointly set up ; and

{d) the time by which the final decision
in this regard will be taken 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) The Depart”
ment of Power is not aware of the joimt
venlure mentioned in the question.

(b) to (d). Do not arise.

Profit/loss Incurred by Eastern Coalficlds
Limited

£072. SHRI V. SOBHANADREE-
SWARA RAO :Will the Minister of
ENERGY be pleased to state :

fixed and production
Limited

fa) the turgets
achieved in Esstern Coalfields
during the lawt three years ;

(b) the
Eastern Coalfields
laat two Years ;

net profit/loss incurred by
in 1986-ET7 and the

(¢} whether Eastern Coalficlds
hes become o sick wnit ;

Limited

(d) the reasona for the poor perfor-
mance ; and

{e) the steps proposed for puiting this
unit on sound lines ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Target and
achievement of production during the last
three years in ECL are given below :

(Figures in million tonne)

198485 1985.86 1986-87 (April-February)
Target Actual Target Aciual Target Actus)
ECL 25.10 23-11 24.0 24,03 22.75. 12.44

(b) The losses incurred by the Easiern
Coalfields Limlted during the Iast three
years were as under

Loss incurred

Year
(Rs. in crores)
1983-84 127.88
1984-85 13.66
_EH-IE 69.97

The accounts for the wyesar 1986-87
have not been finalised.

(c) to (e). The Eastern Conlficlds
Limited, have been suffering losses mainly
due to difficult geo-mining conditions, deep
end old gessy mines which have hecome
highly uneconomic, continued problems of
law and order, inadequeie snd erratic
power supply, large labour force, delry in

- openicg of pew projecis due to pich .o
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of land scquisition and obetroction by
local youths waiting employment etc,

Various measures being adopled to
increase production and productivity in
Eastern Coalficlds Limited inclode opening
of new mires, foller utilisation of mining
capacity already created, more efficient use
end betler maintenance of equipment,
stricter control of inventory and economy
in the use of stores, better use of man
power by conirolling absenieelsm
enforcing discipling and identificalion of
surplus workers and their redeployment
after suitable training, better avsilability of
inputs like explosives, timber elec., expedi-
tious and timely completion of new projects
and Improvement in  Jaw and order
situation,

Committee for Development of Petro-
chemical Indostries

5073. SHRI CHIRAN]I LAL
SHARMA : Will the Minister of INDUS-
TRY bec pleased to state :

{2} whether it is a fact that 8 commi=
ttee has been set up to prepare & detailed
blue print for development of petrochemi-
eal Industries for the country as a whaole
in the next fiflcen year ,

(b} if so, the progress made so far in
preparation of the blue print ; and
{¢) by what time the work will be

completed 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MIMISTRY
OF INDUSTRY (SHRI R.EK. JAL
CHANDRA SINGH) : fa) to (c). The
report of the Committee set up for
Perspective Planning  of  Petrochemical
Industry bos already been prepared.

Writing off of loans given to Mining
and Allied Machinery Corporation

£074. SHRIMATI JAYANTI
PATNAIK : Will the Minoister of ITNDUS-
TRY be pleased to state ;

ia) whether Qovernment have written
off all outsianding plen apd now-plap
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loans of the Mining and Allied Machinery
Corporation ;

(b) whather Government have algo
decided to write of all outstanding
interest on Goverment loana pranted to
the above company :

() il so, the remsons of writing off
such loana and interest :

(d) the period up to which such loans
and inlerest have been written off ; and

(e) the details thersof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUPLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TEWARY): (a) to
(e). As M. A. M. C have been incurring
heavy losses over the past few years and
Fm:: therefore, not been able 1o generate
intermal resources for working cepital
and for repayment of loan and interest
thereon, Govt, have decided o write-off
ell the outstanding plan and non-plan
loans s on 31.3.1985 amounting to R

6.65 crores and Rs. 102.29 ecrores
respectively and outstanding interest om
all Government loans granted to the

Corporation from September, 1982 1o
31.3.1935, and waiver of interest aod
penal inlerest thereon.

Advance Mosey to WMI and Mis.
MAN against letter of intent for second
mine expansion Project of Neyvell
Ligalte Corporation

5075. SHRI V. SREENIVASA
PRASAD : Wil the Minister of ENERCGY
be pleased to refer to the reply given to
Unstarred Question Mo, 4503 on 2
December 1986 regarding advance money
1o WMI and M/s, MAN against letter of
intent for second mine expansion project
of MNeyveli Ligoite Corporetion and
siate :

(a) the details of terms and Conditions
of the letter of intent :

{b) what security has been obtained
from WMI ( Craves) Lid. aprimst 10 per
cent advance ; and
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{c) whether it isa baok quaraniee and
if so, on which bank ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) The letter of
intent contains clauses dealing with the
percentage of paymenls to b: made at
various stages for different portions of the
contract, delivery period, warranty period,

performance (es's and other  standard
clauses.
{p) and (c). Mz WMI Cranes Lud.,

have furnished a bank guarantee equivalent
{o the amount of advance from Hongkong
and Shanghai Banking  Corporation,

Bombay-

Notification of District Newspapers as
Small Scale lndusiry in Maharashira

076 PROF. MADHLU DANDAVATE:
Will the Minister of INDUSTRY be

pleased to stale :

{a) whether Maharashira Government
has recommended for notification of
district newspapers as small-scale indusiry ;

(b)Y whether the Reserve Bank of India
has already accepted in principle the
categorisation of district newspapers as
small scale indusiry, and
taken in this

{c} if so, the action

regard 7

THE MIMISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
{a) and (c). A reference has been received
from Government of Maharashira recently
requesting lo grant permission for register-
ing printing presses engaged in printing
and publishing of newspapers either on job
basis or on ownership basis as small scale
industrial units which is under considera-

tion.

b} Guidelines have been issued to  all
gcheduled commercinl banks by Reserve
Bank of India advising that banks may
trent advances granted to emall and medium
newspaper units which satisfy the invesi-
ment criteria  laid down for S51 units as
priority sector advances,
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Uader-Utllization of Maoufacturing
Capacity of Methylene Chloride

5077. SHRI JANAK RAJ GUPTA:
Will the Minister of INDUSTRY be
pleased to slate @

{a) whether il is & fact that indigenous
manofacturers of Mathylene Chloride (MC)
have claimed under-utilization of theip
capacily to pressurise Government to ban
imparts;

(b} whether Government have verified
their elaim : and

{¢) if so, the details thereof and if pot
the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R. K. JAI-
CHANDRA SINGH) : (a) and (c). The
requests  from  two manufacturers of
Methylene Chioride, namely, M/s. Gujarat
Alkalies and Chemicals Lid. and Mls.
Mettur Chemicals and Indusirial Corpora-
toin Lid. for a change of import policy
from OGL 1o the list of limited permissible
items on the ground of sufficient indigenous
production are under concideration of the
Government,

Decline In sale of Polyester Stapls
Fibre

5078 SHRIMATI JAYANTI
PATNAIK : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether it is a fact that the Polyes-
ter Sraple Fibre (PSF) manufacturing units
have in the recent monthe been facing a
sharp decline in sale and mounting invento-
ries; and

{b) if so. the steps taken (o check the
present trend 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (5HRI R.K. IJAI-
CHMANDRA SINGH) : (a) Represuntiiions
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to this effect have been received from
the Association of Polyester Staple Fibre
Manufacturers,

(b} The situation is being kept under
watch and suitable measures will be taken
2t the appropriate time.

RE : QUESTION OF PRIVILEGE
12.09 brs.

(Interruptions)

SHRI SHAM (ARAM MAIK (Pansji) :
1 have given 2 privilege motion against
the Swatesman for publishing the report
about the Mo Confidence Motion. Again
they are plaving a trick, They are using
the language “‘understood to have been

given". In this manner HAruting Rule
334A.

{ Inrerruprions)
[Tran.!ation]

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Speaker, Sir, it is against
the Parliameniry conventions, This isa
serions matter «nd it should be taken
seriously.

MR, SPEAKER : Let me reply first.
(Interruptions)

MR. SPEAKER : Let me 1eply. What
are You doing.

{Interruptions)

[English]
MR. SPEAKER : Howcan I listen 1o
you 7
(Imterruptions)

[Translations]

MRE. SPEAKER : Why &re you indulg-
ing in putual discussion in this way 7

(Interruprions)
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MR. SPEAKER : What sre you doio
in this way.

{Interruptions)

MR. SPEAKER : Mr. Amal Daita,
You are an  educated lawyer. Sometimes
¥You should go through this Rules Book

(Interruptions)
{ English]

MR, SPEAKER : You should raad the
Rules Book at least,

(Interruptions)

SHRI AMAL DATTA

(Diamond
Harbour) @ Yes, I have read i,

{ Interruprions)

[Translation]

MR. SPEAKER : What is the use of
all this 7

(Interruptions)

[ English]

MR. SPEAKER : Will it
sense 7

make any

{Inierruptions)

[Translation]
MR. SPEAKER : Will you not let me
reply 7 Can I not reply to any point 7

{nterruptions)

[English]
MR. SPEAKER ; Can I answer him 7

(Interruptions)

[Translations)

MR. SPEAKER : No body is listening
to me. What are you doing 7 1 am not
following wnything.

(Interruptions)



i!li Re : Question of
Privilege

[Engligh]

MR. SPEAKER : Why are you doing
like this 7

{Interrupiions)

[Translations]

MR. SPEAKER : You are a wseosible
person, All of you start shouting.

SHRI BASUDER ACHARIA
(Bankura) : They do oot understand.

MR. SPEAKER : You are also like

them.
(Interruptions)

MR. SPEAKER : I bave reccived your
potice. Let me see. T will talk te you
tomorrow .

[English]

SHRI RAM SINGH YADAY (Alwar) :
Sir, I have also given nolice,

(Inrerruptions)

[Translation]
SHRI PRATAP BHANU SHARMA

{Vidisha) : We hbave also given ¥ou the
notice.
MR. SPEAKER : Pirst [ will see,

then | will talk 1o you., Unless I come to
know the position, how can [ speak about
the matter.

[English]

SHEI AMAL DATTA : They wanted
to find out from you whether you bave got
the notice. That was exactly their motive.
Otherwise there was no molive.

{Interruptions)

[Translation]

MR, SPEAKER : Mr. Amal
why do you speak unnccessarily T

Data,

[English]

There is ro reason at all,
{Interruptions)
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(English]

MR. SPEAKER : You are unnecessarily
adding fuel to the fre. There is no reason.

(Interruptions)

MR. SPEAKER : 1 have replied to
them. The matter is set'led.

(Interruption.)

SHRI AMAL DUTTA : If there is a
clear-cul violavion, you are here to tlake
cere of it,

(fmterruptions)
SHRI DINESH GOSWAMI (Guwahati)

The ruling party Members wanl confirma-
tion......

(nterruptions)
SHRI P. R, KUMARAMANGALAM

(Salem) : They caonot go on violatiog
the rules.

(Interrnprions)
[Translation]

MR. SPEAKER : If you one (o give
verdiet you are free to dosa,

SHRI BASUDEB ACHARIA : WNo,
you give your ruling.
[ English)
MR. SPEAKER : I am still to study
that.
{Interruptions)
[Translation]

MR. SPEAKER : He has given his
notice and I will go through it.

[ English]

SHRI DINESH GOSWAMI : Sir. you
please listen 1o both the sides......

MR. SPEAKER : For what ?
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SHRI DINESH GOSWAMI :
deciding whether there is violation or

Before
not.

UInterruprions)
MR SPEAKER : 1tis my job.
(Unterruptions)

SHRI DINESH GOSWAMI : We
convince You that there is no violation,

will

{Interruptions)

[Translation)

MR. SPEAKER : 1 will see. If there
is oo violation, 1 will not admit it and if it

violates the rules, I will admit it,
(Interruptions)

MR. SPEAKER : Ir 1
gdvice, 1 shall also seek it.

need Your

(Interruptions)

MR. SPEAKER : If all of you
at & time, il serves no purpose.
Members of the saume party ore speaking
al the same time. Does it serve any
purpose 7 If one Member speaks, his point
could be understood.

speak
S0 many

(Inierruprions)

SHR1 HARISH RAWAT (Almora):
1t is a contempt of the House. This is a
very serious matter. Before sending notice
to your office, it has been published in  the
newspapers,

(Imterruption,)

[ English]

PROF. MADHU DANDAVATE
{Rajapur) : Sir, he is talking of wamiog.
Please tell him, this is not a police station,
this is Lok Sabha.

{Interruptions)
MR, SPEAKER : I have not warned.

[ Translation)
Why do you worry.
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(Interruptions)

[English]
MR, SPEAKER : Please sit down,

{Interruptions)
[Translation)

MR. SPEAKEK : Kindly listen to me.
What are you doing 7 1 don't understand
88 to why You ore wasting time 7 WNeither
¥ou are following anything nor anybody
clse. Kindly listen to me. Kumeramanga-
lam ji, pleas: be scated patiently. You
have given notice and everyone has a right
to give notice 1 have also a nmight to go
through it. First I shall go through i,
then | shall give my ruling. T have not seen
it yet. Ishall give my ruling after going
through it, 1 shall know sbout it only when
1 go through it,

(Interruprions)

[English]
SHRI SHAMNTARAM NAIK : It is a
clear case of privilege, Sir.

{Interruptions)

SHRI1 5. JAIPAL REDDY (Mahboob
nagar) : Mo attempt should be made in the
House to browbeat the press.

(Interruptions)

[Transiaion]

MR. SPEAKER : Ope thing more.
You are getting agitated unnecessarily,
It is not agrinst you.

(Interruprions)

ME. SPEAKER : Why are You doing
this T Please resume Your seai. Have
some patience. 1t is not against you.

[English]

SHRI DINESH GOSWAMI : They are
making the insinuations.
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[Translation]

MR. SPEAKER : Please resume Your
scal. It is not against you.

{Interruptions)

{English]

SHRI DIMNESH GOSWAMI
are meking the insinuations.

They

(Interruptions)

SHRI P. R KEUMARAMAHGALAM :
Did they leak it or did the newspaperman
drafu it and they signed it 7

{Interruption:)

SHRI SHANTARAM NAIK : The
language used is 'Understood to have been
given™,

{Interruptions)

AN HON, MEMBER : They wanl 1o
become Ministers, Sir.

(Interruprions)

SHRI DINESH GOSWAMI : 1 take
the responsibility of saving that 1 have
given this information,

{Interruptions)*™

MR, SPEAKER :
‘record.

Nothing goes on

{Interruptions)*™
MR. SPEAKER : Mot allowed.
{Interruptions)®*

SHR1 BASUDEB ACHARIA * Sir, the
Babri Masjid...

{Interruptions)**

MR, SPEAKER :
ermission.

Mot allowed, no

{Interruption)®*®
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) SHR1 BASUDEB ACHARIA : The
issue has not been resolved. The Qoverns
ment should take initiative,

[Translarion]

MR. SPEAKER : Mr. Acharin, why do
nol You come in the House after going
through the rules 7

SHRI BASUDEB ACHARIA : We
come here after going through the rules.

MR. SPEAKER : The House is discu-
ssing the Demards of the Home Ministry,
You may spenk whatever You want to

spenk during the discussion on  these
demands.
[English]
So simple it is.
[Tran;lation)

SHRI HARISH RAWAT : Threat has
been held out to vou in the newspapers.

(Interruprions)
MR. SPEAKER : 1 shull see.
(nterruprion: )**
MR, SPEAKER : | have not allowed.
(Interrupifons)™™

MR. SPEAKER : Mot allowed at all.

{Interruptions)*™
SHRI S. JAIPAL REDDY : Sir, 1 am
on & different issue, 1 have tabled a
molion.
[Transiation)

MR. SPEAKER : It is a matter which
comes under the State Government. 1f you
want to speak sbout Ministry of Home
Affairs, then the Demands of the Home
Ministry are being taken up from %oday.
You can make your submission then.

®*Not recoreded.
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[English ]

DR. DATTA SAMANT : Huodreds of

people from HBeigaum  have demons-
trated.. . .

[Translations]

MR, SPEAKER : The demands of the
Minisry of Home Affairs are being iaken
up loday and whalever You want to speak,
you miy speak under discussion on these
demands. ‘Why have you been supplied
with the booklet on Rules of Procedure 7
It has been supplied 1o you so that you
could go through K. Whatever issue You
waot to riise you miy do so during the
discussion on demapds which are being
taken up today

[English]

MR. SPEAKER Mr.
gllowed. Mot permitted.

Samani, nol

(Interruptions)®

[Translarion|

MR. SPEAKER : You may raise this
issue under the demands of the Home
Ministry.

{ Imterruprions)

MR. SPEAKER : I have asked you,
because these demands are being discussed
today, You may speak under these
demands.

{Inierruptions)

PAPERS LAID ON THE TABLE

[English]

Motification under Customs  Act,
1962 regarding exemption to wvesselg
and otbher [Mloting strociures when
imported to India from whole of basic
duties of customa.

12.10 hrs.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : 1 beg

MARCH 31, 1987

Popers Laold “ll'

to lay on the Table a copy each of the
following Notifications (Hindi and English

versions) under section 159 of the Customa
ﬁth l?ﬁl o

(1) G.S. R. 295 (E) published in

Gazelte of India deted 1he 19ih
March, 1987 together with an
explanatory memorandum regars
ding exemplion o vessels and
other floating structures when
imported into Indian from the
whole of the basic and additional

duties of customs leviable there-
on,
(2) G.S. R. 2% (E)} published in

Gazette of India dated the 19th
March, 1987 together with an
explanatory memorandum making
certnin amendments to Molifica-
tion MNo. 113/87-Cuttoms dited
the 1st March, 1987 so0 as lo
exempt goods covered by MNoti-
fication No. 133/87-Customs
dated the 19th March, 1987 from
the whole of the auxiliary duty
of customs leviable thereon.

[Placed in Library Seec No. LT. 4097/87)

Motifications uoder

Essential
dities Act, 1958

Commo-

THE MINISTRY OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM):
| beg to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (6) of section
3 of the Essential Commodities Act,
1955 :—

(1) The General Service Eleciric
Lamps (Quality Conirol) Order,
1986 published in Motification
Mo. G. 8. R, 1230 (B) in Gazette
of India dated the 27ibh November,
1986,

(2) The Dry Balteries for Flash Lights
{Quality Control) Orders, 1986
published in MNotification Mo,

*"Not recorded.
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Report
G. 8. R. 1270 (E} in Gazetle of yees Consumer Cooperative
India dated the 9th December, Sociely Limited, New Dethi, lor
1986, the year 1985-86,
{Placed in Library. See No LT 4099/87
{3} The Dry Batterries for Trausisior ¥ = il

Radio Receivers (Quality Control)

Jrder, 1986 published in Noiti-
fication No. G. 8 R, (E) in
Gazette of India dated the 9th
December, 1986,

[Placed Iu Library See No. LT. 4098/87]

statement showing reasons for delay in
laying the annoal report and Aodited
Accounts of the Bengal Immointy Lid
for 1985-86 within stipulated period.

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO.CHEMICALS IN THE MINISTRY
OF INDUSTRR I(SHRI R. K. JAIL
CHANDRA SINGH) : 1 beg 1o lay on the
Table a statement (Hindi and English
versions] explaining the reasons for not
laying the Annugl Report and Audiled
Accounts of the Bengal Immunity Limited
for the year 1985.86 within the stipulated
period of nine months aflter the close of
the Accounting Year,

[Placed In Library. Sec no LT 4000/87)

Annual Report and Review on the working
of Central government Employees Con-
sumer Cooperatlve Sociely limited for
198586,

THE MINISTER OF STATE IN THE
MINISTRR OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONS AND
MINISTRY OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : 1 beg to lay on the
Table—

(1Y A copy of the Annual Repori
(Hindi and English Versions} of
the Central Government Emplo-
yees Consumer Cooperative
Society Limited, New Delhi, for
the vyear 1985-86 along with
Audited Accounts.

(2} A statement (Hindi and English
versions) regarding Review by the
Governmen! on the working of

the Ceniral Govermment Emplo=

Annual Report and Revlew on the working
of the Hindustan Teleprinters Limited
Act 1985-86 and a statement showing
reasons for delay in laying there papers.

THE MINISTER OF STATE 1IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): I
beg to lay on the Table :—

(1) A copy eich of the following
papcrs (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act;
1956 —

(i) Review by the Government om
the working of the Hindusian
Teleprinters Limited, Madras, for
the year 1985.-86.

(ii} Annuil Report of the Hindustan

Teleprinters Limited Madras, for

the ¥Year 1985-B6 along with

Audlied Accounts and the

commenis of the Complroller and

Auditor General thereon,

A statement (Aindi and English
versiona) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library. See No LT 4101/87)

2}

12.14 hrs

COMMITTEE ON PUBLIC
UNDER TAKINGS

Nineteenth Report
[ Emglizh]

SHR1 K. RAMAMURTY (Krishna-
giri) : 1 beg to present the Nineteenth
Report (Hindi and English versions) of the
Committee on Puoblin Underiakings on
Action Taken by Government on the
recommendaiions contained in thelr Tenth
Report on Hotel Corporation of Indie Lid.
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1212 bre.

STATEMENT RE : STEPS TAKEN BY
GOVERNMENT FOR IMPROVING
THE EFFECTIVENESS AND EFFI-
CIENCY OF TELECOMMUNICATION
SERVICES,

THE MINISTER OF COMMUNICA-
TIONS (SHR1 ARJUN SINGH) : Hon'ble
Members will recall that the Prime Minister
in his Budget Speech had mentioned : "'Our
principal cbjectives are the elimination of
poverty pnd building of & strong, modern
self-reliant and independent economy™. He
had further said; ‘‘Efficiency and pro-
ductiviry have to be increased™.

I believe that the Department of Tele-
communications hag a very impartant con-
tribution 10 make in these objectives
through effective and efficient communi-
cation services.

The Department of Telecommunications
has drawn up plans o improve the effec-
tiveness and efficiency of its services and
is working hard towards this. Whole-
hearted cooperation and dedication of all
categories of stafl is & prerequisite in this
regard.

The Hon'ble Members will recall that
some time back we had a series of agita-
tions in the Department of Telecommuni.
cation arising from the dissatisfaction with
the pay-scalea etec. and the reommendations
of the 4th Poy Commission. In particular,
in Oclober/Movember ! 986, there had been
a serious deterioration in services due to
the agitation launched by the Junior
Engineer Telecommunications. 1 am happy
to report 1that the matter has been resolved
satisfactorily | am happy to inform the
House that the employees have themselves
come forward with a detaited Action Plan
to improve the guality of service. The Jes
heve promised that they will lake special
steps to bring down the fault rates, from
the present 35 to 20 faults-per hundred
telephoncs per month by December, 1987
and 1o 5 Maulis per hundred telephones per
month by 1990, They have also under-
taken to improve the locel call and STD call
completion rates and the trunk cfficiency.
some of the targets they have proposed are
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an improvement on what we were hoping
to achieve during the 7th Five Year Plan.

They have also undertaken to build up
& feam _:;n'.rit with their colleagues down
the line in achieving the above objectives.

It isnot ooly the JEs but all other
staffl and the trede unions who have
Pledged their support and cooperation to
our cfiorts for improving the quality of
service, 1 have held discussions with the
Secretarigs-General of the three Federations
of the Staff Unions in  the Department of
Telecommunications.  All of them assured
me unequivocally that they will work 1o
wards improvement of the telecommuni=
cation services. As a result of the discu-
ssions. we have consitituted Quality Circles
of officers and staff at the grassroots levels
which have slarted functioning. On our
part, we are looking at the genuine pro-
blems and gricvances of saff of all cate-
gories and plan to settle them amicably.

The Hon'ble Members will recall that
we had recently organised a MNational Con-
ference  on  the Telecommunications
Mission. As % follow-up action we have
constituted 31 Task Forces. each consiting
of 6 ta § pecople, officials and non-officials,
having expertise in various fields, including
consumer aclivities, trade union leaders
management experts, businessmen, indus-
trinlists, etc, We have requested these Task
Forces 1o draw up action plsan in each of
their areas to improve the quality of
service. 'We have requested them to make
their recommendations by the middle of
April, 1987,

We intend to promptly follow wup the /
action plans drawn up by these Task
Forces to give betler satisfuction to the
Cuslomers.

Some of the State Governments have
been concerned about the prompt provision
of telecommunication services to the new
industrial estates and townships being esta-
blished by then in the suburbs of major
cities and towns. 1 have started & dislogue
with the Chief Ministers to exchange views
on the steps necessary and our effort will
be 10 meel these requirements in & reasona=
ble time lramse.
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The task of bringing sbout “Better
Communication™. as entrusied to us by the
Prime Minister ahall be attended to at all
levels in the Department. with dedication
and commitment, 1 shall report 1o
this august House the progress made in this

regard.

12.15 hrs.

ELECTION TO COMMITTEE

[ English]

THE MINISTER OF DEFENCE {SI:IRI
VSHWANATH PRATAP SINGH): Sir, 1
beg (o move !

““That in pursuance of section 12 (1)
of the Mapional Cadet Comps Act,
1948, the members of this House do
proceed to elect, in such mannoer as the
Spesker may direct, ooe member
from amongst themselves Lo sefve ai &
member of the Central Advisory Com-
mittee for the National Cadet Corps for
a term of one year from the dll_e_ of
election, subject to the other provisions
of the said Act and the Rules made
thereunder'’,

MR. SPEAKER : The question is :

““Fhat in pursuance of section 12 (1)
of the Mational Cadet Corps Act,
1948, the members of this House do
proceed to elect, in such manner as the
Speaker may direct, one member from

amongst themselves lo  serve as B
member of the Central Advisory
Committee for the Mational Cadet

Corps for & term of ooe year from the
date of election, subject 1o the other
provisions of the said Act snd the
Rules made 1hereunder.”

The motion was adopled.

MR, SPEAKER : Now, we shall take
up Matters voder Rule 377.

CHAITRA 10, 1909 (SAKA)

Mattgrs Under 306

Rule 377
MATTERS UNDER RULE 377

[English)

(1) Need to take neccssary measures to
Improve rall facllities in Bihar.

SHRI C. P, THAKUR (Patoa) : Sir,
Bihar is a0 economically backwerd state. To
improve its economy, it is essential that
rail facilities are improved :

1. Rall bridge on the river Ganges at
Parma : This bridge will coonect
North and South Bihar and will
greetly facilitate the movement of
goods from one part to another.
Many a time assurances have been
given that this bridge will be taken
up for considerstion by the
Government. Unfortunoately; noth=
ing has been done so far. The
maiter has been raised by many
Members in Parliament. Some of
the districts of the North Bihar
will be immensely benefiled by this
bridge.

2. Dbubling the single line berwgan
Patmna and Gaya : This line again
carries heavy load of trafic. Iis
doubling Is over-due and it should
be done without any delay.

[Translation]

(Il}) Need to take ncccssary measures to
g-l:mt theft of preclous antigues In
IRAr.

SHRIMATI MADHUREE SINGH
(Puroea) : Bibar is an important state
of India, having old iraditions. Every
Indian is proud of historical and religious
traditioos of Bihar. Bihar has also been
an old Ceotre of wvarious religions and
knowledge ae also birth place of tenth guru
of sikhs and field of activities of Muslim
Saints and Lord Buddha and Jain Tir-
theokars. Mithila is considered to be the
“birth place of Sita”. Bihar has beena
land of temples and various stories of
Puranas It has made & special contribu-
tion in the integration of the couniry, At
present, precious antiques and rare picces
of art, statues and painlings are being
stolen and smuggled out of the counuy,
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The smugglers are indulging in the theft
of antiques located in various parts of the
country, 1f our pieces of art are smuggled
out of the country in this manner, our
precious antigues would vanish from our
country. There are a large number of
sntiques in Bihar, Theft of rare antiques
is taking place at Rajgir, Bodhgave,
Malanda, Patoa, Bhagalpur, Katihar and
Darbhanga etc Effective steps are required
to be taken urgently for the protection of
rare aptigues, Recently, a rare antique of
Chaturbhuji Saraswati has been stolen. It
has also been repor.ed that the idel of
Lord Vishou has been defiled. 1dols of
Shiv Parvati have been stolen in Vajiiganj,
idol of Ganeshji of old black sione weigh-
ing approx three qunitals has been stolen
in Jamnava and many idols of Ashtdhatu
{an alloy of eight metals) have been stolen
from Bhagalpur museum. Some of them
beloeg to eighth or nineth centory and are
valued at crores of rupees. 1 request the
Government Lo take urgent steps 1O protect
these idols of artistic value Connected with
old culture of Bihar so that these antiques
presenting old heritage of our country could
be protected,

(it} Need to give gnemployment allowance
to the vaemployed wvouth of the
country.

SHRI SHANTI DHARIWAL (Kota) :
The increasing unemployment problem
among the educated, skilled and unskilled
youths of the country is a matler of serious
concern. Lakhs of youths are facing lhe
problem of unemployment. There is a
ban on recruitment in different services and
the youths are not hopeful of gelting
employment in future also. Due 1o shortage
of electricity, slow pace of industrial
development, maximum use of mutomatic
machines and expansion of higher cduca-
tion, unemployment among the youths is
inereasing. There seems 1o be little hope
for its solution. Cottege indusiries ure not
being expanded to the desired level and
efforts of the Government are oot adequate
and the loans provided by the nationalised
banks are discriminatory and these loans
are provided 1o the youths belonging to the
rich and well-to-do families and not to the
peedy persons. 1o such & situation, un-
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employment allowance should be provided
by the Government to the unemployed

youths with a view 1to removing th
difficalties. o

108

[English]

{iv) Need to direct the Commercial | anks
in Orissa to help the Scheduled Casts
and Scheduvled Tribes Development
Finance Cooperative Corporation
in disbursement and recovery of loans,

SHRI RADHAKANTA DIGAL (Phul-
bani) ! The Scheduled Castes and Sch:dul-
ed Tribes Development Finance Co-opera-
tive Corporation, Orissa is assisting 5C and
ST pensons in taking up sconomically
viable schemes with provision of margin
money upto 25% of the Unit cost of the
scheme. The Corporation mnot having a
network of field organisation which involved
high operational cost, the margin money is
to be routed through the Commercial
Banks. The Commercial Banks are to
agree for disbursement and recovery of
margin money loan on behalfl of the Corpo-
ration along with the Bank loan, as other-
wise adequate benefits cannot fow for the
rapid economic development of SCs and
STs. Some of the Commercial Banks and
Regional Rural Banks have made necessary
tie-np arr@ngements with the Corporation.
But there are other commercial banks and
regional rural banks who are still unwilling
for recovery of margin money loan along
with the bank loan, As such, 1 request
the Finance Minister to direct the Reserve
Bank of India to send instructions to all
commercial banks functioning in Orissa in
this regard.

12.20 hrs.

[SHR1 SHARAD DIGHE in the Chair]

[ Translation]

(v) Need to take steps to ensore compli-
ance of direction issued In regard to
appointment of SC and ST candidates
to varisns Government posts.

SHRI K. D. SULTANPURI (Simla) :
M. Chairman, Sir, the reservation
provided for scheduled castes and scheduled
Tribes in varipos services under the
Constitution as aiso directions of the



Matters Under
Rule 377

President in this regard are oot being
implemented properly. The officers show
an indifferent attitute towards them by
saying that these persons are not deserving
and therefore, they do not appoint them.
Our leaders like Pt. Jawahar Lal MNehru
and Shrimati Iodira Gaodhi always made
efforts to ex'end full benefits to the people
of these categoriec, and as a result the
people of these communities were benefited
very much. I can say that even today, our
Hon. Prime Minister, Shri Rajiv Gandhi,
is underiaking welfare measures for the
poor by meeting them in far flung areas so
that these poor people could march
forward.

109

1 would like to urge the Government of
India that siringent action should be taken
against those officers who do not comply
with the instructions of the Ministry and a
survey should be conducted to find out
the backliog in all the Corporations and
Undcriakings whether it is under the State
Governments or the Central Government
and the backlog should be cleared within
six months. I hope the Government of
India would take immediate action in the
matter so that the persons of these
Communities could derive the benefits
which have been guaranted to them under
the Constitution.

[Englisk]

{vl) Need to formulate a scheme for laying
pipeline for natural gas in Assam and
make provision for adequate funds.

SHRI M. R. SAIKIA (Nowgoog/ :
Large quantities of Natural Gas are being
flared up in the Oil India Ltd. and Natural
Gas Commission’s oil fields in Assam. This
is & wastnge of natural asscts., A scheme
should be formulated to lay & natural gas
pipeline from Duligjin via Moran Galeky,
Mazira, Sibsagar, Jorhat, Nagaon,
Guwahati, Goulpara and Dhubri aloog the
Matipoal Highways. This life-fine would
cater for a refinery-cum-petrochemical
complex at Mezenga ond a fertilizer plant
each =t Jorhat, MNagson, Goslpara aod
Dhubri. There could be one petrochemical
complex and a fertilizer factory at suitable

gite in Kamrup, Nalberi and Barbeta districts.

Again, from Jakbalabandha (in MNagaon
Diistrict) a branch line can  be taken to the

CHAITRA 10, 1909 (SAKA)
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MNorth Bank though the Bhomoraguri Bridge
over Brahmaputra. Another fertilizer plant
could be set up in the jule areas of
Mongoldoi and a siripping (LPG) plant at
Bangia. Therefore, T urge upon the Union
Government o formulate a scheme apd
make provision for adequate funds for Its
implementation.

{vil) Need 1o hase a separate divislon for
proper management of Coalfields In
Orissa Siate.

SHRI  SRIBALLAY PANIGRAHI
(Deogarh) : Sir, Orissa produced 6.6
million tonnes of coal from the two coal-
fields of the State, viz., Taicher and Ib
valley during 1984. This is rather low
when one considers the large reserves of
coal located in these two coalfields. With
the full commissioning of the captive power
plants of MNALCO and Rourkela Steel
Plant, and increase io the supply of coal
from Talcher field to 1the power plants in
South, the total production of coal will
exceed 10 million toones annually by the
end of the Tth Plan period. In view of
the dispersed locations of the two coalficlds,
for better control, it would be desirable to
g2l up a sepurate Divisions of South
Eastern Coalfields Lid for the iwo coal-
fields of Orissa without further delay. The
interests of the Siwate were nol being
adequately safeguarded by the erstwhile
Western Coalfields Lid. which was looking
after b Valley and by Ceniral Coalficlds
Lid, which was administering the Talcher
Coalficlds By creating a new coal company
(8.E. Coalficlds L1d.) with headgquarters at
Bilaspur in M. P., these has been no
spectacular progress yet as far as integrated
development of the coal coalfields of Orissa
is concerned. It is. therefore, of paramount
imporiance to have a separate Division, in
Orissa for adminisiration, supervision and
expansion of activities of the two coalfields
of the State.

(vili) Need to provide sufficient fands to the
State Government of Assam lor woder-
taking permanent flood control
measars.

SHRI PARAG CHALIHA (Jorhat) :
Recurring floods and erosion by the
Brahmaputra bave resulted on one hand, in
extensive arcas getting very thickly silied
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an

op making cultivation of the reason’s main
crop paddy impossible thereon, and on the
other, large chunks of inhabited and
cultivable land all along the two banks of
the mighty river as also of its oumerous
tributaries almost anoually eastern-up.

All lood control works so far have
been mosily on ad hoc basis—permanent
measures oot being possible to be under-
taken because of financial constraints. Even
normal protective and flood-relief measures
like repairing breaches (in bunds), cons-
tructing sluice-gate at vulnerable points all
along the vast riverine tracts continue to
go by defaull, due to prunning of the non-
Plan allocations for the Tith Plan period
for Assam under this head.

With the onsetting of Lhe monosoons,
the urgency of undertaking such protective
works becomes more pronounced.

Resultant upon extensive erosiom,
besides other areas, a large populons ares
konown as Deoghariya in Sibsargar (Assam),
incloding an ancient Hindu 1emple, known
as Ramkha Peeth, was recently swallowed
by the Brahmhputra and a rearby muslim
shrine, known as Hajrat Ajan Peer Sahib
Dargab is facing & similar fate, if necessary
protective measures are oot immediately
uneertaken.

Tt is, therefore, to wurge upon the
Ministry of Water Resources to make
available sufficient funds for works propos-
od by the Government of Assam so as lo
ansure ﬂ‘l‘t adequll: pl‘ﬂl-ll:tiﬂ'lt mesasure
are taken before it is too late.
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(English)

DEMANDS FOR GRANST 1987-88 —
CONTD

Ministry of Home Alfairs

MR. CHAIRMAN : The House will
now take up discussion snd voling on
Demand Mos. 39 to 43 end BB o 92
relating to the Ministry of Home Affaire
for which & hours have been allotted.

Hon, Members present in the House
whoge cul motions to the Demands for
Grants have been circulated may, if they
desire to move their cul motions, send
slips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like te move. Those
cut motions only will be treated as moved.

A list showing the serial numbers of
cut motions moved will be put up on the
Motice Board shortly. In case any member
finds any discrepancy in the list he may
kindly bring it to the notice of the Officer
at the Table without delay.

Motion moved :

""That the respective-sums not exceeding
the amounts on Revenue Account and
Capital Account shown in the fourth
column of the Order Paper be granted
to the President, out of the Coosolida-
ted Fund of India to complete the
Sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day of
March, 1988, in respect of the heads
of Demands entered in the second
column thereof against Demands Noa.
39 10 43 and 88 to 92 relating to the
Ministry of Home Affairs."”
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MR. DEPUTY SPEAKER : Now, Shri
Papi Reddy.

SHRI BREZAWADA PAPI REDDY
{Ongole) : Mr. Chairman, Sir, Yesterduy,
was our Teluga Mew Year's Day. So, I
would like to extend my best wishes to the
Congress Party.

According to Yesterday's Hinde, number
seven I8 not good for the Congress because,

in 1967, they lost Tamil MNadu to a
regional party. In 1977, they lost the
Central Government to tbe Opposition

Party. And in 1987, 1 do not know what
is going to happen. But, then [ wish the
Prime Minis er 2 lot of lock because 1987
has started very badly. They have aimost
lost 50 many States, especially the whole
south of Findhyas. Formerly, their slogan
was 'Workers of the world unite.,"™ And
they have nothing to lose, but to to change
Mow, the latest slogan is '‘Rice consumers
of the country unite.”™ So, there is nothing
to Jose but to accept the diktats of Delhi.
So, Sir, that way, I am sorry for the Prime
Minister who said in his Congress Cen-
tenary address that he will get rid of the
power brokers But now il seems as
though be is priscoer of those power
brokers.

MR. CHAIRMAN : Why don't you
speak on the Demands of the Home Mini-
stry 7 Plense confine Yoursell 1o 1he

subject.
{Imterruption.)

SHRI BEZAWADA PAFPI REDDY :
I supposc the Prime Minister comes under
the Home Ministry because they are res-
ponsible for his protecion.

{ Interruptions)

MR. CHAIRMAN : Casunl reference
here and there, I can understand, but the
major portion of the speech should not be
outside the scope of the demand.

SHRI BEZAWADA PAPI REDDY :

I do pot know whether we can discuss the
Governor here or not in the memorandum
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sobmitted by the Andhra Pradesh State
Qovernment to the Sarkaria Commission
they have asked for the removal of the
institution of Governor because earlier we
had a very bad experience of®

THE MINISTRY OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IM THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : MNo names of the
Governors should be mentioned here.

SHRI BEZAWADA PAFI REDDY ;
All right. Can I discuss about the Gover-
nors °

MR, CHATRMAN :You can discusa...
(Interruptions)

SHRI BEZAWADA PAPI REDDY :
We are not supposed 1o discuss sbout the
President; we are not supposed to discus
ebout the Goveroors bere, then what are
we to discuss 7 Are we to discuss smal]
mala in Delhi 7

MR. CHAIRMAN : If there is any-
thing objectionable, 1 will expunge it.

SHR1 BEZAWADA PAPl REDDY :
Yes, Sir. You Lan remove it.

SHRI DINESH GOSWAMI (QGowahati):
Mr. Chairman, are ¥You removing the
Governor or are you removing his part of
the speech 7

AN HON. MEMBER : You remove
both.

MR. CHAIRMAN

1 would not
remove anylhing.

I will expunge.

SHRI BEZAWADA PAPI REDDY :
It does not mater. Ever since the forma-
tion of this Perliament, you will agree that
there were fourteen reshuffies. It is a
record. Maybe, the Prime Minister would
gl into Guinnes Book for the number of
reshufiles 7 We had in the past few months,
fourteen reshuffes.

**Expunged as ordered by the Chair,
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Comming to the subject, 1 will try to
talk about the I. A. B. cadre. Regarding
IAS, you know that after the 10 plus 2
stage, all the brilliant boys go tlo profe-
ssional courses—medicine, engineering and,
it possible, the veterinary course also.
They go by merit. Those who do not
make the grade, go as graduntes. And
@inelly, these graduates appear for the
I. A. S. and they came into the 1. A. s.
Mow, once & person becomes an IAS
officer, he is almost the son-in-law of the
Qovernment. He becomes omnipotent,
Again, he is the jack of all trades and
master of none. He goes about changing
from Corporation to Corporation. Once
be would be the Monaging Director of &
Leather Corporation; and after getting
training on leather and all that, he shifis
to Fisherizs Corporation; and so oo he
would bs shifting, at the expense of the
departmental people who ultimately get
frustrated, because they cannot reach the

top. They do not have the incentive to
work. This is the way they man the
corporations.

Actually, agriculture is an important
subject; and in egriculture, Yyou find IAS
officers being made Directors of Agri-
culture.

MR, CHAITRMAMN : Why are You spea-
king about agriculture, I do not under-
stand.

SHRI BEZAWADA PAPl REDDY :
I am speaking about 1AS officers, Sir. If
I am not clear, I think I will have to speak
in Telugu.

{ Interruptians)

Mow 1 would like to speak about Hindi.
(Interruptions) About Hindi, _l do not know
ultimately where we are Bolng toend. 1
am told that there was an enquiry from the
Home S:cretary of Bibar to the Home
Secratary of Kamataka, He wrote in
Hindi. The Karnataka Home Secrelary
replied in Kannada. S0, 1 do oot koow

wherc this is going to end.
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I do not know whether 1 can spamak on
these things also ; there is & very serious
resentment about the selection of High
Court Jadges from Hyderabad, i. ¢ from
Andbra Pradesh. Sir, | suppose this is =
fonction of the Hom: Minsstry. I do not
think youn will object to it, bocaure we were
told—may be the Minister can enquire from
his office—thal the recommendations sent
by the Chief Justice of Andhra some three
years back, are still pending. The explana-
tion given is that*™. 1 do not know how
it is ... Interruptions)

[ Hindi]

SHRI BAPULAL MALVIYA (Shajapur.
Mr. Chairman, Sir, the hon. Member is
not apeaking on concerned demads and he
is digressing from the main subject.

[Translations]

MR CHAIRMAMN : You please go
ghead, Mr. Reddy. (laterruptions) 1 am
there to check him if he speaks anything
irrelevant,

SHRI BEZAWADA PAPI REDDY : 1
wanl Lo bring this 1o the notice of the
Home Ministry i.e. about the injustice done
to Andhra Pradesh in all walks of life.

Finally, I think Mr. Chidambaram is
getting bored. (Imterruprions)

SHRI AMAL DATTA : Are you going
to shorten your speech because he is being
bored 7

SHRI BEZAWADA PAPl REDDY :
Yes.

SHRI AMAL DATTA : How coopera-
tive is the opposition 1

MR. CHAIRMANMN : Shall 1 call the
next speaker—Shri Amarsinh Rathawa !

THE MIMISTER OF STATE IN THE
MINISTRY OF PERSONMNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFPFAIRS (SHRI P.
CHIDAMBARAM) : 1 think it s 377
which is goiog on.

: *%Expunged as ordred by the Chief.
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SHRI =~ MINISTER OF HOME
AFFAIRS (S, BUTA SINGH) : Is the

speech over 7
MR. CHATRMAN : Yes.

SHRI P. CHIDAMBARAM : 1 thiok it
is the briefest opening speech by the oppo-
sition on the Demands for Grants under the
control of the Ministry of Home Affairs,

S BUTTA SINGH: I thought it was
still 377 which was being read out. 1 have
taken note of all the points being sent lo
the Ministry concerned.

SHRI P. CHIDAMBARAM That
shows the sense of seriousness with  which
the opposition members take the Minisury
of Home Affuirs

AM HOM, MEMBER : The opening
batsman was ouf at Z=ro run. What has
happened 7

MR. CHAIRMAMN : The specch is

over. Shri Amarsinh Rathawa.

[ Translation]

SHRI AMARSINH RATHAWA :
{Chhota Udaipur) : Mr. Chairman, Sir, I
rise 1o suppori the demands of the Ministry
of Home AfT: irs,

There are a large number of tribal
arcas and hilly areas in our country. There
are very few police stations in these arcas,
As & result, the people of tribal and hilly
areas facing & lot of difficulties. The
police system continues Lo be same as it
was earlier. Therclfore, the police is
not working as cfficiently as it should. 1
would, therefore, like to demand that sleps
should be taken to increase the facility of
police in tribyl and hilly vreas. In the
ghsence of ad:quate police arrangements,
people are fecling very insecure. They are
burnt alive, they are bzaten and robbed of
their belongings. Therefore, there must be
some facility for the people living in hilly
areai and tribal areas, 1he facility of police
is very essertial for the development of these
areas. Due to inadequate arrangement of
police, people are unable to reach their
destination, Thercfore. the responsibility
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of police increases even more. The sireagth
of Police Porce should be increased there.
The Government should increase the alio-
cation for providiog these facilities.

There are two castes—Rathawa and
Rathawa Koli—in our Qujarat. 1 am
Rathawa and my uncle is called Rathawa
Koli. Rathawa are tribals and Rathawa
Koli are called Bakshi Panch. 1 have
fought a case in Supreme Court lo remove
this difference. During the last session, 1
was paid neither the salary nor daily allo-
wance. Leter on judgement was delivered in
my favour, but due to these two words, 1
had to suffer a lot for five years. This point
hes to be taken note of. Some officer had
mede a mistoke about Rathawa and
Rathawa Koli and my senior Member Shri
Harubhai Mchta had 1o work to remove this
misundersianding, but we won the case in
the Supreme Court, The prominent leader,
ths Home Minister, Shri Buia Singh, hag
always been the leadsr of Adivasis and
workers and has always been thinkiog of
their welfar- and he has been & torch
bearer for us. I request that Rathawa
communily should also be recognised aa
Adivasis and he should give directions to
this effect.

Our Qovernment is doing a lot for the
development of the Adivasis and it is be-
cause of these efforts that we have reached
here. Otherwise we would have remained
bakward. T do nol agree that Gujarat
Government and Ceniral Government are
doing nothing, but they are not doing to
the desired extent. We have certain
schemes like 20 Point Programme for the
tribal development, bu' these are not
succeeding, Police arrangements are requi-
red for them. 1 would, therefore, request
the hon. Minister tha! with a view (0 ensure
that the benefits of the on-going pro-
grammes reach the beueficivries for whom
they are mean!, we should seek the help of
the police also.

1 would like to thank the hon. Minister
and the Young Prime Minister for solving
the country's problems with floresighted-
ness. Elections were held in Punjab,
Astam Accord wis sgned and Mizoram
and Arunachal were gived statchood,
Kudal Commission and Rangnath C ommi-
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ssion were also consitituted. The biggest
achievement was that not only efficiency of
the police and other regiments was increa-
sed, women of the country were given due
reapect and honour in them, This is our
biggest success. Women batiulion in police
regiment has been organised. It is &
matter of pride for our women ; folk. This
women battalion will be able to deal with
those anti-social clements who are bent
upon destroying the country.

Omne thing more. In some of the peace-
ful States, undemocratic activities are
going on; the terrorists and communalists
are indulging in disruptive activities, We
should think of enacting siringent laws =0
that they do not succeed in disintegrating
the country and desiroying the democratic
system. Oujarat is a peaceful State. Al
present, an agitation is going on there in
the name of farmers, It is an excuse. In
the recent elections all Congress (1) candi-
dates had won. The Congress Party has
gained majority in Zila Panchayats, Taluka
Panchayats and Councils. They are unable
to swallow this. Therefore, an agitation
has been started in Qujarat in the neme of
the farmers. The agitation is not being
run by Gujarat leaders. Rather it is in the
hands of outside leaders. This has become
clear and this has been reported in the
pewspapers also. Certain innocent people
have been killed in it. Further programmes
are being chalked out in this respect and
terrorists have reached at different places
in the groups of 50 and they are p.anning
to create disruption and disturbances. It
is all pre-planned. Therefore, & very
siringent law should be enacted there so
that the rural folk are able to move at
different placss without any hindrance For
the present, all the routes have been
blocked including roads. Train tracks are
being uprooted and bridges are being
damaged. In  such circumstances, the
Oovernment will have to find oul some way
to deal with these people before they infili-
rale into the rural areas. Therefore, T will
request the hon. Minister lo enoct very
stringent laws 8o that the unity of the coun-
try and our cullure is not destroyed.

Sir, I want o say one thing more. You
have provided many facilities to the free
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dom fighters, but there are freedom fAghters
in the villages who are not aware of faclli-
ties being provided by the Governmeat,
You should, therefore, condnct & survey and
find out those freedom fighters who have
been left out. They should be provided the
facilities being given to other freedom figh-
ters. [ alio suggest that one member from
cach of the families of the freedom fighters
should be given service so that their fami-
lies are able to get some financial assis-
tance. [ have seen such freedom fighters
who have been forced Lo work as labourers.
Therefore, it will be better if one member
from cach of the freedom fighters Tamilies
is given service and simultaneously other
facilities are also provided to them.

That is all I want to say.

SHRI SHIV PRASAD SAHU (Ranchi):
Mr. Chairman, Sir, I support the Demands
for Grants of the Ministry of Home Affairs
presented by the hon. Home Minister.
Our young Prime Minister and the Home
Minister have done very good work during
the last few months. Punjab ard Assam

* Accords were signed and Mizoram and
Arunachal Pradesh were given stalehood.
In addition 1o these, several other signifi=
cant achievements were made by the Prime
Minister and the Home Minister. 1 may
tell you that keeping in view the circums
stences prevailing in the country al present,
the biggest task before us is to create an
atmosphere of national integration.
Presently, certain foreign powers are spreds
ding, particularly in Adivasi areas, the
feeling of separatism and people are being
imparted training in violence and killing.
The Home Ministry should become
cautious about this.

A lot of atrocities are being commitied
in our country on women. Wec read daily
in the newspapers that they are being burnt
alive and hanged on the excuse of not
bringing enough dowry. The Oovernment
should make the concerned laws more
siringent so that this evil is eradicated and
the women et relief. When the people in
the foreign countries read news that the
women are burnt alive for not bringing TV
or motor c¥cle or moneY., they feel
surprised,

This brings bad name to the country.
The Home Minlstry should, therefore, keep
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& alrict eye oo such incidents. 1 come
from Bibar and a very difficult situation is
arising there. In our State refugees are
spreading all over. There s need to
understand seriously as to what is happe-
ning in the five districts of Chhoia Nagpur
region, nemely, Raochi, Palamu, Hazari
Bagh, Chaibasa and Dhanbad. The hon.
Home Minister should pay special aiten-
tion towards it  Reseniment and dissatis-
faction is brewing in Chhota MNagpur area
This needs consideration as to why our Adi-
vasi brethern are annoyed Moreover. even
non-Adivasis are also showing the signs of
anno¥ance. Some bad elements are endeavou-
ring to provoke the local people for demanding
a separiie State. That is why the demands
for a separate Jharkhand State and separa-
tion of Chhota Nagpur are being raised there.
Such demands are made because Chhota
Magpur has the richest mineral deposits  in
Asia where coal, iron, cOpper, uranium
and bauxite are available in sbundance
and there are Tata's Stecl Plants, Bokaro
Sieel Plant and & Plant at Hatia. This
Siate is Playing an important role in  our
national economy and that is why some
foreign powers are instigating the illiterate
and ignorant local people with & motive 1o
creaie disturbance there. The hon. Home
Minister should be cautious about it
Besides public undertakings, land s being
purchased in Chhota Wagpur for setting
up new industries and factories under
Private Sector. Under the Koelkaro Project
in Ranchi distiict 650 MW of power will
be generated and for this purpose 70,000
acres of land of some adivasis and noon-
adivasis is being ncquired. Similarly,
£2,000 acres of land is being acquired in
Chandil Block of Chaibasa district for the
comstruction of Swarn Rekha Dam  under
which 921 villages will be submerged in

water.

SHRI V. 5. KRISHNA IYER (Banglore
South) : 1 beg to move :

YThat the Demand under the Head

Ministry of Home Affairs be reduced

by Rs. 100."

[Nead for banning of communal politi-
cal parties,] (2)
““That the Demand under the Head

Ministry of Home Affairs be reduced
by Rs. 100"
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[Need for streamlining the working of
Intelligence Department in the country.]
(3)

"That the Demand under the Head
Police be reduced by Rs. 100."

[Meed for adequate welfsre measuros
for the families of B.S5. F. apd
C.R.P.F.] (4)

“That the Demand under the Head
Police be reduced by Rs, 100.”

[Meed for proper representation of all
States in B.S.F, 2nd C.R.P.F.] (1)

“That the Demand under the Head
Police be reduced by Rs. 100,"

[Meed for implementation of the
recommendations of Dharamaveera Commi-
ssion on Police Reforms.) (6)

MR. CHAIRMAN : You will contioue
your speech afterwards,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

130.0 hrs.

The Lok Sabha reassembled aftor
lunch at Foutteen of the Clock.

[MR. SPEAKER in the Chalr|

MR. SPEAKER ; Shri Brahma Dutt,

[ English]

STATMENT ON
INTEREST RATES AND
MATTERS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
MNATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : Mr. Speaker
Sir, In order to reduce the cost of money
and to impart flexibility in the interest rate
policy, the Reserve Bank of India is today
aonouncing certain changes in the interest
rate structure, with effcet from 1 4.1987.
I am taking this opportunity to inform the

CHANGE IN
RELATED
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Interest Rates and
Related Marters
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House about these and certain other
changes.,
The important changes being announced

by tbe Reserve Bank of India in regard to
bank depusits and lending rates arc as

follows:

(i

Liiy

(i)

All beok lending rates above 15%
are being reduced by 1 percentage
point This will benefit agriculiure,
certain public sector procurement

agencies and industry, including
small scale industry.
The rate of interest on bank

deposits (made or renewed o1 or

afier 1.4.1987) of wo  year
maturily is being increased by 1
percentlage point to 10%,  This

rate will @ 80 apply to deposits of
maturity of more than 2 years.
The rate of interest on deposits of
maturity of one year and above
(but less than two years) is  baing
increased from B-1/2 10 9 percent.
The separale category of deposits
of § years, which earlier carrid
interest of 11%;, is being abolished
As a result of these measures, the
structure of bank deposits will,
over time, move in favour of
shorier maturities, thus permiiting
greater flexibitity in the wuse of
the interest rale instrument.

There will be no change o respect
of interest rates payable on Noo-
Resident External (Rupee)
Accounts and Foreign Currency Mon
Fesident Accounts. Io respect of
these deposits, which are received
in foreign exchange, the existing
structure of interest rates and  the
maturity pattern  will  remain
unchanged.

The Statutory Liguidity Ratio is being
increased from 37 percent to 37.5 perceot.
This will facilitate subscription by banks
to the market borrowing programme

Consequent on these changes,

and in

gonsultatign with the Reserve Bank of
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India, the OGovernment is
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making the

following changes in interest rates applica-

ble 1o

other financial instruments with

effect from 1.4,1987:

(i)

(ii}

The maximum  interest rale
payable on issues of convertible
and non-convertible debentures
opening oo or after 1.4,1987, as
well as company deposits, is
being reduced by 1 percentage
point. Similarly, the maximum
interest rate pavable on tax-free
and other public sector bonds is
also being reduced by 1 percentage
point.

The interest rale on Mational
Savings Certificates (V1 and VII
Issues), purchased onor after
1.4.1987, i3 being reduced by 1
percentage point.

(iii) 5o far as the purchases of Mational

(iv)

fv)

{vi)

Saving Certificates by Non-resident
Indians in forign exchapnge is
concerned, the present interest
rate of 13 will continue.

The maturity period of Indira
VYikas Patra, whose value doubles
in 5 years at present, is being
extended to 5% ycars for ali
sales on or after 1.4.1987.
Heoceforth ils value will double
in 5% years.

In respect of Post Office Time
Deposits, the existing rates of
interest of 9.5%, 10% and
10.5%; for deposits of 1,2 and
3 years respectively, will continue,
The rate of interest on 5 Year
Deposits,  including  recurring
deposits, made or renewed on or
after 1.4.1987 is however, being
reduced from 11.5% to 11%.

There will be no change in tbe
rale of interest being paid by
Government on deposites of Provi-
dent Funds.

In order to allow time for the various
Post Offices to make necessmty arranges
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ments for effecting the nbove changes, the
sale of Mational Savings Ceriificates, Indira
Vikas Patra and accepilence of 5-Year
deposit accounts are being suspended for
a few days from 1.4.1987, These will be
resum d as early a8 possible in  different
parts of the zountry, and in any case not

later than 15th April, 1987.

14.05 hrs.

[Englisn]
DISCUSSION RE : ENGAGING OF Us
ECOMOMIC INTELLIGEMNCE
AGCHMCY FAIRFAX GROUPF BY

MINISTRY OF FINANCE FOR INVES3-

FIGATION OF CASES OF INDIANS

HAVING HUGE ILLEGAL FUNDS
ABROAD

MR, SPEAKER : We now take up
discussion on the engaging of the U. 8.
economic inteliigence agency Fairfax group
by the Ministry of Finance for investigation
of cases of Indians having huge illegal
funds abroad,

Prof. Madhu Dandavate.

SHR! B.R. BHAGAT (Arrah) : Before
my esteemed colleague begins...

{Interruptions)

SHRI BRAJAMOHAN MOHANTY
(Puri) : 1 am on a point of order.

(Interruptions)

MR. SPEAKER : What is your point
of order ?

SHRI BRAJAMOHAN MOHANTY :
Under Rule 193 you have to fix up one
bour before. Rule has not yel been
amended. The Rules Committee i
examining and going into details, Let the
rule be suspended and than discussion
may be taken up.

MR, SPEAKER : With the permission
of* the House we have always dope.
We have never done without tha permission
o fthe House.
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SHRI BRAJAMOHAN MOHANTY :
You get permission of the Houss.

MR. SPEAKER: Do 1
permission of the House 1o
rule 7

have the
relax that

{Interruptions)

MR. SPEAKER:
¥ou on a point of order 7

Mr. Bhagat, are

SHRI B. R. BHAGAT : No
appeal 1o the hon, Members.
apprupriate.

Itis to
Very

This is a very imporiant debate concer-
ning the nccumulation of funds 10 alleged
violation......

MR SPEAKER : That is what he is
gOINE lo say.

SHRI1 B. R. BHAGAT : 1 will appeal
to the hon. Members who raise i', do not
bring in partisan views,.....

{fnterruptions)

MR, SPEAKER :
that they will do......

There is nothing

SHRI S. JAIPAL REDDY (Mehboob
nagar) - What is this 7 1 do not  think we
are in nced of Your advice, Mr, Bhagat.

(interruptions)

SHRI S, JAIPAL REDDY :
the paftisan view about it 7

What is

{Interruptions)

MR, SPEAKER : There is no point of
order,

1 have over-ruled you. It is over-ruled.

SHRI1 S, JAIPAL REDDY : Why do
you not hear me 7 You do not even hear
me ;

MR. SPEAKER : There is no point  of
order.
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(Intarruptions;®*

MR- SPEAKER : 1 have already over-
ruled. There is nothing going ‘on record.

SHRI KAMAL NATH (Chhindwara) :
But has the House agreed ?

(Interruptions)
SHRI KAMAL NATH: The House
hes oot agreed,
For the suspension of the rule you

put it to the vole of the House.

MR SPEAKER : Let this be discussed.

SHRI KAMAL MNATH:
agrec. But let it be put to  vote.
follow the procedure.

We may
Let us

MR. SPEAKER : We have been doing

it. Ler us disscuss it now, When we
amond the rules, we will see,
SHRI KAMAL NATH : The permi-

wsion of the House must be sought.

ME. SPEAKER : That is what 1 have
psked for. 1 am only asking the House in
view of the precedents that we have been
baving for full discussion. May I have the
permission of the House T

winterruptions)
MR. SPEAKER : We canoot do

justice in onc hour to this suject. So, it
is better that we may do il. 3

SHRI KAMAL
follow the procodure,

MATH : We must

[Translation]

SHRI NMARAYAN CHOUBEY (Midna-
pur) : 1 fail 1o understand is 1o what is
troubling him.

MRE. SPEAKER : Choubeyiji, it is your
effect.

MARGH 31, 1987
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[English)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI1
H. K. L BHAGAT) : T have to make =
submission. We leave it to your soose of
discretion and judgment to conduct this
discussion for as much time as it is consi-
dered necessary. We do not run away from
it.

(Inferruptions)

MR. SPEAKER : Prof. Dandavate.

PROF. MADHU DANDAVATE
(Rasjapur) : 1 am raising a discusion on
the engaging of the U. 8. econom:c intellj-
gence Fairfax group by the Ministry of
Finance for investigation of cases of
Indians having huge illegal funds abroad.
Sir, befor 1 express my vicws on the
subject, 1 must refer to the hon, Members
who have made an appeal to me and
others also that let this discussion be
carried on an non-partisan plane. At the
very outset, let me tell you that really (he
only two sides that are involved are those
who have actually illegal nccounts cutside
Indis and those whe are Ir¥ing to  detect
it and belween these two parties 1 sm  noy
partisan. | am commitlted 1o join those
who want 10 unearth blackmoney in the
cuuntry and outside the couniry,

SHRI B. R. BHAGAT : Let the whole
House discuss it.

PROF. MADHU DANDAVATE : You
have got my point. You arc intelligent
and ¥ou are an ex-Speaker,

SHRI SOMNATH CHATTERJEE
(Bolepur) : He is an  ex-Finance Minister
and Foreign Minister.

PROF. MADHU DANDAVATE : Sir,
as far as this problem is concerned, @
great debate is going oo throughout the
country. There are three issues and  thres
questions that are uppermost in the mingds
of those who are debaling these issues,

S¥Not recorded.
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The one is that some feel that there is
failure on the part of the Government to
use its internal machinery in order to
effectively apply its own economic intelli-
gence and find out who are the ecconomic
offenders. Then, the second question that
arises is whether it is proper 1o appoint the
US Agency or for that matier any foreign
agency to probe into such matters, whether
there were any compulsions to do that,
The third problem that has cropped up is
the coordination between the  Finance
Ministry and the Prime Minister, that is,
whether there is any mutuil coordination
or mutual confidence. These are some of
the preliminary problems that have come

up.

Sir, 1 will take up the problem of
internal investigating machinery. Sir, as
far as such probings are concerned. 1 do
pot think that any rigid attitude can be
taken by any Oovernment. In this wvery
House, 1 debated the MNRI problem, the
iovestment by non-residential Indians and
al that time I had pointed out to this
House how our internal machinery had
failed to undertake certain basic things in
relation to  these transactions in India.
For instance, one of the rules stated that
those companies asbroad and those non-
resident Indians abroad who want to  have
invesiment in Indiam companies  here,
muct hav: 60% Indian equity in these
Companics. The then Finance Minister
gaid that it was beyond our capacity lo
undertake this work and for that we had to
rely on the machinery of that country and
we cannol do it on our own. 1 remember
very rightly that on that occassion 1 had
raised the question. 1 had placed before
1 House some of the statements of
accounts of certain companies which were
trying to invest money in the companies
here. I had also said that il their state-
ments of agcounts and  balance-sheets  did
not indicate any huge profits nor those
statements and balance of accounis
indicated that they had borrowed huge
amounts in order to invest in Indian
companies and if both these options are
closed and in spite of that they are having
invesiment in Indian companies-the only
inference that we can draw is that some
blackmoney belonging to scmeone must
have travelled from India to that country
and that black money aflter having the
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‘Gonga Jal' must have become while and

it must have returned to our country in
that from of investment,

Sir. now, this particular point ought to
have been investigated. But somehow or
n*l.hcr our machinery has failed o do that.
Sir, there was also s doubt that probably
brlﬂl:k money either belonging to indusiria-
lists or belonging to some dignitaries
might have gone out and it has come back
and whether this was properly probed
into, But this could not be done. 8o, in
!l’l: past also we have observed that our
internal  investigating machinery is not
8lways adequate to perform their opefa~
tipns that they are expected o perform.
And therefore, under compulsions of the
situation somelimes to probe into certain
irregularities and aberrations there has been
a need to take up certein foreign  intellie
gence machineries also. So, 1 may like to
point out to this House that in the year
1975 when Shrimati Indira Gandhi was the
Prime Minister of the country and when &
complaint was lodged with her Oovern»
ment, of Mrs. Gayatri Devi...(Inferruptions)
Mo  allegation...that  some of Ther
jewellery was stolen in the United Siates,
then in that case when Mrs. Gandhi was
the Prime WMinister of the country, a
foreign deiective sgency was employed (o
inquire in depth about the astets of Mrs.
Gayairi Devi, and at that time I do not
think anybody raised the question why the
foreign agency was used. of couree, we
were in jail, but those who were outside,
Ido not think they raised it in the
parlisment and oytside ; and florlunately
we have in this House the Emergency
Speaker, Sir, He will be oble to 1ell us
that at that time nobody had raised that
question at all. Therefore, this guestion
did pot arise then. There are 8 number of
missions abroad which are supposed to
have cerlain purchases from loreign counts
ries. For instance the Raijlways have a
Mission in Paris, they have & Mission ino
London, they have a Mission in  Germany,
They are required o purchase certain
equipment from abroad and Sometimes
there are financial transactions. Somelimes
we find that in collusion with romeone in
those respective couniries, somelimes lot
of mapipulations go on and corrupt
practices take place. If every lime our
machinery is there o investigate into  hat,
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probably that might not be adequate, As
far as possible, 1 agree that our internal
machinery should undertake the probe,
but if we find that som=times the assis-
tance of other economic intelligence might
be of help, there have been occasions on
which such help has been accepred.

&ir, there is a lol of controversy about

the payments that are made to this perti-
cular Feirfex Agency, and | hope and
trust that that point also will be clarified

by whoever be the Minister or if the Prime
Minister is going 1o reply to the debate.
Our informition from general knowledge
gathered through the press is that as it s
done in the case of other private agencies,
when certain amounts are probed into  and
detected, for instance, there are FERA
violations. Whatever the amounl that has
been detected, a definite percemtage of
that will go 1o that agency as the fees.
That seems to be the general information
We would like to have the reply as to how
that is 10 be sorted out

The third unfortunate quesiion that
comes up is: How the Prime Minister
remained uninformed aboul the appoint-
ment of Fairfax agency to probe into the
matter 7 8ir, there are two possibilities.
One possibility is that this Government,
as many other governments, scmetimes
takes it for granted thot whenever such
probe were 1o be done, in that cuse the
Finance Minstry 1o keep the matters guite
confidential would like to probe into the
matters and when some Prima facie cose
is built up, in that case repurt to the
Prime Minister that these are the prelimi-
pary findings and take the instructions
gither from the Cuabinct of the Prime
Minister as to how further probing is 1o be
done As far as the payment is concerned,

the Pinance Secretary has cerigin  jurisdie-
tion 1o make the paymenis upto a parti-
cular amount, Then, if they exceed a
parlicular amount, it is actually the
Finance Minister who is supposed to take
the decision and ifit is found to be an
exiremely in'ricale problem, in that case
the matter can be takzn up to the Cabinet,
Was there any doubt that there might be
obstrugtions from the Prime Minister,
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that is why the Finance Minister did not
consult the Prime Minister, did not take it
to the Cabinet 7 Or, because there may be
any embarrassment to the persons close o
the Prime Minister, they being involved in
this, probably the Finance Minister felt
that “let us not create an emba rrassment
at this stage. later on when | get the
information, 1 may put it before the
Prime Minister' or whether the rouline
courde was followed,

¥ think these questions which 1 rajsed
must be categorically replied. Unfortu.
nately, in the entire episode of probing, as
far as CBI is concerned, it has also come
under the cloud. For instance, when in
that famous case where Shri Guromurthy
was produced before the court and he has
sought the bail, his lawyer has sought the
bail, some letters were guoted and they
were supposed 1o be the letiers written by
Vice-President of Fairfax Mr. Gordon
Andrean Mckay and, in that letter, lot of
information was given and the whole issue
was made lo appear so intricate that if
Shri Gurumurthy is allowed to be released
on bail, in that case, further probing will
become  extremely difficult  and these
documents were produced at the instance of
the CBI. It was the argument of the
Government on the basis of the CBI report
and the document that they produced.

Mr. Miachel Hirshman, President of
the Fairfax group in an interview to *India
Abroad® which is also partly published in
the "Sunday Mail' in Delhi has calergo-
rically said :

“They are absolute forgerics, we did
not see them, we did not write them,
We are prepared to swear by that.™

This has appeared in almost all the
important national newspapers on 23rd
March, 1987.

It is very sirange 'hat agency outside
the country has to expose the CBI and
that matter has to be placed before the
court of law saying that this document that
has been produced by the CBI is a forged
document. 1If such forged documents are
used for the petty purposes of either
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accepting or rejecting the bail, in that case,
we will be setting up & very bad precedent
and that will also destroy the credibility of
the progress. 1 think this particular issue
was brought in only to side-track the issue.

1 would like to go to the investigations
and their scope.

Was the scope of investigation restricted
only to enguire inte the affaits of the
Reliance Company 7

Did the investigations include probe
into the FERA violations of various
companies and algo influential individusls 7

Whether huge illegal funds deposited
in the Swiss bank and were they also to be
investigated 7

1t is also an important aspect. Reports
had come. For instance, I may quote a
timple instence in which allegations are not
there. ‘Sunday' of 29th of March to
April, 1987 issue on p. 42 says :

“Mevertheless, Bhure Lal spenl over
two weeks in the US during and before
the last Christmas, ostensibly looking
for evidence against Reliance. Bul.
was Reliance his only target 7 Some
highly placed sources in the Govern-
ment believe that he could be hiding
something when he told his interro-
gators that his sole objective in the
US irip was to find out details about
Reliznce. In fact, it is now widely
believed that Bhuse La! got the help of
Fairfax to crack open the secreis of
Macoy Adol Brothers, s pharmaceutical
company registered in Swilzerland and
owned joinily by Amitabh Bachchan
claimed by his brother. Amitabh to
be en NRI helding an Indian passport
and some Itallan nationals with sirong
Indian connections."

This particular news item, that is
agency, is & very serious one. It does not
cast aspersions on anyone. But this needs
to be probed inte and whoever may be the
Minister who will be replying to the debate,
1 bave piopointed on a specific imsance
and he should be able to give the necemsary
clarification in this respect.
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1 would like to say something which on
the face of it is very sensitive. That is
F:pnu:: Minister's report to the Prime
Minister and the chronology in which the
reports were reporied to be submitted to
the Prime Minister and the time st which
the Finance portfolio was shified and
certain officers were also  transferred from
the initial postings.

Sir, when the report, which I pointed
out 1o You earlier, when that was published,
then the news report appeared : 'Bachchan
was not available for commen's. Bul even
bis close friends confirm that Shri V. P.
Singh and his men had been planning to
raid his houses in Allahabad, Bombay and
Delhi for quite sometime, presumably to
find some more clues as 1o where Mr,
Bachchans Swiss operations are, the time
around which the enforcement Directorate
had used s foreign ploy serving a notice
demanding information in respect of foreign
trips from several flm personalities who
had participated,™

SHRI H. K. L. [BHAGAT : Sir, 1 am
on & Point or Order...

MR. SPEAKER : What is your Point
of Order 1

SHRI H K. L, BHAGAT : The rules
are very clear. Professor Madhu Dandavate
knows them vary well. He says, by impli-
cation, he is not casting aspersions on
anybody, 1 want to know from him : Is he
casling—as o Member of Parliament—
aspersions on anybody or not 7 He cannot
do it under the rules 352 and 353 ber him
completely. He cannot doit. 1 expres
{hat if vou are making any reflection on
anybody, a Member of this House, Yoo are
not correct.  This is a very clever device.
You are casting aspersions when You are
gaying that you don’t cast aspersions. You
cannot do it under the rules......

{ Imterruptions)

MR. SPEAKER : Order, order.
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[Tronslation)

Windly listen with paticoce. They have
committed their poiot and I bave listanesd
to tholr submission.

[English]

I will just say for the information.
Professor .Dandavate also knows everything
about this  You know the rules, Professor.
We do not have to cast aspersions without
any foundation, without any basis, without
giving any prior information...

PROF. MADHU DANDAVATE : That
s right. Even with foundation, why should
aspertion be cast ?

MR. SPEAKER : That can be dons, If
you want to do. If you want it, I can just
spell it out for you. 1 have got it,..

(Imterruptions)

THE MINISTER OF STATE OF THE

MINISTRY OF WELFARE (DR.

RAJENDRA KUMARI BAJPAI) : Please,
don't go by the magazine reports...

(Inrerruptions)

MR.
11

SPEAKER : Don't get healed

{Interruptians)

MR. SPEKER : We can quote from the
papers. We have just only to see that
allegatory or incriminatory remarks cannot
be made.

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): Under the guise of
quoting from & newspaper or magazioe
report, allegations against the hon, Member
of this House or against somebody if be is
not 8 Member of this House, canpot be
ralsed.

(Inierruptions)

MR. SPEAKER : That js what] am
saying.
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Intarruptions)

‘MR. SPEAKER : Do't'shout.
[Translation]

Do not interTupt.
[English]

I'know wimt I am doing. 1 have got
it. For your information, may I sa¥......

Look bere...If things which are required, ..

{Inmterruptions)
MR. SPEAKER : Mr. Vasani Sathe.

[Translarion]

You sit down, do not interrupt.

| Eagiish]
You are not supposed to intervene. 1
must say. Thinge required are (I the

Member should give adequate, sdvance
notice 10 the 'Speaker and (he Minister
concerned : (ii) the details of the charges
sought to be levelled should be spelt out in
precise terms and should be supported by
the requisite documents which should be
autenticated by the member ; (iii) the
Member should, before making the allega-
tion in the House, satisfy himself after
making enquires thal there is a basis for
the allegation ; (iv) the Member should be
prepared to aeccept! responaibitity for the
allegation and (v) the ‘Member should be
prepared to substantiate the allegations,
This Is the thing which can be done. 1
dont't objeot to quoting from the papers
becanse (lmt is alrcady there...

(Interraptions)

MR. SFEAKER : You must also koow
you canpol quots, You canool mame
snybody. 8o simple it s

{ Trams Latiom)

MR. SPEAKER : If you lose lempes,
that will be of me wee. [ ‘beve to deside
it
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Allegatory o r  incrimiostory remarks
should oot be mads.

( Inrerruptions)

[ Translation]

MR. SPEAKER : What will be the use
if all of you speak at & time? All are
gpeaking at a time sod 1 am oot getting
anything.

[English]

1 will do it according to the rules.
(Interruptions)

[English]

SHR] H. K. L. BHAGAT : The rule is
very clear. Rule 352 says that & Member
shall not make & personal charge or allega-
tion against & member even by quoting
from newspapers unless he lakes responsi-
bility...

MR. SPEAKER: Mo question of
ruling. This is & gquestion of interpretation
of the rules which 1 am (rying fo place
before you, When the lime comes for
ruling, then I will give you.

(Interruptions)

SHRI 8. JAIPAL REDDY ( Mabhoob-
oagar) : We know the rules.

{ Interraptions)

But we do not koow the accounts...

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : How be come to knew that
You are referring to the Mmebar of the
Heuse v
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(Interruptions)
[ Translation]

(Intarruptions)

MR. SPEAKER : What will be the use
il all of You speak at & time 7  All of you
are speaking al & time aod 1 am not gettiog
ao¥thing,

[ English)

SHRI SAIFUDDIN CHOWDHARY
(Kntwa) : How did he come to know that
be was referring 1o 8 Member of this
House 7

MR. SPEAKER : That, [ am to decide,
not you. Please sit down.

(Interruptions)

MR. SPEAKER : Please keep in mind
that whatever in defamatory or incrimis
oatory or allegatory agaiost aoy hoo.
Member of the House shall not form part
of the record.

SHRI VYASANT SATHE: Not only
Members but citizens also. They bave s
greater right to be protected. He cannot
make aoy sllegation against anybody who
is not & Member of the House unicss il is
suthenticated...

[Translation]

MR. SPEAKER : You should not point
oot the name of any outsider who ocannod
defend himself in the Houss.

[English]

PROF. MADHU DANDAVATE : Before
I proceed further, 1 may briog to your
notice that, before you brought his rule to
my ootice, | myself had read it. You will
recall... { Interruptions) He will bear me out
whiat I have done, knowing fully well.
Plesse inform the House, Sir, that | had
already, as roquired by Rule 353, sent 3
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[Prof Madhu Dendavate] but which sctually vindicates = clean

attitude. Directorate sources confirm

letter to you in writing that 1 might refer to
the following individuals...(Interruptions)

[Translation]

MR. SPEAKER : ] have to go through
it. You please become your seats.

[ English]

PROF. MADHU DANDAVATE : I am
only standing what I have dore. All that
1 am statiog is what I have dooe proce-
durally. 1 have sent m letter. 1 have
mentioned certaino oames. Theo 1 also
received & letier from your Secreteriat
sayiog that the following things must be
dope. 1 bave again sent another letter, ten
minutes before we siarted the discussion
and in that 1 have said, if &t all [ make
allegations, if at all, in that case, I will take
the responaibility.

MR. SPEAKER : You should satisfy
all the requirements...

{Interruptions)

PROF. MADHU DANDAVATE :
1 will keep in mind whatever You have
tiated.

{Interruptions)
PROF. MADHU DANDAVATE : Why

do you anticipate allegations T Mr. Home
Minister, do oot anticipate defamation.

THE MINISTER OF HOME AFFAIRS
(8. BUTA SINGH) : You referred. That
is why we are sa¥ing.

(Interruptions)

[Translation]

MR. SPEAKER :1 will look into it
when it bappens.

[English]

FROF. MADHU DANDAVATE : Now,
8ir, something which Is not ao allegation

that Mithun Chakravarty was the only one
to respond having declared that all his
expenses were borne by Bachchan. - He
sdmitied. Mo allegation.

( Interruptions)

SHRI H. K. L. BHAGAT : He cannot
do it. It connol come on record,

(Interruptions)

PROF. MADHU DANDAVATE : 8ir,
protect me from both sides,

SHR1 H. K. L. BHAGAT: Prof.
Madhu Dandavate, you say you know the
rules. % ou say that you follow the rules,
but you actually break them. You do not
wantl 1o take the respopsibility. You say
that you are making no charges, but you
are making charges.

(Interruprions)

SHR1 ARIF MOHAMMAD KHAN
(Bahraich) : Whom are you defending 7

{Interruprions)
SHR! S. JAIPAL REDDY : Ope

question put by Mr. Asil Mohammad
Khon needs to be answered by Mr. Bhagat.

[ Interruptions)
[Translarion]

MR. SPEAKER : When there are move
interruptions, then there is trouble.

[ English]

PROF. MADHU DANDAVATE : Now
let us come to the factual parts without
allegations.

On 220d Japuary 1987, the Finance
Minister—I meéan the former Fioance

Minister—brought some file to the Prime
Minister.
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AN HOM. MEMBER : How do you
know ?

PROF. MADHU DANDAVATE : 1
1 take the responsibility. 1 have given in
writing.. (/nterruptions)...In it an alle-
getion 7 The Finance Minister takinga
file to the Prime Minister—is therc any

allegation, Sir 7

The then Finance Minister urrin_d a
file regarding the preliminatry investigations
and report to the Prime Minister and he
wanted—I am not naming—he wanted from
the Prime Minister permission to raid
certain bouses, certain bouses—'certain’ is
pot a name, Sir. But that permission was
refused and the former Finance Minister
returned back from the Prime Minister's
office.

AN HON. MEMBER : How do you
know 1

PROF. MADHU DANDAYATE : 1
have taken the responsibility. (Iaterruptions)
...Sir, what is the allegation 7 Whll.l is the
defamation 7 Sir, you declare Prime
Minister' is unparlinmentary, 1 will not use
the word ‘Prime Minister.’

(Interruptions)

[Translations]

MR. SPEAKER : You one talking of
yoursell.

PROF. MADHU DANDAVATE : I

can only talk of myself, How wouldl
tak of them ?

[English]
It is imposaible for me.
(Imferruptions)

MR, SPEAKER : It is & free couniry,
be can conjecture anything.

(Intgrruptions)
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PROF. MADHU DANDAVATE: I

there aoy runing by which eveo the imagi
nation can be taken away 7

MR. SPEAKER : You can have s flight
of imagioation.

(Interruprions)

PROF. MADHU DANDAVATE : This
bappened on 220d January 1987, The
Finance Minister rcturned back without
any direction to raid; and on 24th, the
Finance Minister loses his portfolio...
(Interruprions)...]1 don't esioblish  any
connection beiween the two. There i no
cause-effect relationship  These are two
independent phenomena in space and time
and therefore 1am nout linking uwp aoy
cause-effect relationship between the two.

[Translation]

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPATY : What s
the basis for tha: ?

[English]

PROF. MADHU DANDAVATE : Yoo
please see me in my chamber,

( Interruptions)

1 would like to make certain simple
queries from the Minister of State for
Finance. Is it not & fact that at the end
of January and beginning of February, Shri
Brahma Dutt, the Minister of State for
Finance—this is not an allegation Sir—is
it not & fact (bat be undertook a secret trip
to Switzerland and Italy 7

{Imterruptiom)

SHRI BRAHMA DUTT : 8ir, | am on
a point of clarification.

(Interruptions)

[Translation]

MR. BPEAKER : You reply to all the
points, to gether,
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{Inter:uptions)

MR, SPEAKER : You reply to all the
points (o gether you note down the points
and them reply to all the points together.

[Englisk]

PROF. MADHU DANDAVATE :
According to the parliamentary etiguette,
the moment the Minister wos on his legs
1sat down because in this House we
cannot be oo the four legs simultaneously.
1yieldsd .

MR. SPEAKER : I agree. There, You

are very nice.

SHRI SOMMNATH CHATTERIEE :
But he was made to sit down  Has he got
the freedom to say 7

PROF. MADHU DANDAVATE : I
will now come to the crucial point. It is
the question of & fle which the Finance
Minister takes to the prime Mipister which
contains imporiant inferences regarding the
probing that have been done. 1 will also
quote & precedent and 1 will also quote the
ruliog in the 5th Lok Sabha and who for-
tunately happens to be & Member of this
House even today.

Sir, in the Fifth Lok Sabha there was
& stormy debale for days together on the
import licence sceandal. 1 mysell had
participated in that. We were demanding
that this our information, We were told
that “you are incorrect.” We said it is
our information that the file contained this
and there are certain jottings of the Mini-
ster. We insisted that if the file cannot
Be laid on the Table of the House at least
the Speaker should ask for the file.

MR. SPEAKER : Or the
should be laid on the Table,

Minister

PROF. MADHU DANDAVATE: If
the Minister is laid on the Table of the
House the Table may break. (Jaterru-
prions) Therefore, in the Fifth Lok Sabha
we said if possible have the summary of that
and lay it oo the Table of the House. If
that is not acceptable—the Opposition was
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extcemely sccommodative as it is today—
Oppisition suggested to the Speaker, Dr.
Dhillon that we suggest as & via media you
ask for the file; you ask the Minister to
come 10 your Chamber and then we will
come lo the Chamber and we should be
allowed to examine the file and the jottings
aod the remarks™, And, Sir, in all fairness
the then Speaker, Dr. Dhillon, gave the rul-
ing that the Minister may confidentially in
my presence share those files with the Leaders
of the Opposition. They may look into it,
Hobody should take down the notes. You
can only examine the files. You can mee
all the papers but do not take down agy
thing. Bul some of the Opposition mem-
bers who only examined the file had unfor-
tunately very sharp memory and those who
were able to examine the file very clearly
built up a clear case and it was established
that really there were many skeletops in
the cup-board. 1 am not saying that today
in the file there are many skeletons. 1 am
talking of the past and not the present.
Therefore, my request to you is that You
can direct the hoo. Minister of the Prime
Minister to bring that file which V P Singh
ji bad brought to his chamber. Let it come
to your chamber and please invite ys—
Leaders of the Opposition.  Be hospilable,
Sir, and we will try to examine.

MR. SPEAKER : I have been always
requesting you but it is only you who rejec
ted this.

PROF. MADHU DANDAVATE : 1
cannot have access to the file directly.
There is also precedent apd there in a
Speaker's ruling snd in this House when
You have given ruliogs umpteen times
you have quoted the rulings of the Speakens
in the past. FProbably you might not be
um:mllu:'m; this ruling and, therefare, 1
iu&f pointed out to you thai such and sugh
ruliog was given in the Fifth Lok Sabha by
the then Speaker, Dr. Dhillon and il ig
exaclly appropriate for this occasion and if
this file ix brought to Your chamber I tell
You that you will be doing & yeoman's job
to democaracy and economic life of the
country.

SHRI VASANT SATHB ; First, h
baving an imaglnary fight apd llrm:f'::

::nn ¥You should get the imaginary file
o,
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SHR1 SOMOMATH CHATTERJEE :
How do you know 17

PROF. MADHU DAWNDAVATE : |
accept whatever You offer.
[Translation ]

SHRI VASANT SATHE : There
saying in Marathi.

Bola chich Bhat

Bola chich Khodi.
[English]

PROF. MADHU DANDAVATE
Shall I translate what he has said 7

[Transistion]

MR, SPEAKER : No, it
both of you.

was between

[ English]

PROF. MADHU DANDAVATE : This
being the precedent, 1 think, there should
be no difficulty &t all in going through these
problems. 1 know, Sir, that you have been
irying to restrain me that I am taking time
but let me tell you these problems are
important not from partisan angle at all. In
the past on such ooccasions we sal (ogether
and tried to find out a solution. Therefore,
this particular solution which I am pro-
posing if it is accepted—no matter who-
ever be the person or company or an indi-
vidual who has got Swins accounl—pro-
bably we will be able to get the correct
picture and that will give the image of this
Lok Sabha as ‘Mr. Clean'. 1 want that
image for this House not only for the indi-
vidual. In this context 1 wanl one lnfor-
mation. Probably I collected from the
newspapers and it might be wrong. Once
1 read in the newspapers that & new legisla-
tion has been brooght in Switeerland. And
there they had declared that if the Govern-
ment of any country asked for the tolal
kitty of the accounts in that particular
benk from that country, they would be
prepered Lo share the information,

SHRI SOMANTH CHATTERJEE :
Brahma Duttji went there anil found out.
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
HATURAL GAS AND MINISER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
The leader of the opposition can go” te
aagist them...

PROF. MADHT
would be very good.

DANDVATE : R
It is non-partmen.

If such a legislation has been broughn
about, I would only like to seek a clarl-
fication whether in thet cese only the total
kitty of the Indians in the Swiss Bank will
be available or further break-up of (hat
kitty—companywise and individual—wise
—also will be available.

SHR1 BRAHMA DUTT : You must be
having & copy of that legislation.

PROF., MADHU DANDAVATE -
These arc my notes,

MR. SPEAKER : He is suggesting.
You can take note of the suggestion.

SHRI BRAHMA DUTT : 1 am sayiog
it with all bhumility. 1f vou have a
copy, 1 want it. Otherwise 1 will gét
it,

PROF. MADHU DANDAVATE : If ot all
that is the pew legislation in Swilzerland
that if any Government were to ask for the
total kitty of the mccounts along with the
accounts in tha particolar couniry, they
would be made available, I only want &
further clarification whether further break-
up individua! wise and companywise will
be available. 1If that is available, Govern-
ment should secure that information, so
that we would know as 1o what is exactly
happpening.

[ Translation]

MR. SPEAKER : That will definitely be
done.

[English]

PROF. MADHU DANDVATE : Bir, 1
will conclude with vne appeal on behalfl of
the entire Fouse 'aod 7 ‘It comes through
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[Prof. Madbu Dandavate]

yon, it will be wonderfull. Unfortunately,
economic offenders from different parts of
the country are accumulating their ill-
gotten wealth and black wealth as deposits
in the Switzerland bank. Let this House
reise its unanimous voice and convey that
voice to the world that we do not want the
beautiful land of Switzerland to become the
refuge for the ugly economic offenders not
oaoly of this country but an¥ part of the
world. And if we can persuade the
Switzterland Government 1o bring the nece-
psary legisiation to throw away this ugliness
of economic offenders, it will be a great
contribution. 1 hope on that score at leant,
the entire House will be united and we will
give authority to the Speaker to convery
our voice with full strength..

MR. SPEAKER : 1 thiok the
House will never disagree with this.

whole

[Translation]

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR1 DRAHMA DUTT) : Mr. Speaker,
Sir, 1 rise not Lo reply to debate. 1 would
like to give clarification regarding one thing
which has been said about me. 1do not
consider it as allegation. Perhaps it has
been said unknowingly. To January 1 visi-
ted Italy on the invitation of the Minister

of ltalian Government. 1 did pot go to
Switzerland and even did not touch it
(ImterruPrions) 1 will present my passport
and visa tomarrow to Prol. Madhu
Dandavate. 2
[English]

PROF. MADHU DANDAVATE : 1
accept his word that he did not go lo
Switzeriand at all.

SHRI H. K. L. BHAGAT : He maid

that. With what sense of responsibllity
such allegations are made here;

(nserruprion;)
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SHRI A. CHARLES (Trivandrum) : He
said that. He should appologis for it.

{nterruptions)

PROF. MADHU DANDAYATE : 1
said that he went to Italy and...

{Interruprions)

SHRI H. K. L. BHAGAT : Prof.
Dandavate is & very generous and #portive
person. 1 hope he shall apologis...

{Interruption;)

PROF. MADHU DANDAVATE - Sir,
1 asked him & question whether he wenl Lo
Italy or Switzerland ? He bas told me the
time tahle and he has said that he wenl
fo Naly and he did oot go to Switzerland,
I said, all right. 'What is there 7

{Interruptions)

SHRI VASANT SATHE : You made a
most undignified aspersion syiog that, it was
& ‘Secret Mission",

{Interruprions)

BI-ER! H K. L. BHAGAT : He called
it a3 "Secret Trip". He said, he went o
Sw.vii:lr;:_rIm.d+ In this context, it was an
aspersion. He must unconditionally apolo-
Eise.

(Interruptions)
[Transiation]

SHRI H. K. L. BHAGAT : It only
shows as to bow much responsible you are
in your talkas.

{ English]

SHRI A. CHARLES : He should oot
be allowed o escape,

{Interruption)

MR. SPEAKER : Jaipal Ji, what are
you doing, cverybody is imitating you
today.
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MR. SPEAKER : If somebody allows,
then only we can listen anything. To-day,
everybody in bebaving like & lion.

SHRI H. K. L. BHAGAT : He Is not
apologising for what he had said about the
secrel mission to switzerland. If he does
not want to apologise, let him withdraw it
and apologise indirectiy.

MR. SPEAKER : Please sit down.

{Interruptions)

MR. SPEAKER : Please sil down, let
me, listen to him.

{Interruptions)

MR. SPEAKER : Let one men speak
at o time. It is Dot possible 1o listen 1o all
of you &t & time.

{ interruptions)

[English]

PROF. MADHU DANDAVATE : [
said, he went to Itely and Switzerland.
He said, that I went to Italy only, Thai is
all right.

[Translation]

MR. SPEAKER :
‘withdraw it.

You may please

[English]

PROF. MADHU DANDAVATE : Sir,
1 am not charging him ticket for Switzer-
land.
[Translations]

MR. SPEAKER : You had said that be
had gone on a secret mission. You plense
say that you ere withdrawing it

[ English]
Do you withdraw 7

(Interruptions)
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[Translation)
MR. SPEAKER : Let him speak.

[English]

Will you sit down, the Home Minister
u_vnum like to say something 7 Nobody will
like to listen any blackmarketeer here,

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Mr. Speaker. Sir,
when Professor Saheb was making this sort
of allegations, I had said only this much
that allegations should be made with res-
ponsibility. [ had said at that time that
respongibility should be fixed,

[Translation]

SHRI BASUDEV ACHARIA (Bankura):
So what happened.

S BUTA SINGH : Please, just listen
to me. You speak for the entire day in
this House. You may please listen 1o me
also. The hon. Minister has given his
clarification. As regards other evidences,
he is going 10 Present the passport elg,
tomorrow.

PROF. MADHU DAMNDAVATE : It is
not required.

(Imterruptions)

PROF. MADHU DANDAVATE : It is
nol necessary.

[English]

1 do not want his
his word.

passport. 1 sccept

[Translation]

MR. SPEAKER : Please, listen to me.
Do not create a pandemonivm. Plesse sit
down.

[ English]

Will you withdraw that “to Secret
Mission™ 7
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[Translation]

You have said that “He had gone on a
secret mission,™

[Englizh]

PROF. MADHU DANDAVATE:
Secret Miszion T What is there in that 7

MRE. SPEAKER : All right withdrawn.
Okay.

[ Translation]

8. BUTA SIMGH * Mr. Speaker, Sir,
1 have not yet completed my submission.

MR.
completed.

SPEAKER : In is  already

S. BUTA SINOH : Let me complete
my senlence please. 1 had said that
allegations should be made with responsi-
bility. Then, Professor Saheb said that he
is making nallegations with responsibility.
MNow, responsibility demands that after the
reply of the hon. Minister, Professor Saheb
should withdraw his allegation.

MRE. SPEAKER : It has already been
withdrawn.

[English]

PROF. MADHU DANDAVATE : T say
he has not gone. 1 do not want to see his
passporl. When be says he had oot gone
to Switzerland, 1 accept it.

[Translation]

MR. SPEAKER : Why do you shout 7
Why do you notallow me to listen 7

[Englishl

PROF. MADHU DANDAVATE : | am
pot charging him the air journey fare to
Switzeriand. 1 have noted that he has
gone only to Itlay. That is all

SHR1 VASANT SATHE: This is
wrong. What does he say 7 He makes a
wild allegation. Let me explain.

MR. SPEAKER : Now he has with-
drawn the words "secrel mission’,
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SHRI VASANT SATHE : No, Sir. He

accepis the word of the Minister. Who is
he to see the passport 7

PROF. MADHU DAMNDAVATE : 1 do
not want you, Sir, to be disciplined by him.
He is asking you to do that ; he is atking
you to do something......

MR. SPEAKER : You said
mission’,.....

‘secret

PROF. MADHU DANDAVATE : That
is alt right ; that is mY contention. That
can be the interpretation. I do not think
‘sccretly’ means clandestinely, without a
pesgport. That is not the politieal con-
notation of the word ‘secret’. It means
without tomtomming, sod all that. For
what purpose they are going, is announged,
generally when people go. It is so, when
any Minister goes. 1 was a Minister.
When | went, for instance, 1o a foreign
country for the funeral of the President of
g country. it was anucunced that 1 was
going for that particular purpose.

MR. SPEAKER : It is all a question
of insinuation, Mr. Professor.

SHR1 VASANT SATHE : He has made
an allegation against the hon. Minister.
Mow, he should, like a gentleman, with-
draw it,

MR. SPEAKER : Ope minute ; Mr.
Profzssor...

PROF. MADHU DANDAVATE: No
withdrawal.

SHRI VASANT SATHE: Like a
sportsmen, he should,.....

MR. SPEAKER : Mr. Professor, one
minute.

PROF. MADHU DANDAVATE :1
am not ; excepting the fact that 1 accept
that he has not gone to Swilzerland 1 am
not going to withdraw & single word of
what I had sald. (Jaferruptions) 1 am not
going to withdraw a single line.

MR. SPEAKER : Mr. Professor, I am
asking You one thing.
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[Translation) '

We do not gain anything by doing so.
Why do all of you speak together 7

[English]

It is unnecessarily wasting the time of
the House.

MR. SPEAKER : Mr. Professor, do
you mean to say that you did not make any
insipuation 7

PROF. MADHU DANDAVATE : No.

[Translation]

SHR1I BRAHMA DUTT : The bon,
Member is quite sepior to me. 1 have
great regards for him...(Jaterruptions)

SAEAKER : Why do  you

MR.
interrupt 1

SHRI BRAHMA DUTT : He has said
that the visit was & secret onc aod 1 had
gooe lo Switzerland, 1 shall present the
cotire programme before You (1OmMOITOW...
1 Interruptions).

MR. SPEAKER : That he has already
withdrawn.

SHRI BRAHMA DUTT : Please
listen to me fully. 1am sending the whole
programme, my passport and wisa to You
and you may please decide if all these
things which have been said here just now
were justified or not. If these things have
been said wrongly and if I actually do mpot
have any document, what will be mY¥
position under these circumstances then. 1
depend on you and eoirust the charge of
protecting my honour to ¥ou.

(Interruptions)

[English]

PROF, MADHU DANDAVATE : §ir,
did 1 say that he went without a passport T

[Translation]

MR. SPEAKER : Let him have his say.
You are doing quite & wrook thing.
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LEnglish]

Itis among us three : the professor,
the Minister and mysell. 1 am lisieniog 1o
him, Oo this side we have the hon,
Minister , on the other we have Professor
Dandavate. Let us decide the matier.

SHRI BASUDEB ACHARIA : There Is
no question of an insinuation.

SHRI S. JAIPAL REDDY : All that
was said by Prof. Dapdavate was.........
{Interruprions)

15.00 hrs.
{Interruptions)

SHR1 PRATAP BHANU SHARMA
{Vidisha) : What are we going to discuss
here 7 He should prove those things. We
have 1o decide about it here. (Inferruptions)
SHRI 5. JAIPAL REDDY : What is
happening in the House 7

( Interruptions)

[ Translation|

MR. SPEAKER : If you please resume
your seat, we will be able to decide.

{Imterruptions)

MR. SPEAKER : 1 said one thing that
no Insinuation against the hon Minister can
be tolerated, whosoever makes such an
insinuation, Please listen to me, and you
may pleasc resume your sea'.

{ English]
PROF. MADHU DANDAVATE : No

insinuation. 1 waet to give a clarification.
[ Translation]

MR. SPEAKER : You may please
listen to me. .
[ Englisk]

Yeu did not mean......Imterruptions)
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SHRI VASANT SATHE : He mid, be
wenl as 8 Minister on & sccrel mission,
If it cannot be an insinuation, what else is
it?

{interruprions)

1Tramlarions]

MR. SPEAKER : You colleagues do
pot allow me (o listen to Your views, What
can 1 do.

{ arerruptions)

MR. SPEAKER : Shri Bhanu Pratap,
you may please sit down.

English]

SHRI BASUDEB ACHARIA : Was bis
visit secret or not 7

(Interruprions)

PROF. MADHU DANDAVATE: I
still ho!d that his visit was a sccrel one and
it was not announced by the political
circle, That is no insinustion. (farerrup-
tions)

SHR1I SOMNATH CHATTERIEE:
They want to scuttle the discussion.

[Translation]

MR. SPEAKER : Please look, am I
interrupting T You are interrupting.

[ English]

SHRI 5. JAIPAL REDDY : Will the
time of the House be not wasted like this 7

MR. SPEAKER : It will oot be wasted
like this,

SHRI 5. JAIPAL REDDY : They do
not wanol & discussion,

MR. SPEAKER : The only thing which
1 wanted earlier also and I want it again
s this, 1 will also draw the attention of
the hon. member Prof. Dandavate to this
fuct that whatever facts they have and they
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are sure of them, they should state them.
By stating that he bad gore there......
(Interruptions) Order please,

FROF. MADHU DANDAVATE : If it
i8 an incriminating remark or an alleg
action of a defamation...(/aterruptions)

MRE. SPEAKER : Please listen to me.
1 am saying this  Better il you are on a
firm wicket when you say something. We
koow that somethirg hes happeped. 1t
might be an observation. (Inferruptions)

[ Translation)

Please do not mistake my words 1o be
an abuse, It is not 8 good thing.

[ English]

If somebody takes it like that, 1 will
not allow that.

AN HON. MEMBER : It may be a
general observation,

MR, SPEAKER : There is no question
of @ general observation, Some people
fee! offended at a general observation.

[Translarion)

Whatever you want to do, please do it
in & proper way. FPlease do not twelk in
this menoer. It is a bad thing. Itis not
a right thing.

[English]

MR. SPEAKER : It is all right. Don"t
shout,

[Translation]

He will say that asllegaticn is made on
one or the other. Il somebody fecls bad
about it, then why should you say this
thing.

[Emglith)

1 will oot approve of this and also I
warn other members that want they are
saying should be true. 1 am also asking
FProf. Dandavate that until and unless he
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is sute, he should not say anything. Tt
might be untrue. 1 will oot approve of
that,

(Interruptions)

THE MINISTER OF AGRICULTURE
(DR. G. 5. DHILLON) : Prof. Dandavate,
while s#pcaking, quoted me as having
allowed some files to bz called by me aod
then asking the opposition partics to
examine it. I very well remcmber that so
many things have happened. But as a
former Speaker, 1 did not express my
opinion any time in this House. But [
remember that in the case of Tul Mohan's
case or L. N, Mishra's case . ...

PROF, MADHU DAMNDAVATE : Tul
Mohan Ram's cose.

DR. G. 5. DHILLON: Yes, Tul
Mohan Ram's case There was some
controversy about @ C. B 1. report and
1 asked both the leaders of the Housz—
and the opposition it happened to be
Shri Morarji Deaai at that time and on this
gide Shrimati Indira Gandhi for & meeting
in any chimber we discussed the matter
and both of them agreed to & certain
procedure that the particular point in
C. B. 1. file could be examined in my

presence.

_ PROF. MADHU DANDAVATE : That
is right.

DR. G, 5. DHILLON : That was only
on afgreement on both the sides.

(Interruptions)

[Translation]

MR. SPEAKER : What is there to
shout about in it T What is haspening 7
{Imterruptions) What is happening 10 you

people 1

[English]

Oxder, order. Please it down.
Professor Sahib, do you not remember 71
&4 the same. Prof. Dendavate came to
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[Translation]

I did the sanie in the Bombay case, I
remember it.

{ Imterrupitions)

Please sit down.

[English)

MR. SPEAKER : Mr. Dinesh Singh.

[ Trans:lation)

It is pothing new.

[English]

PROF. MADHU DANDAVATE: 1
fully support what Dr. Dhillen has said.

{Interruprions)

SHRI DINESH SINGH (Pratapgarh) :
Mr. Speaker, Sir...

MR. SPEAKER : Remain within
bounds, all of you. 1 will not allow any-
thing 1o go on record.

(Inrer uptions)

SHRI DINESH SINGH : Mr. Speaker,
Sir, for soms months now an  imntression is
sought to be created that there was some
kind of an investigation going on, initiated
by the Ministry of Finance which touched
upon some sensitive nerves and certain
consequential actions were token.

Now, I am very glad that Prof. Madhu
Dandavate has brought this Motion before
the House and given an opportunity (o state
the facts so that this kind of wrong
information must come to an end and the
effort that is made to create &  eredibility
gap about the Governmenl must be  stopp-
ed. To that extent, we should all thiok
Prof. Madhu Dandavale and Mr. Jaipal
Reddy.

PROF. MADHU

Thank you,

DANDAVATE ;
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SHRI DINESH SINGH : If you would
have & look...... \[nrerruftions) Do you
have any objection, Professor 7

PROF. MADHU DANDAVATE:I
acknowledge with thanks.

[Translation]

S. BUTA SINGH : He will apologise
to ¥ou.

PROF. MADHU
will never ask for it. It
botween you and him.

DANDAVATE : He
is the difference

[English]

S. BUTA SINGH : 1 am sure, you will
do it. You are very honest.

(Tarerruptions)

SHR1 DINESH SINGH : The discus-
sion today, listed in the Order Paper under
Rule 193 reads 28 follows @

“Ta raisc a discusvion on the engaging
ol the U. S, ecconomic iolelligence
agency Fairfax group by the Ministry
of Finanee lor investigation of cases of

Indians having buge illegal funds

abroad.”

1 bad cxpected the distinguished
Professor to bring certain information

bzfore the House both about the agency
employed and about 1he possible cascs so
that this House would have had more
information and Government would have
had greater opportunity to look into these
cases. Il is a matter of some regret thae,
and I hold the Professor in high esteem

and always looked forward to getling
information from him, but ..
(Interruptions)

SHRI AMAL DATTA (Diamond

Hearbour): Do not confuse him with Fairfax
case.

{Interruptions)

SHRI S. JAIPAL REDDY : He is ool
Fairfax,
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SHRI DINESH SINGH : | must sy 1
am considerably disappointed.

{ Interruptions)

SHR]1 AMAL DATTA : The flle has
not been disappointing.

MR. SPEAKER : Mr. Amal Datta. Do
not disturb. Order, order.

SHRI DINESH S5INGH : 1 must say
that 1 am coosiderably disappointed that
the Professor threw no light on the agency
coucerned, whether the appointment of
this sgency was desirable or wundesirable ;
whether this agency was competent 1o
undertake this kind of investigation or not,
who are the people involved in this agency.
Mor was he able to gQuote any instance,
give any leand which the Government could
follow He talked of some file over which
there have been some exch anges on  both
sides of the Houre. 1 do not think that
there was any serious information o it
because il there was 2oy Information...
{Interruptions) 1 am merely saying that il
there was such a file, if there was some
information in it and if the Professor had
gol to koow of ibe file, | am sure, he
would have got to know of the information
also. (Inrerruprions)

SHRI S. JAIPAL REDDY : Then
Mr. Dandavate would have been prosecu-
ted under the Official Secreis Act.

{Interruptions)

SHRI DINESH SINGH:1 do npot
regerd Prof. Madhu Dandavele as s
light Member of this House, who would
merel¥ go for something printed in some
innocuous magazine of ocwspaper of
somewhere else...(Jaterruptions) 1  feel
that when he comes before this House, he
comes with his persopal prestige and
dignity. But l am sorry to say that that
has been lacking this afiernoon.

The Professor made out a case that
tbe Indien investigative machinery was not
tdequate to inquire into the affairs of
foreign companies and, therefore, a foreign
investigative mngency had to be appointed.
He quoted some case of Maharani Gayatri
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Devi's thelt being investigated. 1 do not
think the two link up 2t all. It is all right
for m detective agency 1o go inlo the
question of theft. But it is entirely =
difference question of some agency being
ssked to go into economic investigation
of ceririn serious mutters.

PROF, MADHU DANDAVATE : Just
to correct, not only theft but following
that her assels abrosd were also invasti-
gated.

SHRI DINESH SINGH : 1 have no
knowledge, no information of any investi-
gation of any assets, And il the professor
hes, then he will, no doubt, inform the
House in greater details.

It is customary to undertake these
inquiries as the professor himself has  said
under gome Indian agency. I can under-
gtand that the CBI or Revenue Intelligence
may wish to find oul something in any
other country for which they may not have
adequate machinery. But it should be
inguired inte by an Indian investigative
agency through an outside agency. 1 think
that it is extreme:y strange that the
Ministry itself should eppoint an sgency
without going through an Indian invettiga-
tive agency. And 1 would like the hon
Minister to clarily this position whether
the Mipistry had asksd a  foreign investi-
gotive agency to look into the matter
through &n Indium investigative agency.
the CBI of revenue intelligence or what-
ever other machinery the Government have
or whether the Ministry had gone direct 1o
that Agency, I think, it is & serious
matter.

SHRI SOMMNATH CHATTERJEE: 1
am in agreement with you.

SHRI DINESH SINGH: 1 am glad
that the hon. Member agrees with me. 1
have certain fears in cages of inquiry by
foreign investigative agencies. Once it is
done through our agency, they have an
expertise to find out what pert of the report
that they are getting has credibility. What
part of it is disinformation. Ido not think
the Ministry has this expertise to do so
and, therefors, if the Ministry has taken
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this step, I would regerd it as a very

dengerous step and I hops the Government
would clarify and assure the House that
such steps would not be taken in the
future. Why do I say this 7 Let us look
8t the picture of Fairfax, What is the
Fairfax company 7 1 would like the
Government 1o clarily whether they looked
into background of the Fairfax invesiiga-
tive group, whether they found out that
it has the requisite competence to go  into

the economic matters, From what has
appeered in the newspapers—and the
Professor has, no doubt, read thai—this

agency was more of 8 kind of a political
invesiigative agency which hed gone into
the Watergate and othir scandals. This is
where my fear comes that all 1hese agencies
are linked with their intelligence agencies
in their own country. 1do not know. I
u.rmald not wish to make any allegstion
agains! any company outside or here, bat
1 would like to know whether their backe
ground was lcoked into, whether some
kind of an assurance was sought apd
obtained that it did not have links with
the CIA. If it had links with the CIA,
there wag serious danger of disinformation
being passed on Lo us which could seriously
effect the reputation of important people
in this country, including the people on
the Treesury Benches...(/nterruptions)

SHR1 DINESH GOSWAMI ; M.
Singh, why & man who really brought this
agency, has now been put in the Defence
Minisiry 1...

(Interruptions)

PROF. MADHU DANDAVATE : If
he does thaet in Defence, there, would he
more danger to the stability of the country

lfllnl'crmp.'mﬂ

SHRI DINESH GOSWAMI: Why
that man hes now been put in the Defenee?
Will you kindly explain 7 ...(lnterruptions),

SHR1 DINESH SINGH: Sir, I thought
that this discussion was & non-pariisen
discassson ...(Inferriptions),
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PROF. MADHU DANDAVATE: I
agree, Sir, that it is» a npon-partisan
discussion because though their Finance
Ministry took the decision, be is criticising.
I think it is really pon-pertisan.

SHR1 DINESH SINGH : HNow, Sir,
the difficulty is that Prof. Dandavale,
when in Government, regards the Ministry
a8 hiv own and now he tells me that it s
my Finance Ministry. I do not make any
claim to any agency of the OGovernment
to be mine. 1 believe, it belongs to the
counlry— as much 10 the professor as
to us or to the Government. It is merely a
question of who has the opporiunily to
work it, and we have all, from ftime to
time, had that to time, had that opportunity.

The point that 1 was raising was that-
I am not making any sllegation,..(Inrerrup-
rions)

BHRIS JAIPAL
making insinuations,

REDDY : He is

SHRIDINESH SINGH: | am not
even making & submission. 1 am merely
siating my fear and 1 hope Mr. Jaipsl
Reddy would also only express his fear
and not make allegations.

MNow, the point is that if a delicate
matter of investigation into the affairs of
companics, of individuals; is  entrusted
directly to foreign agencies whose own
backgrounds are nol quite clear, then what
we might get is 8 set of disinformation

engineered by somcbody from outside.
And what will be the resalt 7 ...
{Unrerruprions)
SHRI NARAYAN CHAUBEY : What

are those celicate matters, will he kindly
quote 7

[Tral'lﬁﬁﬂ]

SHRI DINESH SINGH : The problem
of hon. Shri Choubey is this that they have
got hig success in elections. He is thinking
of there and not of here.

SHRI SOMNATH CHATTERIJEE :
That i» already over.
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SHRI DINESH SINGH : He i still
worried becausc he does not think that it is
OVer.

(English]

SHRI DINESH SINGH : 1 would like
the Government 1o examine this matler
very carefully. Why 7 Because cerlain
statements have been made by the Chair-
man of this Company which worries me.

SHR! SOMNATH CHATTERIJEE -
Which is that paper 7

SHRI DIMESH SINGH : This is the
stateman published from your part of the
world.

SHRI SOMNATH CHATTERJEE :
You accept it.

SHR] DINESH SINGH : 1 am not
accepling. | am accepting the quotations
that they heve made and 1 hope responsible
paper with Headquarters in Calcutia would
also...[Interruptions)

SHRI SOMNATH CHATTERJEE:
Which is more acceptable then the others.

SHRI DINESH SINGH : “'Our
mission was given 10 us by the Government
through Mr. Bhure Lal and 1 understand
was cleared at the highest level by the
Finance Ministry."

Mow, this shows that this was not
processed through the normal investigative
ongency of the country.

into  certain
what creates

Then, the agency goes
value judgment and this is
doubt in my mind, It says-

“A terrible injustice seems to have
been done not only to Mr. Gurumurthy
but 10 Mr. Goeoka and alse to Mr,
Bhure Lal",

He has already decided that
injustice has been done to them.
the economic investigation that the
bas undertaken.

some
This is
Ageecy
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1 believe Mr. Bbure Lal 1o be the

exiremely honest and  dedicated law
enforcement official. In this country it
would be incenceivable that the senior

law enforcement official would be removed
from his post for doing his job.

He has come to certain political coo-
clusions for which it was not, | hope,
emploved and yet it has gone ioto that
and it doer not stop there, It makes
illegation against the Prime Minister and
against others. This is whal worries me—
whether the purpose of this egency wan o
go into any kind of economic investigation
or prepare a politicel case against the
Government, against the Prime Minister,
against various other people 7

{Interruptions)

SHRI S. JAIPAL REDDY : What a

wonderful conclusion;
{interruptions)

PROF. MADHU DANDAVATE : This
is an obligue insinuation against Shri V. P.

Singh,

SHRI DIMESH SINGH : Unlike the
Professor 1 muke no insinustion. Mine is
a simple query and a simple statement and
1 hope Professor will not read more into
it than what I have said.

{ Interruptions)

PROF. MADHU DANDAVATE: 1
accept Your contention but the Chair must
accepl Your contention,

SHRI DINESH SINGH : Professor has
then said—why was the Prime Minister not
consulted 7 1 think that is also a serious
matter.

PROF. MADHU DANDAVATE : 1
said-whether he was consulted and il not,
why was he nol consulted 7

SHRI DINESH SINGH : In his usual
manner he said something in & different
way.
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I am only plcking up the point where
he left it. You do not realise in how much
admiration I hold the Professor.

SHR1 SOMMNATH CHATTERJEE :
Then you will be divulging secrets, a'though
1 know you have been told.

SHRI DIMESH SINGH : Professor
ssked questions in his wsual insiouating
manner that the Prime Minister was not
codsulted, possibly because it would be
embarrassing for him. Now this in  itself
isa very serious insiouation that he |g
meking. That means that the Finance
Ministér wes doing something behind  the
back of the Prime Minister which would
embarrass the Prim= Minister and he would
oot divulge it at that lime but cook up g
story al the end and present it to thg
Prime Minisier as n kind of blackmaijj,

(Interruptions)

SHRI DINESH SINGH : This is =
very serious insinuation. 1 hope that it
will be adequately cleared up that there
was no such attempt because the Cabinet
works as one team. Professor, ¥You kpow
it yourself, although wunfortunately, it
breaks up at times. But it does function
with one woice while it lests and the
Prime Minister is the head and the capiain
of the team. (larerruprions) Mo member
of the capined would wish fo do a thing
like that because the Prime Minister ia
the captain,. He must be kept [fully
informed of all action that is taken by any
member which is of consequence. His
Permmistion should be sought when it s
required —the rules for  Covernment's
functioning, But whatever the rules of
functioning, the Prime Minister must be
kept fully informed because each Minister
holds his job.

SHRI SOMNATH CHATTERIEE : At
the pleasure of the Prime Minister,,,

SHRI DINESH SINGH: At the
pleasure of the President on the
recommendation of the Prime Minister
(Interruptions) In a serious discussion like
this, I am not bringing in any pleasure at
all. 1 am bringing to tbe notice the duty
and obligation and therefore, Sir, I think
this kind of allegation is unfortunste and
serious and 1 bope that it will be adequa.
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SHRI 5. JAIPAL REDDY . Allega-
tions against whom 7 (Inrerraptions)

SHRI DINESH SINGH : If I em oot
able to explain this position to the House
in the last few minutes, 1 am sorry for  the
hon. Member, Shri Jaipal Reddy. 1 could
oo take up the time of the House again
to repeat it. Perhaps You could read it
tomorrow when the proccedings come 1o
you, (Interruptionsy Why 1 am afreid
about this is that Mr. Hirshman who is
apparantly the President Fairfax Group
Limited has said that they were also
certgin letters which were supposed 1o
have been written by the Fairfax, were
forged by the CBI. Sir, this is my fear
whetker the lctters were forged by the CBI
or whether this Company passed on infor-
mation to the CBI. This is the kind_ of
fear thet one has aboul.

PROF. MADHU DANDAVATE :

They were not saying that they had done
80,

SHRI DINESH SINGH : 1 am only
referring to what appesred in the news
papers (Interruptions)

SHRI 5. JAIPAL REDDY : Let them
show the letters where the Fairfax quoted.

(Interruptions)

SHE1 DINESH SINGH: I am not
yiclding and I do oot know why Mr.
Jaipal Reddy is taking upon himsell (o
defend the company what conneclion do
you have with Fairfax 7

SHRI 5. JAIPAL REDDY : Sir, on a
point of order. (Interruptions)

SHRI DINESH SINGH: I am not
yielding, Mr. Jaipal Reddy. He will
have his own time to explain, (morerrup-
tlons). Mr. Speaker, Sir. I would not wish
to take wup the time of the House any
longer. My fears have been expressed before
this House and before you and I feel that
the Government will bave ar opportunily
to explain the position. 1 have only wented
this House 1o bear in mind that it i very
easy to destroy people’s reputation asd
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people's potition by such & kind of carcless
entrustment of respomslbility to unkpownm
agency. It is very difficult 1o rebuild i,
Sir. It is very easy to produce any kind
of & statement of eccount from & bank
gbout any hon. Member. All thal is
necessary is to pul his name on & piece of
paper over tbe name of the person whose
sccount it may be, photostat i, and it
will take the hon. Member his life time 1o
explain thal it is not his account. So these
kinds of things bappen because disinfor-
mation is & part of the foreign Intelligence
patently delermined 1o destabilise 1he
Government in other couniries and there-

fore, we should be cereful about it. Thank
You,

MR. SPEAKER : Shri Madhav Reddi.
You take only 12 minutes, Sir. Now I
will go by the time,

PROF. MADHU DANDAVYATE :
Vishwanath Pratap Singh will lose Defence
portfolio also.

SHRI SOMNATH CHATTERIEE :
Bhure Lal will be arrested.

{Interruptions)

[Translation]

THE MINISTER OF HOME AFFAIRS

(3. BUTA SINGH): Your case is
being pleaded.
(Imrerruprions)
[ Englisk]
SHRI BRAHMA DUTT : After that

he will join Your party ;
{Interruptions)

SHRI C. MADHAV REDDI (Adila-
bad} : Sir, 1 will not refer 1o any
documenis or even newipaper reporis
which have becn very extensively quoted
bere. Sir, what cmerges out of the
discustion  is .. (Imterruprions). Pleased
let me speak....the typical style of function-
ing of our Government. 1 do not make any
distinction between the Finance Minjater
and the Prime Mioister,
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{Inferruptions)

MR, SPEAKER : Order please. Order
in the House.

SHRI C. MADHAY REDDI{ For

me both are same,
(Inferruptions)

MR, SPEAKER : If anybody wants (o
leave, please leave. Otherwise, sit quietly.

SHRI C. MADHAY REDDI: It is
their collective responsibility. If somethiog
happens which is wrong in the Ministry of
Finance, the Prime Minister is egually
responsible for this.

Sir, 1 was listening to the speech of
the esteemed Member of this House, Mr.
Dinesh Singh. It was more & selfcondemna-
tion. He was accusing the Finace Ministry
of the Enf.rcement Direciorate, that
means, the Ministiry. If something wroog
has happened, the Ministry is responsible.
Mow it is the Ministry, it is the Oovern-
ment that has appointed the Peirfax
Company. Now, loday he says, that was
wrong. If the Pairfax Company is not
trusted because they had connections with
the CIA and others and with the American
Intelligence firms, then who is responsible
for it7 Why was it done in the first
instance 7 T do oot refer to the so-called
file which was taken by the Finance
Minister to the Prime Minister. Whether
the file may exiat or it may not exisl
we are not concerned with that, but 1 feel
that if the Finance Minister has taken some
action or his officers have taken some
the Prime Minister is equally

sction,
respoansible.
{Interruptions)

MR SPEAKER : Mr. Paniks, this
is oo cooclave time here. Don't be
irresponsible.

SHRI C. MADHAV REDDI : If the
Ametican s gency today is being suspected

and # they are talking of the Watergate
scandal, 1 have seen & sistement that
another Watergale scandal is going to be
mnearthed in India, That s the statement
given from the fairfax United Staies. Now,
if that happens, who is responsible for
this T 1 feel that there ja something wroog
with the functioning of the Boforcement
Directorats, 1 say this, becanas,
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[Translation]

In Hindi there is & saying which means
that one should not befriend & thief to
catch a thief,

AN HON. MEMBER : That has to be
done. g

SHRI C. MADHAV REDDI:
You tlake beip and oot make friendship.

Hl}l

MR. SPEAKER : He is acquainted
with the Police since & long time, He know
it.

(Interruprions}
[ English]
SHRI C. MADHAV REDDI: WMNow
this Enforcement Directorate which was

handling this affair for the last two years,
people think that there was no secrecy at all
muintained. All manner of people were
associated with the investigation. I do not
want to take the nomes Why should I
take the names 7 The names hiv: already
come on tecord At on point of time,
one set of people, another point of time
another set of people were there. What is
this 7 Why should you have any privete
people, whether Pressmen or any other
businessmen or associated with any
type of enguiry of such a sensilive nature
I am simply surprised. What is this iype
of functioning 7 Now the point is that
these things have happened. Now, we
want that whalever investigation has been
done by this agency, the record should be
placed on the Table of the House. We
should know what has happened. We
thould know who are thpse persons who
have taken the capital from Indie and
converted it into foreign exchenge by
violating the foreign exchange rules by
various means, by receiving kickback or by
over-invoicing or under-iovoicing. Al
types of malpractices have been indulged
in by several people in  this couniry and
this is going on for & pumber of years and
today a lot of our capital in in the foreign
couniry. The Bight of capital from this
country is m very very big drain oo the
economy 8nd we are all concerned abont
i, when these matters were discussed.
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[Shri C. Madhav Reddi]

The intention of the Finance Ministry was
perfectiy right. But then, how to achieve
that objective 7 It is because for &8 guod
objective, you must also emplny good
means. You cannot adopt certain  irregular
and qustionable methods for achieving
the same objective, For punishing & person
for the violation of FERA, you should not
indulge in FERA violation yourself.

Mow, & mention has been made about
the payment to the ageocy. Some hon.
Members have been telling that the agency
was not made any payment a1 all in
foreign exchange. we do not know that.
It is surprising thal without any payment,
the agency wae working for the last one
and a half years to two years 1 do not
koow how they were meeting their own
capenditure 1f an¥ paymen! has been made
in foreign exchange, than cerlainly it is &
violation of the foreign cxchange regula-
tions unless it has been brought to  the
notice of the Minisiry, unless the Finance
Secrelery or the Finance Minister has
approved the sanctioning of the foreign
exchenge or the Reserve Bank of Iodia
has done so. As far as my knowledge goes,
no such permission was given. Mo payment
bas been made officinlly It means, some-
body has made the payment. Who s that
man T Why should he make the payment 7
If such a payment has been made, then
natorally, there must be some purpose
behind this These are the points which
have to be investigated thoroughly and the
Covernmenl as & whole snd the Prime
Minister, should take the responsibility
today he cannot say, "I was oot responsis
ble for this; the Finance Ministry was
doing this without my know'edge." Mo, 1
am not prepared to accept this. It is a
collective  responsibility, The entire
responsibility bas to be borne by
the Prime  Minister. And then, =
thorough investigation must be made and

the report of this agency must be placed
on the Tab'e of the House. We would
like 10 koow who are those people who

are miinlaining secret wccounts in Swiss
baoks. It is said that sbout Rs, 1700
crores worth of foreign exchange is there
in the Swiss Banks. Another mccount =ays
that it would go even to Rs. 30,000 crores
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worth of foreign exchange. 1 do not know.
If that is the case, if we go by these
reports, then it s an slarming situation
and I feel that the House has got the right
to know as 10 who are those people who
bave violated the foreign exchange rules.

Mow, regarding this agency still  being
in service, ] do not know whether they
are still in service, whether they are #till
doing the job. They have not been dismis-
scd 80 far. They are claiming, “‘“We are
their clients™, Are we their clients even
todey, I would like to know. What is the
Governoment doing, if as Mr. Dinesh
Singh says, these are the people not to
be trusted because of their shady back-
ground etc. 7 1 do not know. In
that case, where s the case (o
continue o engage them 7 | do not
think that there is anything wrong in
engaging a forergn agency. There 1s nothing
wrong io that, We do not have our own
people there. Certainly, a foreign agency
ean do a better job in 8 foreign country.
But there must be proper job specifications.
There should be proper terms and condi-
tions worked out and they should kmow
what are their limitations. They should
also know how 10 keep the secrets and so
on and so forth.

1 am sure the new Finance Minister is
going to look into all these matters and
s=¢ that nothing wrong is going le bappen
and there is not going 1o be eny future
complication because of this episode
and the information collected by these
agencies is kept secret and it is not divuiged
80 that we may keep secret the information
in our possession,

SHRI B. R. BHAGAT (Arrah): Sir, 1
had expected the debate to follow the
noble objective contained in the subject
matter, the srbject being to unearth, to
find out the huge funds which escaped the
law of the FERA and were illegally
accumulated outside. This was the subject.
1 had appealed right at the beginning that
the tone should be such that the atention
of the entire House should be directed and
the hon. Membars agreed with it. 1 have
been saying in this House agsin and again
that this Parliament always allows A&ll
questions where national intereat s involved
end oo all such question we rise as oot
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party. ‘Why then today, | ask my [riend
Prof. Madhu Dandavate, for whom 1 have
8 special regard, raised the issues whether
the investigating machinery is edeguate or
nol, did we hire the foreign agencies apd
was il in order or not. But he did not go
into it except that he mentioned some
Swiss law. But if he had given the details,
he would have foupd the answer himself, 1
would give the details.

The third aspect is coordination and
correlation between the Prime Minister and
the Finance Minister. He entirely dwelt
on this and I was shocked 1o find that be
has even exceeded the limits,

He is the grestest champion for docorum,
for observance of rules and regulations, But
today he has deparied. Why is there
insinuation 7 One thing he said about the
Minister There is a tradition between
Members. We are all hon. Members.
When a Minister denies things, he says
“You made & secret.™ 1 am glad that he
bas withdrawn il

PROF. MADHU DANDAVATE: 1
have withdrawn Switzeriand, not secret.

MR SPEAKER : Have you withdrawn
Switzerland from the Atlas map 7

SHRI B. R. BHAGAT : He dweclt
mainly on the aspect of coordination or
correlation between the Prime Minister and
the Finance Ministty. Bul there again he
‘departed, | am sorry, from the high norma
w#hich he always followed. He said ona
particular date, in January or so, that the
Finance Minister wook & file and the file
was nol endorsed, approved, and then, next
day, the Finance Minister was removed. He
follows logic. He must have read it. If
the major premise of a logical system is
wrong, the conclusion is also wrong. Mow,
Mr. Sathe bas said that it is & wild

imagination. He has accepted it. He
cannol prove it. There is no file, as it has
been horne out, There was no meeting.

There was no record..... (farerruprions)

Therefore, now he says that the Prime
Minister's removal of him is related to the
poo-endorsament of his proposals on this
matier,
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You cannot see what is whet il oo go
amray. I onlv feel wbout what my
colleague Shri Dinesh Singh said about—
Prof. Mudhu Dandavate fur once—1 may
for once—he is slwsys very particular,
careful marshalls his facis so nicely, comes
to conclusion carciuily and alweys follows
the natiooal intercst, for which be is
known now. But today, I am sorry (o say
be may have some interest to damage
some-body's  repuintion. But in the
process, his own reputation for probity his
high standards were damaged......

{Interruptions)

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND MINISTER OF FOOD
AND CIVIL SUPFLIES (SHRI H, K. L.
BHAGAT) : He should sympathise with
Shri Madhu Dandavule,

{Interruptions)

PROF. MADHU DANDAVATE:1
would say that all should siend in silence
for one minute.

MR, SPEAKER : 1 want this for that
date...

(Interruptions)

SHRI B.R. BHAGAT : What has
happened is this as Shri Dinesh Singh has
seid that be is 2 wvieum of 1he massive
disinformation going in on this matter. If
you teke any aspect of this matter of
disinformation...

SHRI 5. JAIPAL REDDY (Mahbub-
nagar) : Mr. Bhagat himsell is a victim of
disinformation .-

(Interruptions)

SHRI B, R. BHAGAT : I cannot reply
to what I have oot followed.

SHRI 5. JAIPAL REDDY : He is
standing victim of inlernational disinfor-
mation...
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BHRI B. R. BHAGAT : Many of us
can be viciims of disinformation, But we
ghould not use disinformation to brning up
charges which are nothing to prove. This
is what happened in this case. The major
#ssue is, you know, thay there are cerisin
{ssues about which the whole couniry want
to know, the House want to know about
the details. Why a private foreign agency,
an investigating agency was appointed 7
Was it in order or not 7 That is the point.
If you follow the practice, il you see the
practice that it his b=en done—th2 hon.
Member has egaid that it has been done in
the past—even by the lanata Government
of which Mr Madhu Dandavate was &
part. 1 think there is per s noting wrong
in hiring & private detective agency  which
follows the guidelines indicated by our
officinl agency. Our agencies, the CBL or
the 182 agencies appointed by the House by
the Parliament. They have the constitutional
siand. I you know i1, 1 had the honour
of bringing this Poreign Exchange Act.
Under this, he is the investigating- officer.
Usually, in the bezinning when he was a
senior police officer of the highest rank, he
was appained as Director. Therefore,
under the guidclines, per se, it is done.

(Interruptions)

He has roised &n important gquestion.
1t necds to be clarified. The Investigating
Officer, under the Foreign Exchange
Regulation Act, pissed by this Parliament,
amended and improved, renovated by this
Parliament rcpeatedly since  the 1950s,
the Director has the power—You may call
the Central Buresu of Investigation or the
IB, he has got the power. May be it is
called the Directorate of Economic
Offences. Under the direction, which is
authorised by law, by Parliament here, if
any private agency is asked (0 investigate,
help in supporting the investigating
machinery, there is nothing wrong, per se,
agaipst it. What has bhappencd in this
case Is : how he was appointed T 1t is for
the Government to say. 1 do not know. He
has said that it was done in the past, 1
quote that it was done by the Janata
Qoverdment. It bas been done so. These
matter  should  be  absolutely made
clear that there is nothing wrong in merely
appointing a private detective agency or an
investigatiog ageocy. It is done under the
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frame-work of our laws and regulstions.
This is one point.

Secondly, about who was this
man, Mr. Dinesh Singh has gone into this.
He has said so many things. But 1 will
sa¥ only one thing Prof. Dandavate
quoted Mr. Hirshman. The other aspect,
be has not quoted. Jarertuprions) He has
not quoted him in full, Mr Hirshman
bas made certain remarks which are
insulting to this country and 1o which every
Indian must object. Prof. Danduvate just
ignores it. He says that there will be
Watergate in this country, this pariicular
thing should be done or should not be
done. He comes from a couniry where it
is the habit to interfere inte how the
affairs of the Government should be run,
how ihe law should be administered. Will
not Prof. Dandavate object to that 7 Is it
in orler T 1 say, it is insulting, it should
be totally repudiated. What does he
mean when he says that there will be
Watergate 1n this country 7 Can there be
Watergate here 7 1 ask the hon. Members
here. So long as we follow our sysiem of
Government or for that matter, the sysiem
of government in the United Kingdom, can
there be Watergate in this country eor, for
that matter, in the United Kingdom 7 There
can be Watergate in the United States of
America. There, the Executive is scpara-
ted from the Legislature, but not in India,
oot in the United Kingdom. (laterrutions)
Yes, come on, il You have the facte, if you
have understood the process | Interrarions)
Mothing can be done here so os to create
a condi ion of Walergate in our system.
That is the point 1 am making. You take
the history, We have Prime Minister.
Watergate is related to the Chiel Executive,
It isrzlated to no one else. When ha
said Watergale, be means the Prime
Minister of this country, Watergate is
related (o President MNixon. There can be
a President Nixon to face it. But we
have Prime Ministers here, including Shri
Morarji Desei, not all of the Congress—
Pandit Jawaharial Mehro, Shei Lai
Bahadur Shastri, Shrimati Indira Gendhi,
Shri Morarji Desal, Now we have Prime
Minister Shri Rejiv Gandhi. Can you say
or can anybody in the whole world say any
such thing about our Prime Minisers 7
Our Prime Ministers have set  the
highest standards. They never speak
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the untruth, they cannot do anvihing

wrong. Why 7 Because we have 8 Governmenl.

vigilant Parliament where (he accoumin-
bility is not remote. 1 am sorry, this is
one point on which 1 differ from Mr
Vasant Sathe. He is advocating the
Presidential system. but 1 am not because
in the Presidential aystem the accounrability
is remote and, therefor=, a situation like
that of Walergzle can be created there.
But here the accountability to Parliament
is not monthly or weekly, but daily, every
hour ; the Prime Minister i* accountable
to Parliament and to the peop'e every day,
every hour. Even if he makes a wrong
move, be wili be caught, he will be bauled
up. Imagine in a couniry...

SHRI VASANT SATHE : Sir. 1 am on
g personal explanation. 1 have never
advocated presidential form of Govern-
ment. 1 don't know where my good Hon,
friend Mr. B. R. Bhagat got that ;

SHRI B. K. BHAOAT : This is one of
the disinformation.

SHAT VASANT SATHE : 1 have only
said that we should have a direcily elected
chief executive within the fromework of our
Conatitution.

(Interruptions)

SHRI BASUDEB ACHARIA : What
does it mean T

MR, SPEAKER :1 will not allow a
conslitulional debate here.

{ Interruprions)

SHRI B. R. BHAGAT : My advice to
mY friends on the other side is that they
should reject, repudiate, the remark of the
Chairman of the Fairfax that there will be
Waotergate here. They have got no
business 1o interfere in our administrative
syatem as 1o which is good here or which
can take care of us. Our record is second
to none in the world. Therefore, nobody
need advise us...(Iaterruprions)

Mr. Madhu Dandavaie made o reference
that now the Housc should consider
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seriously the law passed by the Switzsrland
Barlier there was a law,
1 know, during the Janata Government
period, when they wanied to investigate
cerlnin accounts, they sent their emissary
e that couniry, Mr. Madhu Daodavats
also knows it, but they said oothing. Thess
people said that you give us the detnils
but they said that they cannot give it ; our
law is such that we have no control over
our banks, This is what the Swise Govern-
ment told them. They should have known
it. But ignorant as they were (hey sent
their man there ; but they said tha: who
are You. we don’t have uny control over
our banks, they don’t function under us
and we cannot force them.

PROF. MADHU DANDAVATE : That
is why he did not go to Switzerland ;

SHRI B. R. BHAGAT : Since then Ut
is 8 fact that law has been changed ; but
changed for what 7 This is what we should
know, This has been changed merely to
give information where there is a specifie
case of a large-scale defrand indulged by a
group. The Government wiil be able to
tell you more. For example, the mafia
group operating in the US with links else-
where were collecting buge funds sz a
criminal activily, They allowed the
information to be given to the U, 8.
Government. The second case on =
request the former President Marco's
funds which were frozen. Whatever funds
were there, they were frozen. If 1hs
Swist Government allows all this, all ibe
money will iy away out of the Swisa bank
and they will be barkrupt.

The point 1 want to locus is that it fa
8 purely  economic matter, alibongh
economics has lurned today  polithesd
economy and it is not pure economice. Be,
1 don"t segregate the politics from ecomo-
mics. But it should not be made, an I
earlier began, & partisan politics. It s
much too serious &8 matier on facts. The
insinuation that has been brought againet
high personalitiecs—direct or indirect—
they are pot true and they should not be
indulged in.

Let us emphasize, let us wmsk the
Goveinment as to what are they going 1o
do. This is & fact. Rs. 30000 crores and
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all that is & wishful thinking. But there is
a solid report by the International
Monetary Eond which speaks very carefully
of fiduciary deposit—mnot the other
deposits—to the extent of Ra. 1325 crores
or something in the Swise accounts,

16.00 hre.

They have said so. That is one base.
There may be other basis, other money and
other deposits. Let the House direct the
Qovernment or let us all together say that
this is & matter of huge proportion and one
who indulges in black-market or black
money here the House is one in pursuing
them whoever he may be. If they are
indulging in serions offences let us pursue
them but do not bring in all.  This is not
an imue on which to raise all the insinpa-
tions or mud. Let us not indulge in a
mud slinging match amongst ourselves Let
us together pin-point how the matter helps
the Government in pursuing this so that
this matter can be settled boldly and
effectively,

SHRI SOMMATH CHATTERIEE
(Bolpur) : Sir, I am unhappy that the
Government has not responded with the
seriousnces which this subject relates to
because according to me the debate raises
very important questions and serious gnes-
tions concerning the method of fuactioning
of the Qovernment and also the integrity
and security of this country.

Mow it is admitted that the Government
of Indin engsged a foreign investigative
agency for discharging some function of the
Government. There is no dispute on that.
But what is of concern to us very much is
that & country has been chosen and a con-
cern has been chosen from a country whose
imperialist designs are wvery well known.
USA in kecn to destabilise the security and
integrity of this country. It is wvery
well established and inspite thereof it appe-
are now from Shri Dinesh Singh's speech
and Shri Bhagat's speech that there was
really no inves'igation about that investi-
garing agency itselfl. Whether it was a fit
spd proper concern or what are its connec~
tions with the American agencies like CIA
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and FBI, it appears; nobody knows. Now,
therefore, & concern from an imperialist
country like America has been chosen 1o
investigate into very serious matters concer-
oing our economy—economy in the sense
that crores and crorcs of rupees which
should be here in our country are being
kept elsewhere.

Unfortunately, it seems that Government
of Indie afier 40 years of Independence
and with so many Ministeries, so many
Direciorates, so many ministers—ihree—
quarter ministers, full ministers and hail
ministers—have been unable to find out any
agency in India for the purpose of
meking investigation under an Indian law.
This is very important. Today we are
being told in 1987 that if wegoto
foreign country what does it matter. So
there is a clear admission that we have not
been able to build up the ‘minimum infra.
structure to find out violation of our law
by Indiams or non-resident Indians ‘n fore-
ign countries. Therefore, I submit, this is
& matler of & serious nature and instead of
irying to find out whether Prof. Madhu
Dandavate has been trying to sling mud at
others why don’t you search your owr
heart and put your own house in order
and make it clear to the peop'e of this
country. For six weeks or ten weeks every-

day n_:lpnmibln newspapers, responsible
magazines and journals have been
publishing stories about this, 1 wuse

the word "story’ but what istbe reaction of
this Government 7 People have been fed
on that and 1 should have thought Govern-
ment would have welcomed this oppor-
tunity o come with concrete evidence and
take the people of this country into confi-
dence. You do not do that and iry 1o
make Prof. Dandavate the scape gont.

AN HON. MEMBER : We are not
making a scapegoat of him.

(Interruptions)

SHRI H. K. L. BHAGAT : We have
the highest regard for Prof Madhu Danda-
vale. There is no question of making him
& scapegoal...[Interruptions)

SHR1 SOMNATH CHATTERIJEE : Sir,
I very strongly express our opposition (e
the selection of this type of an agency and
for that matter an agency from » couniry
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Whose ability to destabilise through diverse
means, governments and systems in other
couniries, specially like ours is well-known.
Therefore, this is my emphatic protest
against this attempt.

Mow comes the second question. You
have selected an agency &nd you have given
it an appointment. 1 would like to know
gs to when such appointment was made,
What were the methodologies of that
appointment 7 Which Ministry decided to
make that appointed 7 Before making that
appointment, what attzmpt was made lo
find out the credentials of that agency ?
Has it got the expertise for making investi-
gations inlo economic offences 7 Mr.
Dinesh Singh pertinently raised this point,
It is supposed 1o be an expert in making
political investigations, of Walergate type
Well. we do not know whether there are
many Watergates in our cupboards in this
country too; Many skeletons may come
out of it.

(Imterrupiians)

SHRI SOMNATH CHATTERJEE : Do
pot feel so touchy. I only said, ‘may

come .

Secordly, 1 would like to know ms to
what was the actual job assigned to it. At
the time of assignment of the job, weie they
atked lo make inquires with regard to named
individuals or concerns and opot generally
finding out about blackmoney elscwhere 7
What were the terms and conditions for
making payment for the job to be done?
Immediately out of this arises 8 question as
to whether any payment has been made
and il so how much, how aod when. And
‘how' should also included "by whom'. It
is & very important matter. 1 am sure, You
are taking it reriously Brahma Duttji.
Placse take it seriously. Don't be

fippant.

SHRI BRAHMA DUTT : 1 take every-
thing coming fram you in all seriousness,

SHRI SOMMATH CHATTRIJEE : I
would like to know as to the level of the
government at which the decision 1o
appoint the agency was teken. Was it at
the burcaucratic—Secretaries’ level 7 Or
was it taken at the Minister’s level 7 In
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the Finapce Ministry, was it at the Mioister
of State's level or at the Union Finance
Minister's level T Or, was it at the Prime
Minister’s level—in the sense, wan it a
Cabinet decision 7 Or was there any parti-
cular Sub.Committee which sppointed this
agency T [ would like to know all this
because it is very important to lake the
country into confidence. Who were the
persons who happened to be the privies
with regard to this appoiniment T At what
level of the Government are they lunction-
ing ?

I would like to know if it was not
known to the Government at the highest
level, about this appointment until they
have staried their forays and made conside-
rable progress. 1 mention this because
some publications stated that the appoint-
ment wasr mede in September 1985, When
was it known to the highest level of the
Government in this country 7 'Was the
Prime Minister's Secretariat consulatsd
sbout it 7 If they did not know about I
initially, when did they come to know
of it 7

Sir, 1 would like to know whether any
information was given by this country, by
our Government, to these agencies to make
further probe on that basis 7 Was any
classified information given to them to make
futher enquiries 71 would like to know whe-
ther I hope, you will please answer thie—1
am not exhaosted as vel, You don't get
excited...

SHRI BRAHMA DUTT : I don't get
excited.

SHRI1 SOMMNATH CHATTERJEE : 1
would like to know whether eny report has
been given by this agency to the Covern-
ment of India, till date 7 If eny report
has been given, | would like to know from
you, when and to whom that report was
given T May I know whether any person—
I am sure, You will shield them—or the
concern has been named, who has or have
hoarded blackmoney in foreign countries ?
| hope, you will please take this House into
confidence and tell us, what is this repost
about T If the matter rested these, the
country would not have been so periurbed
as what had happened subsequently. It is
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well-known that in this country large sum of
blackmoney is circulating sand nobody is
disputing that. Not only Rs. 40,000
crores have been said to be circulating wilh
in this country but also the moneys which
should have been here, are now being hoar-
ded or utilised for verious purposcs, say,
for. under-invoicing, over-iovoicing, purche-
sing property, giving bribes 1o officers of
outsiders. | do not koow, for what pur-
pose, But this is all said to be the purpose
and also in clandestine accounts—numbered
accounts=—in Switzerland. 1t is well known.
As o matter of fact, when the Amnesly
scheme wa: announced by the former Finunce
Minister for these hoarders of blackmoney,
we said, we oppose the amensty parl
of it. 1 say, it is the job of the Govern-
ment to find out, who is hoarning the
money oulside and that amnesty rhould not
be there. This is nothing but the Govern-
ment going with bended knees to give relief
by way of charitable disposition

{Intarruptions)

Sir, from Shri Brahm Dutl, we would
Ikie to know. if that was there, then would
he have been less unhappy 7 What is the
pituation 7 We find suddenly that a resi-
dence at Sunder Magar was searched. This
search was connecled to this enquiry and not
connected to that celebrated letter. There-
fore, we are proceeding, on the basis, as
C. B. 1. has said in its Press report...

(Inrerruprions)
You want to be specific...

SHRI BRAHMA DUTT : I just wanl
to know whether have you certified it 7

PROF. MADHU DANMDAYATE : Sir
Mr. Buie Singh want 1o describe that letter.

SHRI SOMWNATH CHATTERJEE :
This investigation by FAIRFAX agency has
resulted supposedly in search of & premises
in Sunder Magar in Delhi and also & house
in Madras and some office in Bombay.
Some persons have beem arrested. For
whut purpose, you have arrested then ?
They are supposedly connested with the
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purpose of engaging this FAIRFAX groups
for investigating these accounis in foreign
countries. Who are these persons, who are
arrested 7 They are private  individuals,
They are not Qovernment officeis.  Mr.
CGurumurty and Mr  Janskiraman were
arrested for this. They are not Gover ment
officers What is this nexus 7 Nexus is suppo-
sed 1o be through these individuals, but the
Governmen: of India had enganged the fore
ign concern. Just look et the seriousness
of this case C. B. L. is opposing the bail
application and demanding remend of these
two accused on the ground that they were-
Government of India and the forzign investi-
gating agency——were are the go-betweun for
their appointment and payment. A letter is
produced before the court of law, relying
on which the remand was asked for, The
bail was opposed During this process, a
report came from  abroad, that this
FAIRFAX letter produced by C. B. L. is e
forgery. This is bizarre drame going on.
Then, what happens 7  Another version is
produced, of this Letter—""We never wrote
this letter."”

Mr. Brahma Dutt, please apswer how
did CBI get that letter which is alleged 1o
be s forgery. Mr Butla Singh, pleased
don't stop him. He is makinga note. You
are slopping him from making o note. No;
let him note.

How and when did CBlI come to
possesa that letter which is alleged lo be a
forgery 7 This is a wvery serious matter.
1f CBI is using it for the purpose of the
remand of an accused, &nd relying on
that document they are opposing that bail
application, when did they get this letter,
and from whom 7 Now, if that is not so,
if the contents of that letter are nnt
correcl—ifl they are correct, thenit is a
more serious matier, when the Government
of India is taking the help of individusls
for engaging certain persons and making
payments through them—and il that letter
is not correct, all the questions remain
unanswered,

Mow what has bappened 7 Why are
people becoming very seriously concerned
egbout this 7 What has happened T On  the
24th of January, if the then Finance
Minister was supposed to bave committed
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an indiscretion in appointing Pairfax, be
issent to 8 more eensitive Department,
viz. Defence. Suddenly he issenitoa
more sensitive departmeut. And then,
something more interesting happens. The
Director of Enforcement...

SHREI A. CHARLES : That is all your
interpretation

[Tranlsation]

SHRI SOMMNATH CHATTERIJEE :
Why have you kept so many ministers
tham 7
| Engli k]

S0 mony Ministcrs are there to hold

your fort, Mostly incompetent...(lnferrup-

tions)

1 em coming to thc end. What has
happened T The Dirccior of Enforcement
is perzmplorily despatched to the position
of toial inconszquentiality, as if a midnight
coup had taken place. One of the topmost
enforcement officers of this country is
asked 1o give up charge, atl 8 o'clok in the
morning, i.e. the next day. Even 8 grade
‘D" employee is entitled to more respect
and concern.

SHR1 BRAHMA DUTT : What is the
proper time for it 7

SHRI SOMMATH CHATTERJEE :
Is it 10 o' clock at night ? Do you
function «nly at night? Can't you
function in day-time 7 (Inferruptions)

MR. SPEAKER : Order, order.

SHRI SOMMNATH CHATTERJEE:
And the Secretary of that concerned
department becomes 8 cipher.

PROF. MADHU DANDAVYATE

Mr. Somnath Chatterjee, you have forgotten
about the midnight orders, 1o which they

are accustomed.

SHkl SOMMNATH CHATTERJEE :

We thought those days had gone. Now,
there are ceriain things inherited, more
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than others. What we are worried about is
this. Mr. Vishwanath Pratep Singh was
doing something for which he was getting
accolades (rom the country as a whole,
viz his concern to find out black money,
bring the guilty persons to book; and the
spate of confessions and apologies tendered
by big busincss, showed that Mr. V. P.
Singh was right in most of the cases. We
supported it. We did not support his
amnesty scheme, but we supporied his
move Lo unearth black money, 1o proceed
against the financial munipulsters who are

holding our country to ransom, Crores
and crores of rupees which should
be here, utilized for our develop-

mental purposes, are being willized for
all sorts of nefarious games by certain
business house and some supzr-stars. This
country was all nlong keeping silent. Tha
mistake of Mr. V. P. Singh, it appears
now, is that he bad taken the help of an
American concern ; he should have done
it through his own agency. But what we
are apprehending is that bis transfer, this
change ufl depariment of the Finanee
Minister is all to scuttle the future. i.e.
the further investigation into black money
and foreign holdings. (Jarerruprions) 1
would hke to know (Inrerrupiions)

MR. SPEAKER : Order, order.
is this 7

What

SHRI SOMNATH CHATTERJEE: 1
would like to know from the hon Minister,
Shri Brahma Dutt, if he is permitted o say
by his senior Finance Mioister, since ~Mr.
Vishwanath Pratap Singh shifted to Defence
Ministry, has any reid been conducted
anywhere in Indie 7 So far as the investl=
gation to unearth black money in foreigo
countries sepecially Switzerland i concer-
ned, has any attempt been made again by
your ewn agency to find out who are the per
sons gollty of this 7 Will you please take the
country into coofidence and tell ws i
detail T

SHRI P. R. KUMARAMANOALAM
(Salem) : I think, mt the ouiser, Mr,
Somnath Cherterjer should be told thag
even those who belong to the Congrems
Party and are in Parliement whould
definitely join him to say that black-Money
will be unearthed and the movement 1o
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unearth blackmoney cannot be stopped;
and every single person in this country
will support that move and that move is
obvious. Lel not an attempt be made 1o
be little or reduce the effort,

I am grateful te Mr., Somnath
Chatterjee that he has raised certain
Questions for once after a long time which
Bre relevant.

SHRI AMAL DATTA : Why are You...
(Interruprions)

SHRI P. R. KUMARAMANGALAM :

I did not at all refer 10 Shri Amal Datta;
1 did pot even refer to him.
(Interruptions)

MR. SPEAKER; Why are you

unnecessarily antagonising him 7 He s
trying to give some facts; It is & good
thing What is wrong in it 7 (Inferruptions)

SHRI P. R. KUMARAMANGALAM :
The first question that wrises is whether
the Fairfax have been appointed by eny
guthorily empowered by law 1o appoint
such an investignting privale agency ;
whether this appoiniment was in wriling or
whether it was oral and in what way ?
The main reason is that the discussion
itself is raised on the question of eppoint-
ment of US agency called ‘Fairfax’. Was
there an appointment at all is the gquestion;
if so0, when and by whom 7 The person
who did this appointment, was he empowe-
ed todoit? Thatl think is the funda-
mental question which unfortunately has
not been raised till pow, and 1 think the
Finrnce Minister will be kind enough to
infogm this House about it. (nterruprions)

AN HOM. MEMBER : Mr. Somoath
Chatterjee bad raised it.

SHRI P. R, KUMARAMANGALAM :
There is another very imporatant gquestion
that arises and it is this. If an appointment
was made, wes it nol mcda by a persen
who did not have the authority to do it 7
Was it made by a person who overstepped
ais  jurisdiction T if so, under what
guthorisation 7 That is another question
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which is very important, The reason for
the importance is that, it is after a long
lime, to my knowledge, I think it is for
Ihe first time that US foreign investigating
agency has been engaged 1o lock into
economic offences; an agency that is known
to us has beeo only involved in the politi-
cal investigation and not in economic
investigatoin ; also an  sgency whose
conpection with the intelligence sgency,
the Central Intelligence Agency of America
is in question now. How close is their
connection, what is their access is an
important question raised in this House 7

16.25 hrs

[SHRI YVAKKOM PURSHOTHAMAN
in the Chair]

Mr. Chairmar, Sir, if ] may say that,
another question that arises is  whether
this agency Fairfax has been appointed o
investigate—the hon. Minister of Siate
for Finance may be kind enough (o nole
that the Members of the ruling party also
can ask certain relevant Questions.

SHRI G. G. SWELL : He does not
bother. You are irrelevant here,

SHRI DINESH GOSWAMI : He does
nol listen 10 You.

SHRI P, R. KUMARAMANGALAM :
Brahma Duttji, may [ draw your atlention
for & minute here, if You do not mind 7

(Interruptions)

SHRI P. R. KUMARAMANGALAM :
The second Question that arises is whether
the Fairfax appoiniment was to squash
certain investigations into specific offences
and offenders or whether they were engaged
through an external arm of the Direclorate
of Enforcement.

AN HON. MEMBER : Whether they
were engaged at all.

SHRIP. R. KUMARAMANGALAM :
Whether they were engaged atall has
already been raised, 1 have already raised
it
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SHRI 5. JAIPAL REDDY : The poor
Minister cannot answer.

(Interruptions)

SHRI P. R. KUMARAMANGALAM :
Another important issue that arises is
whether there has been &8 method in  the
collection of information, or whether 1he
Fairfax was the only agency thst was
considered, if that wus so, who introduced
the Frirfax to the Directorate of Enforce-
ment, if the Directorate of Enforcement
wasz the authority which appointed it
ultimately 7

Mr. Chairman, it is rumoured— 1 do
pot know how far it is true— it has come
put in cerfain prblications; that a certain
investigative journalist was the person
who was invelved in  introducing the
Fairfax ngency (o the Directoraie of
Enforcement and on this basis if the
Directorate of Enforcement and the
Government of India and the Ministry of
Finance, eic., have engaged, then one is
really afreid about the situation that
is linble to come into being in tbe [utwre.

The question of disinformation has
been raised and re-siressed in  this House
already. The beginning of disinformation
is available in the Staferman newspaper
and in other publications, But, Mr.
Chairman, the issue is also whether any
report &t ull has been made available to
the Government by Fairfax, 1fso what is
the information that is available with the
Government T The House would like to
know this.

SHRI 5. JAIPAL REDDY : Wonder-
ful.

SHRI P. R. KUMARAMANGALAM :
Or, is this information only available with
Prof Madhu Dandavaie, or whether this
information gbout Fairfax is available
only with Jaipalji or Prof. Madhu
Dandavate, or whether® it is awvailable
with the Government 7

(Interruptions)

» ) . y ®
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Another very important issue s,
whether in December 1986 the scrvices of
Fairfax were uesd, officially engaged by
g private textile concerm in  India and
whether that company was responsible for
bringing the Chairman of Farfax to
India and through this investigative reporter
introduced \Iaterrutions) 1 do not  believe
in blaming people— 1 am n:king ; let the
Finance Minister rcply.

{Interruprions)

MR. CHAIRMAN :
commentary,

Mo ruoning

{Interruprions)
SHRIP. R, KUMARAMANGALAM :

He wanis to become the Minister of
Finarce,

{Interrup ions)

SHRI1 5. JAIPAL REDDY : We are
supporting him.
MR. CHAIRMAN : Do not  support

him.
(Inreriuprions)

SHRIP. R. KUMARAMANGALAM :
Another very imporiant  jssue is whether
thare was any Probe,— inter-change of
probes— in this mailer, whether the
Finance Ministry have withdrawn cases
against the offenders who through using the
services of certain  people  introduced
Fairfax to the Directorate of Enforcement.
This is & very strmight question which [
would like to be replied.

1 would like to know whether the
cases againgt certain publishing companies
were dropped or withdrawn in  return for
Fairfax baving been introduced 1o the
Directorate of Enforcement. I would like
to know this, (Interruptions)

Another imporiant question is when
Mr. Gurumurthy was searched, was he
searched in & case-it come oul in the news
papers , it is a well known fact-relating 10
& mimsing file of DGTD or was be searched
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in connection with this particular Fairfax
investigation 7 This is also important and
it is critical because Mr, Somnath
Chatierjee has raised this point. The
COovernment should come forward and
clarify this.

Enough dis-in-formation has  been
spread through the madia half-iruths  have
been siated, allegations have been made in
this House which are baseless for which
the responsibility they are willing to take,
but no consequence in case found untrue.
Insinuations, left, right and cenire, bave
been thrown across the table. But thep it
is done by very senior people. S0 one is
restrained from making any further
ocomments.

A very fundamental issue arises whether
the Fairfax is only a tip of the iceberg.
It is true that there is a lot of black money
outside. Tt is true that FERA  violations
are taking place. They are all aware
But none of us really know what is the
magnitude We do feel that the Govern-
ment of India should tike stronger steps
and definitely not go through the process
of engaging private agencies like Fairfax,
The Qovernment agencies should move
and move fast to investigule on this matier.
But the point is whether this is part of a
global strategy to destabilise our nation.
Various angles are on. The Pairfax is
known to be connected with international
ictelligence agencies. Is this organisation,
ifit is a private iovestigative agency,
goiog to give its services frec of cost 1 To
the best of my knowledge, Lhe information
that is available in publications aod news-
papers, the Fairfax has not been paid &
paisa orm rupee or & cenl. The hon,
Minister may clarify whether they have
been paid—of course, whether they have
been engaged and whether they have been
paid. If they have not been paid, then
the Question arises: is there any
privale institution. detective or otherwise,
which is willing to spend money from its
pocket before being paid anything without
any motive T What ls the motive that
Fairfax had 7 That is the major question.
The statement that has been made by the
Cnairman of Faicfax to the effect that =
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Watergate is possible indicates that it is
not economic offence which he was after
but  political he s sesrching for. He
wanis to become an instrument of s an
insfrument or a tool in the hands of certain
de-stabilising forces abroad and in  our
country. It is time that we seriously, in
teis country, teke oote of the fact that the
medin should not be used—I am not
suggesting any sort of curb. I think, it i
for the media itsellf which is very responsi-
ble set up in our country to realise that
national interest demands that before they
start casting aspersions and allegations in
their publications, they understand......
(InrerruPrions)

MR. CHAIRMAMN : He is pot vielding
{FnrerruPrions)

SHRI P. R. KUMARAMANGALAM :
All I sm saying is that 8 section of the
press; T am not seying the whnle media.
The media is 8 wvery responsible medi.
Undoubtedly they have donc their job...
{InterruPtions) But the question that arises
is in such cases there are sections of the
media. there are certain people in  the
media who wish to utilise this powerful
tool to destabilise the nation. They are
part of vested interests. Let it be know a
that the people of India would not forgive
them. They cannol be under an illusion
that they can use the power of the news.
Piper or & publication to desiabilise this
nation. The people will not forgive them.
This very clear indication the pation has
given more than once and let it not be a
situation where again the nation will have
to take appropriate steps,

I would like to end by saying that it
is important for this House to know the
whole picture. It is not at all proper for
clther the Government or the oppsition to
keep information away from all of us.

It is quite obvious that Prof. Dandavate
has & lot of information at his disposal
which he has not been kind enough to show
to us. Apnd il is quite obvicus that the
Oovernment has some information. This
is @ matter of national interest. [ would
personally like to suggest to this House
that all of us who have information in this
maiter, should put our beads together and
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solve this problem as this a part of a global
strategy. This is only 8 type of the lcebers
that we are secing. The arms case is
nothing in comparison to this when one
gone lower down. Let us really apply our
mind and go inle  this  issue. It 18
not & simple of =conomic offenders
atall, Tt is & much deepor, il is
a much bigger issue. Tt is, in fact, & collu-
give siralegy which many forces putl to-
gether have adopled to try end bring down
the image of the nation, bring down the
leaders of our notion and destabilise the
pation  Thank you, Mr. Chairman, for
giving me the opportunity.

SHRIMATI GEETA MUKHERJEE
{Panskura): Hon Cheirman, Sir, when the
debale began. the tremendous uproar from
the Treasury Benches reminded me of =&
Bengali saying. 1 am sorry, [ have to
speak in Bengali and then translate it

Thakur ghare ke
Aml to kala khaini

Thakur ghare ke means who is  thers in
the temple. That is the question, From
inside the temple comes the answer |

“{ did not take bapanas' because the
benanas are inside and the person s also
inside. Somebody from outsid is asking
who is there in the temple. The person
inside first comes out with this expression :
“"Mp, no, 1 did not take the bananas” 1o
sbeolve himself of the crime thet he has
stolen the bapenss and eaten them. That

© geems to be the atmosphere...

{Inferruptioni)

SHRIMATI GEETA MDKHERJEE :
This is 8 Bengali saying. Ask your mother,
my dear (Inrerruptioni). Ask  your
mother, Mr. Kumarsmangalam that you
have not learnt encugh.

8o, Sir, this is the situation. ..(Inferrip-
tions)

SHR1 HAROOEHAI MEHTA : Sir,
every Member is taking rdvantage of the
absence of Mamata Banerjee.

SHRI 5. JAIPAL REDDY : Mamais
Baperjec has since become very quiel,

Bir.
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MR. CHAIRMAN : Order,

pléase continue.

order.

SHRIMATI GEETA MUKHERJEE :
Sir, 1 am saying this becouse poinis have
been raised here as 10 who is making
insinuution, what rules are being cbserved,
whether this can be said, wnether that can
be said. Yes, Parlinmentary procedures
cave to be observed 1 agree  But thes,
Sir, the fact remains that in the country
today—whether our friends here like it or
not—many questlons have been raised
through powerful media, million of copies
heve been circulated but it has not been
replicd to. I our Tréasury Benches friends
would seal our lips. thet will not answer
that doubt here, of the millions of the
people.  Therefore, they have to take the
responsibility seripualy,

Many of the questions which 1 wanled
to put have already been put by my hon.
colleague, Shri Somnath Chatterjee. BSo,
I will not repeat all that. 1 will only
emphasise some of those. Firsly, 1 fully
agree that employing this American agency
is not to the best interest of our country as
it transpires, 1 do not wanl to go into the
details of i1, it has been gone into by many.
My question is who really emyloyed this
agency. This has created & cloud of
mystery around Would anybody b:lieve
that just some officers did it 7 MNobody did
it  Surely wirhout the knowledge of the
Minister of Finance it would not be done.

It has also been maid in meny papers
that the Cabinet cleared the employment of
the foreign agency. The Cabinet may, or
the besd of the Cabinet may latter on take
some other decivion, due to the dust that
has been picked up by that ageacy or some-
body clie, So, this has appeared in the
news paper. That has to be clarified,

1 am very much surprised—that such an
imporiant national debate is going on, dust
has been kicked up all over the country
and thet iwo principal dramatican persons
are not here—neither the former Finance
Minister not the present Finance Minister.
This is really funniest thirg how serously
is this entire thing being takem wp—ihnt
will be douted by the countrymen or that
there is something under cover which recds
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to be covered, so, both the pereons in the
dramma should be out. That will convince
nobody. Hon. Brahme Dutt will bear the
brunt. But then this gquestion will remain
what ever You may say.

S0 much is being said aboul some Swizs
Bank Account of some individual who
happens to be the relative of an bon.
Member of the House, etc. etc. Had
1 been that hon. Member of the House, 1
would have been the first to come and say
on my own behalf that (his is the situation.
1 would have apprised the House. 1 really
do not understand why an hon. Member of
the House though s0 much dust has been
picked up does not come himself and lay
things before the House, to all of us,
through all of us to the country—1hat his
brother has no Swiss bank account.

[Translation)

SHRI NARAYAN CHOUBEY : There
s something wrong.

[ English]

SHRIMATI GEETA MUKHERIJEE :
Unless that is done, whatever may be said,
1 am sure this cloud cannot be really
ghifted. That is my feecling. You may be
Somebody may be glad. There are wvery
many currents going on, internal currents
inside the ruling party, 1 can see thal.

We are not blind people. Therefore,
gomebody may be angry. Some may be
bhappy. But the fact remains that

unless these things done, really nobody will
seriously take up all these hullah here.
Therefore, I would like to know how this
appointment of fairfax was made. Mr.
Gurumurthy’s arrest is also very pecaoliar,
If that was for secret files relating to
Reliance Company, if that was the matter,
then he should have been arrested in
December/it aelf.

{ Interruptions)

AN, HON, MEMBER : He was interro-
gated and not arrested.

SHRIMATI GEETA MUKHERIJEE:
He was interrogated and not arrested.
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MR. CHAIRMAN : Pleace address the
Chair.

SHRIMATI GEETA MUKHBMEE i
Mormally I look at you all the time.

SHRI 8. JAIPAL REDDY : The Chair
has its own charm.

SHRI NARAYAN CHOUBEY :
sre & charming Chair.

You

SHRIMATI GEETA MUKHERJEE :
If at that time he was int®frogated—-then it
is very—after the quick sequence of events
that is taking place in the Finance Ministiry,
slifting of the Minister to Defence port
folio. removing Mr Bhure Lai, then Mr.
Pandey, Economic Affairts taking up
Enforcement Depariment, then Reliauce
Company long standing things cleared—
permission and the raw materials, in the
Bombay Port etc. After all this arrest takes
place. That creates naliral suspicion in
people’s minds.

I do not know what the antecedents of
Mr. Gurumurthy are. What is his earlier
action? How did he seem to be go bet-
ween Government of Indie and the Fairfax 7
I do not know how all this thing happened ?
These are very objectionable things if those
thing have happened. Mow, keeping all
thes th'ngs in the background, & suspicion
is created. Therefore, the entire thing has
to be looked into as to how this has
pappened, who fixed up this agency, what
was the mode of payment, whether it was
cleared was that at the Cabinet level, elc.
All these things should be clearly brought
out before this House.

Then, Sir, if the Government decided
to engege this agency, whatever information
have been gathered in this regard by the
Government along with  their comments,
should be laid on the House. MNow it is
nobody’s property. It is being talked about
in the whole country. Therefore, a fair
procedure should be esablished. Other-
wise, it will be taken other way round, that
is, what is being said now will definitely be
believed. This is my point. The mode of
payment made looks very strange. It scems
that one industrisl house wanis to take
cadgel mgainst another industrial house
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who is made to pay foreigen agency,
ete. We do not know all that, We want to
know clearly what was the mode of pay-
ment, etc. and how Mr. Gurumurthy was
connected in this deal and we should know
his antecedents.

Mow, what heppens to the entire investi-
gation 7 Tt scems that this investigation
was started against a number of houses like
Tata house, Reliance Company, Goenka's
House and Mr. Chabaria and Mr. Vijaya-
mulia of the United Group Compinies.
What information have you got with regard
to them T What actions have been taken
in this regard 7 So, all these have to be
very clearly stated. Otherwise, we would
not really understand what dealings these
people have got. The 1op execulive must
clear this. They must make their own
giptement clearlly here to dispel all the
doubis in the minds of the Members Other-
wise, suspicion wilk remain and suspicion
remaing in my mind it will remain in the
minds of millions of countrymen. You
ghould allay their doubts. 1 hope an
attempt will be mede to answer all the
points raised by me as also my friend, Mr.
Somnath Chatterjce, and others Thank

you.

PROF. NARAIN CHAND PARASHAR
(Hamirpur! : Sir, this is = welcome
opportunity to the House to discuss an issue
that has surcharged the atmosphere and
created a lut of confusion. 1 bhope the
friends on the other side will keep in focus
the main poiot, that is, eradication of
eorruplion and not shifting the emphasis.
In the very beginning, Prof. Madhu
Dandavate outlined three objectives of his
approach. One was the failure of the
Government 1o guide ils own effective
machinery for investigatior, and the second
was whether it was proper or is proper to
employ and US or foreign agency end the
third is the coordination h:w:?n_ the
Finance Minister and the Prime Minister.
What appeare to mec is that the main
emphasis is shifting now more 10 the ml_e
of the Finance Minister and process is
rather not to the main focus, that il_. the
removal of corruption. 8ir, the Fairfax
was employed and the Minister of Siate
who is in charge of the discospion st the
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moment will be able to tell us the circums-
tances and the persons through whom this
Fairfax was employed.

And about what has been the oulcome,
he will teke the House into conBdence.
But the moot point here is that the Pairfax
instead of pointirg out the economic side
of the situation or the case has shified its
own investigations and given 1t a slant to
the political aspect of the situation which
they perceive is likely to happen. We are
aware of an earlier attempt when one book
was writlen in U. 5. A. which sought to
project chios in Indin and threat to the life
of important leaders. 1 think this is an
atlempt in this direction. When words like
‘"Watergate® are being used, the only thrust
is : What is their wishful thinking regarding
this country 7 Sir, Iam told, and the
nation is told that this will not heppen
becouse just as our friend, Mr. Bhagat was
saying thai in a parliamentary system of
Government, the Government and the
Parliament are coordinating their activities,
they are helping ench other in the tesk of
running the Government, in the Presidential
from of Government, itis the otherway
round, the Congress is keeping a waich on
the Government, the executive is totally
outside, and here the executive is in side.
S0, his vital diference being here in our
{wo sysiems, on Walergate can be here and
no [rangate cap be here and no bad gate,
there will be only good gates, Sir, because
these are the giytes of democracy which are
open to the Opposition, which are apen to
the Ruling Party...

AN HON. MEMBER. : India Oate is

there.

PROF. NARAIN CHAND PARASHAR:
There is India Gale end Dethi Gate, Sir,
S0, we have all the opportunities to discuss
the situation like this. (leferruprioms), 1In
the U. 8. Governmen., it is not postible to
have & similar situatioon, there coordi-
netion ks possible, confrontation is possible,
und the Chief Executive msy come here
from there ns ao accused. Here we have
to see the wery asytem provides the
safeguerds, the safty wvalves, so that the
system marches on end does not crack, 8o,
the warious questions which bave been

asked by Mrs, Geeta Mukherjee apd other
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[Prof. Marain Chand Parashar] Bill and now he is determined to root out

the financial corruption also, Let the

friends regarding the Fairfax have to be
answered by the Minister. But we have
tn keap & nole that & foreign agency was
slso sought for during 197 on the copm-
Ilndot of M. Gayatri Devi when her  Jewels
were slolen. 5o, when was it done? It
was dooe during the Japata Party Govern-
meot. 50, if the effective ness of loreign
agencies was utilised and considered proper
in those days, what has happened now 7 1
am nol defending the appointment of the
Fairfax, but I am pointing out the relative
situation. Tt was done earlier, it is being
done now, and it is better if it is not done
and our old process is developed so as to
enible us to investigate these matters.

Sir, the very press reports have appes-
red, but we are not togo by the press
reports. If & certain person is arrested
for certain violations of Official Secrets Act,
why should that be linked with the
inveatigation of Fairfax? It should not
be connected. There are actions of the
Government which sre done on specific
occasions, Then they ask : Why was il
not done in December 7 Why was it done
later oo 1 Sir, the mnswer to this is that
first we investigate. If we do it immedis-
taly, you say it has been done without
wvesligation, it has been done withoul any
kind of exemination, and if we do it after
examination, after investigation. afler a
mooth or so, then You are acocusing us
stating that "this is not because of that, but
it is because of the later situation.’ Sir,
this is not the case. The case of the
Government js that there is the situation in
which we find that black money has to be
unearthed, and som: raide have to be
conducted, and it goes Lo the credit of Mr.
Vishwanawath Pratap Singh that he con-
ducted the raids. You have asked a speci-
fic question from Mr. Brehma Dutt os to
whether raids have continued or not there-
after. He will give you instance where
raids have continued, 1 say, this is the
commitment of the Prime Minister Rajiv
Oandbi's Government that all sorts of
eorruplion are to be rooted out. We are
the first In this Parlinment, when the Parlis-
ment began its life; he rooted out political
sormuption by puslng the Anii-Defection

Opposition cooperate in this, The siempt
of the whole House, of all the sides would
be to root out corruption in all its aspeets,
in all its dimensions, whether some foreig-
ners are in between or whether some Swiss
accounts are there. Let nobody be spared.
1 sy, Butin this task let us be sure that
our country stands united, that would not
harm our own sysiem, that would not iovite
the foreigners who have degraded us, who
have slanted us. We do not allow this, we do
not tolerate this. Therefore, we want that
this action of the Fairlax in giving = poli-
tical slant 1o the whole quesiion could be
checked effectively.

I would call upon the Minister of Srate
for Finance to give an effective reply to this
kind of slamt. What is the businees of
Fuirfex 7 When they were asked o do
something specific, why are they departing
from that procedure 7 Why are they doing
something which was not assigned to them 7
And the President of the Fairfex has no
business to say that in such & sitwation in
the transfer of such an officer, such & thing
would have happened inthe U, 5 A. In
U. 5. A,, many things happencd. 1 am
aware of what happened in the U. S, A,
The U, S5, Government paid 2 billion
dollars to the Contras 1o overthrow the
Micaraguan Government. But the U, 5,
Government is not the U. 5. people. The
U. 8. people rose to the occasion; they rose
in full amount to fight out the GQovernment
of U. 8, A, Therefore, if Yyou look o one
side of U, 5. A., You must also look to the
other side of the U, 5. A,

1am sure democratic opinion in this
greal country is very healthy and wirong.
We will close not only Fairfex but other
designe of C. 1 A, il they have any in
order Lo bestabilise this great country, We
will march forward and the commitment of
Shri Rajiv Gandi to root out corruption
politically through anti-defection, financially
through aoti-corruption will be successful
ooe day and the whole House should join
in this and laud this attempt.

MR. CHAIRMAN : Shri

A
- mitabh
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PERSONAL EXPLANATION BY
MEMBER

SHR] AMITABH BACHCHAN (Allahe-
bad) : Sir, under rule 357, may I have your
permission, 'o make & personal explana-
tion 7

MR. CHAIRMAN :
weak.

SHRI V. KISHORE CHANDRA &
DEO : It is not in the course of the debate,

Yes, you can

SHRI DINESH GOSWAMI : Sir, 1 em
on a point of order.

(interrupiions)

MR, CHAIRMAN : Mr, Amitabh, you
speak,

ZHRI DENESH OOSWAMI ; 1 am on
a point of order. (faferruptions)

MR, CHAIRMAN : Order, order, 1
hear you. Please resume your seat.

{interruptions)

SHRI DINESH GOSWAMI : Sir, [ am
on & point of order. Shri Amitabh Bachchan
has the full right to speak. He is an hon.
Member of this House and he has full right
to speak. We welcome if he speaks. But
there are certain rules of procedure. If he
wanis lo participate in the debate, then of
course, he can speak now. But il he wants
to make a persopal exp'anation.

MR. CHAIRMAN That also is
permissible.

(Interruptions)

MR. CHAIRMAN : As per rules,n
Member can give & personal explanation.
There is nothing wrong In it.

SHRI BASUDEB ACHARIA : Nol in
the course of the debate.

MR. CHAIRMAM : Al apy time, n
Member can give a persopal explanation, as
per rules.

by Member
(Interruption:s)

SHR1 AMITABH BACHCHAN : Hon.
Chairman, ] was quoted in & cerlain maga-
zine where insinuations and alHegations have
been made towards me and 1 want Lo quote
what Mr. Madhu Dandavate has said :

“That Bhoure Lal with the belp of
Fairfex to crack onpen the secrets of
Maeny Adol Brothers, s pharmacsutical
company registered in Switzerland
and owned jointly by Amitabh Bachehan
claimed by his brother. Amitabh 10 be
an NRI1 holding an Indian passport and
some Italian nationals with stroog
Indian connections.™

The other thing he said was :

“This is something not an allegation
but actually which vindicates a clean
attitude.™

I want to tell him, how unclean this is.
“That Mr. Mithun Chakraborty was the
only one who responds having declared
that all his expenses were boipe by
Bachchan.,” 1 want to say, as & Member of
this House and I want to go on record that
both these reports are totally false. Nor my
brother owned any such company by this
name in Switzerland, neither have I paid
any expenses for Mr. Mithun Chakraborey
abroad. These reports by the Press are
malicious. They have been printed to
defame me and il | may use some wverbal
jargon, they arc verbal callisthenics with
reck of garlic from every pore—they slink.

{ Imterruptions)

MR. CHAIRMAN : Order, order.
{Imterruptions)
17.00 hre.

MR. CHAIRMAN : Order, order.

SHRI S. JAIPAL REDDY : Whether
he is prepered to face s Howse Comami-
tiee T
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MR. CHAIRMAN : Order, order.
Home Minister is about to talk. The Home
Minimer is on his legs.

SHRI 8. JAIPAL REDDY :1 am on
& point of order.

SHRI 5. BUTA SINGH : 1 am sorry that
for the second time | have to remind Prof.
Madhu Dandavate for owning the responsis
bility for what be has said on the floor of
the House. (Jnterrupiions). If he bas any
moral sirength or he has any political
dignity and if be holds the parliamentsry
democracy in any esteem, he should rise
up in his seat and apologise for being
wrong on the foor of the House.

SHRI 5. JAIPAL REDDY : ] am on
& point of order.

SHRL 5. BUTA SINGH : There cannot
be a more handsome burial 10 the debate
which Mr. Dandavale has started today, by
the denial of Mr. Amitabh Bachchan.

SHRI 5. JAIPAL REDDY : lamon a
point of order,

MR. CHAIRMAN : What is your point
of order.

SHRI 5. JAIPAL REDDY : | esmon &

point of order (faterruprions). The Chair
has permitied me,
My point of order is this,. Whether a

blaned contradiction is the same as personal
explanation.  Secondly, whether M.
Amitabb Bachchan is ready to face an
inguiry by the House Commitice.

MR. CHAIRMAN ;
Goswami.

Shri  Dinesh

SHRI BHAGWAT JHA AZAD (Bhagal
purl: What for a House Committee
inquiry ? You have been contradicted
already. Now you say House Commillee
end all that.

MR. CHAIRMAN :
Shri Dinesh Goswomi,

Order, order,
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DISCUSSION RE : ;
U.S. ECONOMIC INTELLIGENCE
AGENCY FAIRFAX GROUP BY
MINISTRY OF FINANCE FOR
INVESTIGATION OF CASES OF
INDIANS HAVING HUGE ILLEGAL
FUNDS AbROAD-CONTD.

ENGAGING OF

SHRI DINESH GOSWAMI: Mr,
Marein Chand Parashar who preceded me
spoke in emphatic tores that this Govern-
ment is determined to wage @ war against
black money and economic offences. 1o
this connection, 1 am reminded thai o0
14-2-85, the Prime Minister of this counuy
in an zlection rally st Jodhpur said that
blick money will be wiped out from this
country and when he was speaking, be
knew about the difficuliies becouse accord-
ing Rajnekar Commiltee, thare was
cstimaied amouni of Rs. 18,241 crores of
black money and loda¥ according o the
black money report of 1985, the amount
of black money is Ra, 34,740 crores to
Rs. 40.530 crores. I congrawulate the
Prime Minister beceuse 1 think he has
become successful in  this was. How a
general bocomes successful in a war 7
When you send your enemy out of this
country, you become successful in a work
and the Prime Minister had become
successful**

SHRI SHANTARAM NAIK : [ em on
o poiot or order.

SHRI DINESH GOSWAMI: | am
not yieiding.

MR. CHAIRMAN : What is your Poiot
of Order 1

{Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : Sir, 1 invite your
attention to Rule 352 of the Rules of
Procedure and Conduct of Business in Lok
Sabba, to the lest point which says :

**Expunged as ordered by the Chair
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t"I’~I~:|':l-':lldil' can reflect on the conduct of a
person  in high suthority wunless  the
discussion is based on a substantive motion
drown in proper lerms™...

(Imrerruptions)

We are nol, here, expected to 1alk on
suspicions nature of case He canpotl say
against the Prime Minister. He cannot say
that under the rules. The thing is that
¥ou can bring a substantive motion. There-
fore, it must be expunged.

{ Imrerruptions)

MR, CHAIRMAN : We will examine
it, 1T it is pecessary, we will expunge.

{ Interruptions)

SHRI DINESH GOSWAMI : This is
the weapon which every Parlinmentarian
has got. He is entitled to know these
things 1f they cannot relish it, 1 take il
that it is their Jack of knowledge.

Sir, the Expert Committee of IMF has
reporied, cnly io the laet year Rs. 393
crores of money have gone out of this
country and bave been d:zposited in the
coffers of Zurich, Geneva, Hong Kong,
Mew Jersey, Manhatian and Bermuda.
Therefore, is it not & fact that you are
able to sent out Rs- 393 crores of our
black money from this country 7 If I give
credit to the Prime Minister, they should
be happy. I do not know why they are
shouting ...

{Intgrruptions)

In spite of the fact that 1 am totally
with the Prime Minister on this. People
sometimes ask me. People ask me Some
inconvenient questions, 1 would like to
answer them.

{Interruptions)
1 want to argue with the people :
Look here, the Prime - Minister is right.

But the people put some inconvenient

questlons to me.
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I have 1old the people that all the
allegations that are comming out in the
Press is 2 global strategy to destabilise the
onalion. This is all a part of the right
reaction. But the people then ask : What
is this right reaction 7 1 say I do not know
that Whenever there is an argument of n
case put forth by the Opposition to which
the ruling party has co answer, always
the argument is that this 8 a right reaclioo.
Therefor, there must be something in it,

The first question 1 would like to put
is this. I am happy that the former Finance
Minister Shri ¥. P, Singh is here. Shri
Dinesh Singhji, our esteemed Member of
this House, while initiating the dechate on
behalf of his party has siid that the
engagement of this foreign ngency bas
been wrong. Therefore, 1 would like to
know about it. It is not that Mr. Madhu
Dandayate has engaged this, 1T Mr. Madhu
Dandavate of the oppositicn would bave
engaged. The agency it would be a different
thing. It is the Goverament of this country
which has cngaged this floreign firm. |
would like to know from Shri V. P, Singh
one thing ¢ Did he do it on his own or
did be do it in consuliation with the Prime
Minister of this countr¥? And, if he did onhis
own without consultation of the Prime Minis-
ter of this country, then is he prepared to
take the responsibility for engaging such
an organisation, which according 1o both
the sides of this House, seems to be of a
dubious character.

THE MINISTER OF DEFENCE (SHRI
VISHWANATH PRATAP SINGH) : I do
share the responsibility.

SHR] DINESH GOSWAMI : There-
fore, I congratulate the formar Finaoce
Minister of this country, Shri ¥, P. Singh.

(Interruptions)

I congratulate Mr. V. P. Singh who,
for the last one ¥ear showed admirable
courage to wipe out the blackmoney and
deal with the economic offences He
has owned the responsibility.
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What has he achieved for having tried
to unearth blackmoney T The result i
that he hat been shunted out and removed
from the Finance Ministry. | would like
to know as to what is the opinion of the
Miminer of State of Finance Shri  Brahma
Dutt. D> you consider that the engagement
of this foreign firm by Mr. V. P. Singh,
according to the Government, was ihe
correct decision or not T Mr. V. P. Singh
has owned his responsibility. We would
like to know as to what is the wstend of
this Government, There are certain  points
about which 1 would lke to know the
details For the firsl time Mr. Malgaonkar,
the Editorial Adviser of Indian Express,
wrole two write-ups on 23rd July 1986
aed 27ih July 1986—for the first time in
a doubtful paper, by a doubtful character,
pccording 1o the roling party, it has
appeared.

{Interruptions)

This appeared on 23rd July, 1986,
If fairfax was such an  organisation which

cannol b: trusled, why was no aclion
taken from July 1986 1o February or
March 1987 to correci the situation 7

Who is prepared to toke the responsibility
fur the default of the Government for not
talking sction in spite of the fact that a
journalist who sccording o them is a
suspect journalist bul who according o
us is one of the most reputad editors of
this country wrote in July, 19867 In this
case a lot has been said about a file.
Oa 23rd July, 1986 & writesup bad
appeared about the file and an hon.
Member of (he ruling Party, of this
Parliament, on 2nd December 1986 took
the responsibility saying ‘The file is in his
posscasion’. He made that categorical
statement in Parliament that the file was
in his possession. In spite of the fact that
an bon., Member of the ruling party made
a slatement categorically that the file was
in his possession, why¥ was no effort made
to trace the file and take it from him if
in the opinion of the Government it was
such a serious matter 7 1 would like to
know this categorically from the Govern-
ment, This U. 5. economic Iotelligence
agency, the employmeot of which 1do not
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know whethor it was correct or nol-1 am
not the person 1o judge it; it is for the
Government to decide—had this to say:

“Mo one, including myself or on behall
of the Fairfex Group ever corresponded
with your client, Mr. 5. Gurumurthy ;
il any correspondence purporis 1o be
from us, it is & forgery.”

1 would like to know, in spite of this
specific denial or specific stetement hy Mr.
C. A Mackay or somebody that it is a
fargery, what is the position of the Govern-
ment. Con the Government stand up and
say, I'No: it was not a forgery and the
statement of Mr. Mackay is wrong™ 7
Unfortunately , uptill now, the Government
has not given any contradiction. [ would like
to know why, in spite of the fact that Mr.
Malgaonkar wrote this on 23zd July 1986
and followed it up onm 27-7-1986, no
F. L R. was registered till 16-12-1986.
Five months were allowed 10 pass. 1
would like to know why, in spite of the
fact that the entira matter appeared in
July 1986, Mr. Gurumurthy and Mr.
Janakiraman were not arrested till the
letter appeared in the Indian Express, a
letier which we cannol discuss today
because if we discuss...

SHRI H. K. L. BHAGAT :
case where the proceedings are

It iza
pending..

SHRI DINESH GOSWAMI :
not pending. (laferruptions)

This is

SHRI H.K.L. BHAGAT : He is
referring 10 m cose where it is a matter
for the court to decide...(lnterruptions)

MR. CHAIRMAN : If it is sub fudice
you cannol meation.

SHRI DINESH GOSWAMI : 1 want
to know why, in spite of the fact that the
F 1l R, was filed in December. 1986,
Mr. Gurumurthy was not arrested (il the
data on which the letier appeared in the
Indign Express, & letter which we cannot
discuss today in Parliament because if we
discuss il, the entire democracy of eur
country which is so brittle that @t would
collapse.



413  Dise. re : Engaging
of Fairfax group

These are some of the que:tions to
which the House & entitled to have
aoswers. Is il not a fact that on the bail
application while giving the order the
judge has said that the information doea
not relaie to any defence or seusilive
matter 7 In fact. because the matlers
come out in the press, Government could
really save encugh money because accord-
ing to some reporte-——the Minister will please
clarifly that there were a series of unautho-
rised loans amounting to Ra. &7 crofes
resulling in withdrawals snd foating by
a Company of debentures and stock and
Government could ban conversion of
debentures worth Re. 360 crores. This poor
gentleman, Mr. Malgaonkar, who, accor-
ding to the ruling Party, is of a dubious
character seems 10 have helped this country
in the saving of this amount. Is it & fact
or not T Will the Minister clarily this 7

Therefor, 1 congiatulaie the Prime
Minister for once. | cannol support my
friend, dubious friend, Prof Dandavaile,
for bringing this motion. 1 am wsure the
bhon, Minister will give replies to gl these
questions so that | can clear some of the
doubis which the people arc having-because
they are raising some in convencement
queries and 1 want to clear their doubts.

PROF. MADHU DANDAVATE : 1 do
not call that & defamation because sarcasti-
cally be has given me & compliment.

SHRI JAGAN HNATH KAUSHAL
IChandigarh) : Mr. Chairman Sir, 1 had
no idea to participate in this debate, Bul
alter listening to the speeches on both  the
sides, 1 thought that I should also share
my thoughts and views with the House.

It is & very sirange spectacle that we
gre debating a subject without knowing
full facts. As & lawyer, having a standing
of about half & century, a firm feeling has
developed in me that whenever we Argue
without full facts, then we tread 8 wery
dangerous zone. It is proved by the events
which have happened in this House.

Two of the Hon Members-one Minister
and another Mr. Amitabh Bechchan-bad 1o
give their personal explantions. They
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siated that whatever allegations or insinus-
tions bave been made against them are
totally false. This has been demonstraled,

From the very begioning I thought tbat
we are ireading & dangerous path  The
reason is this. Even the opposition members
did slate that only one [act is known,
all other Tacts are not koown, all other
facts bave to be established either by them
or by the Governmen! if they can tell them
and if they are in possession of full fagty.

17.17 birs.
[MR. SPEAKER /n the Chair]

The only fact known is that one forelgn
agency has been engaged for the purpose
of finding out illegal funds which are
deposiled in the foreign lapds in the name
of some companies. Tbey said beyond
this we know nothing because whalever
else has appeared in the Press that we cap
understand are either ha!f truths or unbaked
fucts, And unfortvnately while we debals
such a serious issue in this House, 1 beg
of the House und 1 beg of the Members on
both the sides 10 be very very careful
because so0 many insinusiions and 5o many
inuendoes  are ultered by the Hom
speakers.

AN HOM. MEMBER : Not
Speaker...(farerruptions)

by be

SHRI JAGAN NATH KAUSHAL :
Hon. speskers who have been speakipg
from both sides excluding 1he Hon.
Speaker in the Chair.

PROF. MADHU DANDAVYATE: Whea
you refer to us, you say speakers from the
floor.

SHRI JAGAN NATH KAUSHAL :1
stand correcied.

What bas actually transpired from the
tpeechen of both the sides i this. Some
members have said that this sgency which
was employed was nol & Pproper Agency.
Prol. Dandavate from the beginaing of his
speech raised one question, namely, is it
proper for the country to employ forciga
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detective . agencies 7 This  is  the first
question that he raised and 1 eategorically
say that we should not. There is & denger.
And danger has again come before the
country. We are doubling the agency
itself. We are doubting how this agency
came in contact with us. We are again
doubting the capability of the company.
We are doubting the motives of the agency
and ultimately we cannot depand on the
report which is submilted to us by such an
agency more so when allegations have
been made by hon. Members from the
Opposition that that agency has its links
with the CIA. So, therefors, I would
request the Government to refrain from
employing foreign  agencies  for such
purpose. If some agency is emploved in
ke past well surcly two mistakes may not
make oneright and 1 would beg of the
Governmen! 1o develop our own agency
because we can depend cn that agency,
that agency wiil be answerable to us and
that agency will be more responsible and
free from bias and motive.

Mow this is  one gquery which Prof.
Dandavaie raised. The other query which
he raised was whether this agency was
employed by the Finance Ministry, Has
anything been paid to that agency 7 Has
thut mgency produced & report T Well
surely T also nsk these gquestions from the
Government because we are no' in the
know of it. Mow fortunately Mr. Vishwa-
npath Pretap Singh was here and he said,
"“Yes, T take the resposibility.” So at least
we know one thing that he did it. The
other thing which iz sti'l to be told to us is
whether the agency produced a report.
We would like to know from the hon.
Minister has the ngency produced & report
and has the ogincy been paid any
remuneration till now ? (Interruprions)

These are the questions which arise in
our mind, Then the other thing which we
want to know, is it ail fair for the Chair.
man or Vice-Chairman of those agencies to
g0 on giving statements regarding our own
affairs. Have they any right of talkingwhat
they are talking and have we here the right
In sa¥ since that party says it is & forgery,
the other party says it is = dependable
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document surely can the Parliament debate
on such matters ? 1 very respectfully
submit in this case that Prof. Dandavate
should bave waited for more facts 10 be
established. This unfortunate debate has
only resulled in insinuations,

(Interruptions)

What 1 am submitting is that any
debate which takes place in this House
must have a firm bas: and unless there is &
firm base it is nol fruitful to have o debate
of such & serious character which ultimately
may result in the character assasination of
people in high authority. MNow, if Mr.
Amitabh was not in the House well surely
the characler assasination had taken
place.

Characler assassination has taken place,
But it is really fortunate that he wus here
and he had come forward to have his say,
Otherwise, an impression has been given 1o
the world because he is so and so, because
he is close 10 s0 and #o, & number of things
have happened and 80 on. So, 1 would
beg of the hon. membrre on both sides not
to draw loo many inferences...

(Interruptions)

The point for the consideration of the
House is ultimately 1o sce as to what the
policy of the Government is. Well, the
policy of the Government, 1o which jt
stands committed is lo unearth black
moneyY. And that policy will continue,
The drive will continue. I implore the
Government not 1o relent their effort and
Government has assured more then once
that the efforts will not be relented,

SHRI MNARAYAN CHOUBEY : But
they are doing it only selectively.

SHRI JAGAN NATH KAUSHAL :1
am afrad, hon. members of the opposite
take contradictory stands on more than
one occagion. On the one side, they
praise the Governmentl saying that s very
good job hes been donme by  Shri
Vishwaoath Pratap Singh and that be hag
done a great service 1o the pation. )
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SHRI 8. JAIPAL REDDY : We stand
by that.

SHRI JAGAN MNATH EKAUSHAL :
Wow, they say agein that raids should not
be conducted selectively...

{ Interruptions)

SHRI JAGAN NATH KAUSHAL :
Mr. Speaker Sir, on one side we say that
raids should not be resorted to indiscri-
minsately, Raids should only be resorted
to when there is Prima facle believable
evidence. On the other side, he says that
we select people against whom there is
evidence. . .[/nferruptionst

I am thaokful to the House t(hat the
hon. members are listening to me rather
patiently. 1 support the policy of the
Government that reids should be conducted
after having preliminary investigations and
after obtaining some tangible prima focle
evidence, 1 stand by this policy of the
Qovernmen! because no Governmeni! can
indiscriminately resort to raids. We know
the disastrous consequence of such action.

1, therefore, would appeal to the
Government 1o continue  their  policy.
This is a laudable policy and there is no
doubl in my mind that it is not going to
be relented.

) So far as the insinuations that have
been made and contradiclory stalements
that have been made, 1 feel that it is &
very unfortunate situation. And T did
not expect that highly responsible lenders
like Prof. Madhu Dandavate and Shri
Somnath Chattarjee  would indulge in
insituations and in contradictory state-

ments.

SHR1 V. KISHORE CHANDRA
5. DEO (Parvathipuram) : Mr. Speaker,
Sir, I rise to speak on this debate. To me,
it seems that it is & contioustlon of the
parlier debate that we had in the earlier
Session of Perliament, regerding the
unaccounted Swiss money which this House
had discussed el that particular moment of
time. Sir, then Finance Minisier, Shri
V. B Sinl.l‘i‘hld then mssured the House

that he will alsg,,,
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MINISTER OF PARLIA-
MENTARY AFFAIRS AND
MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI H. K. L, BHAGAT) :
We said we would go by Your judgement.
There are enough discussions So many
people would like to speak from this side
and from that side. My own feeling ls
that we started a1t 2 O'clock and we should
finish that.

THE

MR. SPEAKER : After his speech, the
Minister will reply.

(Inrerruptions)

SHR1 V. KISHORE CHANDRA
5. DEO : Sir, it was, when we discussed
this issuc of unaccounted money, in the
Swiss Bank al that moment of time, the
then Finance Minister, Shri V. P. Singh,
had promised this House that he will
inquire into these accounts 1that exist and
bring to book those culprits, Today, we
are agein discussing the same subject, but
today, there is a different kind of cloud
that has enveloped this issue of unaccoun-

ted money., Friends from the other side
have stated that 1his should oot be
politicised because it is an economie

offence and it is an economic matter. The
offenc is economic, but,—il due to political
pressures and political reason, inqQuiring
into or unearthing these economic offence®
is going 10 be scuttled or stopped, naturally,
we will have to raise it in political forms.
If you want to speak the truth and bring
the reality to the fioor of this House it i
ineritable and il there are any political
implications or pressures behind it, they
will also have to unveil themselves

Mr. Spesker, Sir, 1 recall readlnga
report in one of the newspapers, just a
couple of days ago, wnen the Prime
Minister—the Lender of this House—
addressing his Parliamentary Party Meeting
had stated that he will have to unearth the
vested interests, the multi-nationals, who
are interfering with this country and the
money that has been coming here over the
years (o destablise the democracy in ouwr
country. Mow. it is unfortungte that,
when efforts are being made to find out,
who these multi-nationals were ; whom
money belong to ; and whether they were
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actually being used to destablise this
counlry : the entlire process has slmost
come 10 & grinding halt. At least this is the
impression that we get and we would like
the Minister of State for Finance, while
answering, to state whether this inguiry
which was started regarding the Swiss
Bank Accounts belonging to Indians, are
you eontinuing with that or you will stop
it? You will have to mention that
clearly to us

SHRI BRAHMA DUTT : Belonging 1o
whom 7

SHRI V. KISHORE CHANDRA
S. DED : Belonging to people of Indien
origin.

Mir. Speaker, Sir, then I would like to
mention, that several Members on the
other side had stated that it was not proper
to haue engaged this FAIRFAX agency
and also several other implications and
insinuations have been made. If Members
on the other side have not undersiood
what Cabinct functioning is all about, then
1 would like to remind them that the
Prime Mioister i8 the first among the
equals. He is not the boss of (he bunch
of servants. And just by passing the buck
to the then Fingoce Minister by jetlisoning
him out, don't think that the Oovernment
gan gelt away from it. The Prime Minisier
will have to own the entire responsibility
of what the friends have said from the
other side.

AN. HOHN.
mede any attempt 7

MEMBER : Have vyou

SHRI V. KISHORE CHAMDRA
8. DEO : If at all there is any attempt
madg, it has been made from your side
and oot by us.

PROF. MADHU DAMNDAVATE : It is
more than & quarrel.

SHR1 V. KISHORE CHANDRA 5.
DEO : It is more then a quarrel. It is not
just like thet. So, let us be wery clear
apout that apd il as, many Members have
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said from the other side thal, il was a
wrong decision that was taken by the then
Finance Minister Shri V. P. Singh, then
why was it that Shri V. P. Singh was
shifted to & more sensitive porifolio like
Defence, if be was  irresponsible 7

420

Then, 1 would also like to know from
the Government now whether they are
conlinuing to have the raids, afier the
former Finance Minister has left T But, 1
would like 1o know, whether they are
pursuing on the raids which had taken
place then, after the Prime Minister had
taken over this portfolio or afier you bave
started dealing with it T 1 would like 1o
know, how far, you have pursued it on the
raids which had 1aken place, when Shri
V. P. Singh was ihe Finapce Minister 7
1 would like to know whether you
have abandoned any of them or have you
initinted any aclion, charge sheeted,
booked 7 What is the position, pertaining
to those cases which were taken up during
his tenure 7 That is what T am  interested
about.

It has been said that it is & kind of
dis-information that has been sought 1o be
brought by the inicrnational agencies,
Diginformation sbout what T Can we not
verify it T Con we not contrudict 7 Why
is it that there has not been & single con-
tradiction from the Government T Disin.
formation can be spread only whan there
is no contradiction All of us have that

faith in our Government. We have always
had,

Some friends said : ‘why don"t
make use of our intelligence agencies like
the CBI 7T Use them for what? For
herassing officials who go into this kind of
a case T This will demoralize the entire
backbone of our sdministrative service.
This is not the way to act and behave.
After all, Shri Bhure Lal or Shri Viood
Pandey also belong to a particular  investi-
gatiog agency. He was the bead of one
investigating agency or authority under a
particular Ministry Mow, wou have the
CBI people to go aler him, interrogate
him and harass him. Is this the way any
civilized Government can, and should
function 7 He is also known to be one of
the most upright and sincere officers.

You



4“1I Dise, re : Engaging
of Fairfax group
AM HOMN. MEMBER : Only now You
are sayiog that.

SHR1 V KISHORE CHANDRA 8,
DEO : Right from the beginning we bave
thought so and we think so now.

PROF. MADHU DANDAVATE :
They are subjecied to surveillance.

SHRI V. KISHORE CHANDRA 5.
DEO : Another thing 1 would like to
mention, It is unfortunate that the Prime
Minister who is also the Minister of
Finance, is not here. Another thing is  the
misuse of the Official Sccrets Act. This
oulmoded, antique Act was passed during
the British days io protect their interests
in our country. We have found this even
earlicr in this very House when one of my
colleagues had raised the issuc regarding
Thal Yaishet. Several people were harassed
in that connection, Even now this Official
Secrels Act is being used to harass ouf
own officers. and people who were UYINg
to unearth black money and obeying their
seniors-muy be Ministers or Secretaries 5o,
it is high time that the Official Sccreis  Act
wes omended ; or in any case certaioly
not allowed to be misused in the meanner
that it is today, a8 one of the reminis-
cences that the British had probably lefi,
only to be misused. It is very very
unfortunate. 1 hope the Prime Minister
would have the vision fo ossure us that
tbe Act is not applicable here.

MR. SPEAKER ;: We should changed
it,

SHRI V. KISHORE CHANDRA S.
DEOD : 1 have finished, and there is pothing
more that 1 have to say. All that I would
like to say before 1 end, is that there is
another point raised by several hon.
Members, that we bave not had full facts,
What more facts do you npeed, than
the information published by IMF that
several thousands of crores of rupees worth
dollars have been tecked away after being
syphoned in various ways 7 What more
proof do you want, Sir 7 In facl, there was
gn article which siated thet this has increa-
sed by some Rs. 2.000 crores of some
such staggering figure during the last few
years, That itselfl was the basis of the
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discussion we had, last time. You wem
wise enougo to allow It. That is the bas
on which it was mised. Now that th
investigation has staried, the whole thin
is being secuitled, So, I would like th
Minister of State for Finaoce (o answe
these specific questions.

DR. A, K. PATEL (Mchsana) : Sh
I had expected friends from ibe (reasur
benches o congratulate Prof. Madh
Dandavaite, (Interruption.) Unluckily the
have resoried to shouting, (laferruprions

MR, SPEAKER : Order, order.

DR. A.K. PATEL: Our youny
enthusiastic Prime Minister has assured w
and also told the public that he is ber
upon driving out corfuption and blac
money also. Unluckily, our friends in th
treasury benches, Instead of helping 1t
driving out and rooting oul corruptior
are behaving in a different way,

1 will oot 1ake more time. I will pu
r.nly two questions to the hon, Ministe
of State for Finance to reply to me. I ha
also heard some friends from the tremsur
benches, blaming the then Finance Minii
ter, saying that he has done nothing
Actually, he has done the proper thing, U
investigate into the black money which i
hoarded in Swiss banks.

I will ask the hon. Finence Ministe
whether his anension has been drewn
a report in the Hindustan Times of th
249th March about the statement of th
Chiel of the U, 5. Economic Intelligenc
Agency, Fairfax that perheps the wides
preed public controversy in India was du
to their getting too close with m “ray
nerve’.

1 want to know from the hon, Ministe
which are the account holders 7 Also
theother day, in the erganiser, it had beer
published-April 5, 1937 —that 31 accouny
of tbe dignitaries have been found in  the
Swiss Bank. [ would like to know from
the hon, Minister whether he has  enguires
about this.

SHRI 5, JAIPAL REDDY. I ma:
be permiited to pul some questions. 1 wil
oul refer o any polots already covered,
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[Translation)

MR, SPEAKER : Why do you do this 7
Why are you becoming siubborn without
any reasons 7 1f we are doing something
oew, then you can complain.

[ English]

SHR1 S. JAIPAL REDDY : 1 was
among those who had tabled the motion,
1 will put questions ; 1 will not make =&
speech.

[Transiation]

MR. SPEAKER ; From among the two
seconders the hor Members who are at
number. Two also stand up. They do not
have to go for Kathak Dance practice.

(Interruptions)

THE MINISTER OF STATE OF THE
MIMISTRY OF FPETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE 1IN THE MINISTRY OF
FINAMNCE (SHRI BRAHMA DUTT):
Mr. Speaker, Sir, I will divide my answers
into two parts. The first part will be in
regard to the Fuirfux affair which has been
a matier of much discussion. The second
will be in regard to certain  points  which
have been raised by some hon, Members
god in this connection 1T want to clarify
that the entire discussion is based on a
very grave misunderstanding. The Fairfax
group, which is a delective agency in the
United States of America, has not been
entrusied with any investigative work. 1
want to tell you about its status as  well,
Tts position is just ihat of an informer
which gives information and in case that
is useful to the Government, then the
informer is paid his or her share,..
(I mterruptions) you should understand the
siluation first.

SHRI BASUDEB ACHARIA :
are you sayiog?

What

SHRI BRAHMA DUTT : What1 am
saying is based on the information and the
records which &re true and nol imaginery
{Inierruptions) Secondly, the Fairfax has
oot provided any informalion 1o the
Ministry of Finance of the Government of
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India or to any other Agency which may
be considered authentic or significant...

( Interruptions)

SHRI ARIF MOHAMMAD EKHAN :
Has an¥ non-suthentic information been
given by them (fnrerruptions)

SHRI BRAHMA DUTT : Shri Arif
Sahib, even non-auithentic information haw
not been given,

{Inrerruption;)

SHRI NARAYAM CHOUBEY : May
1 know whether they have given some
information or not 7 I they have given
some information, what are the details
thereof .. Ulnterruptions)

MR. SPEAKER : If the ioformation
is wrong, he will be reeponsible for it. He

is speaking in the House, He is not
speaking in closed room.
(Interruptions)
SHRI BRAHMA DUTT : Choubeyji,

they have given ¥ou the power of imagina=
tion and there is no reason for it with  us

{ Interruptions)

SHRI NARAYAMN CHOUBBY : May
I know whether they have supplied you
any information or pot 7

MR. SPEAKER ! You kindly resume
your seit. It ia & very bad thing. You are
on your legs aller every one minute,

(Imrerruptions)

[English]

SHRI1 5. JAIPAL REDDY : 1 &m on
a point of order.

(Interruprions)

MEK. SPEAKER : Why are you (trying
fo be funny 7

{Interruptions)

SHR1 3- JAIPAL REDDY : The
Minister mede & conflicting statement
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(Interruptions)

MHR. SPEAKER : Nothing doing. over-
ruled.

{Interruptions)

SHRI 8. JAIPAL REDDY :
a rigat te fight with imagination 7

Has he

(Interruptions)

MR, SPEAKER : There is no point  of
order nt all.

(Inrerrupfions)
[Translation]
SHRI BRAHMA DUTT : T would like
to tell their status. Their satus weas that

of the informer only. If an ordinery person
gives us any information, we would make
him payment- But no informetion was
supplied in this case. Our officers had
sought information from some companies
and they supplied us with & copy directly
and another copy was sent through a
courier. It is oot our responsibility 1o
make them payment for this. 1 would like
to make it clear that none of our officers,

Ministers or the department of the
Oovernment made w@n¥Y pa¥ment and
neither granted to any one the authorily

to meke payment. {[nrerruptions)

SHRI BRAHMA DUTT : I am junior
to all of you.

[English]
SHRI SOMNATH CHATTERIJEE :
What a story.

SHRI V. KISHORE CHANDRA 8,
DEO : 1t was illegally done.
[Translation)

MR. SPEAKER : What has happend
to you are in you legs aflter every minute,

[English]
SHRI S. JAIPAL REDDY : Now this
Minister says that they were never engaged;

(Interruptions)

You pleased refer it
Committes.

to a House
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MR. SPEAKER : Mr. Jaipal Reddy,
why do You not have the patience to listen,
first T One minuie You are sitling, end in
another minute you arc standing,

(Interruprions)

ME.. SPEAKER : Let the whole speach
end.

[Translation]
1 am observing it...(nterruptions)

[English)

(Interruptions)™
MR, SPEAKER : MNothing goes on
record, whatever the hon. Mcembers have

said. 1 have not allowed any of them. It
18 very irresponsible.

{ Tmterruption:)*

MR, SPEAKER ; Mr.
we will discuts this Iater on,

Amil Datla,

{Interruptions)™

MR, SPEAKER : Not allowed, 1 have
not allowed this gentleman,

(Interruptions)®
[Trans/ation]

MR. SPEAKER : I fail to understand
a8 (o what he is saying, bul you should,

(Interruptions)

MR. SPEAKER : Kindly listen to ma
Jauipal Reddyji; you are giving vyour
judgement without listening to bim.

SHRI BRAHMA DUTT : If you have
right to speak in the House, You should
also have palience 10 listen to us. You
should have enough patience to listen 1o
us. You will come to know what will 1ake
place here now. MY submission is that  the
hon. Members of the opposition shoulg
have coursge to listen to us, I would like
1o creale that feeling of courage i  them

{ Interruptions)

*Not recorded
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[Eaglish]
(Interruptions)
SHRI BRAHMA DUTT : You should

learn bow to listen. You are supposed lo
listen 1o us.

You will have to listen,

MR. SPEAKER : Mr. Amal Dutia, if
you are to behave like this...

{Interruptions)
[Tramslations]
SHRI BRAHMA DUTT : The proceed-

ings of the House can not be conducted in
this neisy situation.

[English]
MR SPEAKER : Mr. Amal Dana,
are you thisking that vyou are the only

person who has something to say 7

{Interrupti nsl

MHI. SPEAKER :
statement tailored to your
git down. Listen.

Do you what a
liking 7 please

{Interruptions)
MR. SPEAKER : MNothing.

(Iuterruptions)

SHRI BRAHMA DUTT : 1 am
speaking with 81l the authority of the
Government, 1 am speaking with the whole
authority of the Government. If You want
to listen, it is all right.

(Interruprioms)

PROF. MADHU DANDAVATE : 1
wi!l raise a point of order.,

MR. SPEAKER : 1 can listen to &
very sensible point of order, but 1 cannot
listen to something \JInrerruptions)

PROF. MADHU DANDAVATE:
Under rule 376 1 want to raise 8 point of
order. My point of order is that the former
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Finance Minister and the present Minister
of State have made contradictory sale-
ments. Mr. Singh says: ‘1 own the
respoosibility of appoiotment.” And he
says... {(Interruprions)

SHRI BRAHMA DUTT : They do not
have the capacity to listen...(Inferruptions)

[Translation]

MRE. SPEAKER : Tt
thing,

is & very bad

{ Interruprions)

If you do oot resume Your seaf, 1 will
have to arks the leave of the House; You
cansee rule 115 of Directions by the
Speaker, If some point is not taken up,
you can resorl to that rule. You can raise
the matter under that rule. MNo Purpose
will be served by making such noise in this
manner...(infer ruptions)

Mr. Amal Dutia, if you suffer bear:
attack, what shall 1 do, 1 shall have 10
carry You out of the House.

SHRI BRAHMA DUTT : Have
patience  (Imferruptions)

BOmE

[ English)

Have some patience, You canpol drown
m¥ voice by shouting (Farerruprions)

MR. SPEAKER : Il you do nol hehave
1 will bave oo other recourse. Let him
finish. 1f there in aoy discrepency...

{Interruptions)
[ Translation]
MR. SPEAKER : This is no way
(Interruptiom)

[ Emglish]

SHR1 SAIFUDDIN CHOWDHARY :
What is your ruling ?
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[Translotion)
MR. SPEAKER : My roling is that
you should listen to bim. It you think

that there is something wrong You can
ralse the matter under rule 115,

[ English]

SHRI 8. JAIPAL REDDY . You call
the Prime Minisier ...(Interruptions)

ME. SPEAKER ; Who are You to  sey
that 7

[Translarion]

Kindly resume your seat. Listen to
him. If you denot like it you can give
notice under rule 115.

{ Interruprions)
[ Emglish]
SHRI BRAHMA DUTT ; Choubceyji,
you will have to listen to the truth. Have

you got the courage 7 They do pot have
the courage to listen to the truth. This is
sheer cowardice. You cannot drawn oY
voice in the shorgul. You will have to listen
to melInterruptions)

[Translation]

MR. SPEAKER : It is a bad thing that
you are adopling such 8 wrong course.

[ English}

1t is deplorable by and any description.

[ Translation]
Let us listen to him. This is no way.

[ English]

1t iz beyond description. It is deplora-
ble. (Interruprions)

SHRI H. K. L. BHAGAT: Mr.
Speaker, Brahmu Duntji bad bimsell been
an opposition leader who can cow him
down,
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[ Tramslation)
SHRI BRAHMA DUTT : [ have more
experience of that fleld.

MR. SPEAKER : Brahma Duutfi, do
oot get excited.

SHRI BRAHMA DUTT : My submi-
smgion is that my point may kindly be
listened patiently and you will understand

the position. 1 you bave any doubt, | am
here to remove it. 1 am po! leaving the
House.

MR. SPEAKER : Do not get exciled,

SHRI BRAHMA DUTT : | sm spea-
king without getting excuted, (Inrerrupiions)
Please listen to me patiently. 1 would like
to repeat that the Government., ...

(Interruptions)

[ English]

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : They are finding mn
excuse (o walk out.

[Translation]

SHRI BRAHMA DUTT : Do nol stags
a walk out,

I wou!d like to tell under which capa-
cily the services of Fairfax had been asked
for. Their status wag oply that of an in-
former. Their siatus was neither at par
with ourC. B.1 and nor at par with
RAW. When an ordinaly informer tells
that g0 and so person has indulged in
evasion of income tax and we apprchend
the guilty person and give prize 1o the la=
former, this type of arrengement was with
them.

(Interruptions’

I would like to reiterate that the Falr-
fax group has not supplicd aoy such Infor-
matlon to our Government, Finance depart «
ment or (o apy¥ agency as would bhave
pecessiated any puyment lo be made to
them,

1 would hke to sey that we sent some
questions to the companies of foicign
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countries, We received replies dircet from
them and also throug Fairfax But they are
not entitled for any payment for that
service. [ would further like to say that
we have strong objection 1o the siatements
of tbe Chairman of the Fairfax Group that
have been issued now, I it is true, we will
teach them a lesson.

{Interruptions)

You may listen or make noise, but You
will have to listen.

We bave strong objection to the state-
menis being issved now. They are lrying
to interfere in the affairs of our country.
Since they could not supply any information
to us, no peyment has been made to them
from our side.

When 1 first came in the House, 1
thought thst I would learn something from
such an able person.

(Interruptions)

1 am prepared to tecome Your disciple.
Why should you have any objection 1o it.

[ English]

SHRI SOMNATH CHATTERIJEE : In
that compiny you cannct learn anything.

[Transiation]

SHRI BRAHMA DUTT : We are your
class mates and not disciples. We studied
in the same school in which you had stu-
died. You and I know this fact,

1am sorry to say that hon. Prof.
Dandavateji submitted three ‘poim-. The
first point is that T went to Swilzerland on a
secret mission. 1 would like to repeat

again.

SHRI BASUDEB ACHARIA : That s
already over.

SHRI BRAHMA DUTT : It is not over,
You would come to kpow whenver it is
over.
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I will submit my passport and full
authority to you and to Prof. Dandavateli,
If 1 am at faolt at any stage, I am prepared
to face the punishment,

[English]

| can send You my personal diary, Mr.
Amal Datta. Do not worry.

PROF. MADHU DANDAVATE : We
do not want the secrets.

[ Translation]

SHRI1 BRAHMA DUTT : Secondly, on
the basis of o magazine, he read out some-
thing which concerned 8 Member, which we
have alresdy contradicted. But 1 would
like to clarify that we have not made any
enguiry about those Members of their
relatives from Faidax, nor they have furni=
shed any information to us. ‘Whatever has
been published in ‘Sunday' magazine or
any other journal may mislead you, buot it
can not milsead us......(Interruptions) You
kindly listen to us. Thirdly, if You have
some humanily left in you, you would have
to repent throughout your life for all that
you have said. (nferruptions)

You have said one thing aboul the for-
mer Finance Minister who is sitting on my
right hand side.

PROF. MADHLU DANDAVATE : Is he
still sitting there 7

SHR1 BRAHMA DUTT : Yes, heis
still sitting there ond he would always
continue 1o sit there, You might not be
there, but he would always be here and as
& result You are going to face the difficulty.
It is totally beselesa that he had gone to the
Hon. Prime Minister with & file in which he
wanted to seek information aboul some per-
sons and the Prime Minister did not grant
the permission. He had never gone to the
hon. Prime Minister with a file and the
hon. Prime Minister has never declined to
grant the premission. 1 am saying this in
his presence and 1 do not want to trouble
him. I am saying this with full responsi-
bility,
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[English]
SHRI VISHWANATH PRATAP

SINGH : May [ state on this point that
the Prime Minister has pever refused any
investigation.

{Interruptions)
[Translations]
MR. SPEAKER : You kindly keep
quiet, What are you doing ?
{Interruption.)
SHRI BRAHMA DUTT : Sir, hon.

Madhu Dandavate wanied to construct the
building on three pillars and all the pillars
bave fallen. Wow he has to think about

himsell.

[English]

PROF. MADHU DANDAYATE : I am
on the floor.

SHRI BRAHMA DUTT : You are nol
on the Aoor.

[ Translation]

SHRI BALEAVI BAIRAGI (Mandsaur) :
Mr. Speeker, Sir, be bas spoken about the
building. I would like to submit 1o Madhu

Dandavateji :—

* Jis Makan ki meev ye Balu se
Bharenge. Us makan men khwab
inke yun he marenge’’.

S§HR1I BRAHMA DUTT : Two more
points bave also been said. About 8 former
. lady Member of this House it was said that
some agency was engaged against her, but
we heve no information about it. 1 would
like to state & very important thing bere.
One allegation was made that certain cases
were withdrawn, In the history of
this country one case was withrawn and it
was withdrawn in 1979, Whatever if‘:I‘ur-
mation | have, I would like to furnish it to
you. Whenever I will have full infor-
mation, 1 will furnish it to you. One per-
son who calls himsell owner of a newspaper
and has other professions also had set up 8
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fake compeny and Income Tax officers had
filed & case against that fake firm and
C. B 1. kadalso filed & cases of forgery
againts it. But what bappend ? That
person submitted an application before the
Income Tox Settlement Commission and it
was fold that be has been grandied immu-
pity. Bul C. B. L. told that this immunity
could be applicable in the matter of incoms
tax &nd not in the case of forgery. But it
is our misforiune that such a person was
eppointed selicitor general. I am referring
to 1979. Hon, Home Minister, it is not
concerned with you, itis concermned with
the other side. (Jarerruptions) He gave thia
opinion at that time and this immunity was
granted in the matter of income tax ag well
as in the cuse of forgery. We have never
scen such & bungling Such a bungling has
never taken plece in the past, nor would
it heppen in furture. Such a bongling had
taken place only in 1977 1o 1979 There
has not been one such  bungling, but there
had been many cases of bungling.

(Interruptions)

PROF. MADHU DANDAVATE :
There was much light in emergancy.

SHRI BRAHMA DU IT: A poial has been
repeated have again and again that Mithun
Chakraverty furnished some information
to us we are fully in the know of it. It s
bascless and there is no substance in the
case to proceed luriher and no body has got
full right about it,

(Interruprions)

SHRI NARAYAN CHOUBEY (Midna-
pore) : What was the reply of Mithun
Chakravarty 7

SHR1 BRAHMA DUTT : He had not
given any reply. (laterruptions) You have
to reply to it, (lmferruprions)

Shri Madhav Reddy has said some very
important things- He has asked as 1o what
is the method of Government’s funclion-
ing 7 1 would like to submit only this
much that the method of OCovernment
functioning is same which a Government's
shou'd have in the Parliamentry democracy,
All of us have joint responsibility.
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He has also asked as to who has made
the payment to Fairfax and if no payment
was mede, how was it working then? 1
bave already told you in the beginning that
po payment is made to the iaformer in
advance. But 1 would like to tell you that
in the mean time......([sferraprions) The
Chairman or the President or whatever he
is; Mr. Hershman came here and a Taxtile
company of the country booked the
pccommodation for his stay, Payment was
made by him in dollars, but it is & fact that
the owner of that textiles company had also
steyed in Hotel Oberoi when Mr. Hershman
wi in India, This is & definite connection
¥ we get any further information, we would
furnish it to you......\Tarerruptions) Why
are You in 80 much of haste 7

DR. DATTA SAMANT (Bombay South
Central) : What in his name 7

SHR1 BRAHMA DUTT : Look, Datta
Samantji, | am not going to give an oppor-
tunity to you to our rawe me, IT I disclose
his name, you would get the change. You
should use your imagination,

[English]

DR. DATTA SAMANT : You pleass
give the name.

SHRI BRAHMA DUTT : Mr. Datia
Samant, use your imagination.

(Interriptions)
SHRI1 BRAHMA DUTT : 1 will tell the

name when | get the full facts. But in the
mean time, you use Your imaegination.

[Translation]

MR, SPEAKER : You coatinue Your
speech.  You kindly iaddress me.

(Interruptions)

Choubeyji, you kindly resume your
seat. This is mother tongue and it is not
p foreign language.

( Intarruptions)
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SHRI BRAHMA DUTT : Shri Sompath
Chatterjee had asked as to what nmre the
credentials of Fairfax, what are their tradi-
tions and experience 7 Sir, these things are
asked only when we appoint someone as
our servanl; we have not appointed them
as our servents. Wedo not ask all these
things from an informer. If one furnishes
the information, one will get the payment.
Therefore. nothing was asked from them.
But 1 would like to repeat that they are
crossing the limits, becausc they did not
gel BnY money or &ny incentive from
here. But they will not be allowed to cross
the limits,

Then it was asked as to what is the
position of Income Teox raids. | would like
to meke it clegr that no leniency would be
shown to the persons indulging In the in-
vasion of income tex, custom or excise or
the persons depositing the money in foreign
couniries ¢clandestinely. The most siringent
sctions would like continue to be taken and
these are continuing. 1 would like 1o teM you
that in January, 1987, 677 surve¥s were
conducted by Income Tax Department, ..

(I'nterruprions}

[English]

If you do not understand Hindi, I wil)
let you know in English. Otherwise, 1 can
undersiand Bengsali also, bul can not speak.
1 can only understend Bengali.

[ Translarions]

677 surveys were conducied by Income
Tax Department in January, 1987 and 566
survery were undertaken in February,
1987, You eare ogainet asmnoesty being
granted, but 1 agreec with the then Finance
Minister in principle that he had provided
an opportunity to one and all to reform
themselves, provided one is prepared to be
reformed. It @8 very unfortunate that peo-
ple did not make use of the opportunity
given to them, Therefore, the time limit
for amnesty is expiring today i. ¢. on 318t
Marc, 1987 at 12 mid-night.

(I'mrerruptions)

1 am trying very hard to reform the
bon, Member, but when | am not succed-
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ding in my efforts, how could Shri V. P.
Singh bews sucossded T (Inierragprions) A
refescose has bper made here abomt dhe
lsw in Switrerland. Hon, Bhagat has
l.lrindrnﬁlll to k. We bad contacied
Bw tzerland. They bave said that eccordiag
o the old lmw, if apy such money Is depo-
sited there which concerns any arime, thea
information could be furnished about that
But if the bon. Members yse their good
offices in (he Parlisment of Switzerland and
get their law amended, [ would be grateful
to them. ([nferruptions) 1 will Dot sake
any more lime of the House, but I would
like to make one thing clear, It has been
seid wgain and again that C. B. 1. searched
some one or harassed some ooe in the case
of Fairfax. C.B. 1. bad filed & case
perhaps in December, 1986...(Interruptions)
You could also be interrogated......

(Interruptions)

PROF MADHU DAMDAVATE : You
should be interrogated, but we should oot
be interrogated. \lnferruptions)

SHRI BEAHMA DUTT : Everybody is
equal before law. The some case is pen-
ding with C. B. 1., but C, B, I. felt lnter
oo that at some places very secrety infor-
mation is collected and it is sent abroad
They conducted raids in this regard. As
this case is under investigation at present,
1 therefore, do oot want (o say anything
about it appears that at & particular place,
some activities are going on which are not
in the interest of the country. (Iaterruptions)
One day information was received that
some documents are being burnt in & buil-
ding in Delhi. Therefore, that bulding was
searched and opobody was  barassed.
But when the mystery would be
unveirled, it would come to light that
pctivitics of sending documents outside the
country in a clandestine manner were going
on there. It is very wofortunate that all of
you raise issuse bere believing such people.
You raise imaginery thiogs here. The
points on which you had raised the discu-
ssion, have been clarified now.

{Interruprions)

[ Engiish)
SHRI SOMNATH CHATYTBRJEB : 8ir,
are you satisfied 7
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SHRIE. JA EDDY |-
= fglinss Kbl i

(Interruptions)

MR. SPEAKER : Puw it bedoge the
House.  (Imterewpions) '

[Transiation]

SHRI BRAHMA DUTT : T am saijgliad
with the wrangement. (slerrupiions) The
permission which was given by rhe Tommar
Finance Minister was absolutely cosmasl.
There was no obstagle.

[ English)

SHRI AMAL DATTA : Pamiuion for
what 7

SHRI BRAHMA DUTT : Permimion to
gct information from somebody and if he
gives that information, lbey can make some
payment to him. That is all, nothiog more
and nothing less.

[Translation)

Sir, 1 would like 1o submit thai this
discustion has been raised oo the basis of
imaginary things. Onc thing has been
repeated again and again 1o which 1 object.

{ Interruptions)

[English)

SHRI VASANT SATHE : Mr. Amal,
¥ou could also have been mn informer.

SHRI BRAHMA DUTT : Ne. How do
you know, he is or he is not. We cannot
disclose the name of informer, anybody he
may be. We caonot call anybody as in.

former.

PROF. K. K. TEWARY : Bul there are
people.. . Inferruptions).

SHRI BRAHMA DUTT : Mo, no. 1
do mot attribute any molive (o anybody.

(I megreuptions)
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PROF. MADHU DANDAVATE :
Doo't take advice from K. K. Tewary. He
has misguided many and be will land you
yourself into trouble.

gHRI BRAHMA DUTT : Sir, I could
pot be misguided by 8 more senior member
like you. Icould not be misguided by
them, what to talk of Mr. K. K. Tewary.
1 am no! & man to be misguided by any-
body. Even if You try, I cannot be misgui-
ded. Butl bave succeeded in 'guiding’ %0
many. Once I remember, in this very
House, Mr. Somnath Chatterjee was there
1 decided to put Mr. Somnath off tha
track sod simply by saylog lwo or three
seotences, 1 put him off the track;
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[Translations]

In the end, 1 would like to submit that
this discussion has been raised on the basls
of imaginary and baseless thiogs, Mo
change is being cffected in the policy of the
Goveroment and Government would
continue to take strong againmt the black
motey and the persons who keep money in
foreign countries,

MR. SPEAKER : The House stands
adjourned to meet tomorrow at 11.00 am.

18.17 hirs.

The Lok Sabha then adfourncd il

Elgven of the Clock on Wednesday,

April 1, 1987|Chatira V11, 1909
(Saka).
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